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The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

S /AW TWE 2 AoqET 7S 1ET,
9 fogw 388 % TG W I
AAfY AT 2 "X waafa & T ard
T FHAT § | A% & WG ST O
2R, 39 ¥ favm mfw #raaa
soR favg 727 & g 9T &)
Wel T A Yamadr dAE 1 WH
AATET FATHT F BIF Fgl q &
i Ga &1 &1 97 UF qgq Wew
qEAT 2 1. .. (suEed) 5w oqdw
I AT A FA

WERE RERR : G forar g, F9

SHRI INDRAMT GUPTA: Have you
any information whether the Government
proposes to make a statement on the
whole situation?

MR. SPEAKER: We also discussed this
thing in the meeting and we also know
the policies pursued by this nation the
policies of Mahatma Gandhi, Pandit
Nehru, the policies of non-alignment and
peaceful co-existence.
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SHRI CHANDRAIJIT YADAV: The
whole sitution has to be discussed. (In-
terruptions).

MR. SPEAKER: I know. We will have
to discuss the whole situation.

SHRI CHANDRAIJIT YADAYV: Teasion
is increasing and it may lead to a world
war. (Interruptions)

SHRI INDRAJIT GUPTA: We do not
want to discuss it after the American
army enters Beirut. We want to discuss
it now. (Interruptions)

MR. SPEAKER: I know the gravity of
the sitution, That is why we discussed. We
know the policies pursued by the nation,
and what Mahatma Gandhi did, Pandit
Nehru did, about pon-alignment and co-
existence. We have to protect the particu-
lar cause. And I think the Prime Minister
is going to make a statement this very
afternoon. Then, we will decide.

(Interruptions)

Now Questioni 21. Prof. Rupchand Pal.

ORAL ANSWERS TO QUESTIONS

Opening of Offices of Foreign Banks in
India

*21, PROF, RUP CHAND PAL:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a number
of foreign banks have applied to Govern-
ment for licences to open offices in India;

(b) if so, the details thereof;
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(c) what are the terms and conditions
put forward by these banks; and

(d) the Government
theretin?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d). According to the Reserve Bank of
India, which is the competent authority
for grant of such licences, formal applica-
tions have been received from four
foreign banks for opening a branch each
in India. No termg and conditions have
been put forward by these banks. Each
case iz decided by the Reserve Bank on
merits having regard to all relevant con-

siderations,

reaction of

PROF. RUP CHAND PAL: Sir, in
a matter of giving licences to foreign
bankg several times in the past in this
House it was said by the Finance Minis-
ters that it is done as a matter of recipro-
city or mutuality. In view of what has
repeatedly been said in reply to our ques-
tions regarding the giving of licences to
foreign banks even after nationalisation
of 14 banks in 1969 and even after our
bitter experience of the working of these
foreign banks, may I know from the hon.
Minister what was the total amount of
deposits mobilised by the foreign banks
in India since 1969 and what were their
gross profits and remittances vis-a-vis the
deposits mobilised by our banks abroad,
their gross profits and liabilities?

SHRI JANARDHANA POOJARY: So
far as the growth of the deposits and our
profits are concerned, I require notice and
then I will furnish the information after
getting it,

PROF, RUP CHAND PAL: Here, in
reply to a question on 18th July, 1980,
a chart wag given regarding the growth
of foreign bankg in the matter of deposit
mobilisation, advances, profits and re-
mittances. Strangely enough, the amount
of remittances could not then be sub-
mitted to the House and even now if I
specifically ask the hon, Minister to
provide this information regarding the
gross profits and the remittances, the
hon. Minister says that he requires
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separate notice for providing such in-
formation. As it hag been reported
throughout the world, and very recently
in a book by Anthony Sampson, called
“Money Lender” the foreign multi-
national bankg are working in the third
World countries to the detriment of the
independence and economic soveriegnty
of those countries. The change in our
policy since 1980 regarding giving
licences to foreign banks will cause great
damage to our economy because the
nationalised banking sector will face
some competition from them. Rather
they have been facing competition from
the foreign banks. In view of this,
may I know from the hon. Minister
whethed the Government will cate-
gorically declare here in the mnational
interest that no further licence to
foreign banks will be given and that
an inquiry will be instituted about the
working of the foreign banks in this
country?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Re-
garding the lasy part of the hon, Mem-
ber's question, I would like to make it
quite clear that when the Reserve Bank
issueg a licence for opening a branch by
any foreign bank, it takes into account
all the factors and also the economic
objective of the Government. If the hon.
Member is aware of the total number of
licences issued to the foreign banks for
opening their brancheg; in India since
1969, it will clearly indicate that we are
restricting it. Though we are pot saying
it, in actual practice, we are restricting
it. After the nationalisation of 14 banks
and afterwards another six banks, nearly
92 per cent of the banking sector is under
public control. The total number of
brancheg of the foreign banks in India is
roughly 131. Therefore, I do not con-
sider thay ¢the banking operations of these
foreign banks are going to cause damage
to our interest in a big way. In fact, we
gave the first licence to the Bank of
Bangla Desh, Sonali Bank, in 1974.
Then we gave licence to the European
Asian Bank, West Germany, in 1980,
Emirates Commercial Bank, Abu Dhabi
in 1980, Bank of Oman, Dubai in 1980
and Banque De L'Indo-Chine El -De Suez
(INDOSUEZ), France in 1981,
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During thig period, two foreign
banks, namely, Grindlayg Bank and Bank
of America which were already operating
in India, were permitted to open an
additional branch at Calcutta in Novem-
ber, 1969 and at Bombay in September,
1977 respectively. Therefore, we have
these five plug two i.e., seven DeW
branches of foreign bankg operating here
after nationalisation. The hon. Member
would appreciate that it is not a big
number when we have more than 38,000
branches of the Scheduled commercial
banks.

Regarding the first part of hig question
about the non-supply of figures, if you
see the text of the question you will
appreciate thay such a supplementary
would npot arise out of the question, But
we do not have any hesitation in giving
. the figures. As hag been told by my
colleagve, it will require some time to
collect the information and we will give
it to the hon. Member.

Official Delegations sent abroad on
Purchase Missions

*22. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of
COMMERCE be pleased to state:

(a) whether it ig a fact that official
" delegations on purchase missions are
frequently sent to various countries for
buying import requirements:;

(b) if so, the number of such delega-
tions gent and the money spent thereon
during the Jast year;

(c) the reasons for not meeting im-
pory needs from the annual international
trade exhibitiong in the country;

(d) whether it ig also a fact that many
developed nations ignore Indian trade
exhibitions due to the Government’s
unrealistic purchasing policy; and

(¢) the details of steps proposed to be
taken to ensure participation of main ex-
porters to India in international trade
fairs and making the purchases in these
fairs?

ASADHA 18, 1904 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRE
SHIVRAJ V. PATIL): (a) to (e): A
statement is laid on the Table of the
House.

Statement

(a) and (b). No, Sir. No official
delegation on Purchase Mission from the
Ministry of Commerce wag sent to any
country during the last one year.

(c) Essential imports for the economy
are facilitated through the import policy
which is announced annually. Interna-
tiona] trade exhibitions are generally used
for projecting the image of the exporting
country and for introducing merchandise,
They are generally not primarily meant
for spot purchases, even though contracts
are entered into on the basig of samples
at such trade fairs. Keeping in view the
composition and volume of our import
requirements, there are severe limitations
to the use of annua] international trade
exhibitions held in the country for
meeting our import mneeds. It is not
correct to say that many countries ignored
the exhibitions due to Government’s
unrealistic purchasing policy,

(d) As many as 39 countries partici-
pated in the India International Trade
Fair 1981, apart from a number of com-
mercial enterpriseg from all over the
world. These coutries included develop-
ed countrieg also,

(¢) The Trade Fair Authority of
India who are charged with the responsi-
bility of organising international trade
fairs in India and abroad give wide public-
city to the fairs to attract participation by
other Governments and by private com-
panies. Preparations including advance
publicity are undertaken for eliciting
maximum participation,

Certain special facilitizs have been
offered to foreign exporters by introduc-
tion of a ‘fair quota’ for sale on the spot.

St g gAX WA : weger
wgEd, W FT Tose §uT o R syoeht
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A S HEAEHIHT AT Qd FA
* fd w7 qg @ g fF wiwe-ToR
T AT q, WKAT FAAT & WX

fafaey @ #1% Sefrium 78 = ™)
Haguaar g f6 s 9@ & SO &
e F AT & w4 fFAr o
g sz ¢ B AT woar SrawmEarn
#r gfa & fa7 o wfafefudea
QS & fad age 9™ &, S
IR F5 da@ & #AQ7 g, fawgw
&, o Uo > T FATT-TATT FHTT F |
Sq 3T %A uATEr A% gfedr
gfa a9 32 ®AT AT FLAT & ar #41 T8
1T T I AfTaE FLdt & oo=r
HATT & qid & fag a1 Wradfer
g, § g AT § @ N
g9 ¥ Fq97 a3 war ¢ v &5 fawfaq
qw, fyaq faswse ofwgdr s
® S ag Afqaed Tear g g fr
AW qIAGA T WAL F HTEAHT
¥ & FGT; AW 3T FAT H amwfeer
giT, Sl & @qIqd FT ST,
FIAT F&T F1 AT | FIT AIT-THTT
T AFTC AT AAIHAAT ATT FAT
G

qeqA WEGA : 3w 2, &Y w4
HTTYHT T |
S FOU FRIT MWAA © AT 9

FESG F1 @I Y Lo Fo AW
Jo TH> U GHATX ZEAGAA 2T
PAT F HIT WIT A AA—FAT 4

W@y
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st fraes o qfew ¢
I g Y A8
a‘rﬁamﬁm&ﬁ fr & A9

gz gt g 1 65 Wfawma & 80
gfqad aF TOH1 @ gl g Wi}
2% U W AU, FIGAT T[IA A
g% &1 IS Fgr 9% "l g, e
gUT g9 AET & W T AgT FH
FE 21 T a@ & AW 3T A
TATET & ATEAW & @ar WS
TEAT & WX AATFET F7 CoArawg |
FO IA 9T @7 o1 F@ g, o
@ A AT F A oA g,
2T BT ¥ AL HT gl |

g qF o Fe AKX o TH
T & AT E, o Fo AN FAR
O WA AT TE E, g0 TH> Wo F AW
AT aF AG AT T, AfFT gATQ
gT T qAG AT Fafaq TGl o§ ;
AT FI FIAT  FI-ITIT G FT
ag 9 fa% 2T FAX A A F Qe
g @l F W, TAE  AWE @
HAT & | T AT FT A A @H
gt Samw fzar w2

T FOEOA FAR MIF ©  Teqeq 7,
star f I faar war g fF ¥
mﬁaﬁaﬂaﬁwﬁa qg AT
A wAA F A g, Afew gl S
35 UREC A @lEr ST §,
9% {8 d91 & AqMAaT AT g
M TT ATAAT T TGN I97 T TFam
ar ? & ag ST WA § & oam
g 797 ¢ f& 3T wax warfer @
fear & AT ¥ T §HR G



Oral Answers ASADHA 18, 1904 (SAKA) Oral Answers o

i & off fF oA T o ae
Ffad ot @@ ¥ faqd g adar
g...! sav fag 9w @ Wl

A

wrd w1 g & fwg vew s
frm w1 e HATET FY WK &
TEY

*23. 1 O FE T Rl
Frfored wel 48 T FY FUTHTI fF:

(%) #r ag @= & f& @
qarad 7 30,20,300 HIEX FAS F
gt & fd aw Feer e
w1 8 fegwx, 1981 FF IIT §@&AT
#1/89181/S0  ofto  HTEo [ETT-4~
et FrET s ST
a1 ;

(@) afx &, o = T
w91 f ag ST 9SS @
g AR ®T oAy W W § 5
Fuer frmr fafwdes ¥ o€ awr qf
AR fAaem agrfRwma & fewrfar
1 g fF ag & et oy faw
I, g &3 foar s AR afy
g, @ e uer A & feaw

faer 1 frgam @ gFm; AR

(w) T Faer fam fafies
g 2eX W R W & ang
FIT AATE A FIA F AT HTA &
T FT T O AT 9T 92

qT T@T ST ¢

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) to0 (c): A
statement is laid on the Table of the
House.

Statement

(a to (c¢): Ministry of Defence floated
an Open tender enquiry for the supply of
3.02 million metreg of Polyester Cloth for
Army units, Since it was considered
feasible for N.T.C, to supply the entire
quantity of cloth, the N.T.C. requested
that Ministry to place the order on NTC.
In two instalments, the entire order was
placed on the N.T.C. N.T.C. expected
that a sizeable portion of the Order
would be produced and supplied by its
mills in Bombay, However, since the
entire Bombay mil] industry has been on
strike and because the initial problemg in
stabilising supplies were more than what
was anticipated, N.T.C. has not been able
to keep to its supply schedule to the
Defence Department. The M/O Defence
and N.-T.C. have been in continuous
dialogue to ensure gupply of the con-
tracted quantity from N.T.C, to Defence.

st Fowrerr oi® : wewer S, &
e W fFar ar ofew ol aeee
T SEHT M1 Ae A g v § o av
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%1€ Haaa TE fAawar g | SwiA 99
fmgfFa g ™
F(g & T T HATAT BT FIES FT GATE
E FLAC | IR wgT e O A
FTaT FFTal | FUS FT GATE AT HATAT
FI FAT 47 | 7T fear mn § B ooy
TF TF WI WIeT TICT qOATS T8 gAT
2 T AT FAF a7 S 7 ©IeF a9 @I
g\ & St wrgar § R F9 9% e
HATAT F1 TH FIE &1 T8 FL &
STeT ?

*i forg v qto qifew : asT A9
A Tee A qar T T g 1 § feww
fafaez<r & 91 517 98 ATET O AT FT
fear 3T 4r W g AT F< a8 FIST
TqOATE FCA FT FTH 6T Al KT FLAT
T @2 |

TR WEEAW : qF AT Al 4T

o oTT TET =T ST |

st fraew ato wifew @ gg &waT
TaHe & Fao 9 1 fad &, wfwar §
SH g T ¥ fAu gw 7 fRav a1 aga
qT ATET FvaE F1 At &7 f39r ™,
uF fogrd fewa gATL WS &7 FwE
FT fHEt & AT T 9T | AfHT FE_E
¥ fqel & w@rE® &4 & a5 & TF
fogrs FweT & # gH forea g2
FH A F7 HSTG AT HIST TTST AHT
qF a7 qFT & | 99 7 § 919 979 §I2¥
FqE A G I &7 ST F9 & I8 T7a%
T Er AT & | A &1 F feha
fafred Y a<F T €T € | ST ST
SIAT & AV T T 9 F I & o FUST
FET T ¢, LT 3067 T € | Tg q@
&t 2T g fF S s wi € oaw
g T @ ¥ HE F W E AT T
FT W@ E | TAHI 3Q@AT TEY T & |
WAL TH AHTC FT FILT 7G| a9 @1 &
& @ a7 FX AT 7 | o swe
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FT FTET ITHT AT(EA ITT HHL FT ITHST
T % AT & & 1 92 wdy & e forw
WHT & ATEX &I Thq grar A1gd 99
T ¥ e g€ & | 7o femd R
qTHA  TEL WL - STH g9 3@
WE AT T AT RE AR T I
dure w7 fenw fafreedr T3 T8
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SN AT FHAA FHIOTT TEN FT, TE AT TRl
TR 8 | AL SEFOA | ST oA T EX
g SO X F F far AR uw
forzq ama & fod, #nifE S faam
THTT F Y §, W 399 fomr &2 =
IGEAGEIEC IEC R

W{ FEUEE Q¥ : Wl Sl A F@T F
18 9TE HIZT FIST a4 TAT HIT ITH
q 7 ATE HIZT F7F FT LATE BT AL
T & ST ATEAT E A ST FAS FT TME
2 Gl 2 98 9 F4 W & AT fF 3%
TTET T E 7 HIT T AT g TG 8
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farar & o< ar=t &7 8 fF e F 9 v
48 To WiF Wz & fgama & UF oo
HTo & WA § IqF ATH T qqT8
fear s * afz g, a1 e fFaa s
FT &Afq T HATAT FT TSWT TA7T 7

it feraws ato arfew s qaag g
Tgw gud Are< feva i & faor o
faq | a7 AET QR T FT AT WA
frar | AR wrEw AR gEd fewat
FY I9E § g AT FE 9 QU
eI FC G o gH dg TaT qATAT §AA
T HATg ¥ qHE "ni 5w
O BRI H FAT FL] | AL I
gl Fer | I9% a1 ot fyew fafres
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48 %o qT T FL IANT 3 g & | FAWT
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 AATHT ITH 2 W e | AT TAHT FgAr
7z ¥ fr T3 44 To F fgama & a9
&Y FY T TAT 9T, A 48 Fo 9% faav
ST TET &, TAMAT 4 To FT % T @7
Sy ST cler § | A 99 qfeaw
HeEfeT F19 & & oy =7 ey §

A ZEX AN WY AT S §, W) o g
qaT FAAT § (6 Tleorn SrEEeT Wl
g wrE < faar s <@r § ot gus @ WY
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dqr QF &7 dYo T I FTAT AT IHQ
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e....

5t FEUEE Qi€ ¢ e Wglad,
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AT T TET F@AT 94E WE fF
T TS T4 FT TFW & W@, A
SHH THA KT TFAT af AT 8 |

S{Y FoUraA qi¥ ¢ AR Hged,
I TR A4 gHT § 1 e & qgen
2gT faar AT 91, S9N 44 T 60
g Ear!

WS WEAA ¢ §TQ 99K AT 4T
g '

ot ForaeE qi¥ ¢ 98 42 WY W
gmT wfgd Sfe Sar Ad fFar @
T HATAT FT B e AN AMfgd
% | 39 aE § fast &t 1 $UT 91 q1@
75 §C TIX FT FIAAT TgATAT 4T §
AR T #ATST FY oA fwar wr
g !
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. e WER ¢ weqear @ ar
fo< aar §ifedr

ot feraroret &vo qifes ¢ Sir, I am
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SHRI GHULAM NABI AZAD: Sir,
may I know from the hon, Minister:

(a) Is it not a fact that the Textile
Commissioner, Bombay permitted an im-
port of polyster yarn by Cotton Textile
Mills and others, as actual users, against
the policy of the Government, on the in-
structiong of the Joint Secretary (Tex-
tiles), New Delhi and collected an
amount of Rs. 1,53,00,000 from M/s.
Bombay Dyeing Mills which happened
to be the prime beneficiary in this case?

(b) Is it also not a fact that the above
deal was leaked to Shri Ashutesh
Mukherjee, Inspector, Textiles Committee?

(c) Is it also not a fact that Shri
Ashutesh  Mukherjee was  harassed,
terrorised and made to commit suicide?

MR. SPEAKER: Does it come out of
this Question?

DR. SUBRAMANIAM SWAMY: An

inquiry should be
(Interruptions.)

instituted into this.

MR. SPEAKER: Does it arise out of
this Question? Doeg it relate to this
Question?

16
SHRI GHULAM NABI AZAD: Yes,
Sir. It is a fact. (Interruptions.)

DR. SUBRAMANIAM SWAMY: If
a Textile Inspector wag treated in this
way and there is no solution, what does
it mean?

AN HON. MEMBER: The culprit

should be brought to book, (Interrup-
tions.)
SHRI SHIVRAJ V. PATIL: This

does not arise out of this Question.
However, if the hop, Member is very
keen abou; knowing as to what is the
position with respect to the question
which he hag put, I can give him the
information. But, at present, T do not
have the information, because it is not
directly connected with the Question,
(Interruptions.)

AN HON, MEMBER: What about
the Joint Secretary who is supposed to
have collected....(Interruptions.)

SHRI GHULAM NABI AZAD: Is
there somebody else other than Parlia-
ment to discwss this question?

MR. SPEAKER: No.

(Interruptions.)

SHRI GHULAM NABI AZAD:
These Secretaries have got this question
disallowed. (Interruptions.) 1 had put
this question for yesterday. But they in
collusion with some officers** got it dis-
allowed, You cannot put it in Parlia-
ment! You cannot raise it in Parlia-
ment ! Is there somebody else other than
Parliament to raise this? This is the
bureaucracy !  (Interruptions.)

DR. SUBRAMANIAM SWAMY:
There ghould be an enquiry into what he

hag said. It is a very serious matter.
(Interruptions.)

SHRI GHULAM NABI AZAD: Some
officers * * have got it disallowed.
allowed. You should enquire into ¢his.
This ig a fact,

**Expunged ag ordered by the Chair,
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MR. SPEAKER: Mr. Azad, thig is

not the way, Order, order. Please,
Order,

SHRI GHULAM NABI AZAD: Here
is a letter also written to the police by
the person who has committed suicide
and the case is registered in Calcutta,
(Interruptions.) The letter is written in

Bangla and the translation in English is
here,

SHRI GEORGE FERNANDES: Let

him lay it on the Table of the House.
(Interruptions.)

MR. SPEAKER: Mr. Azad, you should

do it in a proper manner. This is not the
way.

(Interruptions)

MR. SPEAKER: Unless I examine it,
how can I say?

SHRI ATAL BIHARI VAJPAYEE:
There are allegations against the Lok
Sabha Secretariat,

MR. SPEAKER: That is what 1 want
to understand,

SHRI ATAL BIHARI VAJPAYEE:
You find out,.

MR. SPEAKER: That is what I say.
I cannot do a thing without investigating
it. I must satisfy myself, If there are
-- any allegations which are true, I must
proceed against. I will take action, I
will look into it.

(Interruptions)

SHRI GEORGE FERNANDES: Let

him Jay the document on the Table of the
House,

(Interruptions)

MR, SPEAKER: I will have it investi-
gated, We will find out.

DR, SUBRAMANIAM SWAMY:
This letter came in the newspapers also.
4 The Indian Express has published the
story.

(Interruptions)
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SHRI JAGDISH TYTLER: Are the
Secretaries so powerful that they are con-
trolling the Parliament also?

(Interruptions)

MR. SPEAKER: No question, It can
be seen; it can be rescinded, anything
can be done, It ig all right. Certain
things can happen. They can be remedi-
ed also. There is no problem like that,
(Interruptions) You can write to me,
not like this. I am not going to allow.

(Interruptions)
SHRI RAM JETHMALANI: You
should not discourage it.

MR. SPEAKER: I am not discourag-
ing. Shri Indrajit Gupta.

SHRI INDRAIJIT GUPTA: Sir, I was
not aware of these extremely serious
allegations which, I hope, will be pro-
perly looked into,

MR, SPEAKER: T will,

SHRI INDRAJIT GUPTA: I am
asking a supplementary directly arising
out of the replies given by the hon.
Minister. He has admitted several
things. He said that one-third of the
orderg were placed with the NTC mills
in Bombay. So, we presume from this
that the remaining two-thirds of the orders
were placed somewhere outside Bombay.
He has not gstated where they were placed.
The NTC mills in Bombay number
about 17. The total number of NTC
mills in this country is about 130 spread
over various States, We would like to
know, if one-third of the orders were
placed with the NTC mills located only
in Bombay, which were the NTC millg in
other States where the remaining two-
thirdg orders were placed,

I am asking this because he has made
much of the Bombay strike. He said
that the tender was floated on 8th Decem- -
ber, 1981 and the gtrike commenced on
18th January, 1982. That means, even if
we assume, as the hon. Minister said,
that” due to the strike this part of produc-

\
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tion could not be maintained, that affects
only 17 NTC mills and only one third of
the supply, We do not know what
happened to the remaining two-thirds
supply for which orderg were placed, we
assume, on other NTC mills about which
he has not told ug anything,

Secondly, I want to know why that
part of the order which could not be
fulfilled were given to the Binnys. The
argument put forward here is that because
public sector money is invested in the
Binnys, it cannot be considered to be a
private concern. It is a new definition.
I do not know, Now-a-days, you see
the industrial policy changing so much
rapidly every day that it is very difficult
to keep up with it. Tomorrow, we Wwill
be hearing that the Tata Iron and Steel
Company is not a private sector because
the ghare-holding by the Tatas is only
in a minority and that the major share-
holding ig by the public sector financial
institutions and banks. Is that a new
definition of our industrial policy?

I would like to know, when you found
tha; you could not maintain production
to mecet one-third of the supply due to
Bombay strike, why did you not give the
remaining two-third orders to other public
sector NTC mills instead of giving them
to (he Binnys? Why is this special
favouritism shown to the Binnys because
that new definition it not being a private
sector concern but a public sector con-
cern—is not according to the industrial
policy that we have followed all these
years? That is why an allegation is being
made by my young friends and that, 1
think, adds to the guspicion that there
wag some other extraneous consideration
as to why the Binnyg alone were favoured
by it.

The NTC millg have been gaddled with
the whole responsibility of producing the
standard cloth, that is, the . controlled
cloth for the poor people as a result of
which they are making only Josses, not
profits. The private sector mills were
relieved from thig responsibility. At Jeast
if this Defence order was given to the
NTC mills, they could have made a little

JUI:YTIQBE TTTTTTOTAL ANSWeTs

money on it. Why hag it been given to
the Binnys instead of giving it to other
NTC mills?

SHRI SHIVRAJ V. PATIL: The
NTC mill in Maharashtra North and the
NTC mill in Mabarashtra South were
ordered to produce 9.75 lakh metres, the
NTC Mill in Gujarat 4,10 lakh metres,
the NTC Mill in Tamil Nadu 8.60 lakh
metres, the NTC Mill in Andhra Pradesh
3 lakh metres, the NTC Mill in M.P. one
lakh metres, the NTC Mill in U.P, 1.80
Jakh metres, and the NTC Mill, DPR, 2
lakh metres. The entire order was placed
on NTC mills and on none else,.

The reasons why one-third of the order
was placed on Bombay mills was, the
Bombay millg are a littla more modernis-
ed and we were under the impression that
the Bombay mills would be able to pro-
duce the cloth in time or before time,
So, the maijor portion of the order was—
given to the NTC mills in Bombay, Let
us not go with the impression that the-
rest of the orders was given to private
mills. Tnitially, ab initio, no order was
given to the private mills, but when it
was foung that it was not possible for
the NTC mills to produce the cloth to
meet this order, thiy step was taken and
that too, how much order is given to
Bimny? Only four lakh metres, and even
if it is pot to be produced in Binny mills,
we can dispense with that also. There
is nothing in that. Here on the one hand
we are trying to see that the entire order
is given to the NTC mills, and in spite-
of the objections taken by so many
people, this order was given. Now wher
we find that it has not been possible
because of certain extraneous reasons, we
are trying (0 see that we meet the orders.
1 do not think there is anything wrong

in that.

If some other question has cropped up
and if the Members are a little agitated
on that, we do not want to hide anything
from the House, but let it come properly
before the House, If it comes before the
House, we will explain everything to the
Memberg of this august House, There is
absolutely nothing which we want to
hide. But if the matter is not brought to
the notice of the Minister and you expect
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him to make the statement on the floor
of the House and a; the same time you
can hold him responsible for committing
breach of privilege, he would be between
“Scylla and Charybdis. We would expect
you to put the question in the proper
form and we will answer it properly. In
this case there is no irregularity made, and
if the House thinks that ¢his is not to be
done, we can abide by your order,

MR SPEAKER: Next
(Interruptions)

Question.

SHRI SATYASADHAN CHAKRA-
BORTY. Sir, please allow an half-an-
discussion on this

MR. SPEAKER: We

see,
Next Question.

ghall have to

Checking Evasion of Central Excise Duties
+

*24. SHRI B. V., DESAI:
SHRI H, N. NANJE GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have for-
mulated a new scheme to intensify efforts
to check evasion of Central Excise duties;

(b) if so, what ways and means have
been planned by Government to check
evasion of Central Excise duties;

(c) whether the anti-evasion machinery
has been streamlined; and

(d) if so, how far it will be more
effective in detecting Central Excise
duties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to

(d). A statement is laid on the Table of
the House,

Statement

(a) An Action Plan to check evasion
of Central excise duty has been formulat-
ed for implementing Point No, 19 of the
20-Point Programme,

Oral Answers 22

(b) It is planned to improve co-opera-
tion and co-ordination between the diffe-
rent investigative and enforcement
agencieg and the sister Departments, like,
Income-tax and Sales Tax etc. Survey
of commodities and areag prone tO
evasion and exempted units, is to be
undertaken, Control over the production
units is to be tightened. It is proposed
to strengthen the anti-evasion machinery
and take legal and other measureg neces-
sary for effectively checking evasion of
central excise duties.

(c) Anti-evasion machinery as been
sareamlined and varioug measures for
strengtnening it further are under con-
sideration,

(d) It ig expected that intensification
of antievasion efforts and strengthening of
anti-evasion machinery would result in
detection of excise duty evasion of higher
order,

SHRI B. V. DESAY: In answer to my
question regarding checking of evasion of
Central excise duties, he has memtioned
that some action pian has been envisaged
and it is being formulated. But no salient
features of that action plan have been
given in that. Secondly, the Conservatio
of Foreign Exchange amd Prevention of
Smuggling Act was passed in 1974, It is
high time that Government takes a second
look at it and tries to plug the loopholes
which are existing there. While the Gov-
ernment claims that they have found out
500 kgs. of gold or Rs. 40 crores or some
such thing, I can tell them that smuggling
is not done in kgs. but im tonnes, They
should open their eyes and see that the
loopholes in the Act are plugged. That is
exactly the case in respect of evasion of
Central excise duties. There are different
aspects of taxation. Evasion is one thing
which is very rampant. Not only is there
smuggling but there is evasion of Cemtral
excise duties in the country itself, There-
fore, T would like to know from the hon.
Minister whether Government is proposing
to investigate into that and see that the
loopholes in the Act are plugged.

SHRI SAWAT SINGH SISODIA: My
friend, Mr. Desai, has suggested many
other™things which are beyond the scope
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of this question. I will confine my answer
only to evasion of excise duty. In reply I
want to mention that the Government is
time and again reviewing the problems ari-
sing out of evasion of Central excise duty.
Recently this matter was considered and
a decision was takem for co-ordination, co-
operation, survey and control and other

connected administrative and legal measu-
res.

My friend is insisting on some relevant
details. With your permission I will put
the information before the House. An ac-
tion plan for 1982-83 implementing No.
19 of the 20 point programme has been
formulated and circulated among the Col-
lectors. The Collectors are asked to review
the present arrangements for co-ordination,
and co-operation with the other sister de-
partments and investigating agencies and
make it more effective and result-oriemted.
Under the Action Plan it has also been
proposed to identify the commodities and
areas prone to evasion and launch time-
bound survey operations. The question of
tightening the control on the production
units particularly those in the exempted
sector is also being considered, Under the
Action Plan necessary follow-up action is
proposed to be taken in order to plug the
loopholes and check evasion of excise
duty. Reward rules have been also recom-
sidered and reviewed.. .

MR. SPEAKER: You can place it on
the Table of the House.

SHRI B. V. DESAI: 1 just asked a spe-
cific question whether the Government is
intending to look into the Act and see that
the loopholes are plugged. Actually the
detenus are released when the investiga-
tion is going on amd the entire country and
this august House also know how Bakia
escaped from the prison. These are the
things which I wanted to bring to the
notice of the Government and see that they
take some action under the Act so that
loopholes are plugged. On this the hon.
Minister did not give me amy reply.

FHE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): I am afraid

the hon. Member is a bit confused regard-
ing smuggling and tax evasion under the
Central Excise Act. So far as COFEPOSA
is concerned, that Act is specially meant
for preventing smuggling and foreign ex-
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change racketeering If, in respect of those
two opeartions the hon. Member suggests,
definitely that can be looked into whether
there are any loopholes. As regards my
friends sitting opposite, particularly, the
Members from West Bengal, even I do not
know whether this Act will be put into

operation because it is a preventive deten-
tion ...

(Interruptions)

SHRI PRANAB MUKHERIJEE: In fact
I had this problem. If bring a preventive
detention measure, will you support me?

If you just give me this assurance...
(Interruptions)

SHRI SOMNATH CHATTERJEE: We
have been enforcing all the central laws.
We have been returned to power on the
basis of this declaration,

SHRI PRANAB MUKHERIJEE; That is
different. Could you tell me, ‘Yes, we are
prepared to resort to preventive detention
to prevent tax evasion? This is my simple
question.

SHRI NIREN GHOSH: We are quite
prepared and we are capable of arresting
thousands of tax evaders.

SHRI H. N. BAHUGUNA: Will you
persuade your colleague, the Home Minis-
ter to impose preventive detention law
only in areas where the Opposition agrees
with you? We agree with you provided you
agree in the totality of the picture,

SHRI PRANAB MUKHERJEE: I did
not expect that Mr. Bahuguna will comple-
tely identify himself with the CPI(M)'s
stand.

SHRI H. N. BAHUGUNA: Your iden-

tification is currently with the big money
and the multinationals,

DR. SUBRAMANIAM SWAMY: I do
not know what happens. Whenever Mr.
Pranab Mukherjee gets up, all the Bengal
MPs get up.

There seems to be some allergy.

SHRI SOMNATH CHATTERJEE: He

is in bad company.

DR. SUBRAMANIAM SWAMY: Un-
fortunately, the Minister for Finamce has
been replying like the Minister for Home
Affairs that so many arrests, detentions
have taken place. I would like to know
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whether the Minister is aware that there
was LK. Jha Committee on Indirect Taxes
which drew up a number of concrete,
measures for streamlinging the excise sys-
tem to check the evasion. In fact, the argu-
ment was that if we simplify the excise
laws and reduce some of the excise taxes,
you may get more revenue than what you
are geting to-day. I want to know whether
the L. K. Jha Committee report has been
consigned to waste paper basket or the Go-
vernment has formally examined the re-
commendations of the Committee and
thought of implementing them.

SHRI PRANAB MUKHERIJEE: Sir,
the hon. Member would appreciate that
actually T have implemented some of the
recommendations of Jha Committee in my
last budget proposals and some other as-
pects are also being looked into, I agree
with him generally that if we are to make
the law more simple and tighten the en-
forcement machinery, both these things are
to be taken together.

Merely by policing, we cannot prevent
the tax evasion and avoidance of taxes,
At the same time, when avoidance of tax
and evasion are taking place, some
amount of enforcement is necessary. We
are trying to make a blend of the two.

SHRI BHERAVADAN GADHAVI; I
want to know whethey Government is
aware that some gaint producers, particu-
larly of the metal industry in Bombay and
central excise authorities are working in
league and that is why the central excise
to the tune of crores of rupees is being
evaded. If this is so, what measures do
the Government propose to take?

SHRI PRANAB MUKHERIJEE: Sir, this
is too specific. T shall have to look into it.
That is why, the people who are used
import, would like that the import
should be allowed to be Continued as
compared to the indigenous industr-y
which is maintaining the price at a parti-
cular level. T may submit that I have
referred the issued of fixation of the
price by the indigenous industry to the
BICP for their going into the whole

question.
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SHRI P. SHIV SHANKAR: So far as
the demand and production is concerned,
there is not very much difference.
I have explainned the position that if the
demand and production have to be rec-
koned, then it is a case of only a few
thousand tonnes of soda ash that requirces
to be imported in this country. But not-
withstanding the production, which
is coming to nearer the demand—I would
rather like to put it this way, a few thou-
sand tonnes less than the demand—wlat
had been happeing is that the import from
the foreign country had been at a very
low price. and as I said, the impgrt is
based on the O.G.L. I have already reques-
ted my colleague, the Commerce Minis-
ter, to canalise the import and once the
canalisation of the import takes place
through S.T.C. or C.P.C., then the posi-
tion will be that it will not be available in
the manner in which it is now available,
because under the O.G.L., persons can go
and get it. The more we are producing,
the more we are trying to meet the demand
of the country  they are reducing the price,
the foreign country is reducing the price,
as a result of which the stocks are getting
more so far as our indigenous industry is
concerned. It 18 because the imported
soda ash is sold at a lesser price as com-
pared to the one that is indigenously pro-
duced. That is the difficulty, and that is
why I have said that they have been prac-
tically dumping it.... (inferruptions).
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That is the difficulty, and that is why I

Employees o Al and 1A Involved in
smuggling o Goods

*25. SHRI NAWAL KISHORE
SHARMA:

SHRI NIHAL SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question
No. 5577 dated the 26th March, 1982
regarding employees of AI and IA invol-
ved in smuggling of goods and state:

(a) whether the requisite information
has since been collected;

JULY 9, 1982
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(b) if so, the particular thereof;

(c) the action taken against the persons
concerned; and

(d) in case the said information has not
so far been collected, further time likely
to be taken in collecting the information?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) to (d). The requisite informa.
tion received from Indian Airlines and
Air-India pertaining to the years 1980 and
1981 is laid on the Table of the Sabha.
However, this information is being cross
checked with the Ministry of Finance
(Department of Revenue) and a final sta-
tement will be laid on the Table of the
Sabha in due course. '
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st vaw fewmT wwt @ W S,
Hel ST ¥ qg @A WIE 26 F1 qOT
TAT 9T | 39 T Irg i agr a7 fF T
O o o &1 AT R & | TS |7 AT
Fgr T & f et fafee-are-wreaa-
feqreqz fam & #m wfEw 1o @
g | T Hawd a8 ¢ fF wT o qer S
YA AT T2 § ad gQ ffv=a de ax
TE &g aFd % T A /9 g | Har
ST g W A & aue afad gEgA
FTEE, SUA EfEqd waTET &
e & A1 9 aTEd qIr #IY
ug-Efear F 11 #@We 1 I 19
et ® fow avg #1 adanr g2 2
I FIAATEY FT 2@ § 0q7 747 ¢ %
T 9T qTHET § FE-A-AEl g ¢
forey wroey W @t afaw & foa w2 faa,
et wrerer & WS uadce 7 fam,
foreft araer & 12 § |1 9w F7 fam
oI fF ama § ot vesfedm g
@Y g | wft wraA fae A/ S g
@ & ST T FH FCT K HIOI g
W & /X A T Ie-Efear 6
feaa-uawes F  FHATL THIATAT
" wOF gl A qEE FTERAT &
mmﬂmg‘fﬁ'{mf@qﬁrﬁﬁmﬁ
UF qrHA | R &7 ae a@r o AT,
WHWGWW#WHW
VEaTRr q8l &, afew gfea naerr
¥ @Y wraet # o geEsfeded A7
Meel < Saal Bis faar & 1 @
T & Sfedad e AT T wHw
tear & faa a8 sfaa & f& oa @
¥ faoms &9 & w9 TF0 F F2OT AT
FTaaTe! WI TGl FT ga ¢ wnfae 3w
T HTE F1T00 AT 21T 7 SaAT ) Aqeal-
B O S FH FLd &, ..

TEALT WEISd : AT arl gr Al |

ot 7ast fEmic wAl @ & g €
T® @ § | § ST STgaT §—FT FT0r
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& fir 57T ¥ T A FY A A A
gerar .. |

WEAW WHIX : Tg A qT WA

T &1 g feram @

ot waa fwme wwt ;|7 OIT H
T ¥ gy T FE FAT aar g ?

ot orAeq WHIZ WAL : @AW &
gal 9 gg *er ¢ f ot | o
FIT-AFT EAT AT g, 39 far f®
FO T8 Fas ¢ A1 wa-givear 71 fawe
¥ E AR gw oF § 1 wree fafaey
F1 forez W 2 | 97 FOw wreAw mfae
#1 foee ¥ & 3 muw-gfoear 7 e ®
TEY & AT AT wmT-giosaT #1 fawe §
F Wi fafaedt #1 foez & a8, .
(Taa) .

TTo GURIWW TIHT W7 FIT
a1 faee 7 E—ag aar afea |

W1 e g wAT  qea AgEd
&9 9T q1d Iq9TE 8, 9 fawga @@y &
dfFT TH W OATWAE qEEdl T W
gry q1 8 UF g« geeq a7 faa
WAl 7@ qH @ I A1 HTEEA TGN grAv
s, FifE T a7 & fora 33 g
§—9F TF UF THT 9 AT Feeq
2 39 #7 faee § A1 ey &, g avg
¥ uaT ifed & &7 99 g & WA
FEIH F (LA IT & F09G | FHHTie-
U AET 29T 2 dY 39 avg & fewiaw
BT % & | T T & AT 8T g & A
faer arere @ gU §, 99 ¥ ¥ QA=
Faer 0g g 57 Y w1 36w g w7
®BE . ...

= FEFSA 7T ¢ FAEA [B——
g 9 AgE ¥ SATET WY gl
g, TaaT wg &y faar mar ?
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At ged g TRt § ST 9%
T @I E | W oy & a4 g €
¥ g g 9T # 7l #1 @I g
g St 7 qer fF feaw fe W
SaTd TET |

Sl SweESle q1Ew . #Y gg A
gqer & | § gg waar = mgar g f&
e 9 HEM ¥ SOET 99T g9 9%
FT AT AR ATT AT T ZHHT
AT ARl % % & !

Y oA wAre wat ;o f9 oamE
gy EeHeT T g wiK o fewsh-
et 9 #ATE g Sgua foa #@9
#gl g & 3971 & & g9E am
@ |

R WA G237 F Tg FgaT ATgdl
e emaE F o FaT @9 & 3
AT faf=st & s & a8 g
g T FE  FT USSfeIH A
T 2 A § IEH FT FT gFaT g |
g Joat fAaerd a1 7 X, =+ fag
¥y a9 X GFAT E | FIE T FY
FqT g—hre o @ag ¥ G
%ﬁ——wm@ﬁaaﬁél

st s fag @ SR AR
qr@E § 99 @ F a1 g 7
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T owea qETE WED O 99
FUT FIE T AN &, IAHr  AWHQ
g faarer foar mar 20 W aw @
fim-faw feafe & &t =@ 2oie &
TS A 5 ¢ JgI a8 U8
H gifaa gHT & WIX 9TRT 39 #T
qN QT &, af Sg&! AFQ § fw
W feor mar & #lR & 9X S9d
FH gor AT AATE

=t qaa fwme o G S § g
ST H 48 #aT & fF AR Areedr 7 8
ar uEfedwE  mglET & o wma
§ wiad F FEAE FE H q9Es
¢ & ag @ W g R owwew
¥am a1 gefedow ¥ o ®
®T He feqrcded Fagl & #
TFTEC § WX R feurdfies FEamwy
F H TFET ALl @, 91 T q9E
g f& =7 arn & faars g #g
femagess FEaEr A& AT WKW
femedreer s@Tidl  #FF  THT
geis TE fRar, o1 #1 fewfwa €
frar & ag ST =RaT § fF sy
T q9g & ¢

st Fe qT1T WA ¢ HTEA
3E] U dgd  AM9E Jhd g HiX
SAFHT ATA g1 AT R a9 #E
THIAT FIE & HE 9 T 2. ..

WAR WEEA : AL @ AT
qTAET !

sy e AT WA 0 ATHET |
ST H 99 g9 &7 ATHSIS AT v
SLELE
I think my hon. friend Mr. Chatterjee
will understand the word.

¥ oag 7g w1 91 & o9 &
¥} HIE F A= I9 QI oal, Jl
T QT FAT HATEE GET (6
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FIE GOT & THAT F, FIE AFQ
frered &t oo St 3 ey @ AR
FE w2 wwd ¥ @ A
T TR FIE AHEAT O W@ 2, IAH
qgx 1% feueHzs sEwE F1 99,
ag #t§ 3foq ama &1 .. (swaw) |

S TAo &, WARAAWT : §F JIO
qIEFT  HEAl g | - S gred™
WA 99 ST @ &, SAFl 91
qdl ST & | TET AIS AT @remer
TEHT o FEar & |

WEQA WX © ATTR TTH AT
3T |

wt frgrer fag © womer wEIET,
6T 929 9% ST g8 fageor war mar
g 8 FaA 1980-81 & & | T
g9 fRqd @ g@Q § 9,
wfa‘a'wag“r% ST 9FE W
g, SAFT faawor & W S A€ awe
W,afm:r%_.rnrg"rmm%j
ST FHATY F FFA H7 faea g
a’ra‘rgﬁiwﬁtq.a%ﬁa"ra@ﬁﬁ
FTA BN, THRT  FHOUAT AT ST Tl
g | # WAl HERA ¥ TWAT ATEA(
g o afasr 7 st FE90 q@d

q 9F3 AT, STH1 T AEC F
saed F & A3 &=T T FE
FIATEN FGT !

St AT 7AqTE ¥ S qwe

e, SAE f@ars & wwanr
FO | AT AE OFT TEA, ITH
faams 9 FEA@ &R, Tg T
AT N AT (@ ® & | S o
T qE FT FTH FCA TF T o9, Iq9H

faom® & FTHAEr SR
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SHRI SOMNATH CHATTERIJEE: May
I know from the hon. Minister. . (Interrup-
tions),

SHRI A.P. SHARMA: Let me complete
my answer to the hon. Member’s question.
T have not completed it .

WF we F gga e ag @
f ot oY g% ST I faeTs
FT FIS FTAATEN HT JTAIAT | F TOHT
qeae &A1 ARaT g & S
AR qFe qEaT, 394 faars IfEa

FTHTEY A ST |

WRITTEN ANSWERS TO QUESTIONS

qafey &fa | fadwit qgewi  qaw a%
T

* 26, WY HATE QU AHAT
FT 9q4sq AR Aee faama 74y
qg aaE A FA0 F90 %

(%) qafez =sa # faas 94-
THI F AW 97 UAF  FE  gEH(T
grer fo/q a7 &aE g 2 OHI”
IgF T FET 2|

(@) #ar fozs Fw wEAET H
TRl ftag wRdE wgEA FEEd
G L ’cﬁ EEIE] ﬁﬁr g7

(7) afg g, aTEw X &R
1 Far sfafFar g #@ sgsr w=
ad FJr g !

qqex  #WX AR fwEA war
(st mFAw swwig wwi) o (F)
@ty 8d & 94°w Aged & TATAl
¥ garoey fageit gzt F 0 wiw
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o FE UF AL & 1 garfy, sl
gfrgq td qiferg &t § waw &
q 989 Sg 9w Arfawidt @ o
qXHE o9 gar g |

(@) #T (7) : vdeF FEiaq,
TEEY, 4 3@ d4d H I @
ggfaat &1 3qX A F fag ww
TEE AT 8 | 39 NEqE &1 I
CARUIE T S o A O -

Export Target

*27. SHRI SURYA NARAYAN
SINGH:

SHRI KAMI.A MISHRA
MADHUKAR:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the real
exports during the year 1981-82 were less
tham the target fixed for the year;

(b) if so, the details and reasons for
the Jow rate of exports;

(c) what is the target fixed for the cur-
rent year; and

(d) what steps are being taken to at-
tain the target?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) As against
the tentative export target of Rs. 8400
crores in 1981-82 India’s over-all exports
according to available information during
the year 1981-82 provisionally amounted to
Rs. 7557.47 crores. This figure when com-
pared with the corresponding provisional
figure of the previous year shows a rise of
about 13.3 per cent, as against 4 per cent
during 1980-81.

(b) The adverse Trading Environment,
in overseas market continues to be a major
constraint on the growth of our exports in
the wake of persistent recession and
various tariff amd non-tariff barriers impos-
ed by the developed countries against the
goods of the developing country like India.

ASADHA 18, 1904 (SAKA)
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Growth rate of exports during 1981-82
would have been still higher but for the
fact that the international prices in res-
pect of our major traditional exports like
plantation, Spices and Jute Manufacturers
witnessed a considerable decline durimng
1981-82.,

(c) The export target for current finan-
ciml year 1982-83 is provisionally placed
at Rs. 8650 crores.

(d) In the course of last two years,
several measures have been taken by the
Government to promote export. These
include removal of liceming constraints
on export production, Sefting up of 100
per cent export oriented units, establish-
ment of EXIM Bank, simplification and
streamlining of procedures and extension
of certain fiscal concessions on exports.

The Import-Export Policy for 1982-83
is designed to achieve imcrease in produc-
tion with special emphasis on exports. The
major objectives of the policy are:—

(1) To see that industries get easier
access to required inputs.

(2) To give special attention to export
production.

(3) To remove or reduce import licen-
sing formalities.

(4) To give strong thrust for upgrada-
tion of technology.

(5) To introduce measures which will
further assist the small scale indus-
trial units; amd

(6) To improve the competitiveness and
efficiency of our industries, policy
measures for increasing exports are
constantly reviewed and efforts are
being made to remove constraints
operating on export promotion.

Drinking Water|Soft Drinks in Arrival
Hall of Delhj Airport

*28. SHRI AJOY BISWAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(2) whether it is a fact that the Inter-
national Delhi airport has no provision
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for drinking water or soft drinks in the
arrival hall while passengers have to wait
for a considerable time for their luggage;

(b) if so, what are the reasons for this
situation and who are responsible there-
for;

(c) what is the mternational standard
for arrival hall; and

(d) how Government are going to im-
prove the position?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) No, Sir. Drinking water facili-
ties are available in the International Arri-
val hall. Two water coolers have been
provided inside the arrival hall and three
in the visitors area. Soft drink facility is
available in the visitors area, During sum-
mer Season, waer carriers are employed
for serving water at the international
concourse, domestic departure and Inter-
national arrival (visitors) area round the
clock.

(b) Soft drinks were being sold by the
Hotel Corporation of India inside the
arrival hall through a counter. Some time
ago, the HCI found that the income from
the counter was not sufficient to cover the
cost. Hence, HCI stopped vending of soft
drinks in the arrival hall.

(¢) There are no specific international
standards in this regard.

(d) The HCI has again created selling
soft drinks, inside the arrival hall,

Export of Gold Ornaments

*29. SHRI NAVIN RAVANI: Will the
Minister of COMMERCE be pleased to
lay a statement showing:

(a) whether it is a fact that there is a
great demand for Indian gold ornaments
in foreign countries;

(b) it so, the value of the ornaments
exported during the vyears 1980-81 and
1981-82, through which agency and the
names of the countries to whom exported,
with value;

(¢) whether the country is receiving gold
from those countries by way of sale-
exchange of ornaments; and

9, 1982
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(d) if so, the quantity received during
the said period?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) There is a de-
mand for Indian gold jewellery in the
overseas markets, particularly in the
Middle East.

(b) to (d). A statement js laid on the
table of the House.

Statement

Exports of gold ornaments under the
scheme for export of gold jewellery
against gold supplied by the foreign buy-
ers, being operated by the Handicrafts and
Handloom FExport Corporation of India
Lid. (HHEC) since 14th October 1980
have been as under:

Export
Year (Rs. in

crores)
1980-81 . - ; ' : 3.41
1981-82 . . : - . 37.41
Export of gold jewellery under the

above scheme was made to the following
countries:

(Rs. in crores)

Country 1980-81 1981-82
Kuwait . . 1.07 14.34
UAE - : . 1.40 13.89
UK . . . 0.20 5.21
Bahrain . : 0.06 1.14
Qatar . . . 0.16 2.28
Saudi Arahia . 0.39 0.39
Muscat . . 0.04
USA . . oo 0.13
Fiji . . : o 0.03
341 37-41
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The quantities of gold received under
the scheme against export of gold jewellery
cffected during the above periods were as
follows:

Year Gold received
(in gms.)
1980-81. 1,54,777. 190

1981-82 18,55,975. 130

National Policy on Tourisin

*30, SHRI SATYASADHAN CHAK-

RABORTY.
SHRI K. T. KOSALRAM;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are having any
national policy on tourism;

(b) if so, the details thereof; and

(¢) if not, the reasons thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b) The Natiomal Policy
on Tourism is under finalisation.

(¢) Does not arise,

Representation for Withdrawal of Addi-
tional Excise Duty

*31. SHRI VIJAY KUMAR YADAV:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether the tyre trade/transporters’
bodies have given a representation to Gov-
ernment suggesting  withdrawal of addi-
tional excise duty of 5.5 per cent on tyres
levied in 1982-83 Central Budget; and

(b) if so, the details thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes,
Sir,

ASADHA 18, 1904 (SAKA)

Written Answers 46 .

(b) In the Budget of 1982, the overall
incidence of excise duty in respect of
certain types of tyres wag increased from
60.5 per cent ad valorem to 66 per
cent ad valorem, The Tyre Trade|Trans-
porters’ bodies have represented (hat the
excise duty chould be restored to the
pre-Budget level. Government have exa-
mined the representation but it was.not
considered necessary to make any changes
in the existing duty structure on tyres,

Smuggling of Gold

*32. SHR1I AMAR ROYPRADHAN:
SHRI K, LAKKAPPA:

Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that Govern-
ment have received reports about a possi-
ble further spurt in the smuggling of gold
into the country; amd

(b) if so, what are the details in this
regard and the steps taken by Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Accord-
ing o reports received by Government,
gold continues to be sensitive to smugg-
ling on account of the imcreasing price
differential between international and the
domestic price of gold.

(b) The preventive and intelligence
machinery has been strengthened amd the
field formations alerted to prevent any at-
tempts at smuggling of gold into the
country,

Negative Tourism Growth Rate

*33, SHRI RANIJIT SINGH: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased (o state:

(a) whether he is aware of reports that
for the first time the country is likely to
record a negative tourism growth rate in
the current year;

(b) if so, whether the factors réspon-
sible for this situation have been investiga-
ted; and . }
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(¢) steps being taken to improve
tourism growth rate?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) to (¢). During the period
January-March 1982 India recorded a
decline of 0.6 per ¢ent over the correspon-
ding period of preceding year. However,
in the months of April and May, an in-
crease of 1.1 per cent respectively have
been recorded compared to the correspom-
ding period last year.

The Department is currently engaged
in investigaing the «decline in tourist
traffic recorded in the first four months of
the year. It appears that the econmomic
recession particularly in the tourist gene-
rating markets for Imdia like the US.A,,
Western Europe, Japan, Australia as well
as disturbed conditions in the neighbour-
ing countires, have affected the growth in
tourist arrivals to India.

The meausres proposed are, besides in-
tensifying promotion abroad, to attract
charter tourist traffic and intermational
conference/convention traffic to augment
he flow of tourist traffic to India.

Strike in Textile Mills in Bombay

4. PROF. MADHU DANDAVATE:

SHRI V. S. VIJUAYARAGHA-
VAN;

Will the Minister of COMMERCE be
pleased to state:

(a) for how many days the strike in
the textile mills in Bombay continued;

(b) how much was the loss of pro-
duction in the textile industry during the
period of the strike;

(¢) how much wag thé loss to the tex-
tile workerg in terms of wages;

(d) how much worth of textile exports
were held up in the pipeline during the
strike and as a result how much was the
losg in foreign exchange; and

(e) what steps was envisaged by Gov-
ernment to settle the strike and prevent
further damage to the economy?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) The general
strike in the textile mills in Bombay
started on the 18th January, 1982. It is
still continuing,

(b) The average monthly loss of pro-
duction on account of the strike has been
estimated at 100 million metres.

(c) The loss of the textile workers on
account of wages hag been estimated at
Rs 60 lakhs per day.

(d) Since the gtrike ig stil] continuing,
it will not be possible to accurately de-
termine the quantum of exports held up
in the pipeline and the loss in foreign ex-
change. The average export performance
of Bombay mills has been roughly of the
order of Rg 20 crores per month.

(¢) Government have never been un-
sympathetic to the legitimate demands of
the textile mill workers. Both the
Union and State Governmentg appealed
to the workerg o resume work while as-
suring them that all their legitimate grie-
vances would be looked Into quickly by
an appropriate  Committee to be con-
stituted in this behalf and their recom-
mendations  implemented  expeditiously
within a gtipulated time-frame. This ap-
peal has been made repeatedly by Gov-
ernment 10 the workers in full realisation
of the hardships which they have been
going through.

Crisis faced by jute industr'y of West
Bengal

*36. SHRI CHITTA BASU: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the jute industry in West
Bengal is facing a crisis;

(b) if so, the nature of the crisis; and

(c) steps taken or proposed to be taken
to meet the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) and (b). The
Jute Incdustry in West Bengal has been
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passing through a (extremely) difficult
situation since the beginning of 1981 due
mainly to unremunerative selling prices In
the market for almost all categories of
jute goods. One of the main reasens
for thig state of affairs has been that,
while the industry maintained its Jevel of
production at a steady level, demand 1o0r1
jute goods throughout this period has
been very slack, particularly in the inter-
national markets on account of recession
and stiff competition from both synthetic
substitutes and Bangladesh. Slackening of
demand had also been evident in the do-
mestic market with DGS & D, the single
largest purchaser, gradually withdrawing
from the sacking market where it had
been gactive for quite sometime in  the
past.

(c) Governmen; have already come
forward with several ameliorative mea-
sures which include reintroduction of
Cash Compensatory Support from Sep-
tember, 1981, compulsory use of 100 per
cent new gunny bags by cement units in
the country from 1-10-82, persuading
various end-user organisations and em-
ergency purchase of one lakh bales or
B. Twill bags in October-December, 1981
which was followed by procurement of
substantial quantities of B. Twill bags
during April to June, 1982 at prices
worked out on cost plus basis, allowing
discounteq sales of gsacking and of CBC
to USA market through STC as export
promotion measures. Regional and inter-
national level cooperative action, under
ESCAP and UNCTAD auspices respec-
tively, is also being pursued for arriving
at mutually beneficial export matketing
strategies with  Bangladesh and finalisa-
tion of the International Jute Agreement
for enabling concerned action towards
adjustment of supply to demand and
stability in prices of jute|jute goods.

Effect of strike of textile workshops in
Bombay on cotton growers

*37. SHRI UTTAM RATHOD: Will

the Minister of COMMERCE be pleased
to gstate;

(a) the effect of the long-drawn strike

of the textile workers in Bombay on the
cotton growers; and
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(b) steps contemplated by Government
to provide relief to cotton growers from
the distress caused by the lack of demand
for cotton from the Bombay mills?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
The demand for cotton by fhe Bombay
mill Industry is one of the factors which
governs its supply and price. Govern-
ment’s policy has generally been to im-
part a measure of gtability to cotton
prices so as to prevent violent price fluc-
tuations. During the current geason,
various policy options including increas-
ed exports and increased purchases by
public sector agencies have been (appropria-
tely) used to ensure stability of cotiom
prices.
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Meeting of World Bank at Paris

*40, SHRI GHULAM RASOOL.
KOCHACK: Will the Minister of
FINANCE be pleased to state:

(a) whether the meeting of World
Bank wag held in Paris during the month
of June, 1982 1o discusg the aid that
will be provided to India;

(b) if so, whether any final decision
has been taken;

(c) if so, to what extent the decision
has been favourable in India;

(d) whether India is satisfied with the
decision; and

(e) what are the projects likely to be
undertaken by Government?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE): (a)
to (¢). A Consortium of Governments
and institutions met in Paris on June
14-15, 1982. There was wide apprecia-
tion of (he growth performance of the
Indian economy in  1981-82, It was
noted that India had controlled inflation
while maintaining a high rate of growth.
There was a general consensus on the
need for increased flow of concessional
assistance to India especially in view of
jts difficult balance of payments situa-
tion. Indications of commitments to be
made by individual countries and the
World Bank amounted to dollars 3.66
billion. The Consortium assistance  is
used for financing developmental projects
includeq in the Plan. The outcome of
the Consortium meeting is regarded as
generally satisfactory. '
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Rates of Interest in Banks vis-a-vis public

and private sector companies
-t

211. SHRI SUDHIR KUMAR GIRI:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether he is aware that the
clients whose fixed deposits are maturing
are not redepositing their money with
the banks where rates of interest are
far lower than those in some public and
private sector companies; and

(b) if so, his reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Gov-
ernment are not aware of such a course
being adopted by all depositors whose
fixed deposits with bankg agre maturing.
However, change of instruments on ma-
turity on some scale for various consi-
derations is not an unusual phenomenon.

(b) The interest rate gtructure of the
commercial banks is continually reviewed
by the Government and the Reserve
Bank of India and changes therein are
effected taking into jccount ¢he require-
ments of the prevailing economic situa-
tion and also other factors, including the
structure of interest rates on other in-
struments of savings. With effect from
1-3-1982, Reserve Buank have raised in-
terest on short and medium term deposits,
Government have also raised the ceiling
of income, which is exempt from income
tax, from specified financial assets, in-
cluding bank deposits, from the earlier
level of Rs 3000 to Rs 4000 per annum.
These mecasures are expected to assist
banks in mobilising deposits, However,
fixed deposits with banks and company
deposits are different instruments subject
to different  disabilitie and privileges.
Banks also endevour to mobilise deposits
through formulation of schemeg to suit
the requirement of diverse type of savers
and motivating them through publicity
and education to hold the gsavings with

the banks.
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Income Tex arrears

212. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
FINANCE be pleased to state:

(a) what are the income tax arrears
at the end of March this year; and

(b) what steps
their recovery?

are being taken for

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). (a) The
detailed figureg of income-tax arrears are
compiled at the end of each quarter. The
latest figures of ‘tax-in-arrears’ are avail-
able as on 30.9.81. The requisite in-
formation in respect of ‘tax-In-arrears’
and ‘demand created but not fallen due’
on that date is ag under:-

(in crores of Rs)

Tax-in-arrears
Demang created

761.31 El

428'19I Provisional

but not fallen due

(b) The Income-tax Act, 1961 provi-
des for geveral steps for enforcing collec-
tion and recovery of tax-in-arrears such
as levy of penalty, attachment of monies
due to the defaulters, distraint and sale
of movable property, attachment and sale
of immovable property, committing the
defaulter to civi] imprisonment ectc. De-
pending upon the facts and circumstances
of each case, suitable steps are taken
from time (0 time by the Income tax
authorities concerned for recovery  of
tax arrears. Several administrative steps
have been taken to gccelerate the pace
of recovery. For the current year a very
high priority has been given to the collec-
tion and recovery of tax arrears, Targets
have been laid down in the Annual Ac-

tion Plan of the Department for the year’

1982-83 and communicated to the Com-
missioners of Income-tax. The Board,
too is keeping a close watch on the re-
duction of arrears through reports re-

ceived from Commissioners of Income-

tax every month.
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Response to Social Security Certificates
Scheme

213. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE
be pleased Lo state:

(a) the amount of social security certi-
ficates of cach denomination sold during
June and so far in July 1982; and

(b) what is the extent of response of
the people to the Social Security Certifi-
cates Scheme in Urban and rural areas
separately in each Statc?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
Social Security Certificates are available
in denominations of Rs. 500/- and
Rs. 1000/-. The amount of Social Secu-
rity Certificates of each denomination sold
during the first fortnight of June 1982, for

which  the information has become
available, was as follows:—
Rs.
Rs. 500/- denomination 7,383,000
Rs. 1000/- denomination 08,29,000

Total. 1,05,62,000

et N —

The information about sales after the
first fortnight of June, 1982 is still not
available.

The response of the people to the Social
Security Certificates Scheme in urban and
rural areas has generally been favourable,
judging from the enquiries received by the
field staff of the National Savings Organ-
isation from  prospective investors and
agents,

Complaints about Malpractices in Export
of garments

214. SHRI M. RAJASEKARA MUR-
THY: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the Ap-
parels Export Promotion Council issues
documents like Export Certificates and
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/certificates of origin which are accepted
by foreign Government to allow imports
of garments;

(b) whether complaintg have been re-
ceived from any foreign Government in
respect of (a) above and the details
thereof; and

(c) whether such malpractices have
hardened the attitude of European Eco-
nomy Community in Multi-Fibre Agree-
ment negotiations with us?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
P. A. SANGMA). (a) Yes, Sir.

(b) No complaints as such have been
received from any foreign Government,
However, discrepancies sometimes arise
due to various reasons between Indian
export figures and the figures maintained
by the importing countries. In such cases
discrepancies are investigated and the
Consultation mechanism provided for in
the bilateral jgreements is promptly
brought into operaiton.

(¢) In the first round of negotiations
no such indication was available.

Memorandum from Ordance Factory Em-
ployee’s Union) Tiruchirapalli

215. SHRI HANNAN MOLLAH:
Wil] the Minister of DEFENCE be pleas-
ed to state:

(a) whether he has received 3 memo-
randum dated 11th March, 1982 from
Ordnance Factory Employees’ Union,
Tiruchirapalli;

(b) if so, galients points raised in the
memorandum; and

(¢) the steps iaken in this regard?
THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) Yes, Sir.

(b) The representation related to the
demandg of the employees about payment

of House Rent Allowance and City Com-

pensatory Allowance; allotment of addi-
tional workload; promotions to employees
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working in dead-end posts; and allotment
of residential accommodation etc.

(c) These demands are under consi-
deration.

Emplopment of trained apprentices in
MMTC

216. SHRI RAJESH PILOT: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No 1802 on 28-8-1981 regard-
ing MMTC not providing employmiént to
Apprentices and state;

(a) whether the modalities of providing
¢mployment to 19 trained apprentices of
Minerals and Metals Trading Corpora-
tion have since been worked out; if so,
the details thereof;

(b) if not, the reasons for the delay
in implementing the Prime Minister’s dir-
ective om the subject, as already more
than a year has passed;

(¢) number of Clerks appointed in
MMTC since January, 1981 and how
many of them are trained apprentices;
and

(d) when these 19 apprentices are likely
to be appointed by MMTC?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
P. A. SANGMA): (a), (b) and (d).
The employment of trained apprentices
in MMTC is a part of the wider question
affecting all public sector undertakings.
The matter is under active consideration
of the Government & dialogue has been
initiated with managementg at a high
level. 0

(¢) Since January, 1981, 150 Clerks
(Jr. Assistant) have beem appointed in
different offices of the Corporation. Of
these, 23 wecre ex-apprentices trained in
MMTC.

Quota of Janata Cloth for Guiarht

217. SHRI R. P. GAEKWAD: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that Gujarat
had urged the Centre to increase the
quota of Janata cloth for the State; and
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(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir.

(b) The quota for production of
Janata cloth is fixed on the basis of
number of looms, their past performance
in the production of Janata cloth and
the State's entitlement of Janata cloth
according to population. Gujarat has a
loom population of ground 20,000 only.
Keeping thig in view, Gujarat was given
a target of 3 million metres for 1981-82.
However, since Gujarat is producing less
than their entitlement of Janata cloth
according to their population, the State
Government have been allowed to pro-
duce gbout 5 million metres during 1981-
82 . The production in 1982-83 is ex-
pected to be around the game level.

Opening  of New Central Schools in
Military Sector

218. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether his Ministry has recom-
mended the opening of new Central Scho-
ols in the Military Sector to the Unicn
Ministry of Education for the next three
vears including the current financial year;

(b) if so, the names of the places, State-
wise, selected  for the opening of such
schools; and

(c) if not. whether any such recom-
mendations are proposed to be made or
whether his Ministry is  of the opinion
that no more Central Schools are required
in the Military Schools ?

THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a) to
(¢c) Government have approved the open-
ing of 25  (Central Schools each during
the financial years 1982-83 and 1983-84

ASADHA 18, 1904 (SAKA)

Written Answers 58

and 15 Ceniral Schools during the finan-
cial year 1984-85. Of these, thc loca-
tions of the 25 Central Schools to be op-
ened during 1982-83 alone have been
finalised. These are:----

(1) Begumpet (Andhra Pradesh)
(2) Kumbhigram (Assam)
(3) Namkum (Bihar)

(4) Chandigarh (Chandigarh)

(5) & (6) Baroda and Wadsar (Guja-
rat)

(7) Mandovi (Goa)

(8) Sirsa (Haryana)

(9) Bakloh (Himachal Pradesh)

(10) Miran Sahib (Jammu & Kashmir)
(11) Jabalpur (Madnya Pradesh)

(12), (13) Depodi, Deolali and
& (14) Varangaon (Maharashtra)

(15) & (16) Jalipa—Cantt, Bikaner,

(17) & (18) Ulaipur and Ulttarlai
(Rajasthan)

(19), (20) Kanpur, Raiwala,

(21), (22) Hindon, Bamrauli and
& (23) Shahjanpur (Uttar Pradesh)

(24) Kankinara and
& (25) Coocn Behar (Kest Bengal)

Counter Agitations by Non-Gazetted Em-
ployees of Income
Tax Department

219. SHR1 RAMAVATAR SHASTRI
Will  the Minister of FINANCE be
pleased to state:

(a) whether Government have seen a

news-item appeared in the Hindi Daily
‘Jankug’ dated 18th March, 1982 re-
garding counter agitations by Noan-Gazet-
tcd Employees of the Income-Tax De-
partment if 400 posts of Income tax Offi-
cers (Group ‘B’) are converted to Group
‘A’ posts;
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(b) what are the details of the case
and what is the reaction of the Central
Board of Direct Taxes in view of the op-
position to the demand of conversion
from all non-Gazetted employces; and

(¢) whether it is a fact that the Board
has recommended immediate conversion
of posts to the Department to Personnel
and Administrative Reforms, without as-
certaining the views of tne Unions|Asso-
ciations at all State levels?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes, Sir.

(b) and (c) The proposal to convert a
few (258 out of about 2200) posts of In-
come-tax Officers Group ‘B’ to Income-
tax Officers Group ‘A’ has been made
keeping in view the requirement of Gov-
ernment for Income-tax  Officers Group
B and Group A. The matter has been
reconsidered and it has not been found
possible to abandon the proposed con-
version of posts from Group ‘B’ to Group
‘A

Tn such cases, consultations with Staff
Associations|Federations is not necessary.
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Investment jn Public Sector Undertahings
in Kerala

220. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the amounts speat by Government
of India for investment in public sector
industries during the last five years and
'low much of these amounts were spent
in Kerala during that period; and c

(b) what are the amounts proposed to
be spent during the Sixth Plan period in -
the public sectors industries, with State-
wise details?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAW-
Al SINGH SISODIA): (a) A statement
showing increases in equily and Plan
loans of Central Government enterprises
and those with headquarters located in
Kerala for each of the last five years, is
attached

(b) A statement showing provisional
amounts proposed to be spent during the
Sixth Plan period in public sector indus-
tries in various States in attached. In ad-
dition, substantial  outlays, for which
State-wise allocation is not available, is
also contemplated.

Statement

States

Andhra Pradesh
Bihar .

Karnataka
Madhya Pradesh .
Orissa .

Tamil Nadu

West Bengal
Maharastlira
Rajasthan

Assam .

Amount
(Rs. in crores)

1,583:77
1,158:28
25506
*1,323°11
1,467-66
55952
576-67
916-77
14920
610-67
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States Amount
) (Rs. in crores)
Gujarat 21241
Kerala 32109
Haryana 71-07
Punjab. 3706
Uttar Pradesh 219-27
Goa 0°43
Himachal Pradesh 235
Nagaland 15-90
Jammu & Kashmir 510
Delhi . 2825
TotaL - _g;,_5'1 3‘- (;;"
Statement
(Rupees in crores)
All Central Government companies Companies with their headquarters
in Kerala
Year - ];(]:lll\ o Pl_dﬂ_ T:(":;'\n;__'f-l.':(;:tz;l-_ - 1711-111\_ -_‘_];]_'c;l-l ‘I.Uhax;s‘ o 'Tc;ta.l—_—
1976-77 82082 93152 1,752 34 2266 6653 8-19
1977-78 1,560 02 205-08 1,858 10 7562 ()53 06* 2256
1978-79 81898 82429 1,643 27 6-96 11°53 18- 49
1979-80 93907 83806 1,777°13 11-00 16-21 7k
1980-81 1,141+25 1,257-67 2,399-92 16-25 1447 3072

®The result of conversion

Govermment Undertaking in West Bengal

221. SHRI AJIT KUMAR SAHA: Will
the Minister of FINANCE be pleased to
state:

(a) the names of Ccntral Government
undertakings located in the State of West
Bengal, along with the authorised capital
of each of them;

(b) whether there is any
set up any new public undertakings
that State;

propesal to
in

of loan into equity in an enterprisc.

(¢) if so, the details thercof; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The pam-
es of Cenilral Government undertakings
with headquarters located in West Bengal
along with their authorised capital as on
31-3-1981 is given in the statement Aat-
tached. {

(b) to (d) Some of the important new
projects of the Central Government being
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set up in West Bengal are the 600 MW
Super Thermal Power Station at Farakka
by the National Thermal Power Corpo-
ration and the various new mines and
the low temperature carbonisation project
to supply domestic gaseous fuel to Cal-
cutta by Coal India and its subsidiaries.
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-

In addition, substantial
proposed to be made in major existing
projects like the Durgapur Steel Plant,
Alloy Steel Plant and Indian Iron &
Steel Plant and Bharat Refractories etc.
which are located in the State.

investments  are

Statement

Authorised
SI. Name of Undertaking Cupital
No. ' as on
31-3-198 1
(1) (2) (3)
(Rs. 1n
crores)
1 Hindustan Paper Gorporation . 200 00
2 Indian Iron & Steel Co. Litd. 10000
3 Hindustan Gopper Lid. 150-00
4 Coal India Ltd. 1,000 00
5 Iastern Coalficlds Ltd. 150°00
6 Indo-Burma Petroleum Co. Ltd. 300
7 Hindustan Fertilizers Corporation Litd. 500+ 00
8  Smith Stanilstreet Pharmaceuticals Ltd. 4100
g Braithwaite & Co. Litd, 15100
10 Bridge & Roof Co. (India Ttd.) 500
1t Burn Standard Co. Ltd. . 1500
12 Jessop & Co. Ltd. 35 00
13 Lagan Jute Machinery Co. Lid. 500
14 Mining & Allicd Machinery Gorpn. Ltd. 4380
15 Andrew Yule & Co. Litd. 1000
16 Balmeor Lawric & Co. Lud. 300
17 Bharat Brakes & Valves Lid. 5°00
18  Biecco Lawrice Litd. 250
19 Hindustan Cables Ltd. 2000
20 National Instruments 1.td. 5°00
21 Central Inland Water Transport Corporation Ltd. 2000
22 Garden Reach Shipbuilders & Engineers Ltd. | 25-40

— - — - ==
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23 Bharat Opthalmic Glass Ltd.

24 Rehabilitation Industries Corpn. Ltd.
25 Banarhat Tea Company Ltd.

26 Basmatia Tea Compzany Ltd.

27 Hoolungooree Tea Company Ltd.

28 Mim Tea Company Lid.

29 Murphulani (Assam) Tea Company Ltd. .

30 Rajgarh Tca Company Ltd.

31 NTC (West Bengal) Bihar, Assarm & Orissa) Ltd.

32 Jute Corporation of India Ltd,
33 Metal Scrap Trade Corporation Ltd,

24 Tea Trading Corporation of India Ltd.

95 Hindustan Steel Works Construction Ltd.

96 National Insurance_Company Ltd.

17 Hooghly Print'ng - Ltd.

 ————————— . —

Construction|Renovation of  Terminal

Building at Certain Airports

222. SHRI MOHANLAL PATEL: Will
the Minister of TOURISM AND CIVIL

AVIATION be pleased to state:

(a) whether there is any proposal to
construct or renovate terminal buildings
at certain airports in the country;

(b) if so, the names of those airports;
and

(¢) the amount carmarked for thes pur-
pose for the year 1982-83?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir.

(b) A statement indicating the names
of the airports is attached.

(¢) A provision of Rs. 982.10 laktis has
been made for this purpose for the year
1982-83,

1205 LS—3 " e

Statement

International Airports.

5

Declhi.

2 Bombay,

3.
4.

Calcutta.
Madras.

Domestic aerodromes.

1.

2

3.

oo_\xo\

Ahmedabad.

. Aurangabad.

Baroda.
Belgaum.

Bhavnagar.

. Indore.

Dabolim.

. Jamnagar.
9.

Kshod.

10.Porbander.

11.Raipur.

6-00
5°00

100

40-00

500
2,00

500
2000
20°00

0-05
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12.Rajkot.
13.Agartala.
14, Bagdogra.
15.Dimapur.
16. Gauhati.
17. Imphal.
18. Jorhat.
19. Lilabari.

20. Patna. _

21. Ranchi.

22. Tezpur.

23. Amritsar.
24. Chandigarh.
25. Jaipur,

26. Jammu.

27. Gwalior.
28. Leh.

29. Srinagar.
30. Gorakhpur.
31. Mangalore.
2. Tiruchirapalli.
33. Tirupati.

34. Vishakhapatnam.

Inter-Corporation Transfers of Top
Executives in I.A. and A.L

223. SHRI DIGAMBAR SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased lo state:

(a) whether the top executives of Air
India and Indian Airlines like the Deputy
Managing Directors are inter-changeable
or liable to be transferred from one Cor-
poration to another in the interest of let-
ter utilisation and exchange of their ex-
pertise and experience;

(b) if not, the reasons therefor;
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(c) since how long these Deputy Man-
aging Directors are in the same position
in the two Corporations and their dates
of superannuation;

(d) whether he is aware that thc con-
tinued stay of thesc top people in  one
Corporation not only breeds vested in-
terests but also results in building up of
a coterie of their followers on whom they
bestow favours, which is ultimately detri-
mental to the efficient working of the two
Corporations; amd

(e) if so, whether Government propose
considering the desirability of iniroducing
such inter-Corporation transfers in the all-
round public interests; and if not  the
reasons therefor?

THE MINISTER OF TOURISNM AND
CIVIL AVIATION (SHR1 A. P.
SHARMA): (a) and (b). No, Sir. Air
India and Indian Airlines are two separate
Corporations and they have their own se-
parate cadres of executives.

(¢) At present there are iwo Deputy
Managing Directors in Air-Tndia and oae
in Indian Airlines. Deputy Managing
Directors of Air India were appointed on
2.11.78 and 26.4.82 and their dates of
superannuation are 31.3.1990 and 28.2.
1987 respectively. The Deputy Manag-
ing Director of Indian Airlines was ap-
pointed on 26.8.81 and will retire  on
30.9.1983.

(d) Since the Deputy Managing Direct-
ors work under the general supervision/
direction of the chief executives and major
policy  decisions are ‘approvcd by the
Chief Executives and/or the Boards of
Directors, there need mnot be any such
apprehensions.

(e) Does not arise.

Alleged Smuggling in Dhanbad area in
connivance with Central Excise Officials

224. SHRT RAM VILAS PASWAN:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government have received
representations from certain quarters al-
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leging smuggling of gold, customs goods
and branded bidis in Dhanbad area, in
connivamce with the Central- Excise
Officials; and

(b) if so, the details thereof, stating
the action taken by Government thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b).
The information is being collected and
will be laid on the Table of the House.

Purchase of Cotton by Cotton Corporation
of India

225. SHRI E. BALANANDAN: Will
the Mimister of COMMERCE be pleased
fo State:

(a) whether Government are aware
that All Party Cotton Kisan Action Com-
mittee, Andhra Pradesh has demanded
purchase of various varieties of cotton
produced by the peasents by the cotton
Corporation of India at fair prices; and

(b) if so. the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINITSRY OF COMMERCE (SHRI
P. A. SANGAM): (a) Yes Sir. Their de-
mand was forwarded by Government to
the Cotton Corporation of India for ap-
propriate action.

(b) The Cotton Corporation of India
has been giving full support to the Cotton
purchase programme in Andhra Pradesh
and has so far purchased (upto June
1982) 1.14 lakh bales of cotton at prices
well above the support prices.

Shifting of Top Oflicials from one
undertaking to another

226. SHRI F. F. MOHSIN : Will
the Minister of FINANCE be pleased to
state:

(a) whether there exists any procedure
Oor system whereby the ‘op executives,
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Chief and Deputy Chief Executives (non-
technical) can be shifted from one Publie
Undertaking/Statutory  Corporation to
another in order not only to widen their
spectrum of knowledge and know-how
but also to utilise their experience to the
benefit of the undertaking/corporation
concerned and also to forestall their deve-
loping vested interests by continuous stay
at one place/undertaking;

(b) if so, the broad outline thereof;
and if not, the reasons why this aspech
has not been considered so far as one of
the measures to tome up the working of
public sector undertakings; and

(¢) whether Government now propose
to consider the expediency of introdncing
such a procedure or system?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(¢). Presumably, the Hon'ble Member is
referring to the post of chief executives
and full-time directors in Central Gov=-
ernment enterprises. Selectiong for these
posts are made by Government on the
recommendations of the Public Enter-
prises Selection Board (PESB). The
PESB makes its recommendations to Gov-
ernment for these posts after comsidering
the requirements of each post on the
basis of interview and study of service
record so that the persons recommended
malch the requirements to the extent
possible. The choice of candidates is
extended not only to those from the
enterprise where the vacancy has arisen,
but also to all other public enterprises and
where necessary to government serviced
and private sector. For this purpose, the
PESB maintaing a data bank to service
all the selections. This scheme of things
envisages the deployment of managerial
resources so as to derive maximum
benefit from the available talents and to
provide  greater  career  development
opporunities, These are contractual
appointments carrying a tenure which is
renewable if found necessary or termin-
able by giving three months notice or
pay in lieu thereof.
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Expansion of .Business between Yndia and
Thalland

227. SHRI BHIKU RAM JAIN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it ig a fact that a delega-
tion of businessmen recently visited the
trade fair in Bangkok:

(b) whether during the visit the
potential for business expansion between
India and Thailand was explored;

(¢) whether any market studies were
conducted in this regard and requirements
of the two countries identified; and

(d) the steps proposed to develop
trade beween the two countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d). No
oflicially sponsored delegation of Indian
Businessmen has recently visited the trade
fair in Bangkok,

Setting up Factory of Manufacture .of
Advanced Air Borne System Equipment
at Medak in A.P.

228. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that Govern-
ment of India are planning to set up a
factory for the manufacture of advanced
Air-Borne System Equipment at Medak
m Andhra Pradesh; and

(b) if o, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). Hindusian
Aeronautics Limited has proposed a pro-
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ject for the manufacture of advanced
avionicy equipment, The matter is still
under consideration and no final decision
has yer been taken.

Sctting up of Interngtional Jute Organisa-
tion

229. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any draft agreement has
been prepared and finalised on the pro-
posed set-up of the International Jute
Organisation ag agreed upon at the Jast
ESCAP sponsored special session at
Bangkok in May, 1982;

(b) if so. its broad outlines; and

(¢) how far the 1JO will help the jute
producing economies from the point of
view of stabilization of prices and export
earningg and solving (he problems plagu-
ing this trade-cycle-affected  industry
through international and regional co-
operative action?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). In the
Special session of the Jute Producing
Countries held at Bangkok in May, 1982 .
the producing countries could resolve
amongst themselves the outstanding issues
of the International Jute Agreement on
the setting up of an International Jute
Organisation.

Further negotiations among the pro-
ducing and consuming countries on the
agreement are to take lace, for finalisa-
tion of the agreement.

(c) Tt is within the scope of the pro-
posed 1JO to discuss concerned measures
on a continuing basis for adjustment of
supply and demand of juteljute goods at
world market level which will be bene-
ficial to the jute producing countries from
the point of view of stability of prices of
jute/jute goody and stabilization of ex-
port earnings from these commodities.
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Newsitem “Steep Fall in Exchange
Reserves”

230. SHRI SUBHASH YADAV: Will
the Minister of FINANCE be plecased to
state:

(a) whether Government have seen the
press reports appearing in the “Hindustan
Times” dated the 2nd June, 1982 under
the eading “Steep fall jn
reserves’;

exchange

(b) if s0, what are the reasons thereof:

(¢c) how far foreign exchange reserves
have fallen as compared to during the last
five years; and

(d) what steps have been taken or pro-
posed to be taken to improve the Foreign
Exchange Reserves?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) Yes, Sir.

(b) The decline in forcign exchange re-
serves (excluding Gold and Special Draw-
ing Rights) during the past three years is
due mainly to the following rcasons:

(i) The doubling of the price of im-
ported oil between December, 1978 to
January, 1981 has added enormously to
the oil imports; prices of many other
imports have also risen sharply;

(ii) increase in exports, both in value
and volume terms have not kept pace
with the rate of increase in imporis in
value 'and volume terms. This has how-
cver to be viewed in the context
of the continued recessionary conditions
abroad, intensification of restrictive trade
practices in the industrial countries and
the continuing global inflation affecting
our import prices; and

(iii) the net invisibles which showed
arapid growth rate in the 70's have
reached a plateau stage.

(¢v The variation in the foreign exchange
reserves (excluding gold and Special Draw-
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ing Rights) during the las¢ five years was
as under:

Forcign  Variation
Exchange over
End of Fiscal year Reserves  the
previous
period
(Rs. (Rs.
crores) crores)
1977-78. 449975
1978-79. 5219.86 -} 720.11
1979-80. 5163.66 —-56.20
1980-81 . 4822.12 —341.54

1981-82. . . 3354.47 —1467.65

3384.26 --29.79

(d) The Government has been taking a
number of steps to improve the foreign
exchange reserves position and to main-
tain them at a comfortable level so as to

able to meet the country’s import bill.
These include:
(1) Increasing domestic exploration

and production of oil and natural gas,
developmeny of alternative energy sour-
ces and reducing demand for petrolenm
products.

(i) Import subslitution in major arecas
like cement, fertilizers, non-ferrous
mctals, steel etc. by improving capacity
utilisation and by creating additional
capacity,

(iii) Achievement of better export
performance tnrough removal of infra-
structure constramts, especially those in
power, transport and ports, generation
of larger export surpluses through in-
creased production, improvement in the
growth of competitiveness and efficiency
in Indian industry combined with a sys-
tem of incentives which would make
exports profitable and encourage export
orowth in areas of dynamic comparative
advantage, etc.
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(iv) Adoptation of measures which
offer incentives for larger remittances
from Indian nationalg abroad.

(v) Adoption of an external financing
straegy which ensures that essential im-
ports needed by the economy, especia}ly
those for development are not comnstrain-
ed, cost of borrowed funds from abroad
is minimised and debt gervicing obliga-
tions are kept within prudent limits.

In order to meet the requirement of
foreign exchange, Government of India
has been utilising to the maximum extenl
possible bilateral and multilateral sources
of external assistance. Government
entered into an extended arrangement with
the International Monetary Fund in 1981
for SDR 5 billion which would become
available over a period of three years.
An amount of SDRg 900 million has
already been drawn under this extended
arrangement.  This  has  been further
supplemenied by resorting to export
credits and in suitable cases to com-
mercial borrowings.

Setting up of Inter-Governmental Com-
mittee on Nepal and Indian Governments

231. SHRI R. N. RAKESH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether i is a fact that an inter-
Governmental Committee of Nepal and
Indian Governmentg has been set up
under the trade and transit treaties and
the agreement on unauthorised trade;

(b) if so, details of the terms of
reference of the Committee; and

(c) what achievement hag so far been
made by thig Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir,

(b) The function of this Committee is
to promole trade, facilitate ¢ransit, and
control unauthorised trade between the
two countries, as envisaged in the treaties
and the agreement, The Committee is
to meet alternatively in Kathmandu and

New Delhi
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(¢) Some of the salient achievements
of this Committee are:—

(i) Procedure for the import of
Nepalese industrial products into India
has been simplified.

(ii) Procedure for the insurance of
Nepalese cargo in transit from Calcutta
to the Nepalese border check posts has
been evolved, resulting in the easing of
congestion at Calcutta Port.

(iii) Contact points have  been
designated on both g¢ides for greater
cooperation in the matter of exchange
of information and investigations etc.
to central unauthorised trade.

Increase in Consumer Price Index

232, SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of FINANCE
be pleased to state;

(a) whether it is a fact that tne Con-
sumer Price Index has increased from
January 1982 till May 1982;

(b) if so, the details thereof;

(c) whether the corresponding figure of
inflation has also increased; and

(d) if mnot, the trend of inflation during
the same period i.e. from January to May,
19827

THE MINISTER OF FINANCE (SHRT
PRANAB MUKHERIJEE): (a) to (d). The
All-India Consumer Price Index for In-
dustrial Workers (Base: 1960—100) for
tne period January 1982 to May 1982
(latest available) is indicated below:

Consumer price

Index for
1982 Industrial Workers
(1960-100)
January N . 459
February : 458
March . ' 457
April . . . 459

May . . \ 462
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The ‘annual rate of inflation measured
in terms of the above Index has declined
from 11.7 per cent in January 1982 to 6.7
per cent in May, 1982.

New Branch Licensing Policy for
Commercial Banks

233. SHRI R. L. BHATIA: Will the
Minister of FINANCE be bpleased to
state:

(@) Whether the Reserve Bank of India
had recently evolved a new Branch licens-
tng policy for commercial banks under
which 8,000 additional branch offices are
expected to be opened during the mext
three years (1982-83 to 1984-85); and

(b) particulars of branches expected to
be opened in Punjab, Haryana and Hima-
chal Pradesh?

PRa—
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE «SHRI
JANARDHANA POOJARY): (a) In
terms of their branch licensing policy for
the three years 1982-83 to 1984-85, the
Reserve Bank of India have estimated toat
commercial banks including the Regional
Rural Banks will have to open 7540 addi-
tional branches in underbanked Commu-
nity Development Blocks to ‘achieve an
average population coverage of 1 branch
for 17000 people in  rural/semi-urban
areas (on the basis of 1981 census). In

‘addition, about 808 branches are estimated

as likely to be required on the basis of
specific developmental needs in areas hav-
ing better banking coverage.

(b) Relevant details in (his regard are
set out below:

—— —_—

No. of districts  No. o" Rural/ Rural/Semi-
with average Semi-Urban urban branches
Stote population per branches likely to be
Bank office required to opend in the
higher than achieve remaining
17,000 (As per targetted districts
1981 census) coverage in
deficit districts
Punjab 104
Haryana 5 46 40
Himachal Pradesh 1 2 23
In:crease in Monthly Rent for Cols. and (c) if so, whether Government pro-

Lt. Cols.

234. PROF. AJIT KUMAR MEHTA:
Wil] the Minister of DEFENCE be

pleased to state:

(a) whether it is fact ¢hat Cols, and
Lt. Cols. are entitled to hire a house upto

Rs. 1200/- p.m.;

(b) if so, whether due ¢0 high cost of
construction etc., no suitable house is
availuble for Rs. 1200 p.m. in big cities
like Delhi, Calcutta, Bombay etc. for
them and they have consequently to live

in small houses which are not commen-
surate with their ranks ;; ;

pose to increase the monthly rent for
Cols, and Lt. Cols. from Rs. 1200/- to
Rs. 1600/- p.m.; and

(d) if so, the details of the decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) Colonels and
Lt. Colonels are entitled to hire houses
upto Rs. 1200/- p.m. in Delhi, Bombay
and Calcutta, For other stations, the
ceiling is Rs. 1000/- p.m.

(b) Due to general escalation in
rentals, it has become difficult to hire
houses for these officers within the ceiling
ag per their entitlement.
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(¢) and (d): An upward revision of
rentalg is no doubt necessary. However,
at this stage, it ig not possible to indicate
the likely revised ceilings.

Selection of Vigilance Officers in LExport
Promotion Councils

235. SHRI ASHFAQ HUSAIN: Will
the Minister of COMMERCE be pleased
to state:

(a) the names of the Export Promotion
Councilg which allocate export quotas or
raw materials;

(b) whether all  Export Promotion
Councilg have Vigilance Officers or equi-
valents;

(c¢) whether the Director of Vigilance
in the Ministry or the Chief Vigilance
Commissioner ig consulted in the selection
of such Vigilance Officers of the Coun-
cils; and

(d) whether these Vigilance Officers
report to their respective Executive Com-
mittees or Committees of Administration
only who appoint them and not to the
Director of Vigilance?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a): The Cotton
Textiles Export Promotion Council App-
arels Expor{ Promotion Council and
Wool & Woollen Export Promotion
Council have becn authorised to allocate
export quotas. No Export Promotion
Coulncil has been authorised to allocate
raw materials.

(b): There are no posts of Vigilance
Officers or equivalent in the Export Pro-
motion Councils.

(¢) and (d): Do not arise.

Inaccurate Predictions by Delhi Weather
Office

236. DR. A. U. AZMI: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what are the reasons that Weather
Office, Delhi could not anticipate accurate-
ly about the weather on 13th and 14th
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May 1982—on 13th clear sky was pre-
dicted whereas on 14th intermittent show-
ers, thunder showers accompanied by hail
or squall was predicted;

(b) steps taken to cnsure that hundred
per cent correct forecast of weather js
made, ‘as has been claimed; and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) (i) The following forecast
was issued at about 21.30 hrs. IST on
12th May valid for 13th May, 1982;
“Variable sky with occasional sunshine. A
thundershower is likely in some areas.
Rise in day temperature™.

The weather on 13th May was realised
as predicted. The sun was seen at times,
vet at other times, it was completely
covered with clouds. Rain and thunder-
showers occurred.

(ii) Following forecast was issued at
about 2130 ‘ars. IST on 13th May valid
for 14th May, 1982 “Intermittent showers/
thundershowers, sometimes accompanied
by hail/squall. Fall in Day temperatures’”.

Forecasts are issued at about 2130 hrs.
IST of the previous day. When the fore-
cast for 13th May was issued, Delhi was
experiencing a thunderstorm, whida was
expected to continue upto 14h May.

After the issue of forecast on 13th at
about 2130 hrs. IST, following rain all
amounts were recorded at 0830 hrs. IST
on 14th May 1982:—

Safdarjung Airport : . 1cm.
Palm Airport . . e XEm.
Sikar . : ‘ : . 3cm.
Jaipur . . . : . 1cm.
Churu . , " : .1 e
Bharatpur . , .1 cm.

This indicates that the thunderstorm and
rainfall  activity, which started around
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Delhi on May 13, also continued till the
early hours of May 14, Reports indicate
that Jaipur was recording thunderstorm
and rainfall upto 0230 hrs. IST on May 14,

As the low pressure system, responsible
for adverse weather, weakened rapidly,
ine forecast was subsequently amended to
“One or two showers/thundershowers”.
This was broadcast over All India Radio
at 0700 hrs. IST on 14th May. A con-
tinuous watch is kept on the weather and
amendments to forecasis, whenever neces-
sary, are broadcast over All Indra Radio.

(b) 100 per cent accuracy in local fore-
cast is pot possible. However, the correct-
ness of local forecast is periodically moni-
tored, and reasons for failure are anmalysed
as best as possible.

(¢) The physical processes tnat lead to
adverse weather are not fully determinis-
tic; consequently, the forecasts are pro-
babilistic in mature based on latest available
information.

Mess for Naval Officers in Delhi

237. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister  of
DEFENCE be pleased to state:

(a) whether it is a fact ¢hat there is
no mess for Naval Officers in Delhi and
a lot of inconvenience is caused to the
visiting Naval Officers to Delhi on tem-
porary duty or otherwise;

(b) if so, the details of steps taken to
construct a separate Nava] Officer’'s mess
in Delhi; and

(c) if not the reasons thereof,
together with the steps taken to meet the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P, SINGH DEO): (a) Although
there it no separate mesg for Naval
“officers in Delhi, there are two messes for
the officers of the Army and Navy,

(b) and (c): At present there is no
proposal to contruct a geparate mess for
Naval officers in Delhi. However, the

existing facilities are being  augmented!
and accommodation for 40 single officers-
wag sanctioned during 1981-82 in the
S. P. Road Officers’ Mess.

Pak Increascs Defence Expenditure

238. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of
DEFENCE be plcased to state:

(a) whether he is aware of recent res
port that Pakistan is increasing its defence
expenditure; and

(b) if so, whether (his aspect has been:
taken into account in the plans of the
Government of Tndiag to bolster its defence
preparedness?

THE MINISTER OF DEFENCE
AND HOME AFFAIRS (SHRI R. VEN-
KATARAMAN): (a) Yes, Sir.

(b) Government assess al] develop-
ments having a bearing on our security
and take appropriate measures from time
to time, to ensure full defence prepared-
ness.

Sale of Camels to Saudi Arabia

239, SHRI JAT NARAIN ROAT: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that Govern-
ment of India have entred into an agree-
ment with Saudi Arabia to sell camels:

(b) if so, the details thereof; and

(c) the number of camels sold o far
to Saudi Arabia and other countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c): No, Sir.
However, the export licences have been
issued in favour of the Royal Embasy of
the Kingdom of Saudi Arabia, New Delhi
for export of seventy-five Camels for the
private Zoo of His Majesty the King of
Saudi Arabia. Export of Camels has not
been allowed to any other country.



"Will the Minister

each of

83 Written Answers

Air Service for Delhi, Bombay, Ahmeda-
bad and Rajkot

UTTEMBHAI H. PATIL:
of TOURISM AND

CIVIL AVIATION be pleased to state:

240. SHRI

(a) whether a demand has been made
by varioug chambers and commerce
organiations and VIPS to link Saura-
shtra, Gujarat, Bombay and Delhi provid-
ing Delhi, Bombay, Ahmedabad and Raj-
koy Air Service;

(b) if so, the details of the said
demand;

(¢) the action taken in the matter and
the outcome thereof; and

(d) when the said <ervice 1s likely to
‘be introduced?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (SHRI A, P,
SHARMA): (a) and (b): Yes, Sir.
Representations have been received

demanding linking at leas; one city of
Saurashtra with Delhi by air.

(c) and (d): Indian Airlines has plans
to connect Delhi with Rajkot via
Ahmedabad when additional aircraft are
-added to its fleet later this year.

Maultinationals in India and Amount
Remitted by Them

241. SHRT ATAL BIHARI
VAJPAYEE.

SHRI SURAJ BHAN:

Wil the Minister
pleased to state:

of FINANCE be

(a) names of the multinationals operat-
ing in India and the remittances made by
cach of them to their headquarters in

the last three years and the
current vear;

(b) ae there any guidelines in rhis
wegard; and

(c) if so, the details thereof”
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The information is being ‘collected and
will be laid on the Table of the House.

(b) and (c) The policy of the Gov-
ernment dllows remittance of earnings
such as dividends, gnow-how fees, royalty,
interest, etc. for all approved investments
and for all approved activities of FERA
companies. Such companies are permitted
to operate in high technology areas and
cxport-oriented activities, Remittance is
allowed subject to payment of applicable
ltaxes,

1. T. Raids and Arrest of Smugglers .imn
Kutch, Saurashtra and Gujarat

Will the
pleased to

242, SHRI U. H. PATEL:
Minister of FINANCE be
state:

(a) whether it is a fact that a number
of Income-Tax raids were made, smugglers
and other persons arrested doing illegal
activities from various parts of Kutch,
Saurashtra and Gujarat during the
periods 1st January, 1982 to 31st May,
1982 and 1st June, 1982 to 20th June,
1982;

(b) the details of suech raids and per-
song arrested and the action taken in
each case;

(c) the detaily of illegal and benami
accounts, gold, silver, smuggling articles
ctc. found and seized; and

(d) the reward given or proposed to be
given to employees officials, informers
and public who took part in the above?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAT SINGH SISODIA): (a) to (d):
The Income-tax authirities carried out a
number of search and seizure operations
i the cases of many persons suspected to
B¢ evading taxeg in various parts of
Kutch, Saurashtra and Gujarat, During
these operations, besides various incri-
ininating  documents, prima-facie un-
accounted cash of over Rs. 18 lakhs,
jewellery and bullion of approximate
value of over Rs. 11 lakhs and other
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assets of the approximate value of over
Rs. 18 lakhs were seized during the period
1st January, 1982 to 31st May, 1982,
Similarly, during the period 1st June, 198’2
to 20th June, 1982, according to ‘infor-
nation presently available, prima-facie
unaccounted cash of over Rs. One lakh
was seized. No one wag arrested during
these raids as there is no guch provision
under the Income-tax Act. Reward is
given to the informers in accordance with
the existing rules in thig regard, In
suitable case interim reward is also given.
There iy no scheme at present to give
reward to the officials of Income-tax
Department for their role in raids,

Setting up New Naval Academy at
Azhimala, Kerala

243. SHRI K. A. RAJAN:
SHRI P. K. KODIYAN.

SHR1 A, NEELALOHITHA-
DASAN NADAR:

Wil] the Minister of DEFENCE be
pleased to state:

(a) whether Government have approv-
ed the setting up a new Naval Academy
at Ezhimala near Cannanore in Kerala;
and

(b) if o, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTER OF DEFENCE (SHRI K. P,
SINGH DEO): (a) Yes, Sir.

(b) The proposed Academy, which will
cater for training of 500 officers/cadets,
will be set up in an area of about 1200
acres. The project is likely to be com-
pleted within 4 to 5 years. The Academy
‘will have training facilities for Seaman-
ship, Navigation, Communication Gliding,
‘Water-manship, etc

LM.F. SPECIAL LOAN

244, DR. SUBBRAMANIAM SWAMY:
Will the Minister of FINANCE be pleas-
ed to state:

(a) the amount of the IMF special Loan
drawn by Government to date;
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(b) the amount likely to be drawn in
the next six months; and

(c) the rate of interest at which these
drawn events are to be paid back?

THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIJEE): (a):
Under the Extended Arrangement, India
has made purchases in three instalments

from the Fupd in an amount equivalent
to SDR 900 million.

(b) The phasing of purchases for the
second year of the Extended Arrange-
ment has still to be determined.

(¢ Purchases under Extended Fund
Facility consist of a mix of ordinary
fundg and Dborrowed resources. The
amount of SDR 900 million has been
made available in a mix of 1:1 of
ordinary funds and borrowed resources.
There are separate schedules of charges
for the two sources of funds. Upto April
30, 1982, the interest charge on use of
ordinary resources was 625 per cent.
From May 1, 1982, the rate has been
raised fo 6.6 per cent. With regard to
borrowed resources, the rate of charge
upto December 31, 1981 was 13.33 per
cent. For the period January-Jume 30,
1982, the rate of charge is 12.97 per cent.

Non-Advancing of Credit by Banks in
Bibar to Cottage Mini and Small scale
Industries

245. SHRT BHOGENDRA JHA: Will

the Minister of FINANCE be pleased to
state:

(a) whether any direclives by the Re-
serve Bank of India or by various Head
Offices of the respective banks have bcen
1ssued to their branches in Binar not to
advance any credit to cottage, mini and
small scale industries being set up for
productive purposes ‘and self-employment;

(b) if so, details thereabout and the

maximum limit of such credit being not
advanced: and

(¢) how many industries in the above
category have been advanced credit during
the last ten months, district-wise in Bihar
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and block-wise in the districts of Madhu-
bani and Darbhanga and how many are
pending disposal?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Reserve Bank of India have reported
that they have not issued any such direc-
tives to banks nor are they agware of any
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such instructions issued by other banks to
their branches in Bihar.

(c) District-wise outstanding advances of
scheduled commercial banks to small scale:
industries in Bihar as at tne cnd of June,.
1980 (latest available) are given in the
attached statement. Similar figures for
individual blocks in districts are not
available.

Statement

Outstanding advances of Scheduled Commercial Banks to small scale Industries in Bihar as al the end of

June 1980
No. of Amount
District Accounts Outstan-

ding

Rs. lakhs)

(1) (2) (3)
Aurangabad 455 20 - 62
Begusarai 162 q782
Bhagalpur 2,038 372°25
Bhojpur 248 6953
Dharbhanga 62 69-67
Dhanbad . q64 700+ 50
East Champaran 245 2966
Gaya 540 153" 74
Giridih 438 24282
Gopalganj 100 15°29
Hazaribagh 900 21336
Katihar 101 56-01
Madhubani 388 1586
Monghyr . 418 89-32
Muzuffarpur 675 314-63
Nalanda 561 5669
Nawadah 140 10° 75,
Palmau 707 117°15
Patna 1,650 102213
Purnea 445 180-26-

——
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1 2 3
Ranchi 1,885 886-21
Rohtas 387 11432
‘Saharsa 549 52°74
Samastipur 209 37:90
Santhal Parganas 2,886 19757
Saran 366 39°34
| Singhbhum 1,360 69435
N Sitamarhi 510 2885
= Siwan 219 31-51

Vaishali 200 10°93
+ West Champara 280 49-07

Promotion of Employees of Directorate
General Ordnance Factories as Charge-
man Grade Il

246. SHRI ERA ANBARASU: Will
the Minister of DEFENCE be pleased to
state:

(a) the steps taken by Government {0
implement the judgement of the Supreme
Court dated 2-2-1981 in Civil Appeal
No. 441 of 1981 (Virendra Kumar and
others) vs. the Union of India and sub-
sequent order of the Court of 5th March,
1982 regarding the promotion  of
employees of the Directorate General,
Ordnance Factories ag Chargeman Grade
1 on completion of two years' service;

(b) if no steps in this regard have been
taken so far, the reasons therefor; and

(c) the action now Government pro-
pose to take in the matter and by when?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K, P.
SINGH DEO): (a) to (¢) The modali-
ties of implementation of the Judgement
dateq 2-2-1981 (not 1-2-81) read with
Order dated 5-3-1982, of the Supreme
Court are under examination, Efforts are
being made (o expedite finalisation of the
case.

Tourism Charters

247. SHRI K. T. KOSALRAM: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the details
of 38 tourism charters which have been
cleared by Government,

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): The details of the
tourism charters from Europe (o India
are still under negotiation. Tentatively

they will operate on once-a-week basis
from October 1982,

Assessment of Cash Compensation
Support scheme

248. SHRI B. D. SINGH:
SHRI RAJESH KUMAR SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have made
any assessment with regard to the utility
or otherwise of the casa compensation
support scheme to boost exports;

(b) if so, to what extent the scheme has
contributed to an increase in exports and
to what extent the inflow of foreign ex-
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change was generated as a result thereof;
and

(¢) how much foreign exchange fas
been realised from the exports on which
cash assistance has been given so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). Yes, Sir.
The scheme of cash compensatory support
has played a significant role in the con-
tinued expansion of exports and the rate
of growth of exports of items supported by
CCS has been more as compared to ex-
ports of other items.

The figures relating to the value of ex-
ports of items availing cash compensatory
supporting during the last 3 years are:

Value of
Year Exporte
(Rs. in
crores)
1979-80 2803 .88
19 80-81 ; ! . . 3372.49
(Provisional)
1 981-82 3802.92

(Provisional )

Financial Assistance to New Entrepreneur

249. SHRI C. T. DHANDAPANI:
Will the Minister of FINANCE be pleased
fo state:

(a) whether the Reserve Bank of India
has asked public financial institutions to
extend financial assistance to new entre-
preneurs; and

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) In
a large majority of cases, new entrepre-
neurs promote small scale industrial units.
The instructiong of the Reserve Bank of
India to the public sector banks regard-
ing assistance to small gcale units would,
inter-alia, apply to new entrepreneurs il
this category.
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(b). Small industries are included n
the priority sector for the purpose of
bank finance. It has been stipulated that
by 1985, the assistance to the priority
sector should constitute at Jeast 40 per
cent of the aggregate advances of the
banks. With a view to help the small
industries, application forms and agree-
ment forms for assistance have been
simplified, Greater delegation of autho-
rity has been made at the branch level and
time limits for dispdsal of applications
have been prescribed. It has been
stipulated that there should be no
insistance on margin oOr security or
guarantee in giving assistance to small
industries and the emphasis should
be on the liability = of the pro-
posed project. Low rates of in-
terest have also been stipulated for this
sector. It has also been laid down that
repayment programmes should be fixed
according to the repaying capacity of
the units.

The a1l TIndia term lending financial
institutiong also provide concessions and
special facilities to new entreprencurs like
lower promoters’ cvontribution, con-
sultancy facilities through the technical
consultancy organisations  sponsored by
the all India term lending financial institu-
tions, seed capital assistance for helping
new entrepreneurs who have the necessary
entrepreneurial talent but lack the re-
sources to set up new venlures; etc.

Functioning of Kindla .Fre¢c Trade Zone

Units

250. SHRI NARAYAN CHOUBEY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that many of
the Kandla Free Trade Zone units are
importing semi-finished goods and re-
exporting them to third countries after a
minor processing; and

(b) if so, the details and what action
iIs proposed to be taken threon?

THE DEPUTY MINISTER TN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) All (he units in
Kandla Free Trade Zone are allowed to
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be set up after these have been
approved by KAFTZ Board. The
units approved by the KAFTZ Board fall
into the following 3 categories:

(i) The unitg which are engaged in
complete manumacture items such as
stainlesg steel utensils, garmemts, goaps,
detergents, cosmeticg and electrical com-
ponents etc.

(i1) In some cases units are approv-
ed where assembly operation are in-
volved initially and gradual manufac-
turing ig envisaged.

(iii) In some cases, units are ap-
proved to import products in bulk form
and after suitable procesing and packag-
ing, export the same.

In all these cases, a minimum value
addition of 30 per cent is insisted upon
and only on that condition the propjects
are approved.

(b) Since the units functioning in  the
Zone are working as per the approval
given by the KAFTZ Board, no action
is required to be taken against them,

Stagnation of Supervisors and Inspectors
in Inzome Tax Department in Andhra
Pradesh

251. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of FINANCE be ples-
ed to state:

(a) whether there is stagnation at
Supervisor’ys and Inspector’s level in the
Income-tax Officials in Andhra Pradesh;
and

(b) if so, the action taken by Gov-
ernment to remove the stagnation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No,
Sir,

(b) Does not arise.
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Women pasengers fainted at Palam
Airport

252. SHRI AJIT BAG' Will the Min-
ister of TOURISM AND CIVII. AVIA-

TION be pleased to state:

(a) whether two women  passengers
fainted while waiting for custom clear-
ance in the international airport, Palam
on 14th June, 1982 night;

(b) if so, the reasons for their faint-
ing; -

(c) were they harassed by the custom
authorities or there was abnormal delay
in clearing the luggage at the airport:

(d) how much time the custom autho-
rities take to clear one passenger;

(e) has any study been made in this
respect by Government;

(f) if so. the details thereof;

(g) if not made, whether Government
propose to make a study on the time re-
quirement to clear each passenger in the
international airports in conformity with
the international standard; and

(h) if not, the reasons for the same?

THE MINISTER OF TOURISM AND
CIVII. AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir.

(b) to (h). The requisite information is
being collected and will be laid on  the
table of the Sabha.

Index-Linked Insurance Policy

253. SHRT ATAL BITHARI VAIJ-
PAYEE:

SHRI SURAJ BHAN :

Will the Minister of FINANCE be
pleased to state:-

(a) whether his  attention has  been
drawn to an Index Linked Policy sugges-
tion to protect the insured from inflation,
published in the Hindustan Times' anti-
cle dated May 11 last;



95 Written Answers

(b) details of the suggestion and Gov-
ernment’s reaction thereto;

(c) is it a fact that the bonus on
endowment policy in several countries is
mroe than that on a money-back policy
‘while in India this differential is not yet
adopted;

(d) the considerations for the differen-
tial being paid in foreign countries; and

(e) is it proposed to pay such bonus
differential to endowment policy holders
in India also; if not, thc reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) Yes, Sir.

(b) The author of the article has sug-
gested introductiom of an index-linked life
insurance policy under which both  the
sum assured and the premium are linked
to the Price Index. In the Government's
view, the suggestion is not feasible as
such a measure had reprecussions in other
sectors also,

(c) to (e). Money-back policies are
being issued by the LIC with effect from
Ist April, 1980. According to the actu-
ary, these policies are capable of sup-
porting the same rate of reversionary
bonus as the endowment policies of the
LIC. The matter would, however, no do-
ubt be reviewed by the actuary at the
reriodical actuarial investigations to con-
sider whether any differential needs to be
introduced in the matter of bonus umder
these policies.

Information regarding the differential
in the bonus under endowment policies
and money-back policies issued in foreign
countries is not available. Further, since
the actuarial experience and, in consequ-
ence, the bonus earning capacity of differ-
ent groups of policies varies from insurer
to insurer even within the same country,
a proper comparison between the bomus
declared by the LIC and foreign insurers
would not be possible.
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‘ Losses suffered by Indian Banks duc to
*  collapse of International Investment
Finance Company of Dcha, Qatar

255. SHRI DHARAM BIR SINHA :
" Will the Minister of FINANCE be pleas-
ed to state:

(a) the names of Indian Banks which
have suffered losses due to the collapse of
the Intermational Investment Finance Com-
pany (ITFC) of Doha, Qatar;

(b) the extent of the losses;

F (c) whether investment decision in the

— 1IFC was properly taken;

(d) whether investments were insured;
and

(e) action proposed to be taken to safe-
guard “against such calamities in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b). It
is presumed that the reference is to the
closure of the international Finance and
Fxchange Corporation, Doha, (IFEC).

g Qatar. Five Indian banks, namely, Indian
Overseas Bank, Canara Bank, Syndicate

—-Bank, New Bank of India and Indian
Bank, which had correspondent arrange-

" ments with IFECO, have suffered losses
consequent on the closure of IFECO. The
claims filed by these banks, are of the
order of Rs. 847.80 lakhs.

(¢) and (d). Government have no in-
formation about the investment decisions
taken by IFEC though judging from tie
results, they were apparently not sound.

~ So far as Indian Banks are concerned.

: they have not invested anything in the
- equity of IFEC. Under the arrangement in
force Indian Banks are allowed to main-
tain non-resident rupee accounts of For-

® eign Exchange Houses like the IFECO
with drawing facilities.

() Reserve Bank of India has repor-
ted that after examination of the various
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aspects of the existing arrangements, fresh
guidelines to regulate the opening ‘and
maintenance of rupee accounts of nom-
resident exchange houSes are undér pfeph-
ration in the Reserve Bank of India #tid
revised guidelines will be issued shortly.

Promotion of International Trade Befween
India and China

256. SHRI S. B. SIDNAL: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that an Indian
delegation during its visit to China fhad
discussion on the promotion of inter-
national trade betwecn the two countries;
and

(b) if so, the de‘ails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Yes, Sir.
The Indian official delegation led by Secre-
tary, Ministry of Extermal Affairs visited
China from 10—15th December, 1981.

Detailed discussions were held on mat-
ters rclating to the promotion of bilateral
trade between the two countries. Items of
export and import interest to the two
countries were identified and measures for
expanding bilateral trade between the two
countries discussed.

'Acquisition of French Manufactured
Missiles by Pak

257. SHRI VIRDHI CHANDER JAIN:
SHRI RAM VIL.AS PASWAN:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government arc aware of
the reports that Argentina in its recent
war with U.K. over the Falkland islands
used some expect missiles from French
built bombers in its bombing raids on
British warships and sank some of those
warships;

(b) whetner Government are also aware
of reports that Pakistan has also acquired
similar French manufactured missiles; and
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(cj in the context of India's defence
preparedness, whether Government  of
India have taken note of these develop-
ments and taken adequate steps to mect
possible threats that may be poscd_ b.y the
employment of such nighly sophisticated
weapons? o L |

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir. Steps are being taken tO
curb the possible threats through the em-
ployment of such highly sophisticated
weapons.

Foreign visits by Central Ministers

758, SHRT RAJESH KUMAR SINGH:
SHRI SUBHASH YADAYV:

SHR1 RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleased to stale:

(a) the total number of Central Ministers
who visitel foreign countries during the
period 1980-81  1981-82 and Ist April,
1982 to 30th June, 1982;

(b) what were the purposes of their
\.'isits; _. .;S'

(c) foreign exchange involved in each
case; and !

{d) results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (d).
The information is being collected from
the Ministries/Departments and will be
laid on the Table of the House as soon
as it is available,
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Demand for Indisn Jewellery in Japan

259. SHRIMATI SANYOGITA RANE:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that high craft--
manship hand-made Indian jewellery has
good chances for export in the Japanese
market;

(b) what measures are proposed to gain
market in Japan for delicate hand-made
Indian jewellery; and

(¢) what assistance Government propose
to provide to Indian jewellery firms in
their efforts to increase off take of our
jewcllery in the Japanese market? '

THE DEPUTY MINISTER IN THE._
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). There is .
scope for export of Indian jewellery to
Japan wilhin the overall policy for export
of jewellery from the country. Exchange
of delegations, market studies/surveys,
closer contacts between Indian jewellers
and their countlerparts in Japan are some
of the measures being taken to promote
exports of Indian jewellery to Japan.

Relaxation in Credit Squeeze

1%

260. SHRI JAI NARAIN ROAT: Will

the Minister of FINANCE be pleased to-
state:

(a) whether it is a fact that the R.B.L
has announced substantial relaxation in its
credit squeeze by reducing the cash reserve
ratio and providing banks with refinance
against food credit; and

(h) i so, the dctails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI'
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) The following modifications in thes
credit policy have been announced:—

(i) The cash reserve ratio was reduced
with effect from 9th April 1982 from
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7.75 per cent to 7.25 per cent and has
been further reduced to 7 per cent with
effect from 11th June, 1982,

(ii) The cash reserve ratio in respect
of deposits under non-resident (external)
rupce account has been reduced with
effect from 8th April, 1982 from 7.75

per cent to 3 per cent.

(iii) The refinance entitlement in res-
pect of credit for food procurement has
been increased to 50 per cent of the
excess over the level of Rs. 2200 crores
and 100 per cent over the level of
Rs. 2600 crores.

The above modifications are expected to
enable the banks to be in a better position
to meet the nceds of the seasonal indus-
tries and other vital sectors.
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Increase in Number of Items for Export
Duty-Drawback

261. SHRI SKARIAH THOMAS: Will
the Minister of FINANCE be pleased to

state:

(a) Whether Government have increased
the number of items for export duty-
drawback; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes, Sir.

(b) With effect from 1st June 1982 a
number of ‘additional items when exported
from India are eligible for duty-drawback
at the All-industry rates Details of these
additional items and the corresponding
rales of duty drawback for the respective
items are given in the annexed statement.

Statement

List of goods which would be a eligible for All-Industry rates for the first of time form 1-6-1982

Rate of drawback

—

S.No. Descrrptinon of goods

. =

1 Fruit Jam Rs. 85-00 per quintal

2  Aluminium chloride Rs. 915-00 per tonne

Distilled water for injections Drawback on packing materials.

Optical whitening agents/fluorescent bleaching agents 10% of f.o.b., value.

Rs. 140-00 per tonne.

3
4
5 Ultramarine blue
6 6% of f.0.b, value.

Perfumery compound

7 Zinc phosphide Rs. 6-00 per kg.
8 Helmet shelf made out of glass fibre, reinforced with
polyester resin ; . : Rs. 800 per kg.

9 Helmets made out of glass fibre, reinforced with polyester
resin with fittings and assessories Rs. 9+ 50 per kg.

10 V-Belts including fan belts (Polyester construction) . ' Rs. 10-00 per kg.

11 V-Beltsincluding fan belts (Ray on construction) Rs. 3-25 per kg.
12 Bicycle/cycle ricksahaw tubes made wholl) from butyl
rubber fitted with valves . ’ Rs. 5-40 per kg.

13 Articles manufactured wholly from butyl rubber . Rs. 450 per kg.
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8.No. Description of goods Rate of Drawbaek

14 Industrial leather gloves . ‘ . . . 6% off.0.b. vlue.
15 Leather bags, wallets, purses . X . . . 4% of fob value.

16 Deccarative plywood and/or block boards . N . Rs. 6000 per glue line, peér
100 sq. metres.

17 Flush doors ‘ . . . . . . Rs. 100-00 per glue line, per
100 sq. metres.

18 Articles made of glassine paper ‘ . : . Rs. 5:00 per kg.

19 Printed postcard/greeting cards made fromindigenous
paper . . . . . . . . Rs.2-00 per kg.

20 Printed postcard/greeting cards made from imported
paper . ‘ . . : . . . Rs. 18-00 per kg.

21 Priated cartons and/or boxes . . . . Actual Central Excise duty paid
on the boxes/ cartons
plus
the drawback on the rele-
vant paper.

22 Spun (discontinous) yarn in which man-made fibres of
non-callulosic fibre predominates—
(i) Yarns contaming less than 709%, polyseter fibre or
containing polyester, cotton and man-made fibres
of cellulosic origin but not containing any other

fibre > , ‘ ; 3 . ; . Rs. 23-40 per kg.
(i1) Others . : g A ’ ’ ’ . Rs. 31-20 per kg.
24 Real Madras handkerchiefs of mixed fi.bll(‘b having
artsilk coutent . § ; ¥ . . Rs, 2-50 per kg.
24 Bleached/White cotton terry towels ‘ ” . Rs. 15-00 per quintzl.
25 Glass ampoules for injectibles when exported as such
or when used for packing of injectibles : . Rs. 627000 per tonne.
26  Wired and figrued glass . : : ; . Drawback as indicated in the

Scheduled for indigenous and
imported steel and glass.

27 Articles made of galvanised stecl wire, of gauge 22 SWG

and above . . . " : " . Rs. 965 per tonne.
28 Articles made of brass : . . ' . Rs. 1365 per kg.
29 Brass Semis . . . . . . . Rs. 13- 65 per kg.
30 Zincsemis . . . . ; . . Rs. 8-75 per kg.
31  Zinc calots . . . : . . . Rs. 875 per kg.
32 Articles of stainless steel sheets/strips/Circles . . Rs. 14-50 per kg.

33 Pneumatic valves, mainly made of brass . . . Rs. 11710 per kg.
34 Milling machines with or without accessories . 5% of f.o.b. Value.
35 Machined/hydraulic power presses . ; . . 7°5% of f.ob. valuc.

36 Grillotine shears . - ; ¢ . . . 5% of fo.b, value.
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S. No. Descriptian of goods Rate of drawback
37 Spacial purp e machines with multispindle/pre-selector
and/or autom tic controls . . . . . 109 of f.o.b, value.
38 Lathes, with or without accessories ‘ ‘ . 3% of f.o.b. value. .
39 Magnetic assemblies incorporating cast aloy permanent

40

41

42
13

magnets . R ‘ . ’ . . 25% of f.o.b, v.lue.

Tungsten c.rbide tips, inserts, plates, rods and rounds . Rs. 125: 00 per kg.

Tungsten carbides tips, inserts, plates, rods and rounds, Rates as indicated in the Schedule
containing tentalum niobium carbide.

Tugsten carbide tipped brazed tools ‘ ; . 6520 of .90, value.

Tungstea carbid e tipped brazed tools, contaiuing tanta-  14% of f.o.b, value.
Jum biobium carbide.

Al mininm pistons/piston assembly ) 2 . 8% of fo.b, v.lue.

Wnmachined aluminium pistons . : . Rs.5-50prrkg.

Iulet and exh-ust valves . . . : < 9% of Lo.b, vilue.

Power stations including parts and accessories thereof . 15%, of fo.b, value.

Turbines for hydro-electric project including parts and 159 of f0.b, value.
accessories thereof. .

Generator for hydro-electric project, including ports 159% of f.o.b, value.
accessories thereof,

Power driven agricultural machinery . . « 3% of f.o.b, value.

Blow room line machinery piz. mixing bale opsner, auto 59, of f.o.b, v..lue.

mixer, hopper fooder, double scutcher and E.R.M.
cleancr.

Blow rosm ling michinery, not otherwise specified, parts 2% of f.0.b, value.
and accessories of blow room line machinery.

Flat topas for carding machines + 5% of f.o.b. value.

Draw frame . . . . . . . . % off.o.b. value.

Pirn winder . . . . 10% of f.0.b, value.

Svnthetic rubber aprons . 10% of f.0.b. value.

Cone winding machine . . . - 5% of f.o.b. value.

Looms, all sorts, other than handlooms . . . 4", of f.0.b. value.

Jet dyeing and other automatic dyeing machinery, ¢% off.0.b. value.
mainly made of stainless stecl.

Textile processing machinery viz. calendaring machin- 7.5% of f.o.b. value.
ery, rotary printing machinery.

Lapping machincry . . . " . 1:5% off.0.b, value.
Turn-key machinery/plant, with or without accessories,
including airconditioning plant thereaf : . 7-5%, of fo.b, value.

Paper/plastic cones . . . Drawback on material content.

o
v ——
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S. No. Description of goods Rate of drawback
64 Tea making machinery and parts and accessories
thereof ; ; . < . : : . 6% off.o.b. value.
65 Forged and machined stainless steel parts and accessorics
of machinery . ‘ . : : ; . Rs. 1450 per kg.
66 Petrol/diesel/gasolenc/kerosene metering and dispensing
pumps ’ ‘ : . 11% of fo.b, value.
67 Steam boilers, parts and accessories thereof. . . 10% of f.o.b, value.
68 Sugar-mill machinery, parts and accessories thereof . 109, of fo.b. value.
69 Pulp/paper making machinery, parts and accessories
thereof ; i ; . . . ” ‘ IO% of f.0,b, value.
70 Paddy parboiling, mechanical drier and rice mill
machinery, parts and accessories thercof . . . 10% of f0.b, value.
71 Asbestos cement sheats/pressure pipes manufacturing
machinery, parts and accessories thereof . . 10% of f.0.b, value.
72 Viscose staple fibre manufacturing plant/machinery
parts and accessories thercof . . . . 10% of f0.b. value.
23 Cement manufacturing plant/m'schmrr\, parts and
accessories thercofl . . 109% of f.o.b. value.
74 Water treatment plant . ' . . . . 10% of f.0,b, value.
75 Solvent cxtraction plant for vegetable oils, parts and
accessories thereof A ‘ : . 10% of f.0.b, value.
76  Scft ferrite components (T.V. Yoke, E. Core, C. Cores,
U. Core, and Pot Core) | A ; 2 . . Rs.1:45 per kg.
77 Soft furite components (Antenne Rod, Cup cores,
drum cores, screw cores, and wide band chokes) . Rs.7:50 per kg.
78 Telecommunication equipment, parts and accessories
thereof p ; ; : 10% of f.0,b, value.
79 Parts of lamps (Brass screw caps for lamps) 5 . Rs. 7-00 per kg.
80 Motor vehicles, including chassis of motor vehicles fitted
with imported engine 6% of f.o.b, value plus duty on
imported engine.
81 Motar vehicles, including chassis of motor vehicles, fitted
with auto transmission and/or airconditioning cquip-
ment . . . ) 8%, of f.o.b, value plus duty on
auto transmissionfaircondition-
ing equipment,
82 Tractors, including agricultural tractors 6% of f.0.b, value.
83 Trailers for tractors 695 of f.o.b, value.
84 Cycle dynamo lighting scts : y ‘ . . Rs. 6:00 per set.
85 Mopeds and other powered cycles . : : . 5% of fo.b, value.
86 Steel furniture, not otherwise specified . . . 3-5% off,0.b. value.
87 Steel furniture with polyurcthene/rubber foam andjor

PVC leather cloth . . . . . . 7'5% of f,0.b, value.
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Description of goods

Rate of drawback

88 Steel cuphoards/almirah, stecl filing cabinets, and the

like

Rs. 800-00 por tonne.

89 Surgical instruments, made of stainless steel sheets/

strips/circles
90 Plano coloured/tinted lenses

91  Plano photochromic lenses

Rs. 25-00 per kg.
Rs. 1-80 per pu.ir.

Rs. 7-00 per pair.

92 Footballs/soccer balls/rughby bulls/uct bulls /lmnd balls /

basket balls/volley balls and the like

03 Cricket/hockey balls and aother cork balls

04 Tennis/squesh/badminton rackets,
withcut guts

05 Cricket bats

96 Hockey sticks

97 Cricket, hockey, buxing, football and oth v sports gloves

98 Leg guards abdominal guards and other spores protec-

tive cquipments .

99 Ruhb-r bladd rs for games and sports requisites

5% off.0.b, value.

5% of f.0.b, value.

all sorts, with or

3% of f.o.b, vilue.
475 of Lo.b, v.ilue.
7% of f.o.b, value.

5% of f.o.b, value.

6% of Lo, value.

Drawback on  muurerial content.

100 Toys Drawback on material content. °
Wealth Tax Revenue from and Cost of to the Government and needs close
Collection of examination;

262. SHRI SURAJ BHAN:

SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of
pleased to state:

(a) is it a fact that even after 25 years
of administration of Wealth Tax, the re-
venue is mere Rs. 64 crores and the cost
of collection in percentage terms js more
than twice the cost of collection of Income

Tax;

(b) is it ‘also a fact that a study has
revealed that because of the corporate
veil, the Wealth Tax %fas become a liability

FINANCE be

(c) facts and steps in this regard; and

(d) comparison in each ¢’ the last three
years of the percentage of the collection
charges of the tax collection, as regards
Income Tax and Wealth Tax?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1I
SAWA]I SINGH SISODIA): (a) No. Sir.
It is not a fact that even after 25 years
of administration of Wealts Tax the re-
venue is mere Rs. 64 crores. The revenue
for the latest Financial Year viz. 1981-82
is Rs. 79.96 crores. The revenue has been
increasing vear by year as is evident from
the figures given in Annexure ‘A’. Re-
garding cost of collection, kindly see reply
to part (d).
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(b) The Government are mot aware of Year Collection
any such study. o o
(c) Does not arise. 1975-76 . 5373
d) Kindly see chart at Annexure ‘B’.
o ? 1976-77 . 60-44
Statement—A
_ 1977-78 . *48-46
STATEMENT SHOWING WEALTH
TAX COLLECTIONS DURING THE 1978-79 . 55°41
YEARS 1972-73 TO 1981-82. 1979-80 . 6447
B - (Figures in Crl.J_I:.:S of rupces) 1980-81 . 6743
Year o - Collection 19818 . 29+ 96
1972-73 3504 —_— e S
1973-74 35°79 Note: *Rates of Wealth Tax wore reduced
1974-75 393 from this year ie. from 1-4-1977.
Statement—38
(Figures in crores of Rupees) ‘
Income Tax** Wealth Tax )
Year Total Tux € "Lotal Percentage  Total tax Total Percentage
Collection  Chllection Collection  Golleetion
charges on charges on
[ncome-tax \-\_-'-._.‘.llh-l._;x .
1979-89 134031 4148 399 b4 47 3-69 5°72%
1930-81 *1506-39 4750 3+15% 67-43 422 6269,
19%1-82 ¥1730-52 3390 3 1% 7996 479 5'99%

—

Note: — (1) *Provisional
(2) **Excluding Corpuration Tax.

Profit/Loss to Jute Industry

263. SHRIMATI GEETA MUKHER-
JEE: Will tae Minister of COMMERCE
be pleased to state the amount of profit/
loss to the Jute Industry in the last seven
years, year-wise?

THE DEPUTY MINISTER 1IN T;HEg
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Based on surveys con- .
ducted by the Reserve Bank of India for
the years 1973-74 to 1978-79 and the
analysis made by Tndian Jute Mills Asso-
ciation of balance sheeis of West Bengal
Mills for the year 1979-80 figures of profit
and loss incurred by jute mills during the
aforesaid years are indicated below:

Hear Basis Net  profit (+)[Loss
No. of jute mills stu- (—) (after taxation)
died by RBI/IJMA

Rs, lakhs
1973-74 44 (=) 578
1974-75 44 (+) 769
1975-76 37 (=) 121 p
1976-77 37 (=) 1194
1977-78 36 (=) 1251
1975-79 36 (<) 762
1979-80 31 (+) 3857

—— —— ———— e —— ——

—_—
i - — i e | e
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According to IJMA, sizeable profit in
1979-80 is due to an unusual spurt in the
price of jute goods caused by supply
bottlenecks in that year. The RBI figures
for the years 1980-81 and 1981-82 are not
available yet.

India's Foreign Indebtness

264. SHRI M. V. CHANDRA
SHEKARA MURi!IY.

SHRI MOHAMMAD ASRAR
AHMAD:

Will the  Minister of
pleased 10 state:

FINANCE be

(a) whetner an avcrage India’s foreign
indeb.cdness stood around Rs. 250 at the
end of December, 1981;

(b} whether since
incrc:m:d;

men it has further

(¢) waal are the main reasons for the
same: und

(d) what steps Government propose 1o
take in this regaprd?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE): (a)
and (b). On the basis of 1981 census
figures of popuiation of India, the average
Indian’s foreign indebledness on govern-
ment account at  the end of December,
1981 and March, 1982 works out ‘approxi-
malely o Rs. 219 and Rs. 226
respectively.

(¢) and (d). The increase in disburse-
menls of foreign assislance is largely due
to speedier utilisation of committed funds
earmarked for specific projects included
in. the plan.

A number of steps are bcing taken by
the Government to ensure that foreign
debt is progressively reduced. These in-
clude:

(i) Increasing domestic exploration
and production of oil and nalural gas,
development of alternative cnergy sour-
ces and reducing demand for petroleum
products.
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(ii) Import substitution in major areas
like cement, fertilizers, non-ferrous
metals, steel etc. by improving capacity
utilisation ‘and by creating additional
capacity.

(iii) Achievement of better export
performance through  removal of In-
jfrastruclure constraints  especially those
In power, transport and porls, genera-
ton of larger export surplusecs through
increasead production, improvement in
the growth of competitiveness and effi-
ciency in Indian industry combined with
a system of incentives which would make

exports profitable and encourage export
growlh in arcas of dynamic comparative
advanlage, efc.

(iv) Adoption of measures which offer
incentives for larger remittances from
Indian nationals abroad.

(v) Adoption of an external financing
sirategv which ensures that essential im-
ports n:2ded by the economy, especially
those for d:velopment are not con-
strain>d, cost of borrowed funds from
abroad is minimised and debt servicing
obligations are kept within prudent
limit,

Foreign Debt

265. SHRT MADHAVRAQO SCINDIA:
SHRI MOHAMMAD ASRAR
AHMAD:

Will the Minister of
pleased to state:

FINANCE be

(a) the extent of India's foreign debts
as on 30/ June, 1982, 1981 and 1980;

(b) whether foreign debts have con-
siderably increased during these years; and

(¢) what arc the main reasons for thc
increase and what steps have been and are
being taken to reduce and minimise
Tndia’s dependcnce on foreign debts?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) India’s
foreign debt on government account at
the end of June 1980 and 1981 stood at
Rs. 12094.87 crores and Rs. 14125.13
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crores respectively The information for
* the period ended June 1982 is not yet
‘available as the accounts for the period
have not been finally closed. However,
the provisional figures of foreign debt at
the end of March 1982 are Rs. 15458.54
crores.

(a) and (c). Foreign debt has shown an
increase largely due to faster disbursement
of assistance in recent years from out of
the earlier commitments earmarked for
specific projects included in the plan.

Continuous cfforts are made to ensure
that foreign financing is progressively re-
duced 'and country’s debt burden is kept
within prudent limits, A number of steps
are being taken by the Government to
ensure that foreign debt is progressively
reduced. These include:

(i) Increasing domestic exploration
and production of oil and natural gas,
development of alternative energy sour-
ces and reducing demand for petroleum
producis.

(ii) Import substitution in major greus
like cement, fertilizers, non-ferrous
melals, steel etc. by improving capacity
utilisation and by creating additional
capacity.

(iii) Achievement of befter export per-
formance through removal of infrastruc-
ture constraints, especially those in
power, transport and ports, generation
of larger export surpluses through in-
creased production, improvement in the
growth of competitiveness and efficiency
in Indian industry combined with a sys-
tem of incentives which would make
exporis profitable and encourage export
growth in areas of dynamic comparative
advantage, etc.

(iv) Adoption of measures which offer
incentives for larger remittances from
Indian national abroad.

(v) Adoption of an external financing
strategy which ensures that essential im-
ports needed by the economy, especially
those for development are not con-
strained, cost of borrowed funds from
abroad is minimised and debt servicing
obligations are kept within prudent
limits.
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Decline in share of Indian Mica in global
trade

266. SHRIMATI MADHURI SINGH:
Will the Minister of COMMERCE be
pleased to state whether it is a fact that
the share of Indian Mica in the global
trade has been on the decline in view of
fierce competition from various countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): The aggregate exports
of Indian Mica (i.e. processed, fabrica-
ted and manufactured) have been con-
sistently going up during last five years.

Point raised by Tea Industry in North
Bengal

267. SHRI ANANDA PATHAK: Will
the Minister of COMMERCE be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn by the tea industry
in North Bengal about the stranglehold of
a coal coterie which is holding the indus-
try to ransom and a suggestion made for
priority to be given to the movement of
coal;

(b) if so, the other salient points raised
by the tea industry in North Bengal; and

(c) steps taken by Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (¢). So far
as the stranglehold of a coal coterie is
concerned the Teg Board of India has not
received any such complaint either from
the Tea Industry or any of the Tea Asso-
ciations.

The matter was discussed in the Na-
tional Meet on Tea held in New Delhi on
3-8-1981, where the representative of the
Railway Ministry was also present, The
meeting urged the Railways to provide
full movement facilities for transport of
coal to meet the requirement of the tea
gardens. More recently, a meeting wa%
conducted by Tea Board on 5-2-82 with
Tea Producer Associations, Railways and
Coal India to review the movement of
coal to the tea gardens in North Bengal.
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It was pointed out to the representative
of the Railways that out of 120 rakes
sponsored by Tea Board in 1981, the
Railways had moved omly 30 rakes. The
-industry had thus to procure the balance
requirement of coal by road transport at
‘higher cost. The representative of East-
ern Railway explained that heavy loading
of coal having been committed for the
power houses, the percentage of loading
‘for high priority sectors had considerably
increased. The tea industry being a nomo-
priority industry had, therefore, could not
be given its quota. He, however, assu-
red that the Railways would try to im-
prove coal movement for the tea gardeas.

Installation of sophisticated aviation
instruments at International Airports

268. SHRI HARISH RAWAT: Will
the Minister of TOURISM AND CIVIL
» AVIATION be pleased to state:

(a) whether his Minisuv is considering
a proposal to install sophisticated aviation
irstruments at all the international air-
ports in the country; and

(b) if so, the time by which work on
it will start and the total amount likely
to be spent on the project?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
"SHARMA): (a) and (b) Yey, Sir. In-
-Stallation of sophisticated aviation instru-

ments is a continuous process and is plan-
«-ned gepending upon the operational re-
quirements consistent with availability of
resources. In the Sixth Five Year Plan
a provision of Rs. 19.74 crores has been
provided for replacement/auvgmentation of
the radio, navigational and aeronautical
communication  facilities at the interna-
tional airports. All the schemes are like-
ly to be completed within Sixth Plan

period.
5

Overdrafts by States

269. SHRIMATI JAYANTI PATNAIK:
“Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that some State
Governments have borrowed heavily from

ASADHA 18, 1904 (SAKA)
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the Reserve Bank of India, in spite of the
Centre’s repeated cautioning against this

practice; and

(b) if so, the latest overdraft position of
those States?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): (a) Yes, Sir.

(b) A statement is laid on the Table of
the House.

Statement
Overdraft Position of Stales os on 26th
Juns, 1982

Rs. Crores)
1. Audhra Pradesh ; . 37.03
2. Assam . y . . 123.74
3. Bihar . . ‘ . 218.1%
4 Gujarat . . , . 111.24
5. Haryana . . ' . 93.88
6. Himachal Pradesh . . 32.93
7. Karnataka . . . 53-79
8. Kerala . . . . 128.57
9. Madhya Pradesh . . 156.49
10. Maharashtra . . . 82.11
11. Manipur . . . 64.38
12. Meghalaya . . : 14.25
13. Nagaland ‘ : . 16.08
14. Orissa . : . . 24.37
15. Punjab . ;.. : ‘ 154.45
16. Rajasthan . . . 304.35

17. Tamil Nadu . ‘ . —
18. Tripura . ; ; . 26.12
19. Uttar Pradesh . g 41.21
20. West Bengal 402.53*
ToTAL: 2085.69

— —

*Except Calcutta Office of R.B.I., which is

on 6th May, 1982.

Note :—These overdrafts have since been

cleared with the releaces made by
Government of India.



119 Written Answers

Conference of Commissions of Income
Tax

270. SHRI SUBHASH YADAV:

DR. VASANT KUMAR
PANDIT:

Will the Minister of FINANCE be plea-
sed to state:

(a) whether a Conference of Commis-
sioners of Income-Tax of India was held
in New Delhi during the last week of
May, 1982;

(b) if so, the number and names of
the personnel who took part in the Con-
fercince;

(c) subjects discussed;

(d) recommendations made, if any, to
Government; and

(e) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) A Con-
ference of the Commissioners of Income-
tax located in Delhi, Amritsar, Jullundur,
Ludhiana, Patiala, Rohtak, Meerut Agra,
Kanpur, Lucknow, Allahabad, Patna,
Ranchi, Calcutta Bhubaneswar, Shillong,
Jabalpur, Bhopal, Jaipur, Jodhpur, Ahme-
jabad, Rajkot, Baroda and Surat was
held in New Delhi from 29th to 31st May,
1982,

(b) A list of the participants in the
said Conference is annexed. Besides, the
Conference  wuas addressed by Finance
Minister, Minister of State for Revenue
& Expenditure and Secretary (Revenue)
‘in the Ministry of Finance.

(c) Broadly the following subjects
were discussed in the Conference:

(i) Action Plan for 1982-83—Out-
line of the objectives with stress on

methodology of achieving the obejctives.

(ii) Methodology of tackling tax
evasion;

(iii) Improving the quality of assess-
ments;

(iv) Public relations and Tax-payers
assistance; and

JULY 9, 1982
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(v) the tasks before the department
in the productivity year.

In consonance with the standing instruc-
tions, the implementation of official lan-
guage policy was also discussed and re~
viewed in the Conference.

(d) and (¢) The Commissioners
shared their experience in the different
subjects considered in the Conference and
in the light of such exprience suggested
various measures which should be takem
to improve the department’s performance,
inter alia in the areas of ensuring better
voluntary compliance with tax laws, ex-
pediting the disposal of work, minimising
the effect of various constraints in the
achievement of departmental goals and
rendering better service to the tax-payers,
improving the quality of assessments, as
well as in the area of effectively dealing —
with tax evasion. Many of these Sugges-
tions were discussed and adopted for ap-
plication by all the participant Commis-
sioners. These are primarily for action by
the departmental officers. Some of the
suggestions which require further exami-
nation will, in the first instance, be pro-
cessed by the Central Board of Direct
Taxes. The question of any reaction of
the Government to the suggestions made

in the said Conference does not arise at
this stage.

Statement

1. Jagdish Chand
2. K. G. Nair

3. V. Chidambaram
4

. N. Subramaniam

A

N. S. Raghavan
. S. 8. Kapur

. P. K. Mitra
. S. D. Manchanda
10. S. N. Sen =M W

6
7. M. S. Unninayar
8
9

11. Hargovind
12. D. N. Chaudhri N 3
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13. T. R. Aggarwa:

14
15
16

17
18
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. P. Srinivasan

. C. K. Tikku

. Kanwal Kishan

.'S. B. Jain
. K. Singh

19. K. K. Dhar

20
2].

22. V. P. Bhagat
23 G. N. Gupta
24,
25.
26.
27.
28.
29
30.
1.
32,
33.
34,
35.
36.
37.
38.
39.
40.
41.
42.

45. G. B. Chand
46, S. N. Srivastava
47, C. S. Pandcy

. V. U. Eradi
L. R. Jain

A. S. Thind
S. C. Prasha
R. Kapur
Chunni Lal
S. P. Pande
S. Dwivedi
Dharui Dha:
Hira Singh
S. P. Singb
C. B. Rathi
G. A. Jamee
G. C. Pant
B. C. Mitra

S. B. Lal
C. D. Bas:
Ajit Sinha

Ganga Frisad

S. K. Ghatuk
D. R. Chakraborty
43. K. C. Chanrd
44. V. S, Rastogi

48. Rajinder Mohah

49. B. M. Sharma

50. R. C. Gupla

51.
32,
53.

N. O. Paekh
P. G Gandh:

Saroj Kumar

54.S. S. Phadke

55.
56.
57.
58.
59.
60.
61.
62.
63.
64,
65,
66.
67.

68.

69.

A. S. Bhatia

R. Rathaven

. K. Sordhi

C. Arrurwal

P. Sud

S. Yaynik

"P. Jhunjhunwalsa
. Joski

Asgcerwal

< ®W o HZ <UD R

S

S

P.... Azearval
A P

S M. Chickermane
S. R. Wadhwa
T. V. Sunderarajan

M. M Paik’

70. R. Natarajan

Tl
72.
73.
74,

0. S. Kuity
R. R. Khnsl.
O. P. Bha:dwaj
R. Luikham

75. P. L. Kanaujia

76.
77
78.
79.
80.
81.
82.

Bishambainath
S. C. Behl

J. N. Sharma
R. C Gnna

J. P. Sharma
G. C. Agarwul
K. M. Chouliry

122
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83. K. S. Sawhney
84. M. C. Joshi

85. J. C. Mehndiraita
86. V. V. S. Sastri
87. H. S. Serna

88. R. R. Gupta

Note: The nbeve Lst excludes the
names of persoas who ussisted the Con-
ference.

Aid India Consortium meeting at Paris

272. SHRI TRIDIB CHAUDHURIL:
Will the Minister of FINANCE be plea-
sed to state:

(a) the total amouet of development
assistance for 1982-82 pledged to India
by the 25th meetirg vf World Bank spon-
sored Aid-Indiza  Consortium held in
Paris on June 15. 1982;

(b) the share of the World Bank Group
in this and the individual share of mem-
ber countries of th2 Consortium; and

(c) what part of aid pledged is tied
to specific projects? o

THE MINISTFR CF FINANCE
(SHRI PRANAD MUKHERIEE): (a)
At the meeting of India Consortium held
on June 14-15, 1982 the members of the
Consortium indicated economic assistance
of dollar 366 billion for the year 1982-83.

(b) As the pledgae made at the Con-
sortium meeting are subject to mecessary
approvals under reSpective laws and regu-
lations of various donors, it is not pos-
sible to indicate individual stares at this
stage. However, according to preliminary
indications the World Bank bas pledged
economic assistance of US dollar 2.2 bil-

lion.

(¢) The discussions at the meeting were
of general natur: and no specific projects
were discussed.
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Setting up of an Autonomous Authority
for Developing Free Trade Zones

273. SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMERCE be

pleased to state:

(a) whether there is amy proposal .
under Government's consideration to Set
up an autonomous authority to develop
and operate free trade zones and assist
100 per cent export-oriented units;

(b) what are the recommendations of
the committee set up for this purpose; and

(c) which are the places where these
zones will be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). The Task
Force under the Chairmanship of Shri
P. L. Tandon, President, National Council
of Applied Economic Research (NCAER)
appointed to examine the working of the
Free Trade Zones, has submitted an inte-
rim report which contains a recommenda-
tion to this effect.

(¢) The Government of India has not
so far taken any decision to set up more
Free Trade Zones in the country.

Controlled Cloth accumulated in States

274, SHRI P. K. KODIYAN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that controlled
cloth worth Rs. 85 crores produced by the
National Textile Corpomtion is gathering
dust in distribution centres in the States
for want of takers;

(b) whether it is also a fact that one of
the reasons for want of takers of the cloth
is high prices fixed for controlled varieties
of cloth in July last year;

(c) whether the National Consumers’
Federation and State agencies have urged
the Centre to recomsider the controlled
cloth scheme in view of the lack of de-
mand and huge accumulation of stocks;
and

(d) if so, Governments reaction there-
to?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) No, Sir.

(b) The sudden increase in prices was
one of the reasons for its reduced offtake.

(c) and (d). Several representations
have been received from different sources
urging Central Government to reduce the
consumer prices of different varieties of
controlled cloth and to restore the earlier
distribution margin to the distributing
agencies. It has mot been found appropri-
ate to revise consumer prices or to enhance
the distribution margin. However, National
Textile Corporation have offered discount
ranging from 2-1/2 per cent to 7-1/2 per
cent to Nitional Co-operative Consumers’
Federation for being passed on to the con-
sumers.

Extension of Rural Credit by Commercial
Banks

275. SHRI A. T. PATIL: Will the
Minister of FINANCE be pleased to state:

(a) what was the target for covering
villages by Commercial Banks for extend-
ing rural credit during 1980-81, 1981-82,
1982-83 and to what extent it has been
achieved (till 30th June, 1982);

(b) are Government aware that al-
though a particular village is given under
the coverage of a specific commercial
bank, in practice the bank employees re-
fuse to extend credit to the villagers on
the ground that it is located either in diffi-
cult area or at a longer distance which
they do not desire to travel and the
scheme remains as a paper-scheme; and

(c) what specific action Government
propose to take to relieve such villages of
these difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (c). No
targets are fixed for banks to cover vil-
lages under the Village Adoptiom Scheme.

Reserve Bank of India has already
clarified to commercial banks that the
adoption of village by a bank must not
exclude other banks from financing in that
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area. Banks have also been advised not
to reject applications for viable schemes
received merely on the ground that they
emanate from places beyond their normal
command areas, if in their judgement such
loans can be effectively serviced by them.
Commission paid by NTC on Securing

Government Ordcers

276. SHRI ARJUN KUMAR NEHRU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that Govern-
ment, both Central and State Units, while
placing orders on the National Textile
Corporation, have to operate through
commission agents; and

(b) if so, the quantum of commission
paid by NTC on securing Government
orders during the past two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). Some N.T.C,
subsidiaries have appointed agents from
time to time on commission basis for sale
of their products through DGS&D and
to other ngencies. The rate of commission
varies frcin 2 per cent to 3 per cent.
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Threat of War from Pakistan

278. SHRI SATYENDRA NARAYAN
SINHA ;

SHRIMATI PRAMILA
DANDAVATE:

SHRT BAPUSAHEB
PARULEKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there is any possibility of
a threat of war from Pakistan; and

(b) if so, what preparations have been
made to meet this threat?

THE MINISTER OF DEFENCE
(SHR1 R. VENKATARAMAN): (a)
and (b). Recenl political developments
such as th proposal for a no-war pact and
that for establishing a Joint Commission
of the two courtries are aimed at easing
tensionS. Government, however, kéep ‘a
watch on all developments having ‘a bear-
ing on our security and take adequate
steps to ensure full d-fsnce preparcdness
dt all times. It will not be detirable fo
disclose details.
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Smmggling of Gold and ifs Impact .on
Domestic  Prices

279. SHRI D. P. YADAYV: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that huge quan-
tities of gold have been smuggled into
the country during the last six months;

(b) if so, the details thereof and the
possible impact on the domestic prices;
and

(c) also the steps taken by Government
to check the smuggling of gold into our
country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Accord-

ing to the reports received by Govern-

meat, go'd continues  to be sensitive to
smuggling into the country on account of
increasing price differential between the

international and domestic markets of the
commodity. The total quantity of gold
seized in 1982 (upto May) was about
559 Kgs. valued at about Rs. 9.20 crores.

(b) The domestic price of gold has
continued to remain steady, being in the
region of about Rs. 1600 to Rs. 1700 per
10 grammes since January, 1981.

(c) Preventive and .intelligence machi-
nery of the Customs Department has been
strengthened and the field formations have
been kept alert to prevent any attempts
at smugeling of gold into the country.

Setting up of a Subsidiary of State Bank
of Indig in Canada

289, SHRIMATI KISHORI SINHA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether the State Bank of India is
to set up a subsidiary in Canada;

(b) if so, whether the proposed subsi-
diary would see to it that remittances of
Indian residents in Canada are mopped up
~by it; and

(c) whether there i any proposal tv
set up a similar subsidiary in USA as well?

1205 1LS—5 .

THE DEPUTY MINISTER IN. THE
‘MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) Yes, Sir.

(b) Yes, Sir. It is one of the objectives
of th: proposed subsidiary in Canada.

(¢) Yes, Sir.

Functioning of LIC and .General Insur-
ance Company Officecs

281. SHRI JAGPAL SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether surprise visits of the LIC
and General Insurance Company offices
were recently made by the Deputy Fin-
ance Minister to see their functioning;

(b) if so, the results thereof; and

(c) the steps taken by Government to
bring about improvement in their func-
tioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) and (c). Deputy Finance Minister
after his surprise visits has given instruc-
tions to the managements to make vigo-
rous efforts to setle outstanding claims
and maintain high standards of discipline
in the offices besides ensuring punctuality.
The managements of LIC and GIC have
indicated that the surprise wisits of the
Deputy Finance Minister have helped in
toning up administraticn and improving
efficiency and productivity, The visits of
the Deputy Finance Minister have, there-
fore, helped in strengthenimg their efforts
m many directions.

The Finance Minister in a recent meet-
ing of the senior executives of ths LIC
also instructed them to ensuic discipline in
offices and punctuality by staff. He said
stiss on the accoumability of public ser-
vants to the ncoplc and the need for ex-
peditious settiem:nt of claims 1o provide
customers satisfacticn. He also asked them
to take effective steps against defaulters.
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AIR Violations by Pakistan

282, DR. VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE be
pleased to state:

(a) whether instances of violations by
Pakistan on Indian borders are on the
increase during 1982 (June ending) as
compared to 1980 and 1981;

(b) whether apart from air violatioms
the instances of sea and land violation
are also increasing;

(¢) if so, the steps taken by Govern-
ment on these with Government of Pak-
istan; and

(d) what are the explanations of Pak-
istan Govemment in regard to each of
these violations?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). No, Sir.

(¢) and (d). If and when any violation
of our borders or airspace occurs, Gov-
ernment invariably take up the issue with
the Government of Pakistan for prevent-
ing recurrence of such incidents.
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Permission to Taiwanese Fishing Trawlers
to fish in Indian Waters

284, PROF. P. J. KURIEN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government are aware
that nurserous Taiwanese fishing trawlers
have been permitted to fish in Indiam
waters in 1982;

(b) whether Government have given a
thought to the possibility of such Policy
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from the national interest, especially keep-
ing in view the security aspects; and

(c) the special steps being taken by
Government to police such charter fishing
trawlers belonging to Taiwan, with details
thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) Yes,
Sir.  The Ministry of Agriculture have
granted permission to certain foreign based
companies owning Taiwanese trawlers to
enter into charter agreement with Indian
Companies.

(b) and (¢). Yes, Sir. The foreign fish-
ing trawlers are subjected to stringent
terms and conditions of charter under
which both their equipment and crew are
checked before allowing them to com-
mence fishing operations. Their movement
is also watched daily while they are in the
Exclusive Economic Zone of India. Check
on all foreign fishing trawlers of a foreign
nationality is carried out by Coast Guard
and Indiam Naval vessels.
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Cases pending for claims for property left
in East Pakistan

287. SHRI SUDHIR KUMAR GIRI:
Will the Minister of COMMERCE be
pleased to state:

(a) total number of cases pending in
regard to settlement of claims for proper-
ty lost in erstwhile East Pakistan;

(b) category-wise claims and their num-
ber, separately;

(c¢) whether he is aware that while the
Department of Custodiam of Enemy Pro-
perty thought it fit to make ex-gratia pay-

“ments upto Rs. 10 lakhs to rich claimants,
a large number of old, sick and almost
starving freedom fighters who have spent
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better part of thrir lives in British prisons
and underwent untold hardship, their
claims which are below Rs 3 lakhs/ 2
lakhs/ Rs. 50 thousands are being kept in
cold storagé; and :

(d) if so, what steps have been takem
to settle such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) A scheme for ex-
gratia for giving relief to the Indian na-
tionals/companies whose assets in Pakis-
tan were seized by the Government of
Pakistan during and after the Indo-Pakis-
tan Conflict 1965 was announced in 1971,
Upto 15th April, 1972, the initial last date
for filing the claims, only 3944 claims
were registered with the Custodian. These
claims have almost been settled. The date
for filing the claims were extended thrice
the last date was 31st July, 1977. 53545
claims were registered with the Custodian.
Out of the total claims 57.489 registered
with the Custodian, 37,737 claims cases
are pending settlement. However in 24,065
claim cases, the claimants have so far mot
furnished duly completed claim applica-
tions. As such these claim cases (24063)
can be verified only after the claimants
furnish documentary evidence in support
of their claims. The actual pendency of
claim cases is 13.674,

(b) Out of the above, 12806 claims are
below Rs. 10 lakhs and 868 claims are
above Rs, 10 lakhs.

(¢) Priority is being given to claims
upto Rs. 10 lakhs and claims of infirms,
incapacitated and  widows etc. covered
under humanitarian grounds.

(d) Verification of claims is a time-con-
suming process. For the expeditious veri-
fication of claims a post of Officer on Spe-
cial Duty equivalent to the rank of Deputy
Secretary, was created in 1980. Further
upto July, 1980, there was only one Pamel
for verification of claims. Government ha%
now approved setting up of 8 panels.
Action has already been initiated to en-
large the Panel upto 8.
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Representation of SC|ST on boards of
Directors of Public Sector Undertakings

288. SHRT BHEEKHABHAI: Will the
Minister of COMMERCE be pleased to
state

(a) the number of public sector under-
takings and thzir subsidiaries under the
administrative control of his Ministry on
which non-official Boards of Directors
are 1o be nominated;

(h) thz date on which these Boards
of Directors were constituted and when
their present term ig expiring;

(c) the de:ails  of SC'ST non-official
Dirzc or: nominated on these Boards of
Direclors: and

(d) in case no representation to Sche-
duled Cusies ang Schzduled Tribes has

been given on Boards of Directors of
these undertakings and their subsidiaries,.
whether there is any proposal to nomi-
nate non-official Directorg from SCs|STs?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Non-official
Directors are serving on the Boards of
Directors of 20 Public Sector Under-
takings, including subsidiaries under the
administrative control of the Ministry of
Commerce.

(b) A statement ig attached.

(¢) and (d). Three non-official Direc-
(org serving on the Board of North
Easiern Handlooms and Handicraft De-
velopment Corporation belong to Sche-
duled Tribes.

Statement

S.No. Number of the under-  Date of constitution of the present
taking/subsidiary Board

Date of expiry of the
term of the Board

1. Cashew Corporation of  Re-constituted on the last Annual  Sept. 82 when the next Annual

India Ltd. N. Delhi.
81.

13

Export
Guarantee Corporation
all  other

General Meeting held on 26-9-

Credit &  Except the Chairman-cum-
Managing Director
Directors are

General Meeting will be held.

31-7-82

part time and were appoint-
ted on different dates during

1980-82.

3. Mica Trading Corpora- Last Annual General
tion of India Ltd. held  on 16-9-81.

4. Trade Fair Authority of  20-6-8

India Ltd.

5. National Textile Cor-
poration (BP&R) Ltd.
New Delhi.

|
l
6. National Textile Corpo- |
ration (M.P.) 1td., ‘
|

Indore.

7. National Textile Corpo-
ration (U.P.) Ltd. Kan-

pur.

8. National Textile Corpo-
ration (Gujarat) Ltd.,
Ahmedaba:’.

— e —— e e ————— . — — ——

Meeting  Next Annual General Meeting

to be held in Sept. 1982.

19-6-1983.

The Boards are re-constituted generally at the time of
Annual General Meetings.
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8. No. Name of the under- Date of constitution of the Date of expiry of the term of the
taking/subsidiary present Board Board
9. National Textile Corpo- )
ration (T & P) Ltd,
Coimbatore.
10. National Textile Corpo-
ration (APKKM) Ltd,,
Bangalore.
11. National Textile Corpo- L The Board are re-constituted generally at the time of
ration {WBABO) Ltd., Annual General Meeting.
Calcutta.
12. National Textile Corpo-
ration (MN) Ltd., Bom-
bay.
13. National Textile Corpo-
ration (SM) Ltd., Bom-
bay. J
14. Cotton Corporation of June 1980 June 1983
India
15. National Jute Manufac- 24-6-81 Wntil further orders.

ture Corporation.

16. Jute Corporation of India 2-5-81

17. Handicrafts & Handlooms Last Annual General Meeting

Export Corporation of
India Ltd.

18. General Cottage Indus-
tries Corporation of
India Ltd.

19. British India Corpora-
tion Ltd.

20. North Eastern Hand -
looms and Handicrafts
Development Corpo-
ration.

held on 28-9-81.

28-9-81

11-6-81

26-11-81

Until further orders.

Next Annual General Meeting in
September, 1982.

28-9-82

No time span has been pres-
cribed. '

Until further orders. Except in
the case of Chairman whose
appointment is for three years.
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Al to introduce airbus services to gulf
countries, Malaysia and Singapore

290. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Air India
is introducing Air bus services to Gulf
countries, Malaysia and Singapore;

(b) if o, what are the details in this
regard and when these Airbug services
are likely to be started;

(c) whether Air India is starting its
Airbus services on any other routes and
if so, the details thereof; and

(d) the number and types of aircraft
proposed to be purchased, at what cost
and from which countries?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. pP.
SHARMA): (a) Yes, Sir.

(b) Two f{frequencies on the scc.or
India-Malaysia-Singapore = were  started
we.f. 3-7-82 by Air India with Airbus
aircraft Jeased from Indian  Airlines.
Effective 15th  August, 1982 Air India
propose to introduce Airbus services with
own aircraft. Four services a week will
be operated on the Trivandrum-Gulf
sector and eight services per week on the
Bombay-Gulf sector.

(c) No, Sir.

“ (d) Three Airbus aircraft, at a cost of
Rs 180.32 Crores, are proposed to be
purchased from Airbus Indusfries, Tou-
louse, France.
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Anti Smuggling Drive Formulated

291. SHRI ° BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE
be pleased to state the detaily of the
anti-smuggling measureg so far taken dur-
ing each of the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). In pur-
suance of the Point No. 19 of the new
20-Point Programme, a ‘Plan of Action’
has been formulated by the Government
to further intensify the anti-smuggling
drive during 1982. This ‘Plan of Ac-
tion’, inter alia, calls for strengthening
and re-deployment of the intelligence and
preventive machinery both with reference
to vulnerable areas and commodities sen-
sitive to smuggling, implementation of
the provisions of the COFEPOSA Act
with added vigour, greater co-ordination
with State Governments and other con-
cerned enforcement agencieg suéh as In-
come-Tax, Border Security Force, Coast
Guard, etc. in the overal] drive against
smuggling and increasing bilateral co-
operation with neighbouring and other
countries to check smuggling activities.

The anti-smuggling measures taken by
the Government gince 1980 included
strengthening of the intelligence and pre-
ventive network, particularly in the vul-
nerable areas and with reference to items
sensitive to  smuggling. The existing
Customs fleet was augmented with the
acquisition of additional sophisticated in-
tercepy craft and the wireless communi-
cation network was extended to the vul-
nerable points_along the Indo-Nepal bor-
der in the States of Uttar Pradesh, Bihar
and Wes; Bengal, '

The provisions of the COFEPOSA Act,
1974, were implemented more rigorously
in order to detain the organizers and
financiers of smuggling and foreicn ex-
change racketeers. i

Bilateral meetings were held with the
Governmentg of Sri Lanka and H.M.G.
Nepal to  discuss measures to prevent
smuggling between India and these two
countries. Close co-ordination was also
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maintained- with other enforcement agen-
cies gnd State Governmentg i the over-
all anti-smuggling drive,

Export Promotion Councils

292. SHRI M. RAJSEKARA MURTY:
‘Will the Minister of COMMERCE be
pleased to state:

(a) the names of Export Promoiion
Councils which allocate export quotas as
an authorised agency;

(b) the names of E.P.Cs. which only
make recommendations to a licensing
authority for grang of export quotas;

(c) the mnames of E.P.Cs. which do
export quota licensing on shipping bills
within the meanng o Export Trade Con-
trol Order 1977 . ad i-suz expott cerlifi-
cates, certificates of  origin and o:her
documents enablint foreign importers to
clear the goods through their customs;

(d) what are the commodities in the
above three cases, scparately;

(e) the total number of staff of each
Council mentioned above, seperately; ‘and

(f) are Government aware that in case
of soms E.P.Cs., a large number of staff
members are  engaged in export quota
work and not on actual export promotion
work ‘and what steps Government propose
to take in the matter?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Cotton Textiles Ex-
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port Promoiion Council, Apparels Export
Promotion Council, and Wool and Wool-
len Expo.t Promotion Council. N

(b) No audaority has been given to any
Export Promotion Council to make re-
commendations to a licensing authority
for cran; of export quotas,

(¢) No Export Promotion Council has
been authorised to do quota licensing on
shipping billy within the meaning of Ex-
port Trade  Control Order 1977. Ex-
ports of garments, textiles and textile
items (other than of olive green
shade) ure under Open General Lic-
ence-3 which in itself is a licence.
Coiton Textiles Expor; Promotion Council
have, however, been authorised to give
endorsement on shipping bills, issue ex-
port certificates and certificates of origin
as conditons attached 10 OGL-3 exports
of faese items, for the purpose of bilateral
agreements etc.

(d) The names of commodities handled
by agencies mentioned in reply to part
(a) of the Question are shown in the state-
ment attached.

(e)

Cotton Textile Export Pro-
motion Council. . : 132

-

[ ]

Apparels Export Promotion
Council . . . : 253

3.  Wool & Woollrn Fxport Pro-
motion Council . . 70
(f) The staff deployed on quota admin-
istration and export promotion work in
these Councils is related to the volume of
work involved,

Statement

‘S. No.

Name of Export Promotion Council

1. Cotton Textile Export Promotion Coouncil .

" 2. Apparels Export Promotion Council .

9. Wool and Waoasllen Export Promotion Coun- Waoollen fabrics, made-ups and

cil.

Ttem allncated

- — e e e

Fabrics and made-ups (excluding woollen
fabrics and made-ups) other than olive
green shade textile products.

Garments and knittwear (excluding ' woollen
knitwear) other than olive green shade
textile products.

woollen
Knitwear (excluding woollen garments)
other than olive grean shade textile pro-
duets.
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‘Wrong certification of non-handloom gar-
ments as handloom garments

293. SHRI M. RAJASEKARA MUR-
THY: Will the Minister of COMMERCE
be pleased to gtate:

(a) whether it ig a fact that the Prime
Minis‘er has in her speech while inau-
gurating the second meeting of the All
India Handloom and Handicraft Board
on 8th June, 1982 mentioned about the
wrong certification of non-handloom gar-
ments as handloom garments;

(b) whether it is a fact that such
malpractices are quoted against us in
mnternational Forumg like MFA, GATT
etc.; and

(c) the details of such cases and action

al . i : 0
taken against guilty persons? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir.

(b) During bilateral textile negotia-
tions some importing countries have ex-
pressed the view that it is difficult to dis-

tinguish between handloom and  power-
Joom goods.

(c) Recently, a total or 31 cases from
Benslux & the UK where pon-handloom
origin of goods had been alleged, were
referred to us for scrutiny. On exami-
nation, it wag found that out of a total
number of 86846 pieces!sets, 67093
pieces/sets were found to be of handloom
origin. In other cas2s, aciion will be
taken under Jaw.

Grievances of commissioned officers
Military Nursing Services (Local)

of

294. SHRI HANAN MOLLAH: Wil
the Minister of DEFENCE be pleased to
state what steps have been "1ken to settle
the grievances of the Commissioned Offi-
cers of the Military Nursing Service
(local)?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEQO): The improvements
made in the terms and conditions of the
service of the Military Nuring Services
(Local) officers gince the issue of earlier
instructions in 1977 have been tabulated
in the sta‘ement attached.

Statement

Impro--ment regrding the terms and conditions of services of 1l officers of Nilirars Nurting
Sorvices (Loczl)

(1) Inmitial Contract

Pre-revised

One year

Revised

Three vears

(i1) Pay-Scale

Rs. 547-23-700 .

(i11) Uniform

fa) Initinl — At the rote of Rs. 450/- at Delhi, Dehra
Dun, Jullundur, Kisauli, Meerut, Patiala,
Ranikhet, Siillong, Yol, Ambala, Amritsar,
Ferozepur, L bong.  Wellington, Jhansi,
Fateg wh onad Simla (4l cold-climate sta-
tionus) and at the ra.z of Rs. g00/- at other
stations (non-cold climste stations).

— — — — - s —

Rs. 549-29-700 (ordinary Grade)
Rs. 650-25-810 (Selection Grade)
Solection Grade pay scale is authorised

to 2% of the strergth of the Military
Nursing Sorvice (Local) cutegery.

Allotwanees

At the rate of Rs.60cf- at Dedhd, Delra
Dun, Jullundur, Kz.sauli, M crut,
Puticla, Ferozepur, Ranikhet, Slillong,
Yol, Ambcl~, Amritsar, Lebong, Willing-
ton, Jhousi,  Fategarh and Simla (L)
cold climnte  stations) and at the rate of
Rs. 50c/- at other stations (uon-cold
climste stations).
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Pre-revised

Revised

(b) Renewal —Not admissible

(c) Upkeep —At the rite of Rs. 120/- per annum.

At the rate of Rs. 400/- once in seven
years. '

At the rate of Rs. 200/- per annum.

(iv) Leave Travel Concession

Not admissible

Officers of Military  Nursing Services
(Local) are entitled to leave travel con-
cessions as applicable to other Central
Govt. servants.

(v) Leave

(a) Annual Leave

One month during each calendar year subject to
the condition that such leave will not be granted
until completion of one year of service. Leave can
be accumulated upto 60 days.

(b) Casual Leave
10 days during the calendar year.
(c) Maternity Leave

Two months leave on full pay may be granted for
maternity purposes. In exceptional cases, a fur-
ther extension of one months may be granted by
the DG AFMS, without pzy in addition to annual
leave and furlough entitlements. Grant of mater-
nity leave during the first year will be subject to a
Nursing Officer giving an undertzking that she
will continue in the Service for another year from
the date of rejoining from such leave.

(d) Sick Leave

Omne month for every year of service, only whole
years beginning from the date of initial engage-
ment being accounted for this purpose and the
rest of the period being ignored. It may be taken
at any time during the service. Sick list conces-
sion will not be admissible.

[Ny, —_— —— = = rm—

30 days per annum. 15 days to be added to
their leave account in January and July.
Leave can be accmulated upto a maxi-
mum of 60 days.

12 days during the calendar year.

Three months from the date of commence-
ment or six weeks from the date of
confinement whicheever 1s ecarlier.

Sick-leave| Half-Pay leave
"~

Twenty days for every year of service on
medical grounds only, only whole years
beginming from the date of initial engage-
ment being counted for this purpose and
the rest of the period being ignored. It
may be taken at any time during the
service. Sick leave concession will not be
admissible.

Transport Fleet, Depots and Workshop of
I.T.D.q.

295, SHRIY KRISHNA KUMAR
GOYAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the transport fleet of the ITDC, the

number of transport depots and workshops
to handle the TTDC vehicles and their loca-

tions;
(b) the number of imported cars in the

ITDC flert;

(c) how many of these were imported
specially for the Asian Games; and

(d) the losg of profit of the Transport
Division of the ITDC during the last three
years, year-wise?

THE MINISTER OF STATE FOR
TOURISM AND CIVIL AVIATION:
(SHRT KHURSHEED ALAM KHAN):
(a) Presently, ITDC transport fleet con-
sists of 240 vehicles. TTDC has 19 trans-
port units located at Delhi, Jaipur, Patna,
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Madras, Avurangabad, Hyderabad, Agra,
Bangalore, Bombay, Kovalam, Calcutta,
Varanasi, Bhubaneshwar, Indore, Jabalpur,
Khajuraho, Gauhati, Bhopal and Nagpur;
and two workshops at Delhi for handling
the maintenance and repairs of the vehicles.

(b) The present fleet includes 110 im-
ported cars.

(c) None of the vehicles was imported
specially for Asian Games.

(d) The profit or losg of the Transport
Division of the ITDC during the last 3
years is given below:

—— ———

O -
Year (Rs. in lakhs)
1979-80 ‘ (—) 611
1980-81 (=) 1563
1981-82 (+) 2:25
(Pravisional)

Subsidyv on Production of Grey Cloth

296. SHRI R. P. GAEKWAD: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Gujarat had wurged the
Centre to extend subsidy on production
of grey cloth for a longer period; and

(b) if <o, the reaction of Government
thereto?

~ THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIT P.
A. SANGMA): (a) and (b): The ques-
tion presumably relates to the controlled
cloth scheme. The controlled cloth scheme
is a Central scheme in which sub-
sidy is paid to the National Textile Cor-
poralion at fixed rates. No subsidy is
payable to the State Government and no
such reference has been received from the
State Government. The scheme is a
continuing ¢cheme and the Qquestion of
extending the period does not arise.

150

Institutional finance at concessional - rate
for handloom and handicraft centres

297. SHRI R. P. GAEKWAD: WillL
the Minister of COMMERCE be pleased.
to state:

(a) whether Government propose to-
make available institutional finance at con-
cessional interest rate for the handloom and.
handicraft centres; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN° THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). Loans to-
handicraft artisang are available at con-
cessional rates under either the Differen~
tial Rate of Interest Scheme or the Com-~
posite Loan Scheme. ’

Similarly, handloom weavers can also.
avail of loang at concessional rates under
the Differential Rate of Interest Scheme.
(where eligible) or under the Composite
Loan Schemes. The Reserve Bank of
India has also issued guideline to Com-
mercial Banks to give loang to State
Sponsored Handloom Corporations  at,
an interest rate of 13-1|2 per cent.

For weavers under the cooperative fold'
working capital finance is available at
2-1|2 per cent below the bank rate.

Opening of unit canteen of CS.D at
Hamirpur and Mandi, Himachal Pradesh

298. PROF, NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government have sanc-
tioned the opening of unit canteens of the
C.S. Department at (i) Hamirpur and
(ii) Mandi in Himachal Pradesh for the
benefit of ex-Servicemen and serving
Military personnel and their families;

(b) if so, the dates with effect from
which they have been sanctioned and the
date on which they would be opened: and

(c) if not, the likely dates by which
they would be (i) sanctioned and (ii)
opened?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) Army Head-
quarters have already granted permission
to the head-quarters, Western Army
-Command for opening branch canteens
of their formations at both Hamirpur
and Mandi 11 Himachal Pradesh.

(b) and (c) These canteeng will start
functioning shortly after necessary ar-
rangements  for their  accommodation,
finances and other requirements are
made.

‘Complaint Regarding Functioning of STC
and 1Its Subsidiaries

299. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
"CONMERCE be pleased to state:

(a) whether any complaint has been re-
-ceiveg by Government regarding the func-
tioning of State Trading Corporation and
its subsidiaries;

(b) if so, the details of the complaint
and the action taken thereon;

(c) whether Government are satisfied
-with the functioning of State Trading Cor-
poration and its subsidiaries; and

(d) if not. the action taken by Gov-
ernment to ensure their satisfactory func-
tioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P, A,
SANGMA) ta) and (b). No serious
complaint ha~ been received by Govern-
ment regarding th:  functioning of S1C
and its subsidiaries.

(c) and (d). Working of the State
Trading Corporation and its subsidiaries is
reviewed on a quarterly basis as prescribed
by BPE. Bench marks nhave been cvolved
to evaluate efficiency and various ratios arc
analysed to assess their performanc:. As
a result, STC is making a conscious ¢ffort
to move uway from canalizel items to
non-canalized. new non-traditional products
and to explore new marketsiimprove its
share in existing  murkets. Personnel
manaecment  functions i2rc heing  stream-

ned and programmes are beinz develop-
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ed to improve and divarsily skills_ Mar-
ket intelligence is being computerized for
storage ana retrieval as part of medern
management informaiicn sarvices. STC
is rendei’ny necessary zuidance and uld to
small scale industries anil State Corpora-
tons to mark-t thew products as a it of
its social obliga‘ion.

Construction of Janota Hotel in Belbi

301. SHRI NAVIN RAVANI : Wil
the Minister of TOURISA] AND CIVIL
AVIATION he picased to state :

(a) When the construction of lanata
Hotel in Delhi was stited;

(b) what was :he schedule of its com-
pletion;

(<) what was the amoun: originally ¢sti-
mated;

(d) waesher “t is a fact that the cons-
truction work is being delayed and the
cost of construction has increased;

(e) if so, the reasons for the delay and
how much increase in the cost of construc-
tion has taken place; and

(f) by when it will be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The construction of Ashok
Yatri Niwas (Janata Hotel) in New Delhi
was started in February 1979.

(b) The original target date of its com-
oletion was October 1980.

(c) Rs. 300 lakhs.

(d) and (e). The estimated cost of the
project has increased from Rs. 300 l:khs
1o Rs. 430 lakhs. The delay in comple-
tion of the project is mainly due to charge
in structure of the building from low rise
to multi-storeyed structure. increase in
scope of work. failure on the part of the
Civil Contractor. to mebilise  equipment
and resources. restricted working spoce,
shortage of construction material etc.

(f) The hotel is expected to be complet-
ed by September 1982.
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Amendment of Estate Duty Act

302. SHR1 DIGAMBAY. SINGH : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 10383 on 30th April, 1982
regarding Amendment of Estate Duty Act
and state :

(a) whether the proposed Estate Duty
(Amendment) Bill was not introduced
during the last Session if so, the reasons
therefor;

(b) whether the delay in the introduc-
tion ang passage of this Bill is causing
considerablz hardship to small and mid-
dle class pecople owning one dwelling unit
in the capital who owing to high inflation
of the cost of land are now being forced
to pay Estate Duty;

(c) the crucial date fixed in the year
1971-72 upto which single self-occupied
dwelling units were to be exempted from
Estate Duty; and

(d) whelher he proposes to introduce
the Bill during the current Session ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SWAI
SINGH SISODIA): (a) Yes, Sir. The
Estate Duty (Amendment) Bill coulq not
be introduced in the last Session of Parlia-
ment as the Lok Sabha was adjourned
earlier than the Scheduled date.

(b) It is proposed to give retrospective
effect from 1.3.1981 to the proposals con-
tained in the Bill and hence no hardship is
likely to be caused on account of the de-
lay in the introduction of the Bill,

(c) No such date is proposed to be
laid down.

(d) Yes, Sir. The Bill is proposed to
be introduced in the current session.

=

Measures t9 Curb Tax Evasion

303. SHRI R. V. DESAI:

SHR] BALASAHEB VIKHE
PATIL

Will the Minister of FINANCE be
pleased to state :

(a) whether it 1s a fact that Govern-
ment have taken a series of measures to
curb tax evasion including stepping up
tempo of scarch and seizure operations;

(b) if so, whether state Governments
have also been asked to earmark courts
for trying economic offences so thay pro-
secution proceeding, are expedited; and

(c) to what extent ruaids have been
made during the current year till the end
of Junz, 1982, and how much amounl was

seized, how many persons were convicted
and what steps were taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SWAI
SINGH SISODIA) : (a) Yes, Sir.

(b) With a view to ensuring affective
and speedy prosecution of economic offen-
ces, Governments of 12 States and one
Union Territory were addressed in 1979 by
the Ministry of Home Affairs requesting
them to earmark some existing courts or
to set up additional courts for exclusively
dealing with economic offence covered un-
der certain specified Central Acts. The
Governments of Andhra Pradesh, Madhya
Pradesh ang Rajasthan have set up one
court each for this purpose. The Govern-
ment of Maharashtra have se; up two such
courts, The Government of Tamil Nadu
have recently sanctioned the setting up of
three additional courts in the State for
this purpose. The remaining Governments
have intimated that the proposal is under
their consideration. They have been re-
quested to set up such courts at the earliest,

(¢) The inormation is being collected
and will be laid on the table of the House.
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Payment of Saving Bank Deposits to
Surviver(s) of Depositors

304. SHRI F. H. MOHSIN . Will the
‘Minister of FINANCE be pleased to state:

(a) whether there is no provision at
present in the existing Banking Law/Regu-
lations for appointment of a nominee by
a Savings Bank Account holder for receipt
of the balance at the credit of the deposi-
tor at the time of his death;

(b) whether various nationalised banks
follow different procedures in making pay-
ment of the Savings Bank Deposits to the
survivor(s) of the depositor and if so, the
reasons for not laying down a uniform
procedures for such payments in case the
amount is less than Rs. 10,000 and above
Rs_ 10,000 and below Rs. 20,000;

(¢) whether Government propose con-
sidering the expediency of making provi-
sion for such nominees in the case of
Savings Bank Accounts maintained at the
nationalised banks just as had been done
in the case of Post Office Savings Bank
Accounts; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) to (d). The public sector banks have
been advised that the Branch Managers
ang other appropriate level authorities in
banks should be vested with adequate dis-
cretion for payment of balance in deceased
accounts to survivors/claimants  without
production of legal representation but on
the basis of due local enquiries and ade-
quate indemnity. This is being generally
followed by all the public sector banks.
The requisite powers, however, have been
-delegated at different levels in each bank
according to their respective administrative
structure,

It is proposed to make a suitable provi-
sion in the existing laws to provide for
nomination facilities to account holders in
banks for which necessary legislation will
be brought soon.
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Shifting of headquarters of Eastern Com-
mand of C.D.A. Patna to Gauhati

305. PROF. MADHU DANDAVATE -
Will the Minister of FINANCE be pleased

to state -

(a) whether it is a fact that there is a
move to shift the headquarters of the Eas-
tern Command of Controller of Defence
Accounts located in Patna since 1944-45 to
Gaubhati;

(b) whether a memorandum has been
received by the Finance Ministry on be-
half of the employees and some MPs ur-
ging that the headquarters should not be
shifted from Patna to Gauhati; and

(¢) if so, the reaction of Government to
the memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SWAI-
SINGH SISODIA) (a) No, Sir. How-
ever, an additional post of Controller of
Defence Accounts at Gauhati has been
created, who will function under Controller
of Defence Accounts, Patna.

(b) and (c). Representations have
been received rclating to matters like dis-
tribution of work between CDA, Patna
and CDA Gauhati, transfer of staff etc,
which are under examination,

Reorganisation of L.LC.

306. SHRI SUBHASH CHANDRA
BOSE ALLURI Will the Minister of
FINANCE be pleased to state :

(a) whether Government are contempla-
ting to reorganise the Life Insurance Cor-
poration of India; and

(b) if so, by when the process is likely
to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Government have already decided to
reorganise the life insurance industry.



157 Written Answers

Necessary legislative proposal are being
worked out and efforts are being made to
complete the process early.

Investigation into supply of Adulterated
Fuel to Air India

307. SHRI SUBHASH CHANDRA
BOSE ALLURI: Willl the Minister of
TOURISM AND CIVIL. AVIATION be
pleased to state:

(a) whether the investigation into the
supply of adulterated fuel to Air India
Aircraft by the Ixdian Oil Corporation has
been completed;

(b) if so, what are the findings; and

(c) what action has been taken by Go-
vernment in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATON (SHRI A. P. SHARMA)
(a) Yes, Sir.

(b) and (c). The report is under con-
sideration.

Tourism Schemes for Backward Areas

308 SHRI SUBHASH CHANDRA BOSE
ALLURI : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
to state .

(a) whether it is a fact that Govern-
ment have decided to introduce tourism
schemes for backwaryg areas;

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSEED ALAM
KHAN) (a) and (b). No specific
tourist schemes have been formulated for
backward areas, However, since majority
of our tourist centres are located in semi-
urban or backward areas, the development
of facilities at these centres would serve
the same purpose. Construction of forest
lodges, development of recreational activi-
ties such as trekking and sking in mountain
areas, development of tourist complexes at
selected archaeological centres of tourist
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importance are some of the schemes being
undertaken in the Central Sector during
the Sixth Five Year Plan which would be
located in remote/backward areas.

Steps to meet influx of foreigners visiting
India during Asiad

309. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of TOU-
RISM AND CIVIL. AVIATION be
pleased to state-

(a) whether Government have taken
adequate steps to meet the influx of forei-
gners visiting India particularly New Delhi
at the time of Asiad 1982; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) . (a) Yes, Sir.

(b) The following steps have been taken
to meet the influx of tourists to Delhi dur-
ing Asiad 1982:—

(i) Besides the existing 36 hotels with
3941 rooms in Delhi on the approved
list of the Department of Tourism 2196
additional rooms in 11 new hotels are
expected to be commissioned in time for
ASIAD 1982.

(i) In addition, 527 rooms (1200
beds) will also be made available in
Ashok Yatri Niwas for the budget tour-
ists, both domestic and international.

(iii) The Delhi Tourism Development
Corporation is identifying sufficient pay-
ing guest accommodation, besides setting
up camping sites with tended accommo-
dation, to meet the overflow of tourists
unable to get hotel accommodation,.

Indian Jute Industry facing competition
from Bangladesh

310. SHRT SANAT KUMAR MAN-
DAL: Will the Minister of COMMERCE
be pleased to state:

(a) whnether Bangladesh is ¢ntering the
jute market in a big way to the detri-
ment of India's jute industry; and
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) In several blobal ten-
ders on sacking, Bangladesh has heavily
underout India’s quoted price in order to
secure ordere in the depressed interna-
tional gunny wmarket situation.

(b) Efforts ere being made through bil-
ateral talks for formulating a joint mar-
ket'ng strategy between India and Ban-
gladesh on juteljute goods. Under ESCAP
auspices, there ure also periodic consulta-
tion for regional co-operation amongst
Jute Producing Countries to meet in-
creasing  competition from  synthetic
substitutes and stablising the supply and
prices of jute goods in the interna-
tional market.  The la ernational Jute
Ac-sement is also proposed to b: finalis-
ed 2t UNCTAD Negotiating Conference
between Producers and Consumears of jule
sometimes in late Spetember, 1982.

News item Captioned “Air Travel Dis-
counts still Available”

311. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of TOURISM
AND CIVIL AVIATION ba pleased to
state:;

(a) whether his attention has b2en dra-
wn to the ncews-item captioned “Air travel
discounts still available™ appearing in the
‘Indian Express’ New Delhi, dated the
19th May, 1982;

(b) if so, his reaction thereto; and

(c) what steps Government  propose to
take to eliminate and root out this air
fare cutling for all timss to come?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P
SHARMA): (a) Yes, Sir.

(b) and (c). Phe Government is fully
aware of the seriousness of the problem
and are  considering sctting up of a
Tariff Enforcement Directorate.
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(b) if so, how Government propose to
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Indo-EEC  Textile Agreement

312. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COMMERCE
be pleased to state: ‘

(a) whether successful conclusion of a
restrictive textiles  import  agreement by
the EEC with two developing countries,
including Pakistan has come as a setback
to India’s hopes for a favourable Indo-
EEC textile agreement wunder the new
Multi Fibre Arrangement; and

(b) if so, what steps India has 1aken
or is coantemplating to take tp safeguard
its interests before the Indo-EEC bilateral

textile agreement due to be concluded in
Oc'ober this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1 P.
A. SANGMA): (a) and (b). It is. under-
stond that the Commission of the Eu op-
ean Economic Communities have initiated
new textile bilateral agreemen's under the
1981 Extension  Protocol of the Multi
Fibre Arrangement with three developing
countries, including Pakistan. Negotiations
to finalise the new  bilateral agreements
between the developing countries including
India and EEC  'have been gomg on for
some time. TIndia's negotiating position
fully safeguards her basic interests, India
is also coordinating with other develop-
ing countries on certain issues of common
interest relating to the bilateral negotia-
tions with developed countries.

Increase in Allowances of Pilots of I A

313. SHR1 SANAT KUMAR MAN-
DAL:  Will the Minister of TOURISM
AND CIVIL AVATION be pleased to
state:

(a) whether  pilots in Tndian Airlines
have got a big increase in their allowances
when they fly the aircraft on scheduled or
chartered flights;

(b) if so, the circumstances under which
this preferred treatment has been meted
out of only one section of the airline
employees; and



161  Written Answers ASADHA 18, 1904 (SAKA) Writter Answsers 169

(c) its financial implications and whe-
ther this has sparked off heart-burning
among other employees also?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (c). Pilots in Indian
Airlines are paid specific rates of Meal
Allowance and Special Travelling Allow-
ance as per the settlement signed with
their association in November 1965. These
allowances are reviewed from time to
time. Recently, these allowances have
been revised upwards marginally. Pay-
ment of Entertainment Allowance has also
been revised to maintain parity with  the
pilots of Air-India. Financial implica-
cations on the revision of these allowances
are estimated to be about Rs. 29.9 lakhs
annually. As these allowancs have been
paid to the pilots since a long time, the
question of leart-burning among other
categories of employees doeg not arise.

Raw Jute Procurement

314. PROY. RUP CHAND PAL:
SHRI1 K. A. RAJAN:

Will the Minister of COMMERCE be
pleased to siate:

(a) whether Government have approv-
ed any programme for raw jute procure-
ment for the 1982-83 season.

(b) if so, the details thereof;

(c) State-wise procurement target fixed
by Government; and

(d) raw jute procured by Jute Corpora-
tion of India during the last three years
from different States, Statewise and year-
wise details?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (c). Pending
finalization all the details of the Procure-
ment programme for raw jute for 1982-83
season, the JCI as the only Public Sector
agency charged with the basic responsibi-
lity of price support operation for the
benefit of raw jute growers has been autho-
rised to start procurement of raw jute from
the beginning of the new jute season 1982-
83 from the growers without delimitation
of any quantity as target under price sup-
port operation which will be essentially
open-ended. In regard to commerical
operation for procurement of superior
grades, five lakh bales have been authorised
as present target for 1982-83.

(d). A Statement is attached.

Statement

The details of jute purchases made by
tion with its agents i.e. cooperatives), State-
and 1981-82 are as under:—

the Jute Corpoartion of India (in associa-
wise, during the years 1979-80, 1980-81

(In lakh bales of 180 Kgs. cach)

—_— C——————

State 1979-80  1980-81 1981-82
West Bengal 3-38 471 1050
Assam 1-40 1-8g 2-46
Bihar 2:58 325 2-6g
Tripura 0°57 0-32 050
Orissa 0-11 0-12 0-82
Andhra Pradosh 0-65 031 0°40
Uttar Pradesh = 003 0-02 0-01
Meghalaya 0-01

Total : - 8:62 10+ 62 17°59

1205—6
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LML.F. Loan

315. YROI. RUP CHAND PAL: Wil
the Minister of FINANCE be pleased to
state;

(@) how many instalments of I.M.F.
loan have been received by Government;

(b) whether Government have ‘assessed
the impact of the LM.F. loan already
taken by our country; and

(c) if not, whether Government are pro-
posing to make such ap assessment?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): ~° Under the
Extended Arrangement, India has made
purchases in three instalments from  the
Fund in ap amount equivalent to SDR
900 million.

(b) and (¢). The Extended Arrangement
between  Government of India and the
IMPF is related to the Government’s ad-
justment programme which is proceeding
satisfactorily in accordance with the strate-
gy of the Sixth Plan.

faeaY, aras s wawar ¥ AR
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News item captioned “Export units
scheme a Non Starter”

317. SHRI H. N. NANJE GOWDA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government’s attention has
been drawn to the mnews-item captioned
“Export Units scheme a non-starter” ap-

" pearing in “Indian Express” of 17th June
1982 pointing out that Government’s 100
per cent export oriented industrial units
scheme has been a non-starter and at the
beginning of the current financial year
only two such units have gone into oro-
duction as against licences|letters of intent
issued to 100;

’ (b) if so, the reaction of Government
~ thereto; and

(c) the steps taken by Government to
make the scheme successful?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). Yes,
Sir. Tt is not correct to say that the sch-
eme has been a non-starter A large
number of applications are being received
and a sizeable number of cases has al-
ready been approved. The response is
, considered good. So far as commence-
4§ ment of production is concerned a gesta-

tion period upto two years is considered
"~ normal.

Government have  issued instructions
that units under the scheme should be
given priority in the matter of provision
of necessary infrastructural inputs and
other facilities by all departments of Gov-
ernment. The Export Commissioner has
been designated as a nodal authority for
any assistance in resolving difficulties, if
any, experienced by these units.

p Action against Tax Evaders, Smugglers
and Hoarders

- 318. SHRI H. N. NANJE GOWDA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government have given
instructions to Income-tax Commissioners

Wrilten - T ' 66

to go ahead with deterrent action ay. -

tax evaders, smugglers and hoarders in
order to arrest the growia of black
money;

(b) if so, full details thereof;

(c) whether Government propose to
launch a special drive against tax offend-
ers; and

(d) if so, when and how?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b).
The Government’s grave concern at the
existence of unaccounted money was con-
veyed to the Commissioners of Income-
tax in their recent Conference held i
May—June, 1982 by pointing out to them
that continued strict ‘action against smug-
glers, hoarders and tax evaders has been
included in the nmew 20-Point Programme
and they were asked to pay particular at-
tention to the question of preveating the
growth of black money and taking deter-
rent ‘action against tax evaders.

(¢) and (d). During the current financial
yvear the Income-tax Department proposes
to step up its efforts towards survey and
search and seizure operations. It also
proposed to make vigorous use of prose-
cution provisions.

Failure to assess real Income of Film Stars

319. SHRT H. N. NANJE GOWDA:
SHRI D. M. PUTTE
GOWDA:

Will the Minister
pleased to state:

of FINANCE be

(a) whether it is a fact tnat after re-
peated raids at the premises of the film
stars by the tax authorities, it has been
revealed that after adopting one method
of evasion ~ the artists come out with
another:

(b) if so. whether the tax authorities
have failed to assess the real income of
the artists; and
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(c) What new methods have been adopt-

~ ‘ed by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
SAWAI SINGH SISODIA): (a) to (c).
The material seized during the raids car-
ried out at the premises of film stars by
the tax authoritics 'nave revealed various
methods adopted for evading taxes. While
assessing the income, the Income-tax au-
thorities also utilise the information gath-
ered from seized material. Besides car-
rying out searches, wherever called for,
the Income-tax authorities continuously
endeavour to up date their techniues
of investigation.

Borrowing of money from abroad by
public sector undertakings

320. SHRI H. N. NANJE GOWDA:
SHRI D, M. PUTTEE GOWDA:
SHRI GHUFRAN AZAM:

Will the Minister of FINANCE be
pleased to state:

(a) whether Covernment have given any
instructions to the Public Sector Under-
takings to fix up a limit in borrowing
money especially in foreign countries;

(b) if so, whether it is a fact that a
large number of Public Sector Undertak-
ings operation abroad have borrowed
loans from foreign banks without the ap-
proval of Government;

(¢) if so, full details thereof; and

(d) what steps have been taken by the
Government against these Public Sector
Undertakings which have violated the
Government rules?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
In terms of Section 8(1) of Foreign Ex-
changé Regulations Act, 1973 and the
Explanation thereunder, residents in India,
including public sector undertakings, are
required to obtain prior permission of the
Reserve Bank of India for borrowings
abroad.
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(b) to (d). RBI has reported that dur-
ing the last 3 years one Public Sector
Undertaking has availed of loams from
foreign banks without the prior approval
of RBI to meet urgemt working capital
requirements.
ed into by the RBT. The various adminis-"
trative Ministries are being requested to
issue appropriate instructions to all pub-
lic sector undertakings under their control
to scrupulously follow the exchange con-
trol regulations and the stipulations and
conditions imposed by the RBI and the
financial institutions.

News-item capitioned “India’s foreign debt
goes up”

The matter is being look- -

321. SHRI NAWAL KISHORE (

SHARMA:
SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of FINANCE be

pleased to state:

(a) whether his attention has been
drawn to the news-item which appeared
in the ‘Hindustan Times' on the 7th June,
1982 under the heading ‘India’s foreign
debt goes up’;

(b) if so, what are the latest details
of India’s foreign debt; and
(c) whether any efforts have been

made to reduce the foreign indebtedmess =

and if so, the details theieof?

THE MINISTER OF FINANCE

(SHRI

PRANAB MUKHERIJEE): (a)
Yes, Sir, T

(b) India foreign debt on government
account at the end of March, 1982 was
Rs. 15458.54 crores. The figure is pro-

visional as the accounts for March, 1982

re not yet finally closed.

(c) A number of steps are being taken s

by the Government to ensure that fore-

ign financing is progressively reduced.
These include: )
(i) Increasing domestic explonation

and production of oil and natural gas,
development of alternative energy sour-

!
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ces and reducing demand for petroleum
g_roducg. i

(ii) Tmport  substitution in  major
areas like cement, fertilizers, mnon-fer-
rous metals, steel etc. by improving
capacity utilisation and by creating ad-
ditional capacity.

(iii) Achievement of better export
performance through removal of infra-
structure contraints especially those in
power, transport and ports, generatiom
of larger export surpluses through in-
creased production, improvement in the
growth of competitiveness and efficiency
in Indian Industry combined with a
system of incentives which would make
exports profitable and encourage  eX-
port growth in areas of dynamic com-
parative advantage etc.

(iv) Adoption of measures which
offer incentives for larger remittances
from Indian nationals abroad.

(v) Adoption of an external financ-
ing strategy which ensures that essential
imports necded by the economy, €§-
pecially those for development are 1ot

constrainted, cost of borrcwed — funds
from abroad is minimised and debt
servicing obligations arz kept  within

prudent limits.

Survey to increase export of tobacco fo
West Asia and Asian countries

322. SHRI NAVIN RAVANI:
SHRI MOHANLAL PATEL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that a market
survey in West Asia and Asian coun-
tries has been conducted by the Indian
Institute of Foreign Trade to increase the

export of tobacco;

(b) if so, the names of the countries
visited and what are the findings;

(¢) the pames of the brand of tobacco
which are more popular in forelgn coun-
tries; and

(d) what are the suggestions made tO
boost the export of tobacce?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
P. A. SANGMA): (a) to (d). A mar-
ket survey for export of Indian tobacco
products in Oman, Saudi Arabia, Arab
Republic of Egypt, Kuwait, Bahrain,
U.A.E., Malaysia and Sipgapore is being
undertaken. The market survey is likely
to be completed by September, 1982.

Claims not filed with custodian of enemy
property within stipulated time

CHAK-
COM-

323. SHRI SATYASADHAN
RABORTY: Will the Ministet of
MERCE be pleased to state:

(a) what steps Government propose to
take in those cases whore the claims were
not filed with thz of Enemy
Property within the stipuluted date viz.,
3ist July, 1977; and

Custodian

(b) what is th: number eof those clai-
mants a8 on 31st Deeember, 1981 and the
amount of money involved?

MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA). (a) and (b). A
scheme for ex-gratia pavment for giving
relief to the Indian nationais/companies
etc. whose assets in Pokistan were seized
by the Government of Pakistan during
and after the Indo-Pakistess Conflict 1965
was announced in 1971 under Govt. of
India Resolution nuhlished in the Gazette
of India dated the 10th Apuil, 1971,

THE DEPUTY

Notices to claimants to file the claims
with the Custodian of Encmy Property
was issued in May, 1971 and January,
1972. The last date for filing the claims
was 15th April, 1972,

On receipt of representations from the
claimants, the date for filing the claims
was extended thricz and finally upto 31st
July, 1977.

The claims filed by the ciaimants after
the stipulated date 31-7-77, are time-bar-
red. Since the Custodian is not register-
ing any claim after the stipulated date,
the question of computing the number of
such claimants and the amount involved
does not arise. No proposal for exten-
sion of date for filing the claims is under
the consideration of the Gowi.

- 4 LAY B
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Representation of Board of Directors of
Al and TA

324. SHR1I BHEEKHARHAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) is it a fact that the “secommenda-
tions for nominations as non-official Dir-
ector on the Boards of Directors of Air
India/Indian Airlines form SCs/STs are
pending for consideration, if so, the de-
cision taken therecn;, and

(b) whether it is a fact that the Boards
of Directors of Air Iadia/Indian Airlines
are going to be reconstituted as the terms
of Board of Direciors of these corpora-
tions have expired on 17ta Jume, 1982,
if so, whether there is any proposal to
give proper reprasentation to SCs/STs on
the Board of Directors of Al/lA, if not,
the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) The terms of the Boards of Direc-
tors of Air India/Indian Airiines expired
on 17th June, 1982 and the new Boards
are being reconstituted under provisions of
the Air Corporations Act, 1953. Non-offi-
cial Directors are appointed in their in
dividual capacity depending on their ex-
perience/expertise in the fields useful to
the Corporations so that they cam contri-
bute to their efficient functioning.
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Overdrafts by States

326. SHRI VIJAY KUMAR YADAV:

SHRIMATI JAYANTI
PATNAIK:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government plan to for-
mulate and the comprehensive policy of
States’ overdrafts: and

(b) if so, the derails thereof?

THE MINISTER OF  FINANCE
SHRI PRANAB MUKHERIJEE): (a)
The Government propcses to enforce the
Overdrafts Reguluiion Scacme rigidly,

(b) A stutement i= laid ¢m the Table of
the House.

Statement

The details of the package of mcasures
on regulating States' Overdrajts.

As the overdrafts of the States had
reached such proportions the: it was no
Jonger possible to ignore them, the Gov-
ernment of India has, in consultation with
the Planning Commission and the Reserve
Bank of India, dzcided to c¢nforce the
Overdrafts Regulaiion  Scheme  rigidly
with effect from ths Ist July, 1982. Yow-
ever, it was realised tha, 1t will not be
possible for the S-at:< abrupt'y to reverse
the trend of overdrzfts  overmight., In
order to help the State Governments,
therefore, the Cent'e has in consultation
with the Planming Cowmmvssicn and  the
Reserve benk of India diocided upon the
following pa~kage ' nicasues:

(i) The closing defi-its of States as
at the end »° 1981-82 (‘nclusive of
drawals on the ways and means limits
available with the Reserve Bank  of
India) will be cleared by the Centre
by grant of term cans. The loans will
be for o period of ‘ea yeais for special-

category States and for a period of five
years for non-special category States,
besidcs a moraiorium ¢l one year ON
intarest ~od repayment of principal. In
other words, th: loans shall be repay-
able in five or ten instalments, depend-
ing upon whether the State is a non-
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sepcial category S:ate or a apecial-cate-
gory State, w+h the first instalment of
principal and interest beirg — payable
during 1984-85 i.c. the secord  anni-
versary of the loan. The lcan will carry
au interest of 6-i/2 per sonum, with
a rebate of 1|4 per cent for prompt
rayment;

(ii) Further deficits, if any generated
bv States between 1st Apnl 1982 and
20th June 1982 will niso be cleared by
the Centre by a combination of Central
transfers (e.g. States share in Central
taxes, Central assistace for States Plans,
etc.) and ways & means advances, if
neccessary. But those relcases will be
adjustea during the financial year 1982-
83 itself. The amounts so released and
the manner of their adjustment will be
communicateg separately to each State;
and

(iii) The Reserve Bank of India will
double the existing ways and means
limits (both normal and special) of
States w.2.f. 'ar luly 1932, Ac Stace
are owave, the ames of special ways
and means advances can be availed of
only agaiast ho!di s of Goverara.n f
India’s securitiss, subject to  mergumns
required o be maintained by the Re-
serve Bank of India.

If, even after these revised arrangements
come into cffect, a State Government vio-
lates the Overdrafts Regulatior, Scheme
then, the Reserve Bank of India will
have no option but to stop the payments
of the offending State.

2. The Overdrafis Regulation Scheme
in force is as under:

(a) If a State Government is in-
debted to the Reserve Bank of India
for over 45 days, even within the limits
of the Ways and Means Advance, the
position will be discussed with the State
Government initially at the official level
to rectify the imbalam.e and, if neces-

sary, at the level of the Chief Minister
to devise such corrective measures as
may be called for; and

(b) As soon as any State Govern-
ment has availed itself of 75 per cent
of the authorised Ways and Means limit,
the Reserve Bank of Ind‘a will caution
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the State Government and, if despite
such caution, the State Government’s
account is overdrawn for more than

7 working days, the Reserve Bank will

automatically suspend paymentg of the
State Government whicn will not be
resumed until after the Overdraft has
been cleared.

Purchasing Power of Rupee

327, SHRI VIJAY KUMAR YADAV:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the pur-
chasing power of rupee has dipped during
the current year; and

(b) if so, the details?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHRERIJEE). (a) and
(b). The movement in purchasing power
of rupee measured as a reciprocal of the
All-India Consumer Price Index for Indus-
trial Workers (Base: 1960=100) in the

" current calender year may be seen from
the following data:

1982 Purchasing  power
of the rupee in paise
(1960=100)

—_— e ——

January 2179 paise

February 21-83 paise

March . ! . 21+88 paise
April . . . 21709 palse
May . ; . 21:65 paise

Reconstitution of Boards of Directors of
Nationalised Banks

328. SHRI BHEEKHABHAI: Will the
Minister of FINANCE be pleased to

- State:

whether it is a fact that the Boards of
Directors of all nationaiised banks have
been reconstituted recently and if so, the
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qualification and age of cach non-official
Director of the Board of Directors of each
nationalised bank?

THE DEPUTY MINISIFR IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY): Yes, Sir.
New Boards of Directors have been com-
stitued in 20 nationalised banks. These
appointments were made vy Government
in consultation with the Reserve Bank of
India in accordance with the criteria for
selection laid down in clause 3 of the
Nationalised  Banks (Management and
Miscellancous Provisiors) Schemes, 1970
and 1980, The iaformation to the ex-
tent available regarding qualifications and
age of non-official Directors ¢n the Boards
of these bemks is givena ' the statement
laid on the Table of the House. [Placed
in Library. See No. LT-4170/82.1

Demands of Stafl of Regional Rural Banks

329. SHRT AMAR ROYPRADHAN:
Will the Minister of FINANCE be plea-

sed (o state:

(a) whether it is a fact that the staff
of the regional rural -unks has demanded
the same facilitis which have been pro-
vided to the emplovees of commercial
banks; and

(b) if so, the dztails thereof and steps
taken by Governmeat in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Representations have been received
from Unions/Associations of the emplo-
yees of the Regional Rural Banks at va-
rious levels demanding emoluments and
other facilities as ure admissible to the
employees of commercial banks.

Section 17 of the Regilomal Rural Banks
Act, 1976 provides tha: the remuneration
of the officers and other employees of
such banks would be determined by the
Central Government having due regard
to the salary structure of the employees
of the State Governraent (cr of a local
awthority of comparable level and status.
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The emoluments and other facilities for
the employees of the Regional Rural Banks
have therefore beem determined accord-
ingly.

Boosting of export of jute good

330. SHRI AMAR ROYPRADHAN:
Will the Minister ofi COMMERCE be
pleased to state:

(a) the special steps Government have
taken to boost the export of jute manu-
factured goods during Sixth Five Year
Plan; and

(b) if not, the reasons therefor?

THE DFPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Gov-
ernment have taken various measures tO
boost exports of jute goods which include
grant of cash compensaiory support on
export of jute goods from September, 1981,
promotion of research work for develop-
ment of new products etc. Efforts are
also being made for capluring new mar-
kets for traditional and non-traditional
items through greater involvement of State
Trading Corporation. A number of ap-
plications for setting up of 100 per cent
export oriented units have been cleared
by Government. India is also participat-
ing in the regional and international level
consultations among ju‘e producing and
consuming countries under the auspices of
UNCTAD ESCAP, FAO etc. aimed at
formulating joint action programme tO
stabilise prices of jute goods. Necessary
action to implement recommendations of
the Task Force on jute goods in regard
to demand and supply factors, long term
problems of technological improvements,
market promotion and export strategy has
already been initiated.
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Recovery of Agricultural Loans

331. SHRI R. P. DAS: Will the Minis-
ter of FINANCE be p}eased to state:

(a) what is the recovery percentage of
agricultural loans, both short and medium
term, State-wise details with all India °
average of the recovery;

(b) category of the beneficiarics i.e. (1)
less than 5 acres of wet land, 5—10 acres .
of wet land, 10—15 acres of wet land, 15—
20 acres of wet land, 20—25 acres of wet
land, 25—30 acres of wet land and above
30 acres of wet land; (2) less than 10
acres of dry land, 10—15 acres of dry
land, 15—20 acres of dry land, 20—25
acres of dry land, 25-—30 acres of dry
land, 30—35 acres of dry land and above
35 acres of dry land;

(c) whether Government propose to
make any policy change in this respect; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA  POOJARY): (a) The
State-wise recovery performance of public
sector banks as on the last Friday of June
1980 (latest available) in respect of both
short term loans and term loans is given
in the annexure.

(b) The existing reporting system does
not vield data relating to recovery position
under the mentioned categories of benefi-
ciaries.

(c) and (d). Public  Sector banks
In cooperation with the concerned State
level agencies are making necessary efforts
to improve the position relating to reco-
very of such dues.

Statement

State-wise recovery positicn f Agricultyral Advances as at the erd of June, 1982

Sr. State/Union Territory 9% of _x;czovcry to demand
No.
Short term loans Term Loans
1 2 3 4
3. Andaman & Nicobar Islands 74.5 22.7

2. Andhra Pradesh . ) . .

56.3 42.6
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3 4
3.  Arunachal Pradesh 30.2 51.0
4.  Assam 13.4 35.8
5.  Bihar . 29.8 88.8
6. Chandigarh 45.8 24.8
7. Dadar & Nagar Haveli . . 22.5 50.7
8. Delhi 45.0 44.0
9. Goa, Daman & Diu . 64.5 54-.5
10.  Gujarat . 51.5 45.5.
11.  Haryana . . . . . . 74.0 63.4
12.  Himachal Pradesh 44.6 61.0
13. Jammu & Kashmir . 40.0 63.6
14. Karnataka 59.0 88.4
15. Kerala 72.0 55.6
16, Lakshadweep . . . 34.1 0.0
17.  Madhya Pradesh 43.6 36.1
18. Maharashtra 56.3 32.7
19. Manipur 24.8 22.8
20. Meghalaya 21.0 45.6-
21.  Mizoram .
22.  Nagaland 54.8 68.8
2g.  Orissa 47.4 39.8
24. Pondicherry 67.3 50.7
25.  Punjab . 83.0 8o.1
26. Rajasthan . . 63.0 50.7
27. Sikkim .
28. Tamil Nadu 57.3 40.0
29. Tripura . . . . . . . 40.4 58.3
go.  Uttar Pradesh . ) . . . 55.0 52.9
g1.  West Bengal . . . . 35.3 26.7
All India 57.0 46.1
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Recessionary pressure in the economy

332, SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that there have
‘been of late recessionary pressures in the
.economy; and

(b) if so, the causes which have result-
ed in recession?

THE  MINISTER Or FINANCE
(SHRI PRANAB MUKHLRIEE): (a)
and (b). There is no gemeral recession
in the economy. However, in certain in-
dustries some adjustment of demand and
supply may be taking p'ace following the
visible success achieved 11 curbing inflation
and some other factors specific to these
industries.

Directives issued by Bureau of Public
Enterprises RE; DA. etc.

L

333. SHRI CHITTA BASU: Wil the
Minister of FINANC™ be pleased to
state:

(a) whether the Bureau of  Public
Enterprises (BPE) has issued a number
of mandatory directives to the manage-
ment including ceiling of D.A. at Rs.
1:30" per point, total rise of wages and
emoluments in any agreement in the Pub-
lic Enterprise not to exceed more than 10
per cent of the existing pay, for the pur-
pose of conducting negoiiations with their
employees;

(b) if so, what has been the general
reaction of the workers to these direc-
tives; and

(c) whether Government contemplate
to modify them in viesw of the opposition
of the workers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (c).
<Certain parameters have been evolved by
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Govermment on the tasis ot which. revi-
sion of wages and scaies of pay and al-
lowances of workers and executive cate-
gory of staff are negotiated at periodical
intervals. Details of these parameters
have been ‘outlined in the Public Enter-
prises Survey for the year 1979-80 and
1980-81, placed on the Table of the House
in February, 1981 and February, 1982,
which, inter alia, deal with the quantum of
neutralisation, cost of the settlement, elc.
settlements/revisions of pay in the past have
been concluded by the managements keep-
ing these parameters in view with full in-
volvement of workers. The wage guidelines
are reviewed as and when necessitated.
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Block/closure of jute mills in West Bengal

335. SHRI CHITTA BASU:

SHRIMATI GEETA
MUKHERIJEE:

SHRI INDRAIJIT GUPTA:
SHRI P. K. KODIYAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware that
the Indian Jute Mills Association comtem-
plate to impose block/closure of jute mills
in West Bengal; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir; a delega-
tion of IJMA is reported (o have met the
West Bengal State Labour Minister in this
conneciion. The State Governmemt has
not formally communicated their reaction
to the Central Government. However,
the industrv has not submitted a formal
proposal for blook closure of jute mills in
certain specified period so far.

(b) In the year of Productivity, Gov-
ernment do mot view with favour the idea
of block closure of jute mills in certain
specified period.

Suggestion for conference of Chief
Ministers regarding overdrafts by
States and inflation

336. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to state:

(a) whether the Chief Minister of
West Bengal recently suggested for a
Conferemce of Chief Ministers to consider
the issue of ovedrafts taken by the States
and also to evolve meausres to control
inflation; and

(b) if so, the reaction of Government
thereto?

ASADHA 18, 1804 (SAKA)
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THE MINISTER OF FINANCE (SHRL
PRANAB MUKHERJEE): (a) The Union.
Finance Minister had u meeting with the
Chief Minister of West Bemgal on 8th:
June 1982 regarding the State’s continuing
and large overdrafts on the Reserve Bank
of India. At this meeting, Chief Minister,
West Bengal suggested that a conference
of Chief Ministers should be convened to
consider the problem of overdrafts by

States and the effect of inflatfon of State’s
finances

(b) The Government of India has,
however, no proposal at present to con-
vene such a Conference Fimance Minister,
howevcr’ discussed with a number of
Chief Ministers including Chief Minister,
West Bengal regarding the problem of

overdrafts before the decision on it was
announced.

Rates of Interests charged by Reserve Bauk
of India from Scheduled Banks and
Co-operative Banks

337. SHRI UTTAM RATHOD: Will
the Minister of FINANCE be pleased to
state:

(a) what is the rate of interest charged
by the Reserve Bank of India on advances
(1) to scheduled banks and (2) to co-
operative banks; and

(b) if there is any difference in the
above rates, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) The rates
of interest being presently charged by the
Reserve Bank on advances to scheduled
commercial banks and co-operative banks
are given in Annexure.

(b) Rates of interest charged by. the
Reserve Bank vary in accordance with
purposes for which advances are made.
While concessional rates of interest below
bank rate are charged for production pur-
poses with a view to boosting up produc-
tion in the agricultural/small sclae indus-
try sector, etc, the rates charged for other
activities which. are commercial in nature
are at bank rate, or above bank rate.
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Statement

1. Rates of interest being charged at present by Reserve Bank of India on refinance facilities
extended to State Cooperative Banks for various purposes are given below :—

P — —_ —

Rate of interest (%)

Purpose

(a) Short term Credit Limit

(1) For seasonal agricultural operations . ’ " ‘ : ¥
(2) For marketing of crops including cotton and Kapas . . 10
(3) For purchase and distribution of Fertilisers : . . 11
(4) For financing working capital of cooperatwc sugar factories
against stocks of sugar. . ‘ - . 13
(5) Against eligible securities representing stabilisation funds. . 10
(6) For financing production and marketing activities of cottage
and small scale industries (inclusive weavers) . . . 7.5
(7) To apex weavers socicties for trading in yarn . . . 10

(b) Medium Term Credit Limit
(1) For approved agricultural purposes . . . . i 7
(2) For purchase of shares in cooperative sugar factories . . 10
(¢) Medium Term Conversion Loans

(1) Conversion of short term loans into medium term conversion
loans in the event of natural calamities . " " v 7

II. Rates of interest charged at present by Reserve Bank of India on ad-
vances extended to scheduled commercial banks are given below : —

1. Food Finance : ‘ ‘ N : ; : . 10

2. Export refinance i . . ‘ ; 3 . 10

3. Refinance against shipping loans s 3 : . . I1.5

4. Discretionary Refinance . 14 (Minimum)

5. Stand-by refinance i . ‘ , 3 i ¢ 3

6. Bill Rediscounting . 14 (on first tranche

and higher rates on
subsequent tranches)

Contracts finalisegq by Soviet Union with
Indian Exporters

338. SHRI TARIQ ANWAR: Wil
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the Soviet
‘Union has finalised contracts with Indian
. smanufacturers and exporters for the sup-

ply of a wide range of items worth Rs.
1600 crores in 1982; and

(b) whether the deal is on purchase
and sale basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

P. A. SANGMA): (a) During tle course
of review of the implementation vf Indo-
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USSR Trade Plan for 1982, the Soviet
side indicated that they had finalised con-
tract for exports from India worth Rs.
1670 crores in 1982, The major items
covered by the contracts are green coffee,
instant coffee, cashew karnals, rice, to-
. bacco, cigarettes, mica, medicines and
pharmaceuticals, paints and enamels, de-
tergents and cleaning agents, cosmetic
goods, goat skins, finished leather, shoe
. uppers, cotton textiles, bed linen, towels
and hankerchiefs, readymade garments,
cotton sewing thread woollen  knitwear,
woollem carpets, V-belts, machine tools
and freight containers etc.

(b) The payments for these exports will
be made by the USSR in Indian Rupees
under the bilateral clearing arrangements.
The Rupee funds gsnerated by the Soviet
Union by way of supply of crude oil,
petroleum products, non-ferrous metal,
mewsprint, fertilizers etc. will be utilised
by them for lifting goods contracted for
imports from India.

Fall in Coffee export earnings

339, SHRI TARIQ ANWAR: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that export
earnings from coffee during 1981-82 re-
 gistered a sharp fall of 30 per cent against
the same period last year; and

(b) the causes of this sharp fall in
coffee export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The total export
earnings from coffee during 1981-82 have
registered a fall of about 25 per cent as
compared to the same period last year.

(b) The main causes for this fall could
be attributed to:

(i) Lower unit value realisation dur-
ing 1981-82 due to fall in international
prices and
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(ii) Less colfee being available for
export in 1981-82 than in 1980-81.

(The export allocation from out of
1979-80 crop, which was mostly marketed
during the year 1980-81, was of the order
of 92,000 tonnes; whereas the export allo-
cation from out of 1980 81 crop, which
was mostly marketed during the year 1981-
82, was of the order of 75,000 tonnes.)

Marketing of pure Indian Tea to a U. K.
firm

340. SHRI TARIQ ANWAR:; Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the Tea
Trading Corporation of India has signed
a deal with a UK. firm to market pure
Indian tea; and

(hb) if so, the details of the deal?

THE DEPUTY LIINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). No for-
mal agrecment has so far been signed
by Tea Trading Corpn. of India with any
UK. firm. They are, however, actively
pursuing a proposal for markeung of 100
per cent Indian Teas in the U.K. through
the Channels of M/s. London Herb and
Spice Co. This firm would import Tea
packets and Tea Bags from the Tea Trad-
ing Corp. of India and arrange supplies
to M/s. F. W. Wonolwerth., If the pro-
posed arrangement culminates success-
fully the value of purchase from  Tea
Trading Corp. of India during the first
year is likely to be £510,000 (Rupees
Eightyfour lakhs approximately). The
U.K. Market is highly competitive. This
arrangement, if finalised, would consti-
tute a break through in the sales of pure-
ly Indian tea in that market.

Thirty six metric tonnes of tea have
already beem supplied to M/s. London
Herbs & Spice Co. pending formal agree-
ment, '
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Trade treaty between India and Nepal

341. SHRI GHULAM RASOOL
KOCHACK:

SHRI M. RAM GOPAL
REDDY:

SHRI R. N. RAKESH:

-~

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that India and
Nepal have recently signed a trade treaty;

(b) if so, the main features of the pro-
posed trade treaty including the provision
regarding transit facilities for Nepal
through Imdian Territory;

(c) to what extent the trade between
the two countries wil! be further Streng-
thened;

(d) whether steps have also been taken
to see that unauthorised trade is checked;
and

(e) if so, what steps have been taken
to that extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

P. A. SANGMA): (a) to (e). Trade tet-
ween, India and Nepal is goverend under
the provisions of the INDO-NEPAL Trea-
ties of Trade, of Transit, and agreement
for cooperation to control unauthorised
trade, 1978. These {reaties were signed
in March 1978. T1n pursuance to the let-
ters exchanged between the then Minister
of Commerce, Civil Supplies and Co-
operation, Government of India and the
Minister of Commerce and Industry, His
Majesty’'s Government cf Nepal. After
the signing of the Treaties, an Inter-Gov-
ernmental Committez consisting of the
senior officers of the iwo Governments
has been set up to promoie trade, facili-
tate transit and to control unauthorised
trade between the two countries, This
Committee meets alternatively in  New
Delhi and Kathmandu. This Committee
met recently im Xathmandu from 11th
May to 14th May, 1982.
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Some of the important achievements of
this Committee are as follcws:—

(i) The procedure for the import of
Nepalese industrial products into India.
has been simplified.

Nepalese cargo in 1ransit from Cal-
cutta to the Nepalese border checkposts
has been evolved, resulting in the easing
of congestion at Calcutta Port.

(iii) Comtact points bave been desig-
nated on both sides to facilitate coope-
_ration in the matter of investigations
and prevention of unauthorised trade.

Vayudoot services in  Saurashtra, Kutch
and Gujarat

342. SHRI UTTAM BHAI H. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there are demands from
various organisations, sectors and VIPs
to provide Vayudoot services im various

places of Saurashtra, Kutch and Gujarat;
(b) if so, the details of such demands;

(c) the action taken on each demands
and the out-come thereof;

(d) whether any survey has been made

P

N

(ii) Procedure for the insurance of .

i

b

in the matter; ——

(e) how many airports exist in various
districts of Rajkot, Bulsar and other places
of Gujarat where Vayudoot services can
run; and

(f) how many Vayudoot services are
plying at present at various places of
Kutch, Saurashtra and Gujarat?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and b). Yes, Sir. Re-
quests have been received from various
organisations for air services to certain
places in Gujarat, such as Kandla,
Dwarka, Surat, Bulsar, Amreli, Mehsana,
Daman etc.

(a) and (d). An Officer from the Civil
Aviation Department was deputed to ins-
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pect these aerodromes and assess as to
the suitability of these aerodromes for
dévelopment for *he said purpose as @lso
a$ to the quamtum of work involved. A
_report has been submitted to the State
Government in the matter.

(e) No information in this regard is
" available. As per the request of the Guja-
rat Government, only Surat, Dwarka,
Amreli and Kandla and Diu in the State
of Goa, Daman and Diu have been sur-
veyed in this context.

(f) Vayudoot has not yet started its
operations in Gujarat.

Tourist Centres/Hotels in Various
Districts of Gujarat

343, SHRI UTTAM BHAI H. PATEL:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a number
of places existing in the district of Rajkot
Bulsar and other Dictricts of Gujarat
where tourist centres and tourist hotels
can be developed so that Indian and for-
eign tourist can be attracted;

(b) if so, the details thereof;

(c) the number of tourist centres and
tourist hotels have been  developed or
constructed in the above districts in pub-
lic and private sectors during 1 January,
1980 to 31 December, 1981; and Juring
1 January, 1982 to 20 June, 1982; and

(d) what incentives are being given for
the promotion of tourism and establish-
ment of tourism and establishment of
tourist hotels?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVTATION: (SHRI KHURSHEED
ALAM KHAN):. (a) and (b): The
country as a whole, includinz Gujarat,
abounds in tourist attractions which nece-
sitates gelective approach to the develop-
ment of tourist centres, particularly in
view of constraint on resources. In keep-
ing with this approach following travel
circuits covering 23 centres have lLeen
indentified in consultation with the State
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Government for thg development of
tourist infra-structure (including hotel)
i Guiarat in an integrated and phased
manner, and by pooling the available
resotrces in the Central, State and private
sectors:-

1. Ahmedabad - Rajkot - Jamnagar -
Dwarka - Parbander - Sasan Gir-
Somnath - Junagarh - Bhavnagar-
Palitana Ahmedabad. '

2. Ahmedabad - Dakor - Baroda - Shu-
klatirth (near Bharuch) Saputara-
Ukai - Surat - Ahmedabad,.

3. Ahmedabad - Wahkaner - Mandvi
Beach - Bhuj - Radhanpur - Palam-
pur - Siddhpur . Patan - Modhera-
Ahmedabad.

During 1981-82, an amount of Rs.2.50
lakhs was released to the State Govern-
ment by the Central Department of
Tourism for the purchase of boats to be
used at Ukai lake.

Another proposed to provide tented
accommodation for tourists at Ukai at an
estimated cost of Rs. 5 lakhs is also
under considerattion of the Department,

The ITDC is also exploring the possi-
bilities of setting up joint venture Yatrf
Niwases at Dwaraka and Somnath in
collaboration with the Tourism Corpora-
tion of Gujarat Ltd, (TCGL). On behalf
of the Gujarat Industrial Investment Cor-
poration (GIIC), the ITDC has preparcd
a techno-economic feasibility report for
a hotel project gt Baroda. The ITDC has
offered technical consultancy and mana-
gement services to GIIC for contructing
and managing their proposed hotels at
Ahmedabad, Baroda, Surat and Rajkot.
Again at the request of TCGL, the ITDC
officials inspected the palace properties
at Bhavanager, Jamnagar and Porbander
with a view to study the feasibility of con~
verting these palaceg into hotels. Similar
ly, a detailed feasibility for conversion of
Chhanch palace into a holiday resort is
also being prepared by ITDC a consultas-
cy assignment from TCGL.

(c) While no tourist centre/hotel has
been developed during the period onder
references, one hotel project  proposs
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in the public sector has been received
from the Gujarat Industrial Development
Corporation for constructing a hotel at
Baroda which is under examination, 8
hote]l project proposals in private sector
have been received for construction of
botels at Ahmedabad, Baroda, Ghandhi-
dham, Porbander and Rajkot. Of these 6

have been approved and 2 are under con-
sideration,

(d) The grant of incentives for the
hotel industry is a continuous process.
However, certain incentives in the form
of tax concessions; loan assistance by
way of interest subsidy; backward area
subsidy; allocation of foreign exchange
for essential imports, overseas advertis-
ing, publicity and promotional tours prio-
rity consideration in the gallocation of
building materials, telephone, telex, etc.
are available to all hotels on the approv-

ed list of the Central Department of
Tourism,

Proposal to purchase an Aircraft Carrier

344, DR. SUBRAMANIAM SWAMY:
Will the Minister of DEFENCE be pleas-
ed to state whether Government have
any proposal to purchase an aircraft
carrier in view of the Navy’s vulnerabili-
ty in the Indian Ocean?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): The Government have no
proposal at present to purchased an air-
craft carrier in the Indian Navy.

Relexation in service rules for Alr
Hostesses in JA and Al

345, DR, SUBRAMANIAM SWAMY:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether there are any proposals
wefore Government to relax the strincent
service rules for air hostesses in Indiam
Airlines and Air India; and

{(b) whether the employees unions have
represented the matter to Government?

JULY 9, 1982

Written Answers 196
THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.P.

SHARMA): (a): Consequent upon the
judegment of the Supreme Court of
India, both Indian Airlines and Air
India have proposed amendment to their
service regulation Governning the service
conditions of Air Hostesses which would
have effect in relaxing the conditions of
retirement of Air Hostesses. The proposal
v under consideration.

(b) While no representation has been
eceived from any recognized trade union
i Indian Airlines and Air India, one un-
recognized trade union requested the Indian
Air lines management for implementation
vf the Supreme Court decision which in
any case the management is following.

India’s share in World Trade

346. DR. SUBRAMANIAM SWAMY:

Will the Minister of COMMERCE be
pleased to state-:

(a) the share of India’s international
trade in world exports and imports in
1981, compared to ten years ago; and

{b) the reasons for stagnation in India's
share in world trade

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The statement show-
inw the share of India’s international trade
in world exports and imports in 1981 com-
pared to ten years ago is given below:—

e — e e ——— e i ——

Y . .
I‘Lf“l!.'l.'s Ir]dl;.'s
Year shure 1n share in
worled (%)
€ XTOTts world
(%) imports
1971 . . . 064 0-7%
1981 . . . (140 0-44
Estimated

(b) The decline in India’s share in world
export over the decade can be attributed
mainly to the fact that export prices im
respect of Indian products have increased
comparatively at much lesser rates tham
the prices of POL, industrial raw material,
capital goods, etc. New and smaller coun-



197 Written Answers

tries have also emerged a important ex-
porters with up-to-date technological know.
how from industrial countires. Moreover,
there is an increasing demand in India’s
large domestic market which reduces sup-
plies for exports.

On the contrary, India’s share in world
imports has incerased somewhat over the
years. There has been a substantial rise
in India’s import bill in recent few years
due to steep increase in world prices of
pur essential imports particularly those of
POL etc. The larger imports are also
being effected to meet the development
needs of Indian Economy.

Construction of Calicut Alirport

347. SHRI A NEELALOHITHA-
DASAN NADAR.

SHRI K, A, RAJAN:
SHRI G.M. BANATWALLA:
SHRI P.K. KODIYAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to gtate:

(a) whether the construction of Calicut
Airport of Kerala has already started;

(b) if so, when it is expected to be
completed. and what is the total amount
already allotted for the purpose; and

(c¢) if not, when the construction is
expected to be taken up with the details
of the action taken in this direction?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA) (a2) to (c):-The proposal for con-
struction of an aerodrome at Calicut at
an estimated cost of Rs. 14.66 crores has
been sanctioned. The foundation stone
bas been laid on the 19th June, 1982,
Presently the details technical estimates
for inviting the tenders are being pre-
pared. Notice inviting tenders is likely to
sssue by August 1982 and the work is
likely to commence by January, 1983,
The work is likely to be completed in 4
to 5 years thereafter.
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Amount to be spent on Tourism in Kerala

348. SHRI A. NEELALOHITHADSAN
NADAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the total amount proposed to be
spent for tourist promotion acitvities dur-
ing the Sixth Plan period with State-wise
details; and

(b) the total amount proposed to be
spent in Kerala during this period with
the details of the activities proposed to
be taken up in Kerala?

THE MINISTER OIF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) A provision of Rs. 72 ¢ro-
res—Rs. 30 crores for the Department of
Tourism and Rs. 42 crores for India
Tourism Development Corporation  has
been made for tourism projects in the
Sixth Five Year Plan. The selection of
tourist schemes to be taken up in the Cen-
tral Sector is mot done State-wise but on
the basis of popularicy and potential of
the centres, the facilities already available,
those which need to be provided, avail-
ability of funds, feasibility studies and
inter-s¢ priorities.

(b) In pursuance of the policy of ceo-
ordinated development, two travel  cir-
cuits covering 22 centres have been identi-
fied for an integrated developmemt in a
phased manner in consuitation with the
State Government, Raseq on these travel
circuit concept, the State Government has
sent a blue-print of development from
which a shelf of schemes will be prepared
for implementation subject to the avail-
ability of funds, feasipiiity studies and
inter-se priorities. However, action on
the following schemes has been taken/
proposed during the Sixth Plan in the
Central sector:—

KOV A-LAM BEACH RESORT:

Department of Tourism

(i) Yoga-cum-Massage Centre com-
pleted at a total ¢ost of Rs. 11.30 lakhs
and commissioned in 1980.
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(ii) Construction of staff quarters at
an estimated cost of Ks. 3.60 lakhs.

(iii) Beach service centre at an esti-
mated cost of Rs. 11.15 Lakhs,

India Tourism Deveiopment Corporation

(iv) Renovation of the Kovalam
Beach Resort (hotel and cottages) funds
for which wiil be met from the lump-
sum provision of Rs. 350 lakhs for
“Renovations” in the ITDC’s Sixth
Plan.

dues from industrial
Units

Recovery of Bank

349. SHRI K. T. KOSALRAM: Wil
the Minister of FINANCE be pleased to
state:

(a) details of dues from industrial units
to the public sector banks during the last
three years, bankwisz and year-wise; and

(b) the steps being taken by the public
sector banks to rccover the dues from
such industrial units?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Pre-
sumably the reference is to overdue ad-
vance from industrial units. The present
data collecting systera does not yield in-
formation in the manner asked for. Col-
lection of this data even on a one time
basis would involve emormous labour and
time. It is felt that this exercise will not
yield commensurate results, '

(b) Banks keep a continuous watch
on individual advances through regular
monitoring by way of periodical state-
ments, analysis of financial  statements,
visits to parties, inspectior of securities
etc. At the time of internal inspections/
audits of banks also, various aspects like
the conduct of individual accounts includ-
ing operations, securitv position, financial
position of the borrower etc., are exami-
ned. As soom as an advance shows signs
that it may prove difficult of recovery, the
same is reviewed in details and steps are
initinted to regularise/recover the ad-
vance. This may include attempts to nurse
the unit, improve its businese or diversify
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its activities ,enhance the profitability etc.
If such steps do not bear any fruit, the
relative advances are recalled and steps
are initiated to recover the advances by
having recourse to the security, etc. In
extreme cases, legal proceedings are ini-
tiated against the borrowers/guarantors.
As a result of taking timely steps, in most
cases the position of the borrowers im-
prove and the relative advances are regu-
larised. Similarly in several cases, the
advances are also recovered. It is only
in extreme cases that advances may prove
bad or doubtful of recovery.

Establishmeng of 100 pe rcent export-
orienfed units

350. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE be pleased
to state: S

(a) the names of States which have
responded to the new scheme of establish-
ing 100 per cent export-oriented units
and the number of proposals that have
so far been cleared by the Centre for
setting up export units;

(b) whether Tamdon Committee has
submitted its final repcrt on Free Trade
Zones; and

(¢) if so, the principal recommenda-
tions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) 144 proposals
have been approved under the 100 per
cent Export Oriented Unit Scheme by the
Board of Approval uptil 12th May, 1982.
These units are proposed tc be set up im
the following 16 States and 4 Union Ter-
ritories:—

States
1. Andhra Pradesh
. Bihar

. Gujarat

2
3
4. Haryana
5. Himachal Pradesh
6

. Jammu & Kashmir



201

7. Karnataka g
8. Kerala

9. Maharashtra

10. Madhya Pradesh

11. Orissa

12. Punjab

13. Rajasthan

14. Tamil Nadu

15. Uttar Pradesh

16. West Bengal

Union Territories
1. Chandigarh

Delhi
. Goa

LFC I

E =8

. Minicoy Islands
(b) No, Sir.

{¢) Does not arise.

Clearance of unsold stocks of N.T.C.

351. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE be pelased
to state:

(a) the value and quantity of unsold
stocks of controlled cloth lying with the
National Textile Corporation;

(b) the steps being taken to collect Rs.
30 crores locked up with the National Co-
operative Consumers’ Federation for cloth
purchases; and

(c) the steps beirg taken to clear the
unsold stocks of N.T.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) According to Na-
tiomal ' Textile Corporation, as on 31st
May, 1982, the valuz of unsold stock of
controlled cloth comprising approximately
37,800 -bales lying with NTC mills, was
about Rs. 26.50 crores. ‘
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(b) The amount due from Nationgl Co-
operative Consumers’ Federation to Na-
tional Textile Corporation is not Rs. 30
crores. NTC is in constant touch with
NCCF for obtaining thc payment of such
amounts as have fallen due.

(¢) NTC has offered “*izconnt ranging
from 2% per cent to 7} per cent o
NCCF for the benefit of inc ultimate com-
sumer. In addition, a number of State
Governments have relaxed restrictions im-
posed on the distribution c¢f controlled
cloth. NTC has also been permitted to
sell controlled cloth to Statc Civil Sup-
plies Corporations and other  approved

agencies.

Organisations engaged in research and
development for defence needs

352. SHRI B. D. SINGH: Will the
Minister of DEFENCE be pleased to

[

state :

(a) what are the organisations which
are presently engaged in the research and
development for defence needs;

(b) which of the research organisation$
have since been closed down stating the
reasons for their closure and the period
for which these research  organisations
functioned after their inception and the
particular aspect of research in which
these organisations were engaged; and

(¢) whether any critical appraisal of
the research efforts has been made with
a view to assessing the achievements and
to pin-point the shortcomings in the way
of making progress; if so, the details there-

of?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.

SINGH DEO): (a) The Defemce Re-
search and Development Organisation
(DRDO) with a net work of 38 mair
laboratories/establichment epiead all over
India is engaged in research and develop-
ment for Defence.

(b) In so far as DRDO is concerned,
there are no laboratories/establishments
which have been closed. , .
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(c) Yes, Sir. The statement is attach-
ed. )

Statements

The Estimates Committee (Fourth Lok
Sabha) had made critical appraisal of the
Defence Research and Development Orga-
misation (DRDO) activities during 1966-
67. The recommendations of the Com-
mittee were examined by the Ministry of
Defence \and follow-up action was takem
on its recommendations. For periodical
review of the work done by DRDO labo-
ratories/establishments and tc  provide
policy direction and guidan.e to DRDO,
there is an apex body in DRDO called
Defence R&D Council which has Raksha
Mantri as the Chairman and  Defence
Secretary, Secretary (DP), Secretary
(DR&D), three Service Chiefs and emi-
nent scientists, not connected directly
with DRDO, as members. In addition,
for each discipline of R&D activity in
DRDO, there are Panels which have re-
presentation from users, inspection amd
production agencies and other scientific
organisations such as CSIR & [ICAR who
critically examine the progress of the
Research & Development activities ip
their respective disciplines,

Agreement with foreign firm to design
and produce protofype helicopter at HAL

353. SHRI B. V. DESAI:

SHRI RAJESH KUMAR
SINGH:

SHRI SUBHASH YADAV:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that an agree-
ment was Rigned with a foreign firm in
1970 to design and produce a prototype
helicopter at the Hindustan Aeronautics
Limited;

(b) if so, whetler, according to the ag-
reement, this was to be ready by 1980;

- (c) if so, whether the armed helicopter
proejct has failed fo take off;
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(d) whether it is also a fact that seve-
ral crores of rupeeg had already been
spent over it;

(e) if so, the main reasons for its fai-
lure to come up and steps being taken to
prepare the armed helicopter which was
urgently needed by the Indian Air Force;
and

(f) the amount so far paid by Govern-
ment to the foreign firm froin 1970?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): A 10 year design colla-
boration agreemerit was signed in Septem-
ber, 1970 with Acrospatiale of France
for creation and development of helicop-
ter design organisation in India and for
designing, developing and productionising
a helicopter as n successor to Alounette IIT
and SA-315. The pace of development
wag to be guch that production of the
helicopter could bYe commenced within the
10th year.

2. Due to seriouas financial constarints
in the wake of 1971 conflict, the project
was accorded a low priority, The project
was finally sanctioned in February 1976
at an estimated cost of Rs. 41 05 crores.
The Air Staff Regnirements were review-
ed thereafter and it was decided to sub-
stitute a single encine by a double encine
configuration. This necescitated a revision
of the project.

3. An expenditure of Rs. 11.87 crores
had been incurred on the project until
31-3-1982 includine Rs. 61.95 lakhs (equi-
valent to US Dolars 7,50,000) paid to
the foreign firm.

4. Foreign collaboratior proposals for
design, development and manufacture of
Advanced Licht Helicopter with contem-
porary state of art technology . are pre-
sently under consideration of the Govern-
ment. .

Multi-pronged  drive to nab smuggiers
and evaders of Central excise dnties

354, SHRI B. V. DESAI: Will the
Minister of FINANC T be pleased to state:

(a) whether it iy a fact that the Centre
has launched a multi-pronged drive to
nab smugglers;



205  Written Answers ASADHA 18, 1904 (SAKA) Written Answers 206

(b) whether under the new action plan,
Government are taking steps w strengthen
the preventive and intelligence machinery

and intensify the application of COFE-
POSA;

(c) if so, to what extent these steps
and measures have checked the increasing
smuggling in the country;

(d) whether Government propose to
confiscate property of all the smugglers
who have been doing this job for the last
sO many years; and

(e) if mot, the main ress.us for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes,
Sir,

(b) Yes, Sir.

(c) Reports reccived by Governmeni
indicate that gmuggling activities continue
to be kept in check as a result of these
maasures.

(d) and (e) Necessary action to for-
feit the properties of smugglers s iaken,
where called for un.ler the provisions of
Smugglers and Foreign Exchange Mani-
pulators (Forfeiture of Property) Act,
1976 by the Competent Authoritics ap-
pointed under the Act.

Supply of inferior quality of goods to
foreign countries

356. SHRI C. T. DHANDAPANI: Will

the Minister of COMMERCE be pleased
to state:

(a) whether Government are contem-
plating to take severe action against erring
exporters who do not supply materials in
conformity with the samples to the
buyers;

(b) how many cases have been detec-
ted in recent years and who are the major
exporters; and

(c) what are the measures taken by
Government to keep up the reputation of
our country?

THE DEPUTY MINISTER IN THE
MINSTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (c) Provi-
sion exists in the Expots (Control)
Order (issued under the Imports & Ex-
ports (Contol) Act) and the Export
(Quality Control and Inspection) Act, to
enable action to be taken in cases of such
flaudulent practices,  Whenever such
caseg come to the notice of Government,
the matter is investigated and suitzhle ac-
tion taken where warranted.

(b) The information is being collected
and will be laid on the Table of the
House,

Jute growers not receiving minimom raw
Jute Price

357. SHRI SUDHIR KUMAR GIRIL
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that jute growers have not been receiving
the present minimum raw jute price be-
carse the growers are indebted to mills
wh> advance money to them and appoint
agents for buying raw jute from them;

(b) whether this phenomenon is due
to black functioning of the Jute Corpora-
tion of India and its agents; and

(c) if so, how Government are going
to improve the cfficiency of the Jute Cor-
poration of India and free the jute gro-
wers from the clutches of mills and
their agents?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) Yes, Sir.

(b) This phenomenon i8 aot due fo
slack functioning of JCT and its agencies.
But for JCI's massive market interven-
tion the raw jute growers would have
faced a worse situation. The phenomenon
basically is due to weakness in the growth
of cooperative marketing in raw jute and
absence of regulated markets in the pri-
mary hats/bazars in the jute growing
Areas.
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. {e) Government have held JCI prima-
rily responsible for price support opera-
tions, having due regard to the implica-
tiops om financial assistance to JCI
';hmugh budgetary support and through
reguisite guarantee to advances from
Bar¥s and financial institut ons. Govern-
ment envisages expanding role for JCI
in consomance with the recommendations
of the Task Forcz on Jute Textiles so that
JCI can attain a commanding hcight in
the raw jute market and the benefits of
JCVUs operations are passed on entirely

to the growers in the form of fair «nd
remus vrative price. In addition, the State
Governments in the jute growing areas

have been persuaded to devote themselves
to the development of infrastructural
works like the growth of cooperatives,
growth of regulated markets, invigoration
of vigilance machinery for enforcement of
statutory minimum jprice etc.

Nagarjunsagar as a Tourist Centre

358, SHRI P. RAJGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether any master plan has been pre-
pared to develop Nagarjunasagar as a
tourist Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION  (SHRI KHURSHEED
ALAM KHAN): No, Sir, No such plan
has been prepared in the Central Sector.

Filling up of Vacant Posts in Branches
of State Bank of India in Bihar

359. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleas-
ed to state:

(a) the total nmumber of branches of
the State Bank of India in Bihar during
1976-77, 1977-78, 1978-79, 1979-80,
1980-81 and 1981-82;

(b) the total number of clerk-cum-
typists and clerk-cum-cashiers available
during the above six years; :
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(c) the total number of office peons,
messenger-guards, and other subordinate
staff available during the above six years;

(d) the total number of vacant posts
of officc peons, messengers-guards and
other subordinate cadres available pre-

sently; and

(e) reasons for not filling up vacant
posts so far and action proposed to be
taken for expeditious recruitment of the

vacant posts?

THE DEPUTY MINISTER [N THE
MINISTRY OF FINANCE SHRI
JANARDHANA POOJARY): (a) to
(e). The information is being collected
and will be laid on the Table of the House
to the extent available,

Inadequate Passenger Facilities in Air-
ports

361. SHRI AJIT BAG: Will  the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether all agencies working at
airports have repeatedly complammed to
the International Airport Authority of
India about inadequate passenger facili-
ties in the airports;

(b) if so, which are those agencies;

(¢c) what are the details of thcir com-
plaints;

(d) steps taken on these complaints by
Government; and

(e) if no steps have been taken, the
reasons thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). Few sugges-
tions/complaints from user agencies have
been received, mainly from the airlines
and the Customs Depaitment.

(c) The following are the airport wise
details of the complaintg received partain-

ing to TAAI:
Bombay Airport

(1) Inmadequate and untidy toilets in
Terminal II (international terminal),
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(2) Presence of touts and taxi drivers
in terminal building,

Calcutta Airport
(1) Untidy toilety in the terminal
building.

(2) Insufficient number of self-help
trollies in the International Arrival Hall.

Delhi Airport
(1) Shortage of self-help trollies.
(2) Inadequate airconditioning.
{3) Untidy toilets,

(4) Shortage of space in international
departure complex leading to congestion.

Madras airport

(1) Shortage of space in the inter-
national arrival hall and international

departure hall.

(2) more seating capacity required for
passengers as well as visitors.

(3) Shortage of space in the car park,

(d) and (e) The International Air-
ports Authority of India, who manage
these airports have taken the following
steps:—

Bombay airport

New toilets have been made available
and strict supervision js exerci~ed, so that
these are kept clean. The | )lice have
taken gtepg to prevent the menace due to
touts and taxi drivers.

Calcutta Airport

The toi'etg have been cleaned and are
being renovated. More number of self-
help trollies are being provided.

Delhi airport

. 150 more trollies have been positioned
in addition to the trollies already existed.
Sometimes due to power cut, the aircon-
ditioning would become ineffective. With
the commissioning of the new interna-
tional departure terminal in October 1982
and the construction of the new Interna-
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tional terminal Complex by 1985, the
space problem would be eased. The
toilets are being removated and all efforts
are being made to keep them clean,

Madras airport

The present terminal is not sufficient to
meet the traffic demand. A new domestic
terminal complex at an estimated cost of
Rs. 10.04 crores is being developed
which will lessen the problem of short-

age of space,

Withdrawal of Customs Duty Exemption
to S.T.C. for Importing Rubber

362. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of FINANCE
be pleased to gtate:

(a) whether Government have decided
to withdraw the customg duty exemption
given to State Trading Corporation for
importing rubber; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Partial exemptiong from customs
duty on rubber imported by the State
Trading Corporation have been given
from time to time having regard to the
supply position of rubber in the country,
the total requirements and the interna-
tional and indigenous prices of rubber
etc. These exemptiong have been given
in specific cases and for specific quantities
from time to time having regard to the
aforesaid factors. There is, therefore, no
question of withdrawal of these exemp-
tion.

Shortage of Accommodation and Furni-
ture in Delhi Income Tax Office

363. SHRI MOOL CHAND DAGA:
Will the Minister of FINANCE be
pleased to gtate:

(a) ig it a fact that furniture and
accommodation are so short in the Delhi
Income-tax offices that some clerks keep
on standing till the others go out and
vacate the chairs (0 be occupied by the
others; and
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(b) if so, what gteps are being taken
to improve the condition in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b), There is a general shortage of office
accommodation,  particularly in metro-
politan cities like Delhi. The Income-
tax Department hag been striving to
remove the ghortage of accommodation
by hiring or by securing Government
accommodation through the Directorate
of Estates. There is, however, no shortage
of furniture,

Inadequate Provision of Residential
Accommodation to Officers in Income-tax
Department

364, SHRI MOOL CHAND DAGA:
Will the Minister of FINANCE be pleased
to state:

(a) Is it a fact that residential accom-
modation not adequately provided by the
Income-tax Department to its officers at
varioug stations in the couniry with the
result that the officers, who are liable to
all India transfers, have to face in-
surmountable difficulty due to scarcity of
houses and unprocedented increase in
rents and have to take perforce the help
of the assesses in this connection; and

(b) if so, what gteps are being taken
to improve the position in ghis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Provision of residential accom-
modation to the officers of the Income-
tax Department is not a condition of
service. However, gince the officers of
the Department come into direct contact
with the members of public, the Depart-
ment is having its own pool of accom-
modation, in order that the officers are
not required to take obligation of any
person in the matter of residential accom-
modation. With a view to enlarging the
size of the pool and subject to the con-
straints of funds and availability of land,
comstruction of residential quarters at
various stations where the offices of the
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Department are located is sanctioned from
time to time., In addition, these officers
are also eligible to allotment of quarters
from the General Pool of accommoda-
tion, In stations with acute ghortage of
accommodation, ready-built flats from
State Housing Boards etc, have also been
purchased.

Rejection of Insurance claims of Indian
Importers by States Insurances, Bucharest
Romania

365. SHRI MOOL CHAND DAGA:

Will the Minister of FINANCE be pleased
fo state:

(a) whether he is aware that Adminis-
fration of State Insurances Bucharest,
Romania, has summarily rejected all insur-
ance claims of Indian importers despite the
fact that New India Assurance Co. Ltd.
its Settling Agents in India had recom
mended their payments;

(b) whether Government have taken up
the matter with Government of Romania
if not the reasons therefor;

(¢) whether he proposes to lay down &
list of Indian importers whose insurance
claims have been rejected by the Adminis-
traiton of State Insurance, Bucharest;

(d) how much amount is involved in
all claims lying unsettled with New India
Assurance Co, Ltd.; and

(e) what steps Government propose to
take to safeguard the interests of Indian
importers for getting their insurance money
paid by Administration of State Insurances,
Bucharest through New India Assurance
Co. Ltd?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) to (e).
The Administration of State Insurances,
Bucharest, Romania (ADAS) is reported
to have rejected some insurance claims of
Indian Importers on the ground of non-
compliance of certain policy conditions by
the latter. New India Assurance Co. Ltd.
is not acting as Claims Settling Agent of
ADAS. They are only concerned with
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arranging surveys and forwarding docu-
ments and claims requirements to ADAS.
According to available information the
details of the claims in dispute are as
under:—

— s - - -

Categorisation of Number  Amount
claims (in lakhs
of Rs.)
Rejected . . 28 51
Pending . " . 12 19

40 70

If the parties are not satisfied with the
decision, the remedy lies in taking
recourse to arbitration and Courts of Law,

Assessment made Regarding Pattern of
Beneficiaries of Agricultural Loans

366. SHRI SATYASADHAN
CHAKRABORTY:

SHRI SUNIL MAITRA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have made
any assessment regarding the pattern of
beneficiaries of agricultural loans, both
short and medium term during the past
years;

(b) if so, outcome of the same for the
past three years with State-wise details
thereof;

(c) whether Government realise that
some changes.in the category of benefici-
arieg are needed; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). There have been progressively more
advanceg from public sector banks to
small and marginal farmers as compared
to others. A statement indicating details
both in terms of such accounts as well as
amounts outstanding ig attached as
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annexure I, [Placed
No. LT-4171/82.]

in Library. See

A statement indicating  holding-wise
and State-wise direct advances to farmers
by public sector banks for the years
ending March 1979 and March 1980 is
enslosed as annexure II. [Placed in
Library. See No., LT-4171/82] 'The
Figures for the subsequent peviod are not
vet available.

(c) and (d): Public Sector banks have
been directed to meet to the maximum
extent possible the credit needs of the
beneficiaries of Integrated Rural Develop-
ment Programme and weaker sections
identified within the priority sector.
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mwohlvathn_ldnbh Defence
Line in Punjab Sector

368. SHRI RAJESH KUMAR SINGH:

SHRI VIRDHI CHANDER
JAIN:

_Will the Minister of DEFENCE be
pleased to state, in view of the lessons
learnt and the experience gained during
the 1965 conflict with Pakistan, what
positive measures have been taken by
Government to have a formidable defence
line in the Punjab Sector comparable to
the Ichhogil canal in Pakistan to meet
any threat from across the border?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.

SINGH DEO): Adequate  defensive
measures exist in the Punjab Sector to
meet any threat from across the country’s
borders. It would not be desirable to
disclose details,

Export of Tobacco Products to Saudi
Arabia_ Egypt, Bahrain, U.A.E. and Gulf
Countries

369. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
COMMERCE be pleased to state:

(a) whether scope for the export of
tobacco products like beedies, cigars,
sigarettes, snuff, chewing tobacco etc. to
Saudia Arabia, Egypt, Bahrain, U.A.E.
and other Gulf countries had been exe
plored;

(b) whether a market survey for ex-
port of tobaceo products had been under-

taken;

(c) whether the Trade Fair Authority
had extended help for tapping market for
our tobacco products in the Gulf; and

(d) if so, the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (d). Market
survey for export of Indian tobacco pro-
ducts in Oman, Saudi Arabia, Arab Re-
public of Egypt, Kuwait, Bahrain, U.A.E.,
Malaysia ang Singapore ig being under-
taken and is likely to be completed by
September, 1982. Tobacco Board had
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also participated in a fair organised by
the Trade Fair Authority of India in
Jeddah in 1981.

Development and Financing of Handleom
Sector

370. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
COMMERCE be pleased to state:

(a) wheher Government have made ga
study and evaluation of the viability and
role of handlooms in the rural areas to
remove unemployment and its impact
on the economic development of our
county;

(b) whether it is a fact that the hand-
loom gector faceg difficulty in obtaining
credit and also in the matter of produc-
tion and marketing; and

(c) what special measures are pro-
posed by Government for developing and
financing of the handloom sector, with
the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir. Govern-
ment had (et up a High Powered Study
Team in 1973 to go into the problems of
handloom industry. The Report was sub-
mitted in 1974 and action has already
been taken on the recommendations by
Government.

(b) Following the recommendations of
the High Powered Committee set up by
RBI to study the working of handloom
finance, the scheme had been consider-
ably liberalised. Cooperative production
and salg gocicties of hondloom weavers
get concessional credit through RBI
scheme at 2} per cent below the bank rate.
The credit limit sanctioned under the
scheme had increased from a level of
Rs. 24 crores in 1976-77 to over Rs, 112
crores in 1981-82. Handloom weavers
outside cooperative gector can also avail
of loans at concessional rate under the
Differential Rate of Interest Scheme
(where eligible) or under the composite
loan scheme. The Reserve Bank of India
has also issued guidelines to commercial
banks to give loans to State gponsored
Handioom Corporations at an interest
rate of 13 1|2 per cent.  Government
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have not received any complaint about
serious difficulties in the matter of availa-
bility of credit,

(c) Government have launched a
number of gevelopmental measures which
inter-alia include the following:—

1. Assistance to National Coopera-
tive Development Corporation for gett-
ing up weavers cooperative spinning
mills, '

2. Intensive Development Projects,
3. Export Production Projects.

asistance to Apex
societies of

4. Share capital
Marketing  Cooperative
handloom weavers.

5. Share capital assistance to State
Handloom Development Corporations.

6. Share capital Joan assistance to

Primary weavers societies.

7. Assistance for creation of pre-
loom and post-loom processing facilities,

8. Training of managerial personnel.

9. Managerial subsidy to weavers

cooperatives.
10, Publicity and Exhibitions,

11, Handloom janata cloth ¢cheme
for providing sustained employment to
handloom weavers and cheap cloth to
the weaker sections of the society.
Besides Government of India have also
approved the setting up of National
Handloom Financing and Development
Corporation whose activities inter-alia
will be the following:

(i) Procurement and distribution
of hank yarn and other raw materials
like dyes and chemicals to the hand-
loom gector.

(i) Trigger the production and
marketing drive in the handloom
sector by opening as many retail
outlety as may be considered neces-
sary.

(iii) Financing of spinning/reeling

activities in the non-cooperativg
sector.

Agreement for Direct Air Service bétween
India and Canada

371. DR. KRUPASINDHU BHOI
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a commercial agreement
hag been reached to provide for direct air
service between India and Canada; and

(b) if so, the details thereof, with pro-
gress made in this direction so far?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION  (SHRI A. P.

SHARMA): (a) Yes, Sir.

(b) The commercial agreement between
Air India and Air Canada as approved by
the aeronautical authorities of India will
come into effect when Air India begins
operations to Canada later this year i
terms of the air services Agreement bet-
ween the Government of India and
the Government of Canada which was mne-
gotiated in Ottawa in February 1982 and
is expected to be signed in New Delhi
shortly. The  galient features of the
commercial agreement are:—

(i) Air India  will be operating air
services via a pont in Europe to Mont-
real and will terminate its services  at
Montreal so long as Air Canada does
not begin reciprocal air Services to

India.

(ii) The frequency of such services by
Air Tndia may not exceed two per week
since there ig a restriction limiting Air
India to 900 seats in a week in each
direction.

(iii) No fifth frecdom traffic rights
shall be exerciseable by Air India.

(iv) No step-over traffic shall be car-
ried by Air India.

(v) Air India shall compensate Air
Canada @ US $ 75 per passenger and
@ US $ 50 per child. The maximuna

payment in the first twelve months  of
Air India’s unilateral operation shall be
US $ 3 million. There is also provisiom
for increasing the rate of compensatiom-

mm each succeeding year.
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(vi) Arrangements for compensating
Air Canada for Air India's carriage of
freight during its unilateral operations
have also been made. The payment
for Air India shall be @ US $ 0.30
(Thirty Cents) per Kilograme of
freight and the maximum payment shall
be US $ 150,000 during the first twelve
monthg and these rateg may be increas-
ed by a mutually agreed precentage to
take account of Government’s agreed
iariffs

The commercial arrangements at (v)
and (vi) above  will cease when Air
Canada commences operations to India.

Number of Foreign Airlines Operating
through India

372. DR, KRUPASINDHU BHOI:
Will" the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state the
number of foreign airlines invited to op-
eratc through India so far, with the num-
ber of those which are operating and the
number of tnose which have rights but
are mot operating  with reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, .
SHARMA): Government of India has con-
cloded air services agreements with 50
countries.  These agreements provide for
operation by the  designated airlines of
shese countries to operate tothrough India
In accordance with the respective agree-
ment However, out of these only the
designatcd air-lines of 40 countries  are
operaling io India and the airlines of the
remaning  countries do not operate to]
through India.

Yuternational ‘irlines operate or not
eperate services based on their commer-
cial judgment.
Allocation for strengthening of Alrports
373. DR. KRUPASINDHU BHOI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the allocation made for strengthen-
ing ef airports during 1982-83, the  air-
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ports proposed to be strengthened and the
progress made in each of the airports so
far;

(b) the airports scheduled to be made
fit for Boeing—737 operations in 1982-83;
and

(c) the other important works likely to
be completed during the year?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA): (a) Rs. 6.79 crores have
been allocaled during 1982-83 for stren-
gthening of payments at the undermen-
tioned airports. The works are in pro-
gress except at Patna aerodrome, and are
likely to be completed by December, 1983.
The work at Patna aerodrome is going to
be awarded shortly.

.

. Ahmedabad
. Baroda
Belgaum

| Bhopal
Bhavnagar
Indore
Jamnagar
Raipur

. Rajkot

. Agartala

. Gauhati

. Jorhat

. Mohanbari

- N VI
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. Patna s
15. Silchar

16. Amritsar

17. Jaipur

18. Jammu

19. Kanpur

20. Cochin

21. Madurai

22, Tirupati Py oo e

23. Trivandrum

24. Vishakapatnam L]
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(b) Pavements at the following airports
are being strengthened for regularlimited
Boeing—737 operations:—

1. Jammu

2. Baroda

3. Bhopal

4. Indore

5. Jamnagar

6. Rajkot

7. Vishakapatnam

8. Madurai

9. Cohin d

(c) Other important development works
pertaining to aircraft operations likely to
be completed during current financial year
are:—

(1) Pavements resurfacing:—

Ahmedabad, Belgaum, Gauhati  Patna,
Amritsar, Jaipur, Trivandrum (strengthen-
ing of runway to LCN 60) and Extension.

(2) Construction of new apron|taxiway
(LCN 60) at Ahmedabad.

¢3) Strengthening of pavemeats at Gau-
hati for Airbus.

(4) Extension of runway to
(LCN 60) at Trivandrum.

10,000°

(5) Extension and Modification to Ter-
minal Buildings at Bhavnagar, Rajkot,
Jamnagar, Agartata, Bhubaneshwar, Patna
and Tndore.

(6) Technical Blocks and Control Tow
er at Belgaum, Raipur, Trivandrum and
Vijayawada.

{(7) The other important air pavigation
and air safety works which are expected
o be completed during 1982-83 are:—

() Tnstallation of VOR at Vishakapat-
nam, Ranchi, Porbander, Kanchi-
puram.

#i) Installation of DME gat Vishakapat-
nam, Bhomal, Bhubaneshwar Bel-
gaum and Gauhati.

@) Extension of fire station building at
Hyderabad and Trivandrum.
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uv) Lighting system runway at Bhav-
nagar, Bhubaneshwar, Gaubati,
Hyderabad and Trivandrum,

Consultancy Earnings

374. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be
pleased to state:

(a) the consultancy services export
earnings o. the country during 1981-82 as

compared to the preceeding two years;
and

(b) the efforts being made to step them
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) On the basis of
information furnished by members of
Federation of Indian Export Organisations,
the earnimgs on account of export of con-
sultancy services during the year 1981-82
amounted provisionally to Rs. 23.63 crores.
As information in regard to consultancy
earnings is still awaited from some of the
organisations, which are in the process of
finalising their accounts, the estimater
figures of eamings on account of expm*
of consultancy services would be highe
than the figurc given above. The earnings
on account of consultancy services for the
preceding two years is as follows:

Year Amount
(in crores)

1979-80 22.88
1980-81 25.09

(b) Government have designated the
Federation of Indian Export Organisa-
tions as the Central co-ordinating agency
for export promotion of consultancy ser-
vices, FIED has been doine the follow-
ing functioms on a regular basis:

(1) Feeding the member consultancy
organisations with information on vari-
ous projects/proposals coming up im
various other countries, which may have
potential for export of Indian consultan-
¢y services;
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(ii) Projecting the performance,
competence and capabilities of Indian
consultancy services through various
gources such as brochures, folders,

films, etc.

(iii) Sponsoring exclusive consultan-
cy tours to various countries having
potential for export of such services. This
year one consultancy team to Saudi
Arabia, Libya and Iraq is being spom-
sored.

(iv) Inviting buyers of consultancy
services from overseas countries and
organising meetings with various Indian
consultancy organisations and visits to
their offices and project sites completed.

(v) Organising meetings with various
visiting dignitaries, Indian Ambassadors
visiting New Delhi, Ambassadors being
posted to the countries of their accredi-
tion, organising seminars, workshops,
etc.

In addition, the Government is also
giving grants-in-aid by way of Marketing
Development Assistance to eligible con-
sultancy organisations for consultancy ser-
vices for undertaking market study abroad.

Openingl of Branches of Nationalised
Banks in Himachal Pradesh

375. PROF, NARAIN
SHAR: Wil the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No, 10511 on 30th
April, 1982 regarding opening of branches
of nationalised banks in Himachal Pradesh
and state:

(a) whether the recommendations of
the State Government regarding the open-
ing of branches of the nationalised banks
in Himachal Pradesh have since been re-
ceived for the year 1982-83;

(b) if so, the names of the places re-
commended by the State Government for
this purpose, district-wise;

(¢) whether the branches have since
Been sanctioned and the names of the
banks comcerned for each place: and
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(d) if not, the reasons for delay and
the likely date by which they would be
sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir.

(b) to (d). Do not arise.

Check in price rise and inflation

376. SHRI SUNIL MAITRA: Will the
Minister of FINANCE be pleased to
state:

(a) s it a fact that 15 per cent increase
in coal prices is the inescapable outcome
of Government's failure to comtain infla-
tion and check the price rise generally;
and

(b) if so, his reaction thereto?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b).
The recent increase in coal prices is in
line with the Government’s policy to im-
prove financial viability of the producing
units. There has been a continued im-
provement in the price situation. The an-
nual rate  of inflation in terms of the
Wholesa'e Price Index (1970-71— 100)
has declined from 16.7 per cent in 1980-81
to 2.1 per cent in 1981-82, Despite sea-
sonal pressures in the recent weeks the
annual rate of inflation as on week ended
June 19, 1982 was 1.8 per cent compared
with 12.6 per cent in the corresponding
week last year.

Deposit Growth rate in Banks

377. SHRIMATI GEETA MUKHER-
JEE:

SHRI P. K. KODIYAN:

Will the Minister of FINANCRE bo
pleased to state:

(a) whether it is a fact that Reserve
Bank of 1India is worried over the low
deposit growth rate in Banks;

(b) what were the growth rates of depe-
sits in the last four years year-wise;
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(c) is it a fact that one of the reasons
for the low growth rate of deposits is the
setting up of lucrative fixed deposit pro-
jects by many big compamies;

(d) is it also a fact that another reason
is the launching of various private institu-
tiong for getting money from the public
on seemingly lucrative terms; and

(e) what is the Governments reaction O
the projects referred to in parts (c¢) and
(d) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) to (e):
Data regarding deposit growth of scheduled
commercial banks during the last few
Years are set out below:

Amount  Growth
(Rs. Rate
creres) % _
Juae 1978 o : 23313
Junc 1979 . : 20672 230
3
June 1980 . ‘ 33377 16+ 4
Ju:.lt.‘ 1981 " ' 39927 lgﬁ
June 1982 . 44726 12°0

(upto 18-6-1982)

The Government and the Reserve Bank
of India are keeping a close watch on re-
cent trends in deposit growth., It is too
early to assess whether these trends will
persist or whether they represent short-
term variations. The scheme for fixed de-
posits by private companieg has been in
operation for some time, and it cannot bc
concluded that deceleration in the rate ot
deposit growth in the last few months is
necessarily because of the existence of
this scheme,

The regulations, which regulate the
deposits of the non-bamking non-financial
companies, stipulate ceilings on the quan-
tum of deposits with reference to owned
funds of the companies, the tenure of depo-
sits etc. The placement of their saving by
the people with different organiastions in
the Private Sector is a matter of individual
preference and a contract between them

Written Answers 226

ASADHA 18, 1904 (SAKA) 26

H

and these organisatoins. However, the
public deposits taken by the non-banking
companies are taken note of by banks when
such companies approach the banks for
working capital credit assistance.

Proposed to Review new Import Policy

378. SHRI KAMLA MISHRA
MADHUKAR:

SHRI SURYA NARAIN SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propoe to re-
view the new import policy; and

(b) if so, the details and the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). The Import
policy is reviewed in respect of items for
which representations are received sug-
gesting change. This is a continuous pro-
cess. There is no proposal to make any
general review as such of the new import
policy.

Flower Exports

379. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMERCE
be pleased to state what was the value of
flower exports (including seed and plant)
from India during 1980 and 1981 State-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): The value of flower ex-
ports (including plants and bulbs) from
India is given below for 1979-80 and
1980-81.

(Value : Thousand Rs.)

—

1979-80  1980-81
1. Cutflow: rs
and buds
as ornament . 1261 842
2. Flowering plnts 639 942
3. Bulb Horticultural 260 665
ToTAL . 2160 2449

Export statistics are not maintained
State-wise.
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. Steps to Curb Infistionary Trends

380. SHRI K. LAKKAPPA: Will the
Minister of FINANCE be pleased 10
state:

(a) steps tuken by Government in re-
cent months to curb inflationary (rends in
the country;

(b) the rate of inflation recorded to-
wards the end of May, 1982; and

(¢) corresponding figures for the pre-
vious two years i.e. end of May, 1980 and
1981?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHLRIJEE): (a) The mujor
thrust of Government's  anti-inflationury
policies continues to tackle the problem
from both the supply and the demand
side. ‘I'he current year has been declared
as the year of productivity with a view 10
raising production and supplies in the eco-
nomy. In this connection  various steps
have been announced in the Budget 1982-
83. Public Distribution System is being
streamline/l and forms an integral part of
the supply management effort of the Gov-
ernment. Close watch is being kept on the
activities of the anti-social elements, In
the Budget 1982-83 deficit financing has
been kept to a minimum. The monetary
and credit policies are being continuously
reviewed in the light of emerging situ-
ation.

(b) and (c). On the week ended May
29, 1982 the annual rate of inflation on
point to point basis was 0.6 per cent as
against 15.6 per cent and 20.2 per cent
respectively in the corresponding wecks of
1981 and 1980.

Transfer of Employees tg Inspectorate of
Armaments Departments of Ordnance
Factory, Trichy

381. SHRI E. BALANANDAN: Will
the Minister of DEFENCE be pleased to
state:

(a) as per the Circular No. 91973-1D-
13(A) dated 15th October, 1972 of the

Director of Inspection (Armaments)
Raksha Mantralaya, New Delhi whether
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he is aware of the fact that number of
cmployees volunteered for transfer to the
Inspectonate of Armaments Department of
Ordnance Factory Trichy but the admi-
nistration huas not honoured their assur-
ance and the benefis guaranteed (o them
the above mentioned circular for the last
10 years; and

(b) if so, what steps have been taken
in this regard? '

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) uad (b). Out of the
concessions mentioned in the letter refer-
red to, emplovees have been piven the
bemefit in respect of all but one concession,
namely  outstation  Allowance. The delay
on this account is due to objections raised
by the accounts authorities relating prima-
rily to the determination of the date from
which the uallowance is admissible.  This
matter is being sorted oul.

Stady of War Methods and Sophisticaed
Weapons used in Fulkland War

382. SHRI K. LAKKAPPA: Will the
Minister of DEFENCE be pleased to
slate:

(a) whether any study has been made
by the Defence experis of India regarding
the Warfare methods employved and the
latest sophisticated weapons used by both
sides in the recent war on Falkland Is-
lands; and

(b) if so, whether they have offered any
suggestions in regard to the future acqui-,
sition of sophisticated armaments, aircraft
ctc. by the country to bolster up the
defence of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) ond (b}). A careful
note has been made of reports appearing
in press regarding the warfare methods and
the weapons wused by both sides in the
recent war on Falkland Tslands. However,
as the war is just over, it would take
some time before authentic information
becomes available in thi§ regard. Only
thereafter it would become possible to
make a meaningful study regarding the
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warfare methods employed and the per-
sophisticated weapons

used in the war and to draw lessons there-
from in the interest of planning for de-

formance of the

femce of the country.
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Big Naval Powers in India Ocean

384. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that U.S.
Seventh Fleet is beafing up its combat
readiness to counter a massive Soviet
Naval build-up in the Indian Ocean;

(b) if so, whether this has posed a great
threat to the Indian Navy;

(c) whether both U.S. and Russia have
strengthemed the Naval Force in the Indian
Ocean;

(d) if so, whether the Naval Force of
India has been fully equipped to meet
the threat;

(e) if so, to what extent our Naval
Forces have been kept alert; and

(f) what further steps are being taken
to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (d). Government
are aware that both the US and the Soviet
Union have increased their Naval presence
in the Indian Ocean. The build up of the
Navies of the Great Powers in the Indian
Ocean is a matter of concern for us. Gov-
ernment are constantly assessing the mari-
time security environment in the region
and are takimg all necessary steps to safe-
guard our security interests.

(e) The Naval forces ale in constantly
readiness to cope with the emerging situ-
ation.

(f) Necessary steps are being taken to
curb the possible threats.

Credit Policy of Reserve Bank of India

385. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that Reserve
Bank of India has further relaxed its
credit policy with effect from June 11,
1982;

(b) if so, what are the details thereof;
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(¢) how far this has improved the
credit facilities for small and medium
farmers amd industries; and

(d) what steps are contemplated there-
under to prevent the misuse of the relax-
ations by unscrupulous speculators?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY)‘: (a) Yes,
Sir. ;

(b) With effect from 11-6-1982, the
Reserve Bank of India has reduced the
cash credit ratio from 7.25 per cent to
7 per cent and has announced 100 per
cent fefinance facility to the banks in
respect of their credit for food procure-
ment in excess of Rs. 2600 crores.

(c) and (d). The impact of the mea-
sures is being continually monitored by
the Reserve Bank of India. Though the
specific impact of these measures on the
credit facilities to small and medium far-
mers and industries wouid be kmown only
after some time, these measures will gene-
rally improve the availability of funds
with the banks thereby enabling them to
better cater to the credit needs of various
sectors of the economy. In respect of
priority sectors, which include small and
medium farmers in the agricultural sec-
tor and small scale industries, even earlier
the banks were required to emsure that the
credit requirements of these sectors were
fully met. The banks had also been in-
structed to secure belter credit planning

and ensure better flow of credit particu-
larly to the small borrowers in the prio-
rity sector and the beneficiaries under the
20-Point Programme. Quick estimates for
the ten months period emding January
1982 show that gross credit to the priority
sectors expanded by Rs, 2110 crores as
compared to Rs. 1399 crores during the
corresponding period of the previous year.
The need for enforcing credit discipline, .
however, continues, Within that parameter
the banks have been advised that all
genuine requirements fo:i productive pur-
poses of industries as well as the imple-
mentation of the 20-Point Programme
including the Integrated Rural Develop-
ment Programme should be fully mem.
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Bank credit is given only for productive
purposes and not for hoarding and specu-
lation. Thus the selective credit control
measures of the Reserve Bapk of India
provide for higher margins and higher
rates of interest in respect of credit against

sensitive commodities.

Prospect of Securing Concessional aid
from the World Bank IMF Group

386. SHRT MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleas-
ed to state what are the prospects of
securing concessional aid from the World
Bank—IMF group for the mext year com-
mencing from July 1982 and how it com-
pares with such aid during the year end-
ing June 1982?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJFE): The Inter-
national Monetary Fund does not extend
concessional aid.

During the World Bank Group's fiscal
year 1982 (1st July 1981—30th June
1982), agreements were signed for assis-
tance to various projects for a total of
§$ 2084.5 million.

At the Aid India CorSortium meeting
held in Paris recently, it was indicated that
“assistance worth about $ 2200 million
"would be available from the World Bank
group. The exact amount would depend
upon the mumber of projects processed
during the year, the amount actually allo-
cated to each and the availability of
Bank group funds,

Indo-Britishy Economic Committee

387. SHRT MADHAVRAQO SCINDIA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Indo-British Economic
Committee met in London from June
22-24, 1982;

(b) if so, what specific problems faced
by India in imcreasing exports to the UK
and other issues were considered threat;
and
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(c) what was the outcome of the delibe-
rations, item-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir.

(b) and (c¢). The Indo-British Econo-
mic Committee reviewed the growth of
Bilateral Trade and Economic Coopera-
tion and discussed problems related to
areas like ‘Textiles, Surgical dressings,
Oleoresins, Tobacco, Groundnut extrac-
tions, enforcement of minimum standards
for tea, amendment of UK Copyright Law,
During the meeting, concern about the

-adverse trade balance was shared and the

U.K. Government agreed to consider posi-
tively the proposals made by Indian Gov-
ernment for export promotion and mar-
ketimg programmes under their Technical
Cooperation Programme.

The British Government were urged to
encourage British Nationalised Industries
to make increased purchases from TIndian
suppliers and the British side undertook
to explore the possibilities within the
limits imposed by the autonomy of the
British Nationalised Industries.

The British Government were also urged
to lemd their support to India’s case with
the European Community for improving
the access for exports of Tobacco, Marine
Products and hand-knotted Carpets. The
Committee also reviewed the progress of
Indo-British Tndustrial Cooperation parti-
cularly the implementation of various
Memoranda of Understanding signed ear-
lier at the time of visit of British Prime
Mimister to India.

for HT-2 Basic Trainer
Aircraft

Replacement

388. SHRI MADHAVRAO SCINDIA:
Will the Minister of DEFENCE be pleas-
cd to state:

(a) whether it is a fact that though the
TAF started searching for a replacement
for the HT-2 basic trainer aircraft in Nov-
ember, 1965, it was only in July, 1981
that a prototype of the new trainer air-
craft ‘C’ (HP-32) was flown and that its
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commercial production would begim only
during 1984-85; and

(b) if so. the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). The HPT-
32 design and development project was
sanctioned in 1976. Three prototypes have
been built, The first prototype flew in
January, 1977, the second in March, 1979
and the third i July, 1981. Most of the
development work has been completed and
deliveries against the first order for 40 air-
craft are expected to commence in 83-84,
The Air HQrs. had proposed the replace-
ment of HT-2 Basic Trainer Aircraft by
a more modern aircraft in November 1965.
The design and development of the new
basic trainer aircraft was, however, kept
in abeyance in view of the recommenda-
tions of Aeronautics Committee (1969)
to explore the possibility of having a
single trainer aircraft to serve the needs
of both the Air Force and the Civil Avia-
tior. On further examination, it was found
in 1974 that the requirement of Air Force
and Civil Aviation were of differemt nature
and it was neither feasible nor advisable
to have a common Trainer Aircraft.

Chinese Technology for Manufacturing
MICA Paper in India

389. SHRIMATI MADHURIT SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the Chinese
have Shown willingness to pass on the
technology to India for manufacture of
mica paper;

(b) whether any agreement had been
reached in this regard between the two
countries; and

(c) the ‘details thereof?

THE DEPUTY WMINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) No such proposal has
been received from the Chinese side.

(b) nnd (c). Do not arise.
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Difficulties faced by Tea Gardens

390. SHRI ANANDA PATHAK: Will
the Mimister of COMMERCE be pleased

to state:

(a) whether Government are aware
that small and marginal tea gardens have
resorted to large scale denudation of plan-
tation shade, trees, used in lieu of coal,
which in turn has adversely affected tea
quality at a time when the Central Gov-
ernment are stressing quality as the simgle
most important factor for the export

market;

(b) if so, the reaction of Government
thereto; and

(¢) steps to be taken by Government to
improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The purpose of plant-
ing shade trees in tea gardens is manifold

and directly connected with the producti-
vity of tea plants. From time to time, it
becomes essential to replace very old and
diseased shade trees so as to maintain the
health of tea plantations. Government is
not aware of cases of denudatiom of plan-
tation shade trees for use in lieu of coal.

(b) and (c¢). Do not arise,
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Central  Assistance to U.P, Govermmeat
for Facilities in Trekking Routes

392, SHRI HARISH RAWAT: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the nature of assistance being given
to U.P. Government by the Central Gov-
ernment for providing more facilities in
the trekking routes in the hill arcas of
U.P. as marked in  the World Trekking
map; and

(b) whether Central Government pro-
pose to double the amount of assistance
being given at present?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRT KHURSHEED ALAM
KHAN): (a) The Qentral Department
of Tourism has sanctioned aSsistance to
the extent of Rs. 6.26 lakhs, (Rs, 5.63
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lakhs already released) to the Department
of Tourism Uttar Pradesh during 1981-82
towards the purchase of trekking/camp-
ing equipment for the development and
promotion of trekking in the hill areas

of U.P.

(b) No, Sir, as this is a one-fime grant
given during the current Plan period.

Pindari Glacier on world Tourism Map

393. SHRI HARISH RAWAT: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Pindari Glacier in Almora
District of U.P. has figured on world
tourism map: and

(b) if so, the schemes being formulated
by his Ministry to provide tourism faci-
lities there on a large scale for the bene-
fit of tourists reaching the Glacier?

THF MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b). Pindari Glacier is
visited by ; large number of trekkers. The
Central Department of Tourism has sanc-
tioned Rs. 6.26 lakhs (90 per cent advance
of Rs. 5.63 lakhs already released) to the
Department Tourism, U.P. towards the
purchase of trekking/camping equipment
for the development and promotion of
trekking in the hill areas of U.P. The
Pindari Glacier is one of the 10 trek routes
in U.P. szlected for promotion and deve-
lopment of facilities.

Vayudoot service for remote hilly areas of
U.P.

394, SHRI HARISH RAWAT: Will
the Minister of TOURISM. AND CIVIL

AVIATION be pleased to state:

(a) whether remote hilly areas of U.P.
as Pithoragarh district will be bemefited by
Vayudoot service and if so, by when;

and

(b) if not, the reasons thereof?

THE MINISTER OF TOURISM AND

CCIVIL. AVIATION  (SHRI A. P.

SHARMA): (a) and (b). Yes, Sir. One
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of the main criteria for selection of places
for airlinking by Vayudoot is its in-acces-
sibility. At present Vayudoot is operating
to Dehradun in Uttar Pradesh. The ques-
titon of Vayudoot eperations to other re-
mote hilly regioms of U.P. will be consider-
ed after the selection and purchase of a
suitable aircraft and the development of
other infrastructural facilities, are made
available.

News-item captioned “Wrist watches worth
44 lakhs seized”

© B95. SHRISUBASH YADAV: Will the
Minister of FINANCE be pleased to state:

(a) whether the Custom Preventive Col-
loctorate has made a big haul of smuggl-
ed wrist watcheg valued at Rs, 44 Jakhs
following a raid on building in South
Bombay on 2nd June, 1982, as reported
in the “Hindustan Times” dated 4th June,
1982;

(b) if so, whether any arrest was made;
and

(c) action taken by Government against
the guilty persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT
SINGH SISODIA): (a) to (c). Yes, Sir.
The Customs authorities at Bombay, have
seized 13,500 wrist watches valued at about
Rs. 44 lakhs from a building in Bombay
on 2-6-82. One person has been arrested
for his involvement in the case. Appropriate
action under the Customs Act, 1962, will
be initiated against the persons found in-
volved in this case on completion of the
investigation which is still in progress.

Closure of jute mills in West Bengal

396. SHRI INDRAJIT GUPTA: Will the
Minister of COMMERCE be pleased to
state:

(a) the mumber of jute mills in West
Bengal which are lying closed down by
employers as on 30th June, 1982;

(b) the number of workmen rendered
mmemployed as a result thereof; and

(c) steps taken by Government 40 Tn~
sure early resumption of working of the
dlosed mills?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA): (a) and (b). Sixteen Jute
Mills involving 54,340 workers were lying
closed till 30-6-82. Out of these mills,
Naskarpara Jute Mil] has been wound up
w.e.f, 28-7-1981 under the orders of Cal-
cutta High Court.

(c) West Bengal Government issued or-
ders under Industrial Disputes Act prohi-
biting the continuance of lock out in four
mills, namely, Ganges, Dalhousie, Empire
and Kelvin whose managements were ad-
vised to lift the lock-out. However, the
mills have obtained stay orders from the
Calcutta High Court. The matter is sub-
judice.

The Central Government have also taken
several measures to improve the economic
condition for working the jute industry
which include stimulation of demand by
increasing Government purchases of jute
goods, grant of cash compensatory support
on export of jute goods and use of 100
per cent new bags for packing cement,

In this connection, the Union Finance
Mimister and West Bengal Chief Minister
met on 1-7-82 with the concerned officials
and representatives of India Jute Mills
Association. In pursuance of this meeting,
the Indian Jute Mills Association will have
to submit a detailed memorandum regard-
ing the nature and extemt of financial ac-
commodation required for re-opening of
certain mills. The State Labour Commis-
sioner has also been advised to look into
the pending conciliation proceedings for
opening of a few jule mills.

| 3N

Setting up of an International Jute Orga-
nisation

397. SHRI INDRAIIT GUPTA. Will
the Minister of COMMERCE be pleased

to state:

(a) whether any agreement has been
reached on the setting up of an Internation-
al Jute Organiastion;

(b) the countires participating in the
proposed organisation;
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(c) whether the Indian jute industry
will benefit from the joint marketing stra- .
tegies of the organisation; and

(d) whether it will benefit the raw jute
growers also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A SANGMA): (a) International Jute
Agreement on the setting up of an Inter-
national Jute Organiastion is still under
negotiation.

(b) The list of countries participating in
the UNCTAD Negotiating Conference on
Jute is given in the enclosed Statement.

(¢) and (d). The detailed terms of
agreement for setting up of an Internation-
al Jute Organisation is yet to be finalised.
One of the basic objectives is initiation of
concerted action to stabilise prices and
export earnings of jute/jute goods which
wil] turn out to be beneficial to both the
jute indusiry and jute growers.

Statement
List of Exporting and Imporling countries

participating in the United Nations negotiating
conference on jFute

Exporting countries Importing Countries

Japan
Mazdagascar
Malaysia
Malta
Mauritania
Mexico
Nicarzgua
Nigeria
Norway

P: kistan
Peru
Philippines
Poland
Romania
Saudi Arabia
Spaitl

Sud..n
Sweden
Switzerland

Syrian Arab Republic

Tznzania
Tunisia
Turky
USSR

United States of America

- Venezuela
. . Yugoslaviz
— S Zairo
Bangladesh Algeria s
Brazl Australia
India Austria Growth of Deposits in Public Sector Bank
Nep=l Bulgzri .
p# ulgaria 398. SHRI INDRAJIT GUPTA: Wil
Thailaad Canads the Minister of FINANCE be pleased to
2 state; -
Colombia ¢
Cuba (a) whether it is fact that the growth
Crechoslovakia of deposits in the public sector banks is
) low compared Lo the previous years;
Equador
Egypt (b) if so, the details of the growth of

EEC countries
EI Salvador
Finland

Ghana
Indonesia
Traq

deposits in the public sector banks for the
last five years;

(c¢) the reasons for such low rates of
growth of deposits; and

(d) remedial measures being taken by
the Government in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) to (c).
Deposits of public sector banks  (State
Bank group - 20 nationalised banks) for
the last five vears are given below:

Amount i Rs. erores

Perecntaao:

End-June Deposits  duereas
over the
Yoear
1978 . . ‘ 21078
1970 25079 25 3
1900 ‘ a 302"y -6
1991 . ; . ql204 re
1902 (upto
30-4-~02) quing I

The rate of growth in bank deposity i~
influenced by a combination of factors and
short-term variations in the rate of growth
of deposity can occur from time to time.
It is too carly to asscss whether the dee-
leration in deposit growth in the last few
months will persist. and if so what are the
reasons thereof.

(d) With effect from 1.3.1982 the Re-
serve Bank of India have raised interest on
short and medium term deposits. Gov-
ernment have also raised the ceiling of
income tax exempt income from specified
financial assets. including bank deposits,
from the earlier level of Rs. 3000 to
Rs. 4000 per annum. Further, additional
income upto Rs, 2000 by way of interest
from bank deposits of more than one
year’'s maturily has also been cxempted
rrom income tax. Banks have also been
asked to devote greater atteniion to mobi-
ssing  savings of the people through
srmulation of innovative schemes suited
3 the requirements of different categories
¢ savers. These measures are expected
.0 assis; banks in mobilising deposits.
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Dispute hefween union and management of
Air India Re. Air Service between Bombay
and London

399, SHRI M. RAM GOPAL REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(n) whether it is a fact that some dis-
pute has arisen between union and mana-
pement of the Air India services specially
between Bombay and Loadon;

(%) if so, what are the details in this
regind; and

(1) What action has been taken in the

mntter?

THE MINISTFR OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) and (b). The Transport
and General Workers Union representing
about 300 Jocal employees of Air India,
London, objected to the changes in the ros-
fer timings in the hooking office and at
the airport, on the ground that the chang-
es had been introduced without consulta-
tions and resorted to work stoppages. One
of the emplovees resorted to pitting roster
t.mings of his own and advised the other
vaff 1o follow these timings. This act of
visconduct was viewed seriously and  the
m, loyee was suspended on charges of
t. mpeting with an officigl domument and
also fuse unauthorised absence from the
place on duty and late attendence. The
emploves was later dismissed by the Com-
petent Arthority on the basis of the find-
ines of th* Inquiry Committee. The Union
resznted this decision of Air India and
declared total indefinite strike.

(¢) Necessary precautionary  measures
hiave been taken by Air India and efforts
are befng made £y maintain normal opera-
tions with the L:Ip of local supervisory
staff, Tndia base V officers and those workers
who are not pauticipating in the strike.

credit squeeze to  check

Inflation

400. SHRT M, RAM GOPAL REDDY:
Will the Minister of FINANCE be pleased
to state:

Continuance of

(a) whether it is a fact that Government
propose continug the credit Squeeze in cer=
tain sectors in order to check inflation;

|
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(b) if so, which are the sectors in which
priority for bank credit has been earmark-
ed; and

(c) whether Government have taken
into n:count the recession in industry that
will set in on account of the credit squceze?

THE MINISTER OF FINANCE (SHRI
PRAMAB MUKHERJEE): (a) to (c).
The cre \it policy is kept under continuing
review and appropriate changes are made
from time to time on the basis of prevail-
ing monetary and credit situation, produc-
tion trends, the specific problems of vari-
ous sectors and inflationary pressures.
Every effort is being made to ensure that
genuine credit requirementg of productive
and prority sectors of the economy are met.
The priority sectors include agriculture and
small-scei: industries. Food credit and ex-
port credit are also given special attention.

Foreign exchange received in Andhra
Pradesh from the Gulf

401. SIIRT M. RAM GOPAL REDDY:
Will the Minister of FINANCE be pleased
to state what amount in foreign exchange
was received in Andhra Pradesh district-
wise from Gulf countries during the last
four yearg ending 1st March, 1982?

THF NTINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): Under the cur-
rent Eichiange Control Regulations, there
are no restrictions on inward remittances
into Inli. Details of remittances of Rs.
10,000]- and below are not required to
be repari:d to the Reserve Bank of India
by the Authorised Dealers; nor are they
required to report inward emittances State-
wise or District-wise. It is not therefore
possible to furnish information on amounts
of foreign exchange receivedin Andhra
Pradesh District-wise from Gulf countrieg

during the last four years.

Efficiency in functioning of public Sector
Banks

402. S1[RT RAM VILAS PASWAN: Wil]
the Minister of FINANCE be pleased

state:
(a) wlether it is a fact that during his

recent v -prise visits to the public sector
banks i1 Bombay and in the Capital the
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Deputy Minister for Finance found declin-
ing level of service;

(b) if s0, the details thereof; and

(c) the action taken by Government
against th> « ~in+ officials and to bring
about efficiency in the functioning of
banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
Deputy Finance Minister had paid surprise
visits to some bmanches of the nationalised
banks in Bombay and Delhi to have a
first-hand feel of the atmosphere there and
the quality of customer service. His jm-
pression was not one of entire satisfaction.
In some cases be noticed that members of
staff were late in coming to office or were
unauthorisedly absent. The quality of
customer service, in some of the branches
visited also needed to be improved.

(¢) Government have issued instructions
to the public sector banks that their chief
executives and  other senior executive
should pay surprise visits cccasionally with
a view to toning up the general working
of the branches and improving the custo-
mer service. They have also been instructed
that periodical checks on attendance, punc-
tuality and performance of the work of
the employees should be assigned to the
execntives and other officers as part of
th2ir normal routine and all officers af
various levels should be held responsible
for ensuring such periodical inspections.
This has been again forcefully reiterated in
the meeting of Chief Fxecutives held on
the 6th Tuly. 1982, The Chief Fxecutives
have been told in no uncertain terms that
the erring emplovees have to be dealt
with very qtrictly in accordance with the
provisions of the rules governing their

service,

Supply of Defective Electrical Plugs o
Foreign Countries

403, SHRT RAM VILAS PASWAN:
Will the Minister of COMMERCE be

pleased to «tate:

(a) whether Government are aware of
UK. Governments warning to the con-
sumers throughout Brituin not to use the
electrical plugs exported by some Indian
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firms as these had constructional defects
which could cause electrocution; and

(b) if so, what steps have been taken
by Government to identify the exporters of
these defective electrical plugs and to take
siutable action against them besides ensur-
ing that such dangerous lapses which
bring discredit to the country do mot recur
in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRUP. A,
SANGMA): (a) and (b). The Govern-
ment of U.K. have not issued any warning
to consumers not to use electircal plugs
exported from India .However, preliminary
laboratory tests conducted in the U.K. on
certain plugs exported by an Indian expor-
ter have raised certain donbts whether thess
plugs meet fully the British standards in
all respects. This test report has been sent
recently for re-verification to another labo-
ratory. The Indian firm, in the present case,
are established exporiers of electrical ac-
cessories for a number of years and no
complaints from overseas buyers have pre-
viously come to the notice of Government.

Joint Venture in China for Mopeds and
Scooters with Indian Capital and
know-how

404. SHRI BHIKU RAM JAIN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the
Chinese have shown interest in setting up
a joint venture in China for the manufac-
ture of mopeds and scooters with Indian
Capital and know-how;

(b) whether any da=tai's have been work-
ed out in this regard; and

(c) if so, the mnames participating
Indian companies and other details?

THE DEPUTY MINISITER IN THE
MINISTRY OF COMMERCE (SHRi P. A.
SANGMA)- (a) to (c). A ttree member
delegation from India-China Chamber of
Commerce and Industry visited China from
24th May to 2nd June, 1982. One of the
members of the delegation proposed a joint
venture for manufacture of mopeds/scoo-
ters and €hina for which complete techmo-
logy parts, engineers and technicians may
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be supplied by India, and China may pro-
vide land, manpower and other facilites.

The Chinese delegation invited the In-
dian team to formulate and submit a de-
tailed project for their consideration.

No proposal has teen so far received for
approval in the Department of Commerce
to enter into such a joint venture.

Abolition of Octroi

405. SHRI A. T. PATIL: Will the Minis-
ter of FINANCE be pleased to state:

(a) the progress of deliberations over,
and negotiations with States for abolition of
“Octroi”;

(b) when are Government likely to take
a decision; and

(¢) whether as an interim or experimen-
tal step, it is proposed to abolish “Octroi”
in Bombay and other major cities, if so,
when ang if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (¢). The
question of abolition of Octroi was consi-
dered in the conference of the Chief Minis-
ters on the 16th and 17th September, 1980.
The Union Finance Minister’'s suggestion
that octroi should be abolished in phases
and, as a first step, it should be given up
in respect of places having a population of
less than two lakhs was, by and large, fav-
ourably received by the Chief Ministers,
Following State Governments have intima-
ted the action taken by them regarding
phased abolition of octroi.

(a) The Government of Himachal Pra-
desh has decided to abolish octroi in the
State from Ist April, 1982,

(b) The Government of Gujarat has ac-
cepted in principle abolition of octroi and
introduction of Entry Tax in its place. That
Government has since intimated that the
various aspects of the proposed Entry Tax
legislation are being considered by the
State Government in the light of the expe-
rience gained from implementation of the
Entry Tax Acts in Karnataka and Madhya
Pradesh. The legislation is proposed to be
finalised after discussions, with the repre-
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sentatives of trade, commerce, industry and
local bodies,

(¢) The Government of Maharashtra has
decided to abolish octroi but the decision
bhas not been implemented owing to diffi-
culty of raising alternative resources, The
State Government has constituted a Com-
mittee of Experts to review the existing tax-
ation structure—both State and local—with
a view to suggesting changes therein for
mobilising additional resources. The Com-
mittee js expected to make specific recom-
mendations for raising resources for replace-
ment of octroi. The Committees report is
awaited by the State Government. No in-
terim or experimental step is proposed to
be taken.

(d) The Government of Punjab has cons-
tituted a High Power Committee to study
the matter of abolition of octroi in the
State and to find out the ways and means
for its relacement.

(e) The Government of Haryana has
not taken any view on the abolition of oct-
roi. It is however considering the question
of abolition of octroi on a selective basis on
certain items.

(f) The Governments of Orissa, Rajas-
than and Uttar Pradesh are examining the
matter regarding abolition of octroi.

(g) The Government of Manipur has
stated that, in view of the constraint of
resources, it 18 not possible to abolish octroi
unless the Central Government gives ade-
quate compensation,

(h) The Government of West Bengal has
stated that octroi in the State is confined
only to the Calcutta Metropolitan area. It
has further stated that the State Govern-
ment is unable to abolis octroi unless alter-
native sources of income, which will fully
compensate to the loss with assured buo-
yancy, can be suggested because the State
Government’s own resources — raising-po-
wers do not present any scope for such
an alternative. Calcutta, however, does not
fall in the first phase which envisages abo-
lition of octroi in respect of places having
a population of less than two lakhs.
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(1) The Government of Jammu and
Kashmir jis holding consultations with its
local bodies on the abolition of octroi.

(2) There is no octroi in other States.

(3) In the Union Territories, Octroi is
levied in Goa, Daman and Diu and Pondi-
cherry. In Delhi, Terminal tax on goods
carried by railways and roads is levied. The
question of abelition of octroi in Goa,
Daman and Diu and Pondicherry is being
examined by these Union Territory Admi-
nistrations. Delhi does not fall in the first
phase which envisages abolition of octroi in
respect of places having a population of less
than two lakhs., The above reply is based
on the material furnished by the State Gov-
ernments so far.

China refusing to pay for tobacco purchased
from India

406. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMRCE be plea-

sed to state :

(a) whether it is a fact that China is re-
fusing to pay the amount for the tobacco
purchased from our country unless it checks
it in their country;

(b) whether our Government have in-
sisted that Government of China have to
pay the amount for the tobacco purchased
after checking it in our country itself; and

(c) whether our Government have also
insisted on China to open L.C. for the
tobacco purchase in our country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P A.
SANGMA): (a) to (¢). There were rep-
sentations  recently from exporters of
tobacco to China for permitting exports
under documents against payment terms as
against the normal pattern of exports again-
st letter of credit for 100 per cent value of
tobacco and production of Agmark certifi-
cate before shipment. It was agreed to al-
low relaxation of the letter of credit con-
dition and to allow exports on documents
against payment terms subject to the parties
giving un-equivocal undertaking to realise
the proceeds from the foreign buyer within

60 days from the date of shipment.
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Survey of Malaysian market by Indian
institute of foreign trade

408. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of COMMERCE
be pleased to state:

(a) whether the Indian Institute of For-
eign Trade recently made a study of Malay-
sian market and urged strong action against
Indian exporters who sent out poor quality
items; and

(b) if so, the reaction of Government to
the above recommendations?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A
SANGMA): (a) and (b). A study of
Malaysian markets with particular reference
to furnishings and made-ups, electric fans,
sport goods and sewing machines was
undertaken by the participatnts of the Post
Graduate Diploma in International Trade of .
the Indian Institute of Foreign Trade as
part of their academic curriculum in 1980-
81. The purpose was lo cxpose them 1O
the rigours of overseas market environment =
and to train them in undertaking
market surveys abroad. The report was dra-
fled by them as an academic exercise, The
report has referred to the commercial im-
portance of sending quality goods for Ma-
laysian markets o improve the share of
Indian products.

Tea industry in South

409. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that tea industry
in the South has expressed apprehensions
about achieving tea targets laid down in the
Sixth Plan;

(b) if so, the basis for these apprehen-
sions; and

(¢) whether plantations are increasingly
becoming uneconomic?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1 P.
A. SANGMA): (a) to (c). The Tea
Board of India has received representations
from various associations and organizations
regarding problems faced by the tea indus-
try in South India, particularly, in Kerala.
It has been emphasised in the representa-
lion received from UPASI that there has
been cumulative increase in the cost of
production on account of steep increase in
labour wages as well increases in costs of
major inputs.

The Production of Tea in South India
has been adversely affected in recent years
due to a number of factors, the chief fac-
tor being weather,

~ m”
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Illléni salaries of public sector execufives

410, SHRIMATI KISHORI SINHA:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Burcau of Public Enter-
prises has been asked to draw up a pro-
gramme to raise salaries of public sector
enior executives as reported in the ‘Econo-
“miic Times of June 10, 1982; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWA]
SINGH SISODIA): (a) and (b). Since the
salary structure for the senior executives of
Public Enterprises was evolved by the Gov-
ernment some time in 1965, Government
is examining whether any salary revision
could be considered as warranted.

Sale of Cotton Mills in Bombay

““411. SHRIMATI KISHORI  SINHA:
Will the Minister of COMMERCE be pleas-
ed to state:

(a) whether severn! cotton mills in Bom-
bay have gone on sale due to the textile
workers strike; and

(b) if so, what are the proposals of Gov-
ernment to rescuc these mills as also to eng
the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA): (a) Government have no
authentic information to the effect that
several Cotton mills in Bombay have been
sold on account of the Textile workers
slrikc_

(b) While the question of rescuing mills,
at this stage does not arise, Government
have never been unsympathetic to the legi-
timate demands of the textile mill workers.
Both the Union and State Governments
appecaled to the woirkers to resume work
while assuring them that all their legitimate
grievances would be looked into quickly by
all appropriate Committee to be constituted
in this behalf and their recommendatiors
implemented expeditiously wichin a stipula-
ted time-frame. This appeal has been made

repeatedly by Government o the wfarkm in
full realisation of the hardships which they
have been going (hrough.

Decision of NTC to effect changes in its
product-mix to reduce glut of colton textile

412. SHRIMATI KISHORL SINHA:
Will the Minister of COMMERCE be plea-
sed 1o state:

(a) whether the National Textile Corpo-
ration has decided to effect changes in ils
product-mix to reduce the glut of cotton
textiles produced by it; and

(b) if so, the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA): (a) and (b). NTC considers
changes in the product-mix from time to
time depending on the market conditions
and technical feasibility. During the last
one year NTC has been giving attention to
increasing the production of blended fabrics
and cloth required by Government Depart-
ments.

Free Trade Zones

413, DR. VASANT KUMAR PANDIT:
Will the Minister of COMMERCE  be

pleased to stale:

(a) whether Government have finalised
their proposal to establish a ‘Free Trade
Zone' in or near Delhi;

(b) if so, the exact location of the Free
Trade Zone and the considerations for it;

(c) what are the special facilities being
offered to this FTZ and the items reserved
for export and concessions given to make

it a viable proposal;

(d) whether the working of the existing
FTZ at Santa Cruz (Bombay) and Kandla
(Gujarat) has not shown encouraging re-
sults in export performances due to limita-
tions of infra-structural set-up; and

(e) if so, what special steps taken 10
avert smuggling from border States into
this FTZ and the identification of export
promotion units?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c) and (e).
The Government has set up a Task Force
under the Chairmanship of Shri P. L. Tan-
don, President NCAER. The Task Force
will examine inter-alia the question whe-
ther new free trade zones be set up in
the country or not. The final Report of
the Task Force is still awaited.

(d) During the initial years of the es-
tablishment of these zones, the progress
was rather slow. However, during the last
few years, these zones have shown en-
couraging export performances as may be
seen from the following table;

KANDLLA
Lxports
Year (Rs. in
lakhs)
1979-8(1 . . . . 940
1980-81 ’ : p : 2551
1981-82 : ‘ ‘ : 7004
SEEPZ B
Export
Year (Rs. in
lakhs)
1979-80 . . . . 1114
1980-81 i : . . 1885
1981-82 . : i . 2962

et

The infrastructural facilities are cons-
tantly being improved at these places by
providing better telecommunication servi
ces, land, water, power etc. to the entrep-
reneurs, Containerised vessels have also
started calling regularly at Kandla Port to
lift the export cargo for USSR,
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Income Tax Evasion

414. DR, VASANT KUMAR PANDIT:
Will the Minister of FINANCE be pleased

to state:

(a) the estimated amount of evasion of
Income-Tax in the country during each
of the last five years;

(b) the number of L T. Departmental
searches and raids to unearth unaccounted
assets and the actual recoveries thereof
during 1980-81 and 1981-82; and

(¢) the estimated arrears of 1.T. for the
years ending March 1981 and ending
March 1982 and how much of the above
was under the categories;

(i) demands not enforceable; and

(ii) demands under legal disputes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAI SINGH SISODIA): (a) No precise
estimate of unaccounted income for the
vear 1981-82 or any previous year is avail-

able.

(b) During the year 1980-81 the In-
come-tax Department carried out 3,746

searches and seized prima-facie unaccount-
ed assets of th value of Rs. 19.26 crores

approxamately and during the year 1981-
82 carried out 4,282 searches and seized
prima-facie unaccounted assets of the value
of Rs. 30.66 crores approximately.

(c) The total demands outstanding
demands not fallen due and demands stay-
ed/kept in abeyance in the years 1980-81
and 1981-82 are as under:—

1980-81 1981-82
(As on (As on
31-3-81) 30-9-81)

(Rs. in crores)

Total demand

outstanding 1112-89 117924
Amcunt not fallen

due . : ; 25000 16464
Amount stayed/

kept in abeyarce . 199 €2 29766
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Hospital Complex in Canfonment at
Dhaula Kuan, New Delhi

415. DR. VASANT KUMAR
PANDIT: Will the Minister of DEFENCE
be pleased o state:

(a) whether the Army authorities had
planned a new hospital complex in the
Cantonment on a plot of 104 acres in
their possession since 1978 at Dhaula
Kuan in New Delhi;

(b) what wag the original estimated
cos; of thig hospita] project and the de-
tails thereof;

(¢) whether the above plot wag under
category A-1, Army Control giving wide
power for eviction;

(d) what negotiations, efforts and re-
habilitations plans were made  with the
hutment dwellers during the lasy 56 years
and the resulty thereof;

(e) what is the estimgted cost of the
hospital project as in 1982; and

(f) who is responsible for this episode?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEOQO):; (a) Yes, Sir. There is
a proposal 1o construct an Army Hospital
on Jand measuring 114 acres.

(b) Rs, 24.14 crores as per 1977 esti-
mates.,

(¢) Yes, Sir, The plot is under cate-
gory A-1.

(d) The question of evicting the hut-
ment dwellers and resettling them else-
where iy under active consideration of
Government in consultation with Delhi
Development Authority.

(e) The cost of the project is under
revision,

(f) Having regard to the human as-

pect of the problem, no hasty decision
could be taken. It is, however, hoped
to arrive at a decision very shortly.

A l. Boeing 707 Crashed at Bombay
Airport

416. SHRI R. L. BHATIA: Will the

Minister of TOURISM AND CIVIL
AVIATION be pleased to gtate:

(a) whether an Air India Boeing-707
{lying in. from Singapore via Madras
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crashed on landing at Bombay airport in
a pre-dawn mishap on the 22nd June,
1982,

(b) if so, the loss of human life and
property caused as a result of this crash;

(c) whether any enquiry has been held
in this air-crash, if so, the outcome; and

(d) the lessons learnt to avoid such mis-
haps occurring in future and whether any

human failure element was involved in it;
and if so, what?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) 17 persons, including one Flight
Purser and one Air Hostess died in the
accident. Ouy of 94 survivors, 21 were
injured ang were admitted in hospitals.
The  aircraft was  destroyed. Minor
damage to runway light. VASI and per-
meter wall at airport resulted due to
crash,

(¢c) The accident is under investiga-
tion by a Court of Inquiry headed by
Shri Justice P. B. Sawant, Judge, High
Court, Bombay, constituted under Rule
75 of the Aircraft Rules, 1937.

(d) Appropriation action ag necessary
will be tuken on receipt of the report of
the Court of Inquiry.
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Expansion of Trivandrum Airport

418. PROF, P. J. KURIEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state:

(a) the details of the expansion work
of the Trivandrum airport and the estimat-
ed cost and the amount so far spent; and

(b) the period by which the total work
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b). The details of
works completed, in progress and proposed
to be taken up during the Sixth Plan
(1980—85) are indicated in the list attach-
ed. All projects at present planned are
likely to be completed in the current plan

is expected to be completed? period.
Statem~nt
Major works recently completed Estimated
cost
(Rs. in lakhs)
1. Extension of runway to 8500’ and strengthening to LCN 40 . 99.56
2. Construction of link taxiway 14.27
3. Construction of operational wall (Phase II) 2.41
4. Extension of International wing 1.92
5. Extension and modification of demestic terminal building . . 43.47
6. Instrument Landing System (ILS) 10.00
7. Distance Measuring Equipment (DME) 10.00
8. Construction of Fire Station 5.11
9. Provision of 4 Nos. Crash Fire Tender 38.00
10. Provision of Dry Chemical Tender 1 No. 1.00
11. Construction of approach road 1.93
12. Provision of Metal Detector 0.32
Major works in progress Expenditure
upto 3/82
13. Construction of Control tower and Technical block 60.94 38.72
14. Extension and strengthening of runway (10,000’) and associatcd
pavements to LCN-60 . . . . 168. 52 171.60
15. Construction of New International block 213.61 45.55
(being
revised)
16. Construction of residential quarters . 15.90 13.00
17. Augmentation/Replacement of HF and VHF air ground commu-
nications equipment . . . . . . 65.00
18. Conversion of medium intensity runway lights into high intensity 6.20 2.61
19. Extension of fire station 10.32 1.59
20. Provision of 3-Bar VASI 2-sets 8.30 3.90

R . : — P a— ——
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Major works Planned

Estimated Expenditur®
cost upto g/82
(Rs. in lakhs)

21. Approach Lighting system (precision and simple approach) ? 67.00 2.85
22. X-Ray Baggage Inspection Equipment 2 sets 28.00 11.00
23. Provision of Conveyor Belt 1.99
24. Construction of boundiry wall 5 g5
25. Acquisition of land for approach light 20.00
26. Construction of Community Centre 2.00
27. Provision of visitor's gallery 2.00
28. Construction of barracks [or security staff 2.00
29. Construction of rcsidential quarters 6.00
go. Construction of M.T. garages 5.00
q1. Construction of scmi-permancnt structures for customs . . 2.00
g2. Mechanical sweepers 5.00

Alleged harassment by customs officials at
Trivandrum Airport

419. PROF. P. J. KURIEN: Will the
Minister of FINANCE be pleased 1o
state:

(a) whether Govennment are aware that
the passengers coming from Gulf coun-
tries to the Trivandrum Airport are too
much harassed by Cusioms officials; and

(b) if so, what steps Government pro-
pose to take to avoid thi.!

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) and (b). Some
complaints have been received from time
to time, about the difficulties that are ex-
perienced by passengers coming not only
from Gulf countires and cleared at Trivan-
drum airport but also others. These are
looked into for appropriate action. Asa
result and even otherwiss, several correc-
tive measures have been taken guch asthe
introduction of ‘Green Channel’ system of
clearance, abolition of the system of fines
and penalies in respect of passengers bag-
gage and introduction instead of  slab
rates of duty, better and higher level super-
vision etc. These measures have resulted in

the passengers’ clearance being facilitated
considerably.

Relaxation in credit policy and makiog
funds available to industry and trade

420. SHRT R. P. GAEKWAD: Will the
Minister of FINANCE be pleased to state:

(a) whether Government are aware that
textile, sugar, tractor and most other in-
dutsries are faced with acute problem of
working capital to carry on day-to-day
operations in the face of rising prices of
raw materials and wages;

(b) whether Government are also aware
that the crisis on industrial and commercial
fronts due to acute shortage of working
capital is depcnding; and

(¢) if so, do Government propose to re-
view and refax the credit policy and make
available requisite funds to the industry
and trade so as to keep wheels of produc
tion continuously moving?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
In the context of the need to curb infla-
tionary pressures in the economy, Reserve
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Bank of India had to take several mea-
sures to contain the volunie of credit ex-
pansion to reduce the liquidity in the
economy. The institution-wisc and sector-
wise impact of these measures is being
continuously assessed by the Reserve Bank
of India with a view to securing better
credit planning and ensuring continued flow
of credit particularly to smaller borrowers
in the priority sector and the beneficiaries
under the 20 Point Programme. It is also
expected that the larger borrowers should
reduce their reliance on the banking System
by bringing in larger funds from own or
long-term sources. In this context, some
sectors of the industries including textile,
sugar and tractor industries, kavce been re-
presenting both to the Government and
the Reserve  Bank of India  regarding
requirements of additional working capi-
ta] funds for such industries and addi-
tional terms logns to purchasers of trac-
tors and trucks. As a resuly of the re-
views undertaken by the Reserve Bank
of 1India, it has announced the follow-
ing modificationy in its credit policy 1o
enable the banks to overcome  their
liquidity problem:—

(i) The Cash Reserve Ratio was re-
duced with effect from 0-4-82 from 7.75
per cent to 7.25 per cent and has been
further reduced to 7 per  cent  from
11-6-82.

(ii) The Cash Rescive Ratio in res-
pect of deposits under non-resident (ex-
ternal) rupee account has been reduced
with effect from 9-4-82 from 7.75 per
cent to 3 per cent.

(iii) The refinance eniitlement in res-
pect of credit for food procurement has
been increased to 50 per cent of the
excess over the level «f Rs. 2200 crores
and 100 per cent over the level of Rs.
2600 crores.

To meet the credit requirements of sea-
sonal industries and vital sectors of the
economy like sugar, 1iractors elc., many
special measures like release of  discre-
tionary refinance by Resarve Bank of India,
interim finance by Agricultural Refinance
and Development Corpaiation, expeditious
disposal of credit propousals etc., were
taken. Reduction in margin has been per-
mitted.
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These relaxations in the credit policy
will make available more liquidity with the
banks and emable them to bhetier meet the
genuine requirements for productive pur-
poses of industries as well as for the im-
plementation of the 20 Poiat Programme
including (he Integrated Rural Develop-
ment Programme.

Setting up of Gold refineries

421. SHRI R. P GAEKWAD: Will the
Minister of FINANCE he pleaked to state:

(a) whether Government propose to set
up gold refineries t¢ “e run and managed
by Government at some important centres
1 the country including one at Ahmeda-
bad;

(h) if so. which are those centres and
the progress so far made in the direction of
establishment of a gold refinery 4t Ahme-
dabad?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWA]
SINGH SISODIA): (a) Yes, Sir.

(h) 1t is proposed to set up gold re-
fineries (to be run by the Government)
at the following centres in the country:—

1. Nagpur.
Madnras.
. Hyderabad.

[ 8]

3

4. Varanasi.
5. Delhi.

6, Amritsar,
7. Ahmedabad.

8. Cochin,

The details regarding opening of a gold

refinery at Ahmedabad are still  under
examination.
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qEs At AT famma war (6
gD qAETE  WWAT) ¢ (F) FETA
TERIIETs (49T 8a &1 UF  Head-
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¥ WEE ARl 2

(@) zfeuw uax @iz &1 7wad
9T wEReER & fad uaEn ®ar
G F47 1 02 TiAAT 731 g |
TFIE-TRHITATE U §2T @42 7 740
TARER Fi GCATHA @mrta sAdl
i wa®  fF oz T3 aAwmER
fog g0t | 35 TAMET FFaL odT
TEHSETE & dr™ Flamma &0 R/
A1 fasw amias 2T & 797 MATEI
¥ @y wyvw fady  uw wHT 6%
faammam (278 iFi a@) faama
& Hifaca F1 fgg w3 a7t | 73153
AT FERIFIT & DA TH ST A5q
737 faats & wega fewt ®OUF
TG aTein  &al o4l &1 araErey
FAT TR WM G ATGENS d7 BRI
F qaTw €T & QU AT & |

(T) 1982-83 1 wiaaTeIS

GRA-FROT H Fexiacia-faesdt 7

G FET 737 WAT A A A
TiSad ¢ |

(9) 74t saisr famtes e
A FT & g9 Lisa7  TATHTES
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FATA W ad 9, Sgr wafam @,
qufey AT g9 FI X7 WUEH
TN A I3BF g qiRATas TrF@dr
g% arma & gfez § <@y g fadd
T T4 HIT 9T FAT B@g AT
Ti@ed 21 SIA o9l TR Har ®
s sgagEar a1 ;Witwew fag
gl 9 & a7=rq ar A= @A S
qFar g |

fage & wwr vifodl & weE § =W
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fer o= & far g & foog oda-
Fd A1 H1 fSF T4 qR-fAge F1 S
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(@) T 1981-82 #F IR
fage # &9 o9 9% aF1 #1 g
T 75 & A1 =7 fasie aw & SRE
e TamET 9% 7€ wrETd @Y I
T

(7) fagre & fafaw a9l § o
O & fad 79 v F1@ HrEed a9l
# faveq & fa7 s amaer M K @ 7

faw Aamwg § 9w @& (ot SAET
gwrt): (F)9am foa 8% g
ST AT &1, STHTHT & HqaTq & FAUH)
% dfaa< & q49 § F15 fafuse qR-
it fagaia smi 7 g g § fmg
e & 37 7 g iR wad-wed
TETHT § 60 FFATT T ST AT
#1 gfafea F21, 77 37 3T &1 O
FIA & ATET TET AAT GZ-TF FT AFA
1 F21 AT & | Ferearw, g da &, Far
fesma #1 91eT % a1E, 30 57, 1982
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F AT § g§ @ qTHEErEn
affer &Y 3% &, a0 ¥ Fgr W F I
¥ gt @7 #} fade w1 9 6=
qfgem & #/IT HeA™ qaT fAsa
AT wgg ¥ AU W ®1 agw &
. frnfaa somm &% fag f5 99+ %0
ST HAl § qig g |

(@) ad, 1981-82 & &M,
- faeR H4w & 429 wraETd @l | GF
AT, AT, 1982 & Ha &1 feafqa &
FETR, T § 605 I FATF @i
T a6l & qrg iasfaar Tw@T Fv
ATHT WX TAAT & qag ¥ a7 Iy
AT QAT A AT A TG F qea
qT @ & AMTA0 | 1982—85 & AQ
TrET-faeae FEFA & i wfaw &9
fagm ST §

(7) Twm & = glawni w1
wpfa #1 giaasms a9 & IEW
¥ aF1 FN, WET FAERI A G
faasrdm wiFaar fafgg & 1 aa8
& Y foaq fF 60 & 80 wiawa x&w
frorg mmET @R X @ Y S ' )
TUF FATAT aFi &I gg gHAEad 7
FT qeTg 9 & T {F oF 91" Wy A
FATEAAT a1l WX 2 AT T4 § FAqTw
F FO TATET ® AT FAT: 30
faa #ix 8 9 & Tl & Wia< fAuer
fear s

Setting up of new units of ordpance
factories in Bihar

425. SHRI KUNWAR RAM: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government propose to set
up new units of ordnance factories in Bihar
keeping in view the availability of raw
materials, cheap labour and mean8 of trans-
portation there; and

(b) If so, the names of the places where

they are proposed to be set up and at what
cost?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). It is not:in
public interest to give this information -on
the flcor of the House.

fagre ¥ frafa fog o gawcar WK
geafen ®Y aeq(d

426. st FIT TW : FT qTIOTRY
Hal ag T ®I FAT HT (F ¢

(%) fagme & gascaT 7% g&afaey
#t fFaT awge FaTE Sy & T
ot foam smar 8

(@) =A% & fwaar a=gal &7
e o #fas sev &1 9@
g, O

(7) @ f@ ¥ Faw S
T@E 7

Frforem Harea | 9T "Gt (& qtoTo
wAt) : (F) Fata aes afae e
AT I FHad g ra & = fF Ta-
I | AT fagrR § ae g aur
geatier awgE & faatg & vy ¥
ST ST FEAT 9T Agl 3 |

(@) fage & aww sma 9Tl
FAHTAT  TEGHL F F[EE St
fot fafaawerarg 98 (g @
I Ex o s qur SAeRT
YA WIEAT dfgd #we@sdd qae a&d |
THT I gEAfoed  aEgHEl & AHA §
fagR & F1g S aret weEAy @
e, g & edt wmw, faw G
FT AEGY, TATEAT T awgE TIT M-
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(7) g SomEl # fraiw
o et @ fawfaa #00 & fog
W a@ ¥ faiia agran |
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fagre s wowTe g o frata sameR
afeteT Fratfam &t o1 @ &1 T
H 56 Fe9 wfweror 3wg o i
ffr g 2 1| Tmw wiafas aw=faa
frata aeda afesl & arerm & saei)
A F 9T A, o qgesemaE g
SIS %1 791 Far-fakar a3
9% I907 AT fF oI E

Shifting of coast guard headquarters to
Madras

427. SHRI ERA ANBARASU: Will the
Minister of DEFENCE be pleased to state:

(a) whether a decision has been taken
to shift Coast Guard Headquarters to
Madras:

(b)_ if so, what action has been taken
so far to shift it;

(¢) if not,
(d) when it is likely to be shifted?

the reasons thereof; and

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) No decision
regarding the location of the Coast Guard
Headquarters has so far been taken.

(b) to (d). Do not arise.

Name of RRB
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. Mithila Kshtriya Gramin Bank, Darbhanga
(as on March 82) . .
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Deposits Mobilised and Credit Advanced
by Branches of Mithila and Madhubani
Kshetriya Rural Banks

428 SHRI BHOGENDRA JHA: Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 9262 on 23rd April, 1982
regarding deposits secured, credits advanc-
ed and collection made by Rural Banks in
Bihar and state:

(a) what is latest position with regard
to the deposits mobilised. credit advanced
and recoveries made by the branches of
the Mithila and Madhubani Kshetriya
Rural Banks:

(h) what is the branch-wise number of
cottage industries or animal husbandry
farms assisted by them:

(¢) whether there two banks have been
receiving subsidy from Government in
time: and

(d) if so. details thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
latest available position relating to depo-
sits, advances and overdues for Mithila
Kshetriya Gramin Bank and Madhubani
Kshetriva Gramin Bank is given below:—

(Amount in Rs. lakhs)

. Madhubani Kshetriya Gramin Bank, Madhubani

(as on Dec. '81)

No. of Deposits TLoans & Owver-
branches advances dues
outstan-
ding
59 104.57 117.70 6.35
63 215.25 385.83 22.%70

——

(b) The reporting system does not vield
data on number of units of cottage indus-
tries or animal husbandry farms assisted
by such banks. However, the total ad-
vances granted to rural artisans village
and cottage industries by Mithila Kshetriya

Gramin Bank amounted to Rs. 32.55 lakhs
as on 31-31982. The
figures in respect of Madhubani Kshetriya
Gramin Bank was Rs, 34.09 lakhs as at
the end of December, 1981,

corresponding
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(c) and (d) The reference is presum-
ably to the subsidy given Lo the benefi-
ciaries of the Integrated Rural Develop:
ment Programme. Such subsidies are
administered by the  State Government
Agencies and not by the bank themselves.

Cash assisance review conmmittee

429, SHR1 ASHFAQ HUSSAIN: Wil
the Minister of COMMERCE be pleased
to state:

(a) whether there is a Cash Assistance
Review committee and if so, its members;

(b) what are the functioms of the CARC
and whether these functions include prior

consultation regarding the withdrawal of
CCS;

(¢) whether the CARC was consulted
before the withdrawal of CCS on certain
categories of garments during the period
June 1978 March, 1979;

(d) if not the reasons for referring in
October, 1980 and then in April, 1982 this
matter to the CARC; and

(e) reasons for delay of about 1-1/2
vears in again referring the same matter to
the CARC without acting on the advice
of the earlier CARC on this subject?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP. A.
SANGMA): ta) and (b) Yes, Sir. Rele-
vant Government resolutions on the consti-
tution & functioning of the CARC are laid
on the Table of the House (Placed in
Library. See No. LT-4172/82)

(¢) Yes, Sir. The withdrawal was for
the period January 1979 to March 1979.

(d) Does not arise.

(e) The matter was referred to the CARC
at the appropriate time,

Organisation to Coordinate Hotel
Development in India

430. SHRI ASHFAQ HUSSAIN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) is there any authority or organisa-
tion at the Centre to coordinate Hotel
Development in India;
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(b) if so, the details of the activities of
this organisation or guthorities;

(c) is it compulsory for a notel 1o be
registered with any aufhority or organisa-
tion at the Centre;

(d) is there any scheme for providing
Janata type dormetories or halls in im-
portant citues of Indig for the public who
are not in position to pay mdre than five
rupee per bed;

(¢) is there any scheme to provide
Dharamshala or sarai type accommodation
to poor people; and

(f) if so, details of t'ne scheme?

THE MINISTER OF STATE IN THE
MINISTRY O TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED AILAM
KHAN): (a) and (b) The Central Depart-
ment of Tourism ensures planned develop-
ment ol hotel accommodation in the coun-
try from the Tourism Promotion angle.
Ihe Dcepartment approves hotel projects
as also functioning hotels and classifies
such hotels according to the star-category
system,

(¢) Hotel desirous of availing benefits
under the various incentive schemes seek
approval of the Central Department of
Tourism. This is accorded to hotels either
at the project stage or at the functioning
stage in accordance with the criteria laid
down.,

(d) The Tndia Tourism Development
Corporation is  constructing an  Ashok
Yatri Niwas (Janata Hotel) at New Delhi
consisting of 527 rooms, The project is
nearing completion and is expected to be
commissioned shortly. This is a pilot pro-
ject. The construction of similar Yatri
Niwases at other tourist centres will be
considered only after the operational re-
sults over 2-3 vyears of the Ashok Yatri
Niwas at New Delhi have been evaluated.

(¢) and (d) The Bharatiya Yatri Avas
Vikas Samiti has been set up by the Cen-
tral Department of Tourism uader the
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Societies Registration Act of 1860 with the
objective of providing accommodation
facilities for the large numbe rof pilgrims
particularly those belonging to the weaker
sections of society, a major pilgrim/tourist
centres in the country. Suca accommoda-
tion wonld be in the form of new dharam-
shalas/Sarais/musafirkhanas or expansion/
improvement of existing such establish-
ments. The Central Department  of
Tourism has given a grant-in-aid amount-
ing to Rs. 10 lakhs towards the construc-
tion of 2 dharamshalas (Yatrikas), one
eacn at Chitrakoot and Vrindavan for
which land has been obtained. Land has
also bcen acquired at Nainadevi for the
construction of a Yatrika. The Samiti
has also under consideration proposals for
the construction of Yatrikas at Puri,
Dwarka. Thanjavur, Guruvayoor, Buxar
etc. subject to the availability of land and
funds through grants and donations.

I.T. Raids and Recovery of Black Money

431. SHRI BALASAHEB VIKHE PA-
TIL. Will the Minister of FINANCE be

pleased to state:

(a) whether the raids have revealed any
particular sector where accumulation of
unaccounted money has been increasing;
and

(b) whether smuggling continues to be a
very important factor in the growth of such
money and whether stcps taken to identify
the areas and also the fresh steps taken to
curtail the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) The Income-tax
raids have not revealed any particular sec-
tor where accumulation of unaccounted
money has been increasing.

(b) Yes Sir, smuggling is one of the fac
tors in the growth of unaccounted money.
Several measures have been taken by Gov-
ernment to combat smuggling particularly
in the vulnerable areas and with reference
to items semnsitive to smuggling,
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List of Tourism Schemes

432. SHRI BHEEKHABHAI: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whcther the Department of Tourism
has got different schemes as International,
National, Regional and domestic;

(b) if so, will 'nc lay on the Tablc of the
House a list of type of schemes reccived
up-to-date;

(c) the reasons why certain States have
been neglected in the matter of non-
approval of schemes;

(d) whether Government have any sche-
es formulated for Dev Somnath, Baneshwar,
historically old fort of Galekoh; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSEED ALAM
KHAN): (a) No, Sir. However, the priori-
ty given to the implementation of tourist
schemes depends upon the popularity of the
centres with inter-national and domestic
tourists, their potential to attract such
tourists, availability of resources and feasi-
bility studies.

(b) The developmental schemes are
taken up ecither in the Central Sector or the
State sector and ag such no schemes are
received in the Central Department of
Tourism  for implementation. The
schemeg formulated by the Department
for implementation relate to the provi-
sion of accommodation, transport, re-
creational facilities, cultura] entertain-
ment, way-side amenites; development of
places of cultural and archaeolo-
gical importance, of scenic beauty, of wild
life parks ‘and game sanctuaries, etc.

(c) The schemes are taken up not on
State-wise basis, but on the basis of the

Centres being of international and national
importance, and the availablity of funds

necessitating inter-se priorities.

(d) No, Sir.

(e) Does not arise,
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Unclaimeg Jewellery in Lakshmi Commer-
cial Bank Limited

433. SHRI BHEEKHABHAL  Will the
Mimster of FINANCE be pleased to state:

(a) the reasons for mot formulating a
policy to regulate control the unclaimed
jewellery found in the premises of non-
nationalised banks specially the Lakshmi
Commercial Bank Limited; and

(b) the value of unclaimed jewellery
lying in the Lakagami Commercial Bank
and the date from when it was recorded
on the bank inventory record?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) and
(b) The information is being collected
and to the extent it is available will be laid
on the Table of the House.

Loss to Nationmal Textile Corporation

434. DR. A. U. AZMI: Will the Minis-
ter of FINANCE be pleased to state
whether it is a fact hat the National Tex-
tile Corporation suffered g loss of over
Rs. 49 crores during the first ninec months
of 1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH S'SODIA): National Textile Cor-
poration is a Holding company having
nine regicnal subsidiares. Presumably the
Question refers to the total loss suflered by
all the ten companies together. Based on
the provisional information recceived from
the compnnies, the total loss of these ten
companies for the first ninc months of
1981-82 ‘adds up to Rs. 49 crores.

Loss Suffered by Public Undertakings
During 1981

435. DR. A. U. AZMI: Will the Minis-
ter of FINANCE be pleased to lay a
statement on the Table of the House indi-
cating the losses suffered by public sector
enterprises during 1981 together with rea-
sons thereo®
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): The Ceatral
public  sector enterprises mostly follow
the Government financial year i.e. April
to March and as such their annual ac-
counts are written mostly for the year end-
ing on 31st March. The profits earned
and losses incurred by (he public enter-
prises for the year ending on 31lst March,
1981 have been reported in Volume I of
the Public Entcrprises Survey 1980-81 laid
on the Table of the House on 24th Febru-
ary, 1982, The reasons for losses wherever
public  enterprises incurred losses ‘are
varied from one enterprise to another.
They were broadly attributable to:—

(1) power shortage,
(ii) low productivity,
(ii1) low capacity utilisation,

(iv) poor industrial relations in some
enterprises, etc.

Bangalore bound passengers stormcd on
to a Madras bound Airbus at Santa Cruz

456, DR. A. U. AZMI: Will the Minis-
ter of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that a group of
irrate Bangalore-bound passengers stormed
on to a Madras bound ‘airbus at Santa
Cruz on the night of 14th May, 1982 be-
cause, of indcfinite delay of Bangalore
flight and laxity in security arrangements
prevailed at the airport where the passen-
gers could run on the tarmac;

(b) if so, what were the recasons for the
delay in the flight to Bangalore; and

(c) steps taken to maintain punctuality?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) Due to inondinate delay of
flight No. IC-107 bound for Bangalore
the passengers cleared by the security and
waiting in the Sterile Lounge were taken
out of the lounge and given refreshments.
At about 2000 hrs, the passengers became
restive and started making enquiries about
the departure of the flight. Not convinced



; 279 " Written Answers

with the reply, the passengers entered
IAC office and went on to tne apron
through the Baggage Section managed by
the IAC security. Some of the passengers
boarded the Madras flight. The securily
staff of the 1AC along with the Police
Security staff pursuaded the passengers to
vacate the plane. 1.A. fligat No. 1C—107
bound for Bangalore took off at 2350
hours i.e. after 8 hours off the scheduled
departure.

(b) Flight IC-107 (Bombay/Bangalore)
of 14th May, '82 was delayed ex-Bombay
due to rescheduling of aircraft, as one
aircraft while taking off for an earlier
flight to Karachi developed a technical
snag and landed back and had to be with-
drawn for inspection.

(¢c) All the delays are reviewed regular-
ly by Indian Airlines and remedial action
taken whenever possible,

Filling up of Vacancies Reserved for
SC/ST Persons in State Bank of Bikaner
and Jaipur

437. SHRT R. N. RAKESH: Will the
Minister of FINANCE be pleased to state:

(a) whether All India State Bank of
Bikaner and Jaipur Employees Federation
has represented to the management for
filling the carried forward and unfilled
vacancies reserved for Scheduled Castes
and Scheduled Tribes;

(b) if so. the details thereof;

(¢) whether it is a fact that management
is going to conduct a wrilten test very
shortly for promotion from clerical cadre
to officer grade 1, and

(d) if so, the number of candidates
called for the proposed written test to fill
all the reserved vacancies.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
The information is being collected and to

the extent available will be laid on the
Table of the House.
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Rise in Wholesale Price Index

438. SHRI MOHAMMAD  ASRAR
AHMAD: Will the Minister of FINANCE
be pleased to slate:

(a) whether the wholesale price index
has been moving upward in recent weeks;

(b) if so, the reasons for the same; and

(¢) 1teps being taken to arrest the rising
trend in price index?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) and (c)
The Wholesale Price Index hzs moved up-
ward in recent weeks mainly duc 1p sea-
sonal factors. However, despite seasonal
pressures in the recent weeks the annual
rate of inflation as on June 19, 1982 was
1.8 per cent compared with 12.6 per ceat
in tne corresponding week of last year.

The price situation is kept under con-
stant surveillance and necessary steps will
be taken in the light of emerging situation,

Shortage of Helicopters

439, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of DEFENCE
be pleased to stlate.

(a) whether there is shortage of heli-

copters in Indian Air Force; and

(b) what steps are contemplated to make
helicopters available to ILAF. at an early
date?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) No_ Sir,

(b) Does not arise.

fadre ok famer Swaerew fae

440. *t TEGAICMOT  sfeqr
FT FOSA  HAT g FATT AT FAT F4H
f®

(F) &1 79 "W T&EFR *
16 T 1981 & 99 § Iooi, HEA-
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12.00 hrs.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, with your
permission, I wish to draw your attention
to the fact that as far as the functioning
of the Public Undertakings Committee of
Parliament is concerned, they have been
examining the case relating to the Ministry
of Petroleum; they were going into the
cases of transactions of petroleum products
amounting to 175 Million Dollars. Sir,
it was told to the Public Undertakings
Committee that the file was missing. ...
(Iuterruptions). Sir, 1 have given a notice
of Privilege Motion against the Prime
Minister. (Interruptions)

MR. SPEAKER: It is under my consi-
deration.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Sir, Yesterday, I was infor-
med that my notice of Privilege Motion
wag rejected by you on the samg issue

SHRI HARIKESH BAHADUR (Go-
rakhpur): Sir, my notice of Privilege
Motion is pending with you. (Interrup-
tions).

SHRI ATAL BIHARI VAJPAYEE:
These are very important issues and they
affect the public exchequer. (Interruptions)

qER AW . HTTHRT TLH-ATH
HHT T |

st mew fagrd awmat W
¥z F qH qfectd FHUSTE(HT 7
frore feamy 2 1 a0 fAaea & f& o
0EEH &4 |

w1  WEIIT : UdEq Al |

afs® HUTTERT FHLT T FIAN, TE
FOT | (AT )

PROF. MADHU DANDAVATE: I
have given you all the decuments.

(Interruptions)

WA WERA : AT A 2 fw
¥ qTE oI ;T 2
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PROF. MADHU DANDAVATE: Why
should we meet you in your Chamber, Sir?
It is public document.  (Interruption).
There is a loss of Rs. 10 crores to the
Indian Exchequer. (Interruptions).

1w fagrr aadr g
Y FT AT ZAT & |

TEQA WA : qloas ASE T
FAET €, T FAM |

A owea fagrar amadr @ =9
Heqed weRg | @ e et e
FX GHAT & 7

(Interruntions)

weqe Wgisd :  § grufefadr &
TR ¥ IO qEI T |

(Interruptions) **

MR. SPEAKER:. Nothing will go on
record.

(Interruntions)**

MR. SPEAKER: I must ascertain the
facts I am not satisficd myself as to what
are the sentences. Then only will give my
ruling.

(Interruptions)

SHRI RAM VILAS PASWAN (Haji-
pur): I have given notice of breach of
privilege motion against the Sccretary,
Mr. Lav Raj Kumar, Ministry of pctro-
leum. 7 fo awere g-ﬂligﬂﬁﬂ- ATh

daeg form & fau faar 2

TEAT WAL : H UISIHA T
@IE |

PROF. MADHU DANDAVATE: Have
you kept the matter under consideration?
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MR. SPEAKER: I am examining it.

SHRI GEORGE FERNANDES
(Muzaffarpur). What has happened to the
notice of privilece motion given by me
against Mr. Arun Shourie who has written
articles casting aspersions on the Public
Undertakings Committee and the Chair-
man of the Committee. ...

(Interruptions)

PROF. K. K. TEWARY (Buxar): Sir,
Prof. Madhu Dandavate’s remarks against
the Prime Minister should be expunged
from the proceedings of the House. It
should not go on record. . . (Interruptions)

DR. SUBRAMANIAM SWAMY (Bom-
hav North east): Sir, I would like the
Government to come out with a statement
on ecxpulsion of Israeli Consul., I want
to know whether this policy will be ap-
plied uniformly because there are other
Ambassadors who make similar kinds of
provocative statements.

SHRT INDRAJIT GUPTA (Basirhat):
Sir, T have given yvou a notice on the very
urgent critical situation prevailing in the
Jute TIndustry where 17 mills are lying
closed and about 60,000 workers are
affected.

MR. SPEAKFR: Have you given a
notice on that?

SHRI INDRAJIT GUPTA. Yes, I have
given a notice to that effect, Is it under
your consideration?

MR. SPEAKER: Yes.

SHRI CHANDRAIIT YADAV (Azam-
carh): Sir, in Delhi, more than 13,000
students who are eligible for admission to
various colleges are not getting admission
There is a serious resentment among the
parent and th students. T would like the
Education Minister to intervene in this
immediately and see what could be done
in the matter, because the colleges will be
reopining soon.

(Interruntions)**

MR. SPEAKER: Not allowed.

**Not recorded,
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T L FAIT AR (AT )
IR AT T & G Eoedlo AT
qTgT ¥ WA ST @ & | wAST Y
#1 faer 7ar. . ..

FeLq wAgiaq : A9 7 fa@ F:
faar g 7

Mt FT FHR AR 0 FA et
FUA WX USHEAZ HgA A oo
g & = s wa & TN fro de
TREII AT AT R Z |

WeqeT WETA : WY §3 AT,
F\ g 3 g A1 AT |

Whatever has been said wilthout my per-
mission IS not going on record.

SHRI NIREN GHOSH (Dum Dum): I
also gave notice of adjournment motion
on the closurc of jute mills. ...

MR. SPEAKER: Why waste time? I
have already given an assurance to the
House that the Calling Attention on the
subject is under my consideration.

SHRI NIREN GHOSH: But I have
given notice of an adjournment motion.

MR. SPEAKER: I have not admitted
your adjournment motion. That is all.

SHR1 NIREN GHOSH. The economy
of the entire State has been affected by
this. .. .. (Interruptions) **

MR. SPEAKER: No; not going on re-
cord.

st TRfaAE qEaE ¢ T
HqgEd,  Arwr sAW g aHiR fawg
FI M dr=a=T 9T g 5 w7 9
T faq ¥ UT 91 W13 a9 d&, 79 "e
qF WA FeC HIaIy & qay &
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fedz gf #lk "oz gen ¥ fgt WK
agst ST A faega sw-ase | S
9Oy g § % gug # FEaEr. .. |
(smaam) &% fag T fear &

MR. SPAKER: We shall see to it.

it Ywfesa qEam 0 g@a f
uewHRe #oe fear & fF fag ®
FEAG TECH AT AR F W g |
HAATL TR AR AL .. |

qeqA WERA : AT KT F @
&, W JATg HL AT TEeX |

St THRTASTE Qa0 gH ARt
T qATg FL AT & |

SEqeT HENEY © AT § ALY |

sy TiRfaFI® wiEgA - g
FRIAA ALY g1 M § A A g
g o fegero 7&t g1 |

qeas Agvad : {4 F9 FE g E
SCRUU

You come to me.

fasfrer vzaerdt FHET § ATHL
FATZT |

SHRI SATYASADHAN CHAKRA-
BORTY: (Calcutta South); While appre-
ciating the action of the Government of
India in declaring the Israeli Consul in
Bombay persona non grata, 1 would de-
mand that the Government of India
should order the closure of the Israeli
Consulate in Bombay and the Prime Min-
ister should also cancel her visit to USA
because USA is the Power which is back-
ing Israel. This is very important.

MR SPEAKER: You give me some-
thing.

SHRI GEORGE FERNANDES: I also

support him. American marines are on
their way to Lebanon. President Reagen

. —— — o — . . S— | — " re—

** Not recorded
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has confirmed that, The Prime Minister
should cancel her visit to USA.
(Interruptions)

WedA WA : T AT T A6l
(suaar)

&

g, as SmET |
qead WENIY . gAT FAT ARl
g7

9 a1 Fa1 2 fF fsawa @ =0
g YA ARAE 0% | fFer asg wm
TEH AT FE 2 AT HAZTL &1 FL
oqT FA 7
You should raise these matters or s
whatever vou want to say properly.

SHRI SATYASADHAN CHAKRA-
BORTY; Why do you get angry, Sir?

MR. SPEAKER: 1 do not feel angry at
all,

SHRI SATYASADHAN ( HAKRA-
BORTY. The moment you become angry
with me, 1 get upset.

HEQA AEIL : LF g, AT AT
MRT AT 8, TAAT H FATATH I FCATE
ATRF TTF FTF @A A0 | HTHT A
F fan smars gET AT § A AT
AT TE F | FAeF)

qoae  AERA geq FT A,
qiT AT T FA 2 | (EAEA)

St TREAR wEET 0 (TAT)
wemsd  Hegg, fagw #@ afqatadr
CA - £

MR. SPEAKER: It concerns Bihar Go-
vernment; not allowed.

SHRI HARIKESH BAHADUR (Go-
rakhpur): ) have given notice of breach of
privilege against Shri Arun Shourie who
has written a lot of things in an article

#*4*Not allowed.
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against the Committee on Public Under-
takings of the Parliament, and has also
cast aspertions on its Chairman, Shri
Bansi Lal. It is a very serious matter

MR. SPEAKER We are examining it. is
all right now.
sit nare fag (2feire) o meme
wgErEy, &9 fFam 7 S FIET w0
T FfFzza § aFTaTaEr E ...

FA WT FLITAT
(saaai=)

WA WERQ
299 TET |

uede WX ¢ KA E1 AR
A HOH FLATE |
(zmaara)

weqey wglew ¢ R g

SHRI HARIKESH BAHADUR: My
notice is against Mr. L ovraj Kumar also.

MR, SPEAKER: Whatever it is.

SHRI HARIKESH BAHADUR: At
least he shold say correct things before the
Committee,

w1 Twa TR /T (IF)
TqAEATH T WOF7T  F1 F1 fegfq 2
»eft o @37 aul FE1 &1 FEr 2 | N
FIOOT A agl waFy gFe 47 fogfa
QT ETTE 2. . . .

MR. SPEAKER: It is under considera-
tion, T am seized of the situation., Saran
Sahib, T will discuss it_

DR. SUBRAMANIAM SWAMY: 1
have given an Adjournment Motion on
this, but you have not taken notice of this.

SHRI C. T. DHANDAPANI (Pollachi):
Sir, the minorities in Karnataka are very
much affected because of the new language
policy of the  Karnataka Government.
Therefore, an  agitation is going on 1in
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Kamutaka Many Tamils have been killed
in Karnataka, 'l"here is no safety at all,
They have fled to the negihbouring States.
I would request the Government to make
a statement and the Government should
also come forward to give protection to
them.

st S g w0 ;o (mie)
zrtﬁ#amtrﬁm?mngﬁ? =)
T & fau & 8 g F arvaEat
F FraNE AT IARI @A AR AR

§

MR. SPEAKER: Give it in a special
mention.

c

i T SHE :.'.rq 3 (rmrn) :
nﬁmmé‘ﬁmmmﬁm 7T o
WTEac FHAT 2 wﬁqumqﬂm
FATAT AT & Safw qfe=ws gzoifEr. |

MR, SPEAKER: Mr. Yadav., wp mave
allowed a question.

PROF. K. K. TEWARY: 1 have given
a notice under Rule 184, It is a very im-
portant issue. T have requested you o have
a full Jdiscussion on the total subversion of
the electoral process in West Bengal and
Tripura. It is affecting the Congress (1)
workers in Tripura and West Bengal be-
cause of the muass siggings. ..

(Interruptions)
MR. SPEAKER: A  discussion on that
subject is being admitted.
(Interruptions)

SHRI SATYASADHAN
BORTY:

CHAKRA-
It should be Haryana.

P_RQF. K. K. TEWARY: Therc have
been massive riggings in West Bengal and
many Congress (I) workers, have  been

Killed. Y a

(Interruptions)

ASADHA 18, 1904 (SAKA)

j’abers L aid zgo

SHRI GEORGE FERNANDES: Sir,
you_ are, not allowing a discussion on the
Textile Mills strike, We have raissd., this
matter and have asked for a discussion.

MR. SPEAKER: 1 will let you know.
After today's call attenuon if something
rcemains, let us see.

DR. SUBRAMANIAM SWAMY: Yes,
Sir, it would be much better because peo-
ple lxkc us . from Bombay woul also like
to participate. And ia the Jballoting, T am
not so lucky as Mr. Ram Avtar Shastri.

12.12 hrs. ¥

PAPERS LAID ON THE TABLE

ANNUAL REPORT ON THE WORKING OF
THE DEPOSIT INSURANCE AND CREDIT
GUARANTEE CORPORATION, BoMBAY
FOR THE , YEAR ENDED 31.12.81.
REPORTs OF COMPTROLLER  A&A4
AUDITOR GENERAL OF INDIA, UNION
Govt, (CiviL), UNioN Govr. (CoM-
MERCIAL) aAND UN{oN Govr. (RAIL-
WAYS) FOR THE YEA8s 1980-81, 1981
(ND 1980 RESPECTIVELY, UN|*N
GOVT.  APPROPRIATION  ACCOUNTS,_
(Cwviry rFo8 1980 81—ParR9 I RE-
VIEW, APPROPRIATION ACCOUNTS
RAILWAYS ror 1980-81 rrc. ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY)Y: I bee to
lay on the Table

(A) to *relay on the Table a copy of
the Annual Report (Hindi and FEnglish
versions) on the working of the Deposit
Tnsurance and Credit Guarantee Corpora-
tion, Bombay, for .thz year ended 318t
December, 1981. along with the Audited
Accounts under, sub-section (2) of segtion
32 of the Dcposlt Insurance and Credit
Guarantee Corporation Act, 1961.

*The Report was previously Idld on the Table on thx, 7th April 1982,
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(B) to lay on the Table:—

(1) A copy each of the following
Reports (Hindi and English versions)
under article 151(1) of the Cons.itu-
tion: —

(i) Report of the Comptroller
and Auditor General of India for
the year 1980-8]1—Union Govern-
ment (Civil). [Placed in Library.
See No. LT-4148/82].

(ii) Report of the Comptroller and
Audsor General of India for the
year 1981—Union Government
(Commercial)—Part XI—Resume of
the Company Auditors’ Reports and
Comments on Accounts of Govern-
ment Companies. [Placed in Lib-
rary. See No. LT-4149/82].

(iii) Report of the Comptroller
and Auditor General of India for
the year 1980-81—Union Govern-
ment (Railways). [Placed in Lib-
rary. See No LT-4150/82].

(2) A copy of the Union Govern-
ment Appropriation Accounts (Civil)
for the vear 1980-81 (Hindi and Eng-
hish versions).

(3) A copy of the Appropriation Ac-
counts, Railways, for the year 1980-81.
Part I—Review (Hindi and English
versions).

(4) A copy of Appropriation Ac-
counts, Railways, for the year 1980
81, Part II—Detailed Appropriation Ac-
counts (Hindi and English versions).
[Placed in Library. Sce No. LT- 4151/
82].

(5) A copy of Block Accounts (In-
cluding Capital statement comprising
the Loan Accounts), Balance Sheets and
Profit and Loss Accounts, Railways, for
the vear 1980-81 (Hindi and English
versions). [Placed in  Library. Sce
No. LT-4152/82].

(6) A copy each of the following
Notifications (Hindi and Esglish ver-
sions) under section 296 of the Income-
lax Act, 1961:

(i) S. O. 1746 published in Gazette
of India dated the 15th May 1982
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regarding exemption to the (‘Pirojshah
Godrej Foundation’ under section
10(23C) of the Income-tax Act, 1961,
for the period covered by assessment
vears 1979-80 to 1981-82.

(11) S§.0. 1747 published in Gazelte
of India dated the 15th May 1982
regarding exemption to the ‘Jmana
Prabodhini’ under section 10(23C) of
the Income-tax Act, 1961 for the
period from the assessment years
1979-80 to 1981-82,

(iii) S.0. 1748 published in Gazette
of India dated the 15th May, 1982
regarding exemption to the Jnana
Charities Trust® under seciion
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1977-78 to 1981-82.

(iv) S.0. 1749 published in Gazetle
of India dated the 15th May, 1982
regarding exemption to the ‘Deva
Vanee Mandiram’ wunder section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1977-78 to 1981-82.

(v) S.0. 1750 published in Gazette
of India dated the 15th May, 1982
regarding exemption {o the ‘Chidren’s
Book Trust' under section 10(23C)
of the Income-tax Act, 1961 for the
period covered by the assessment
vears 1982-83 to 1984-8S.

(vi) S.0. ITSl.published in Gazette
of India dated the 15th May, 1982
regarding exemption to the ‘Madhya
Pradesh Mahila Kalyan Samiti® under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1979-80 to 1982-
83.

(vii) S.0. 1752 published in Gazette
of TIndia dated the 15th May. 1982
regarding exemption to the ‘Divine
Light School for the Blind Trust;
Bangalore’, under section 10(23C)
of the Income-tax Act, 1961 for the
period covered by the assessment
vears 1980-81 (o 1982-83,

(viii) S.0. 1752 published in Gazette
of India dated the 15th May, 1982
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regarding exemption to the ‘Sankat
Nivaran Society, Gujaral’ under sec-
tion 10(23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 1979-80 to 1982-83.

(ix) S.0. 1754 published. in Gazette
of India dated the 15th May, 1982
regarding exemption to the ‘Indian
Merchanty Chamber’ under section
10(23C) of the Income-tax Act, 1961,
for the period covered by the asscss-
ment years 1977-78 to 1982-83.

(x) SO. 1755 published in Gazette
of India dated the 15th May, 1982 re-
garding exemption to the Jamata Pra-
bodhini® under section 10(23C) of
the Income-tax Act, 1961 for the
period covered by the assessment year
1982-83,

(xi) S.O. 1814 published in Gazeite
of India dated the 22nd May, 1982
regarding exemption to the ‘Rama-
krishna Vivekananda Missicn’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1978-79 to 1982-
83.

(xii) S.O. 1815 published in Gazette
of India dated the 22nd May, 1982
regarding exemption to the ‘Liitle
Sisters of the Poor, Home for the
Aged, Bombay’ under section 10(23C)
of the Income-tax Act, 1961 for the
period covered by the assessment
years 1979-80 to 1982-83.

(xit1) S.O. 1816 published in Gazette
of India dated the 22nd May, 1982
regarding exemption to the Sri Kanya-
Kumari Gurukula Ashram' under sec-
tion 10(23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 1980-81 to 1982-83.

(xiv) S.O. 1817 published in Gazette
of India dated the 22nd May, 1982
regarding exemption (o the ‘Indian
Council for Research on International
Economic Relations’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by thc assess-
ment year 1982-83,
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(xv) S.0. 1818 published in Gazette
of India dated the 22nd May, 1982
regarding exemtpion to the ‘Arya
Vaidya Sala, Kettakkal’ under section
10(23C) of the Income-tax Act, 1961

for the period covered by the assess-
ment years 1979-80 to 1982-83.

(xvi) S.O. 1819 published in Gazette
of India dated the 22nd May, 1982
regarding exemption fo the ‘Bhai Vir
Singh Sahitya’ Sadahn’ under sectiop
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment year 1982-83,

(xvii) S.0. 1820 published in Gazette
of India dated the 22nd May, 1982
regarding exemption to the ‘Indo-
German Social Service Society’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1979-80 to 1982-
83.

(xviii) S.0. 1821 published in Ga-
zette of India dated the 22nd May,
1982 regarding exemption (o the
‘Commonwealth Parliamentary Asso-
cintion Punjab Branch' under section
10(23) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1978-79 to 1980-81,

(xix) S.0. 1822 published in Gazette
of India dated the 22nd May, 1982
regarding exemption to the ‘Sanjivani’
under section 10(23C) of the Income-
tax Act, 1961 for the period covered
by the assessment years 1979-80 to
1982-83.

(xx) S. O 403(E) published in
Gazette of India dated the 1lth
June, 1982 regarding exemption to
the ‘West Bengal Spastics Society’
under section 10(23C) of the In-
come-tax Act, 1961 for the period
covered by the assessment years
1980-81 to 1982-83.

(xxi) S. O. 404(F) published in
Gazette of India dated the 11th June,
1982, regarding exemption to the
Institute of Public Assistance under
section 10(236) of the Income-tax
Act, 1981 for the period covered
by the assessment years 1982-83 to
1984-85.
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(o) S. 0.,405(E), published in
Gazette of India . dated , the 11th
June, 1982 regarding exemption to
the “Raman Reseaich ,; Institute
Trust” under section 10(23C) of the
Income-tax Act, 1961 for the period
covered by the assessment yaar
1982-83.

(xxiit) S. O. 406(E) published in
Gazette of India dated the 11th June,
1982 regarding exemption to the
‘Indian Parliamentary Group’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment year 1982-83,

(xxiy) S. O. 407(E).  published in
Gazette of India dated the 11th June,
1982 regarding exemption to _the
‘Madras Dock Labour Board’ under
section 10(23C) of the Imcome-tax
Act, 1961, for the period covered by
the assessment years 1982-83 to
1984-85.

(xxv) S. O. 408(E) published in
Gazette of India dated the 11th June,
1982, reparding exemption to the
‘Bombay Chartered Accountants’ So-
ciety’ under section 10(23C) of the
Income-tax Act, 1961 for the period
covered by the assessment years
1980-81 to 1982-83.

(xxvi) S.0. 409(E) published in
Gazette of India dated the 11th June,
1982 regarding exemption to the
*‘Associated Chambers of Commerce
and Industry of India’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1982-83 to 1984-85.

(xxvii) S. O. 410(E) published in
Gazette of India dated the 11th June,
1982 regarding exemption to the ‘Sir
Cursow Wadia Trust Fund’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1982-83.

(xxviii) S. O. 411(E) published in
Gazette of India dated the 11th
June, 1982 regarding exemption to
the Indo-Arab Society’ under section
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10(23C) of the Income-tax Act, 1961
for. the period covered by the assess-
ment years 1982-83 to 1984-85,

(xxix) S.0. 312(E) published in
Gazette of India dated the 11th June,
1982 regarding exemption to the
‘Cheshire Homes India’ under sectiom
1023C) of the TIncome-tax Act, 17
1961 for the period covered by the
assessment year 1982-83.

[Placed in
4153/82].

Library. See WNo. LT—

Export Inspection Agen]cy Recruitment
Amendment Rules 1982.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA):

I beg to lay on the Table a copy of the
Export Inspection Agency (Recruitment
Amendment, Rules, 1982 (Hindi and
English versions) published in Notification
No. G.S.R. 402 in Gazette of India dated
the 24th April, 1982, under sub-section (3)
of section 17 of the Export (Quality
Control and Inspection) Act, 1962.

[Placed in Library. See No. LT—4154/
82].

12.14 hrs.

Assent to Bills

SECRETARY: Sir, 1 lay on the Table
following six Bills passed by the Houses
of Parliament during the last session and
assented to since a report was last made

to the House on the 30th April, 1982:-
1. The Finance Bill, 1982,

2. The Customs Tariff
Bill, 1982.

3. The Indian Railways
Bill, 1982.

(Amendment)

(Amendment)

4. The Major Port Trusts (Amcndment)
Bill, 1982.

S. The Industrial Employment (Standing
Orders) (Amendment) Bill, 1982.
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A\ L e

6 The Approprrat[on (No. 2) Bill

1982 o

Sir, I also lay on the Table copies
«duly authentlcated by the Secretary-Gene-
ral of Rajya Sabha of’ the following six
Bills passed by’ the Houses of Parliament
durmg the laSt 'd€&sion 4and ‘assented to
since a réport was last'made to the House
on the 30th April, 198_2 -

1. The Pensions’ (Amendment) Bill,
1982

2. The Architects (Afmendment) Bill,
1982.

The Pharmacy (Amendment) Bill,
1982, '

4. The Wild Life
Amendment Bill, 1982,

( Protection)

5. The Air Corporations (Amend-
ment) Bill, 1982,

6. The Assam State Legislature
(Delegation of Powers) Bill, 1982,

12.15 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

CONTINUOUS STRIKE BY TEXTILE WORKERS

OF BOMBAY AND THE ACTION TAKFN BY
(GOVERNMENT

| TWTEER WrEar oo (TEr)
¥ gfgerafg I vga 5 far: fafaa
faTo a1 FEET g I FToeATA
festtar g Y7 w1491 w71 g fF =g
TH A Y UF J5q7 T

FERE & FART FIST fgad wII 1
wady, 1982 ¥ fadaw s W @
gsaer ¥ Saw mee feafa ok
T HAg g gra #r oy
Frgarey

fork

“tca.)
[MR. DEPUTY-SP’EAKER in the_ Cf!a-ir]1
THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (S.LEI BHAU-
WAT JHA AZAD): Sir, the House is
aware that the stn}zc in Bombay ‘which
has been declared 1llega1 in most of th.,
60 Cotton Textile Mills, is continuing
from the' 18th January, 1982. The ‘strike
was called by an unrecognised union even
though there already exista an agreement
between the management and the re-
presentativé 'labour ‘Union in the 'Cotton
Textile Mills and which 18 Vahd upto
31st December, 1984, There was also no
approach either to the State' Government
or to the manageme nt befcre the call
to strike was given.

Both the State Govemmznat
which is the appropriate Goverament
to deal with' ' the situation, and
the Central Government have made con-
tinuous efforts to end the strike. The
Chief Minister of Maharashtra has made
it known that the State Government
would look into all thz legitimate demands
of the workers on restoration of normalcy
The Central Government has fully sup-
ported the stand taken by the State Go-
vernment that all the legitimdte ‘demands
of the workers should be resolved through
the normal legal machinery.

2. Government is fully conscious of

the hardships suffered by the workers.
Al the same time, Government is also
aware of the loss of cotton textile produc-
tion caused by this strike even though
many mills have resumend partial work-
ing . Government has never stood on
prestige in this issue and has repeatedly
made it known to the workers that once
normalcy is restored, expeditious steps
should be taken to look into their genuine
gricvances and resolve them in a time
bound programme.

3. As a result of several steps taken by
the Central und State Governments many
workers have returned to work  Govern-
ment would now like to take some more
steps with a view to demonstrating again
that it has the largep mture‘us of workers
at heart.

4. With this end in view, Government
has decided to set up a Cormmittee, at
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[Shri Bhagwat Jha Azad]

the national level consisting of representa-
tives of (1) Central Trade Union Organi-
sations, (2) Industry; and (3) Government,
The Committee will have the following
terms of reference:

(A) (1) Examine and report on the
problems of textile mill in-
dustry workmen.

(2) Examine and report on the
problems being faced by the
textile mill industry including
the urgent need to modernise
the industry.

(3) The recommendations at (1)
and (2) above will relate to
the entire textile mill industry
in the country,

(4) The Committee will give jts re-
port within a priod of one year
and its recommendations
relating to workmen will be
implemented in a time-bound
manner.

But, the Bombay Cotton Textile industry
has been facing certain specific problems.
Accordingly, the Committee shall give
reports on:

(5) The problem of (i) Bad!i wor-
kers (i) demand of workmen
for House Rent allowafice (iii)
Demand of workmen for con-
veyance allowance. The Com-
mittee shall report on these
matters within a period of two
months and its recommenda-
tions shall be implemented at
the carliest possible. Pen-

ding the receipt of the recom-
mendation  of the Com-
mittee on House Rent allow-
ance and conveyance allow-
ance, an ad hoc amount of Rs.
30 per month shall be paid
to all workmen subject 1o
adjustment.

(6) The demand of textile mill
workmen of Bombay for
grant of additional wages will

be enquired irto and reporied
¢ on within a period of six mon-

-

JULY 9, 1982

Workers of Bombay 300
(CA)

ths by the Committee and

steps will be taken to imple-

ment . them expzaditiously.

(7) Such other problems as may
be referred to the Commitee or
as the Committee may like to
report on shall be reported by
the Committee to the Govern-
ment within a period of one
year,

The workmen who, in  pursuance of
this statement by Government resume work
shall be granted by the management an
amount of Rs. 650/- as an advance which
shall be recovered in six equal monthly in-
stalments, the recovery commencing six
months after the grant of the advance.

No workman who returny to work
shall be victimised for having participated
in or joined the strike excepting those
who had indulged in  intimidation,
violence or against whom criminal cases
have been registered.

On behalf of the Gosernment, 1 madc
this appeal to the striking workmen to
return and resume work. By joining work
they would help themselves and the indus-
try and also serve the national interest.

&t TIWITT W7 © IITEgE
qgred, Wl wgreg 4 5w & &
T ST FX 2, gEATT §  wTAA
gré @ wwgd & wfafafad  gEE
A 71 9 A §, #mifE
THY T F1 GEIE T AEew
Enm=r-,-ﬁ§f| ﬁab-ﬂ?ﬁ:rsﬁg-

A 18 SAU & AF g,
oS THET 173 af faA & 1 A sy
afegtfes zvam oo fggea H
FHT AET g5 | 1928 ¥ ;=g ¥
g ¥ gEaw WL &y oY, qfem



go;  Strike by Textile ' ASADHA 18, 1904 (SAKA) Workers of Bombay 302

G'H'ﬂﬁf‘"ﬂ'lﬂ'c‘rl'?l-ﬁ?r!ﬁlmm
WA g3am &1 fag 173 f&=
gr g g

Tage faodft & Ffaw § 3
geae A3 #d g, a1 f& g
Fgar ¢ f& g qmrs 3 0w
femr & 1+ wsgd & G4
Ffoarzgar &, Iawr  afE@dma #@
A FT AT T

T 9 A% Ag gEhm A
N aT TE gM , gEAT Agi g’ |
gHTL AT Fgd § 47 ?'rTfr gz
TE A F | WO weArEAT A
g9z q 98 JTATT Fd & |

oIS FTE AT ARG T4
§ gIam™ 9T & WX §TRT FEAl
fr geam T *F &1 =®
gart & 6 g wEw g ad
g | T TaHHe @ wege AT
fandt agr #1 =% warag g 1 fma
T§ TE TAGEI F1 WIE AT § AN
Al ®1 FHAT AT FHAT FT L
THFT HAd A A9 A4 F  ATAA
| W9 TH FIATT AT SATIEAT
W‘W'{T&'%Wwﬁgﬁq\ﬁm
m_rl?ﬁq?ﬁﬂ‘{% | ZFHT
Wﬁvwwmeq—ﬁ
Fzd 2 F 29 7 guwmwiAr ¢ faan
- 1984amawma*w:@|
FT ITAT TR A wfEaa g "‘ F
mtmgwmgﬁ—mmﬁﬁ
TTT A I FET AN & A%
97 AT AT g ) g 7
T AR Iq4 TS A Al "I a8
geard  TAA WHETT  A4E Wl
FAA[ | W H9 A q9HQ g

A ’-'a

ﬂ

(C.A4.)

qq S99 FT AT T AIA TAA B
T TATHT , dF WW ww H § |
A TH 6 HEN gT & WE T W@
9T AT W WY 6 WEH AT gEAI
&1 A9C § |

T[S gEara & W1 AFAE @Y
@t , maAata @ 8 e
% 6 9 & moeam §  faEr §
650 FIT AT FT TFOH B I
&, 75 FUT TWE F TFA W
THOTT ZAT F | FLHEE T gL AEA
1200 =70 &1 AFAH Z1 @I §
T AY00 " 600 HIE< FIST FAAT
F9 21 TAT | THo TR W OHHI
T WY E 1 THAT FATE FAT AT O9X
g, AR U AL E | WS gHIL
AT § geATa w04 & A7 e
FETT 2 | I9ET qg 719 2 [ W
g &1 feafg qar 9 7 a9 gardy
T F FIAF I THFT T TEL
TIE‘__.' EARE q'ﬂ%'f'f Ei) %';’HI% Ea'?:-? |
affd TAT 7 F7 & dg Hogd W0
g9 F7 A & |

19 WIT &I HALAZ F] AT |
AW FA FEIAE T 4 qTE ZHL A
T gear Fr . 5,000 TEr X
fearems AT

TAT THH W GEIT AT q@ A
gifaea T oar A« %, A1 SHF)
afg #1 afeera & 9w A It
Togl &1 feqdl £ &1 2T §¢ AR
AHTHATZ TAT FAIFFATIFI ST FY
T wY, Wl ogwE  faw W@ e,
fasenr =r=faen, 9 szl &
gyia s = 9w g |

qSgd & Zaq fAT 9% FFAE
FA A ATAHFAT A ZrAT,  ACRT
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THTC 326 & AAL 9T HqTEAT
R & AR gIq A Ay @
T UG TF HIO7 § | WG FH
&R Tq Hfa &Y 'B1F 2 | Fraaw
A ¥ ft a8 7 Afaw F:X &
g f& w7zF & 50 wfgma wfaffa
@ | FAT @R 7 ozAEr ;o oge
g ! faadvger & Sadr & a«t,
HET A | HETOR &I "I
WIET 83 F7 fifs & 73 H
Tdl A 2 % Tew F1 g9 T
AR W@ | AT AAGL TIF A
TIET FAET FAT | G &1 9¢F d
21 11 g fF g7 ar #mdo uHo o
g Al A WEE g ¥ A
FUT | AHI A gearva #1 feafa 3|
7t 2 fF &9 o faae & 1 W
frd =7 @9 gfagat F w9 A
FET EAT | ST AL qAIE A
wfAs 2, AT gCRIX 39§ AT I
T AT, A1 ag aweam & g
AL

MR. DEPUTY-SPEAKER: Shastriji,
please place the demands of the workers.

SHRI RAMAVATAR SHASTRI; 1
have already said, Pay revision is one of
the most important demands.

TAT WAMET dIdl qAZL  FT
A g, w957 fay AT &
[ HE AT FT | AU FT
g9 | AIHL F 99 AR F
[T AT 39 q@@ & ae A
qrfstfea vZrsgz aft gaamay, Afafzz
UEr=gE ATATAA!, AT FTH A FAAT |
& ST 9 zar 2 fF s g
99T qg wedr § 5 gy gIam
quTT g1 A Fre@m 5 ¥ oFm
FX | WV FP AU 9EA IW AT H
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¥t & @ @ R oW F oy
FoeT T faw wr & 0, s S0
FIST JITE § qAT AT 9T, ag  7AG)
9 §F | I A=l F #Fwer &,
W ¥ @mt &1 faw,  qW A
afes afd 7 & $X &9 a@W
I AWE A FfeATEAT WA,
AL FT T I & weAr A
fratfes & =mfge |

FTETT A 1982 FI IeqrESHAT
ag F1 9W faar & A ama aEmr
2 fF s @grn wifem 1 W
geaTd F FILCW 650 FUT T &7
AFUTT HTLEN g1 IF71 2 | FT TG
YTEAUH T FT JOFT & | AAGT
wed | fow wfesi F a9 69 #
FAT 7E1 ¢ 1 7 - F qanfas
dar a9 #t foafa & § 13= e
RIS § AreAtsa F AW
qY FT AL AR 97§07 fAa @7 2
AfFd T wIZA FT FB AL AT
HqEd | WA AT AT W AT H 98
gl T4, a1 9 w19 3TE ZTAFAT 2 |
WL TS0 AHIL o940 7ag ; faTnen
FgL A1 q39 3, @1 g e fawa
gF41 2, | 1981 @ 25 5 fafagw
7T AT ATE EWT 4T | WY
94 6 HWeld H T H 26 fafdaq
#7 IF T ATT & AT 2 | &1 T F1 A
AT 767 &4 & 7 A &1 9999 2 &
AT 5642 FXT 2 | 27 F1-fa=ar s 7
ﬁﬁ?%ﬂ%am‘mﬁ F1 fae=r smq #7
FEC 2 |

F 7% &Y qard FAT A8 € S
fexfa wrdy @ ovare &1, 39 feafa #r
q@d 3T WX 3W A HA-TAEAT FI
3@ g0 AT WY Fg TH Haq H IAG
TATT FLH %1 ag 2 5 a7 ama
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qig gaw faadr gF fraa H HT?:W
qﬁm% aa%qma‘ﬁrmm‘(m
mﬁmﬂ &I vqmzﬂmm@ﬁ?*w ?
ag mcrwmﬁmr fAs a1 "
w:na arr‘r qaTa 2 2 fF orq wr qrfed
a??m a0 qE ¢ AN ANA FT Q8 B
srew faiqezs aF & f& sew firfaeet aﬁ
ZzvErd FT A9gr |\ zafac AT
faags 2 f& it feafq mwar g 37 falq
¥ oF &Y areaad ¢ fa g TAT HriaT
f& o aq'rr«r A gfagdi § a| F4
F1 dGC F AT AT F & His GLAl
IGEIECIN

ST AT T 72 FFTST f3a1 WIT F
f& oF giafy FA0T 773X IT q T2
qEl £ 1 3T AT IR AT & AT GEA
& Toaw w7 far g ) v I A A
qrAy 21 AL, AT FKLTT  TER F
wfer, orq F Ff¥0 g7 wEA@ 3T & AET
qgT TR, AT AT T T70 R &, A
Il @ A1 ATAE FT faar g 1w
qIT A& AMATIT a1 A A\ 7
fedt & a7 2o & g1 I | HAC FA
e ® g3 g% g, WAt gEane
F1 o qv feegeam & gzar= grn o
19 FAAIY F Te2 FT AT {T AT &1 2
I AT WA FIATT AT AIX THT
fegfa & fwe w0 F1 T2 AAFE 000
AT & A AT AT FHf T 9607
qg &Y &1 1 F | AT AL FFAT B
& Al Y TeT AeE # gafs wm
T 39 § FATAT AT F1 gaAfg 70 arfw
1% e fAaFT 9% )

U WTEGd A ATSG © IJUTeqHT
wgrgg, oA7 a@ar f 57 987 ¥ g3
T 9T TIEET ST A 39 FT AT & AL |
UF WsE Al Fe o a4 Ar &
T FET | AL GTAT ATT ISR @
(cq4am?) . ST @A ZfF0 | W
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Ay T
ATAT Tq FF TF | A F AT B AT
& Y g |

AT awar g & guE aa ot 9g fae
FT AT 4 93 F {0 a7 foran gam a=
qEX T WIT TUAET IUAT FaT g 7@ |
Za wer gg &1 F awgdl a1 $330
# @Y gU qEF  ag fAvm fwar @
f& uw fagsda afafa a=mT S &g
¥ FEg qAgT qwed & wiatifa &,
cead % gfafafa @ 9k a@R
¥ sfafafy @7 o ag giufa geqt
IFAETET 9O AT &G qr 1% g,
T8 qFE & GFAY H &l WElH & Way
ST IAET S AT 2 | & are /o
I Fg-FSAl, FSH &,  FAAA
0TS, 39 & &1X W &l Jg § "Aq=r
foig 2t =ik 3t & gwafaa zg
T Fel IF 97 a8 37 F1 O Ay
IO qT TF T21 gr99 12 AT Feaaq
TaTad FE & faw 30 wwET wgeT
39 &1 faaar o & qEE | ag S|
ARl gAT | 48 39 & fau F15 99 8
TEAT g |

O AT § F 90T 5 9gt aF 39
F AW qg FT YW 3, § ¥ F¥ 98 Y
FgT % 39 ¥ g9 781 918d &, S oAz
& 9 7 39 UM T =997 fa% #, gw
T g TG F@ F wdm fmw agge
q7z9 F 9 8 FH & | g FAE ar
g A fzar &, {39 wume W& =07 am
I Fal, IRl 99T WAl & FEHI
7 ag 74T fean & AR AR AR S usE
frer As1gT ®@2A #7 am FE JE 2,
qrd 3EEAE UFE § W0 d a8 STagTH
@ 77E & 2 % W wegT A% a7 qu
fedt oarfaoo 71, o @1 o=
T {647 & 39 1 €27 994 § A
AT g g | fFT T wAr A we
% IdT mn-asﬁmmﬁmmaﬁ
ﬁmn_fmsﬁ%afmgq
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[ /1 wrmd &1 wTE] 6 WER H AT W qE I F &Y
FT ¥ TR W w5 6 qE AR 9 OF A9 § A9 e AT
TR AIg e | T A0 G FEFE H, T
ameT o, 98 F23 F fau fF oag g2® T FaTaT gA ag fvr o fean

affgs @&t g AfFT @ F@ W
e g A a9 TR wer fE oed
AN g a1 SHa AT WAl afefwahor
&Y Y& &, UHe Z f7 areAre |

AfFT agi 9T S TG I § @
g & F wund @t @w F F AU
L 7 FT FH 9210 2 | T A
THT UF Faw ag Io11 2 F uF fawei
afafs 1 camo=T #71 2 SifF T wEE
F wea a9 famat a% woer o &
faun E—aseT, e 2 AT FFa9
UATST | W@l dF a9 &1 AT &, HITH!
qem g vF AT oA 112 fAemd
foett &1 1 & | 7aEg a2 fF e o=
2T T W & | #TET weAw & 2 fF H
g9 HAl §, T TFAET HAT A9l E
WTEET S, ATTHT ST AT G147 & G,
e sma=r o s 3f@ 2 afaw g,
ag it ATA g U S 7 ARE € a3
WY AT B | FAT ALETT ERU AT
F fau &1 17 FLE Wr 2 | AT g
wrour 2 fF g Sa% faandt 2, &9 3%
FI qel 2 W g9 UFIHTER & 2, 299
FG AEl AN | § 3AT IR T qFAT
g fF o owamE #1 fFa aag a
¢ famd o T3 ST afEa # IEE
OreaTg | § 78 Fg @ ¢ 5w awam
T HFIA TE H UF AT I FRE TG
e e T uw fauelw 0 qarg T
QW T & A § AWFRT VA 7
qidt O wA RGN I ) OF Q-grE
feefre Y S & 30 TTT FT FAF IF F
qag F £ 1 gE(Y W F &< 97 Al
ZHqe (T AT F41€ TE § I 94 9%
faarz M, ag aA% & gFEag §

fe st ot morgT F FT W, B
I 2 fF s Ao @ fF 49 &
O FH T FE E@AC FAT T
fear & 5 a4t A9 &1, a5 Al
F1 o, g a0 W F17 fFa18, 650
YT USATE @47 ST i 3 /I
g% §REE % AR FH I FT
GEN

# dHEAT § A0 WTEH FT F
T G AT ATEET HT GIET ATAL A
fF ag #1% 7= afaw 781 8, Qifatesa
g & | 99T a9 0F & 3T §
fr et 1 avg | TH ' F7 a@ Ty
fear s s fromr s g
FaFIHT &, gfFFi & sfafatgat &
I F1 g #WL =9 v ax =@ § HiR
gura favam 2 fF a=g & afas #79
q¥ FIAT ATI FIT ATET FTH TTET
FA | (ST

S Siw GAFEE . A2l, 21 WA |

~,

ST Wiaa @ WeE ¢ 3% g,
R 2T Afqaq F 19 A9 F FEA
qT & F9aT 2 a1 a8 qifafewa g, 2
afqas 771 2 1 FETEe w9 fawEm 2
fF w9 3 719 1T AAT | TAAT AT
gfaamd g7 F a1 ot IS FTAEE &

SHRI GEORGE FERNANDES (Muzaf-

farpur): Sir, since my name has been men-
tioned, 1 have a right of peisonal expla-
nation. Please allow me to make it now.

SHRT BHAGWAT JHA AZAD: Sir, my
comment was on his remark Nahim
Ayenge.
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SHRI GEORGE FERNANDES: I am
sorry, I have not been properly under-
stood. While their demand is Rs. 6,000, he
is offering them Rs. 650 as conveyance for
six months. Then he is offering Rs. 30 as
ad hoc—1 do not know whow to define
this Rs. 30. It is an insult to the worker
and no selfrespecting worker would accept
it. The most important thing is that the
RMMS has to go. Unless it goes, the wor-
kers would not go back to work.

SHRI M. M. LAWRENCE (Idukki):
The hon. Minister has stated that the
strike was called by un uarccognised union
and it iy in  violation of an agree-
ment which exists between the manage-
ment and the reoresentative  labour
union in the cotton textile industry, which
is valid upto 31st December, 1984, Now
this strike has evidently proved that the
so-called recognized union, the Rashtriya
Mill Mazdoor Union, hag not got  the
support of the vast majority of the texe
tile workers of Bombay. It has been
vindicated now, without an iota of doubt.
Whether (he Government is prepared now
1o negotiate and recognise the  Union
which have the backing of vast majority
of workers, that is the main question.
The recognition was given o a particular
union under a peculiar Act of Maharash-
tra Government without obtaining the
majority support of the workers. That
is why the workers went on strike. So
there is no meaning in saying that they
have violated the previous agreement, an
agreement which will be wvalid up to
December 1984. So, my request to the
hon. Minister is to negotiate with the
real representatives of the workers, Ab-
out 2,30.000 workers are on strike, and
thig is the longest strike in the history of
textile industry in India. In 1928 the
textile workers of Bombay had gone on
strike for about 171 (o 175 days. Now,
this strike has surpassed that strike so
far as the duration of strike is concern-
ed. Some 25,000 to 30,000 workers st-
arted their strike on October 19, 1981.
Subsequently some 25,000 to - 35,000
workers went on strike for changing the
agreement on bonus. Now more than
250 days have passed. What the Gov-
ernment has been doing all these days?

(C.A)

The hon. Minsiter has come before us
with a long statement now, But where
was he for all these long days? Was
he not reluctant to intervene in the st-
rike earlier?

(Interruptions).

MR. DEPUTY-SPEAKER: He is put-
ting the question - ‘Where was he?

SHRI M. M. LAWRENCE: The policy
followed by the Government of India is
to suppress and subjucate the mass of
workers not only in the textile industry,
but in all gpheres of production. If the
workers go on gtrike for a genuine cause,
they try to get the strike prolonged as
long as possible to starve the workers
and thus surrender them. Thig is not
good for a government, a  government
which claims to be a modern democratic
government, a government which claims
for standing for the down-trodden and
toiling masses. In fact, thcy are for the
mill magnates, for the mill-owners, for the
monopolists, for suppressing and subju-
gating the working class.

Recently the Maharashtra Chief Minis-
ter attended a meeting of Rashtriya Mill
Mazdoor Sangh activists in INTUC office
and some of the Maharashtra Congress
(I) M. L.As. were also present in that
meeting. He called upon the M.L.As to
mobilise the workers against the strike
and he asked them thosa ko thosa in
Marathi, which meang blows for blows,
eyes for eyes. The question is: Whose
eyes the Maharashira  Chief Minister
wants and for whom and against whom
he has called upon to mobilise ? Against
the workers. And for whom? For the
same mill-owners,

MR. DEPUTY-SPEAKER. Mr. Law-

rence. please conclude. Put a straight
question to ¢he Minister,

SHRI M. M. LAWRENCE: I want to
ask: How much loss of production and
wages of labour has taken place due to
this strike?
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How much excise duty the
Goveriment have lost so far?

How hard hit have been the peasantry
because of strike, affecting the price of
raw cotton?

Taking into account all these facts will
the Government take immediate steps for
4 negotiated settlement? The Minister in
his ‘staterént has’ laid down certdin con-
ditions. He . said that Government
never stood for prestige. Was the Govern-
ment sleeping all these days? Was it
not a prestige issue for them? Had it
not been so he would never have said:

“once normalcy ig restored, expediti-
ous steps would be jaken to look into
their genuine grienvances.”

The Minister in his statement has clai-
med that many workers have returned to
work. How much is ‘many workers'?
Only six or seven per cent workers have
gone for work. Even then mills are
not © functioning, Vast majority of
workers are conmtinuing the strike even
though they are being intimidated by
C.R.P., State Government police and the
goondas supported by the mill owners as
well as the so-called recognised Rashtriya
Mill Mazdoor Sabha.

In the statement it hos been stated about
the formation of Commiiice to look inlo

“The problem of (i) Badli workers
(i1) demand of workmen for  House
Rent allowance (iii) Demand of work-
men for convevance allowance.

The committee <hall rcport on these
matters within a period of two months
and its recommendations shall be imple-
- mented at the earliest possible. Pending
the receip;y of the recommendation of
the Committee on House Rent allowance
end convevance allowance, an ad fioc
amount of Rs. 30/- per month shall be

paid to all workmen subject to  adjust-
ment,”
Rs. 30/- is a  meagre amount

The workerg are not begging from the
Government or the mill owners, They
are labouring. They are sweating. They
are spending their blood and getting wages

JULY 9, 1982

Central

Workers of Bombay 312
L v

for the Jabour that they put in.  Is the

Goverfiment prepared fo give them'' an

interim ‘refief? "

About victimisation it has been stated:

“No workman who returns to work
shall be victimised for having partici-
pated in or joined the strike excepting
those who had indulged in intimidation,
violence or against whom  criminal
cases have been registered.” o

Thi¢ is so elastic. Any kind of inter-
pretation can be given by the bureaucrats,
mill owners, policé officers and the mini-
sters as well to victimise the workers,

My request to the Government is to
take earnest and honest steps to settle the
issue by revising the wage structure, by
revising the bonug agreement and to give
interim relief immediately.

SHRI BHAGWAT JHA AZAD: 1 have
explained ' the provisions that we  have
been able to do in this statement. We
hive done maximum for the  workers.
We have given them the best and 1
am sure, in spite of them talks  here,
théy will come back to work. If a friend
like Shri Lawrence can make such a wild
statement that the Chief Minsiter said-
‘fist for fist, eyes for eyes, tooth for
tooth, the least I can sav is that on such
a cock dand bull story they prosper and
thrive. We never believe in this printi-
ple of cock and bull storey. We are for
the relief to workers. We have tried our
best and as is indicated in this state-
ment Governmen; has done its  best.
We have never said that this Rs, 30]-
is enough or i5 for an increase in the ad-
hoc wage. We have just said that it will
be till we get the report within 3 period
of two months. In the Committee the
workers representatives will be there.
Pending the receipt of the recommenda-
tion of the Committee on House Rent
allowance and conveyance allowance, and
ad hoc amount of Rs. 30 per month shall
be paid. This amount is just being given
by the Government.

For the other part, we have said that
ad hoc increase of waze is a question
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which_ has All-India perspective and can
be gone into in a little detail by this
Committee. which has to gsubmit the re-
port within six months, The gatement
of Mr. Lawrence once more demonstra-
ted that some of the trade unions in this
country are not for the labour or workers
but they are political unions, just to hayve
a stick against the Government. I do
not believe in this, Sir. This Government
is always for the labour and it has amply
demonstrateq it. The workers have got
confidence in the Government.( [nterrup-
tions.)

MR. DEPUTY-SPEAKER. You must
also keep quiet. You must be tolerable,
There are always two sides on any issue.

(Interruptions).

MR. . DEPUTY-SPEAKLER; L2t him
reply.  You allow him 1o reply.
SHRI BHAGWAT JHA AZAD:

Whereas some hon, Members have made
all wild allegations and travelled all over
the world including the labour world, I
am only saying that we have amply de-
monstrated that the workerg of this coun-
try have got confidence in this Govern-
ment led by Madam Prime Minister. Ii
you see the industfial production which
was minus 1.4 poreent during the Jast
two years, it has now gone up to 10 per
cent. The agriculture  production is
130 million tonnes. This should not have
been done by the (rade union leaders or
the political leaders without the coopera-
tion of the workers.

Now the increased production demons-
trates amply that the workers have faith
in this Government and we have love for
them. Some hon. Members mé&tioned
about trade unions but they are political
uniony,

DR. SUBRAMANIAM SWAMY
(Bombay North Easi): The R.M.S, is
very unpopular in Bombay. You must
know that, (Interruptions).
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SHRI SATYASADHAN CHAKRA-

' BORTW. (Calcutta South): Sir, every issue

is a political issue.

MR. DEPUTY-SPEAKER: Yes, every |
isue is a political 4ssue.

L4

SHRI SATYASADHAN CHAKRA-
BORTY: Including your ruling.

DR. SUBRAMANIAM SWAMY: This
trade union in Bombay is so unpopular
they cannot enter the textile area, He
did not know about it.

W W qre WA (FEE)
AT gareAer wEled, s we
Fegfaez fagl #Y ard 93 M & 9 @1
AT | HIAATT AT AT a2 T 7T 9
T & qT9 AT @ 9 F 70 gear 7
173 fa £ 7w & ¥ o T AW
fm & =T =T F19 FU T E |

AEY, EATT W THE g AT
feafy 2, ag & awarar g ag @37 A
qg 30 T W\l dq¥g T Seal g |
gHiEa ag & & S @ =9 gEar &1
JaT @ 2, I9 & agrar 2 17 &, 99
FT AAZA & fgal & g &1 off %13 Hqay
TRl & | FAA AIHIT  Aal  WAAL
AT ®1 FEW @A F g Aagd
FT AR F G §, 9 F A9 F;T
HIT T &7, ST FT & THAT &1 @I
&1 4 F0F wy wfa 77 v gifq gy
W & HIT FAO9 600,650 FUT &I
F T & OAFT E WX 50 FUS 94
¥ smar &1 &7 fata g aren a1, 38
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SHRI INDRAIJIT GUPTA (Basirhat):
No question was asked. Mr. Shnailant
never asked a single question. What is he
replying to? He did not ask any ques-
tion. Why should he reply?

SHRI GEORGE FERNANDES: Mu'ual
admitration.

SHRI INDRAJIT GUPTA: What ques-
tion is he replying to?
g fwa & Jad T E

s} WEAA AT W ¢ WO
I4i% WET HY adl auAT B, A
gaal g o I+ w1 § qama 2
@ g | 3=l wg WA faar g (&
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fod o wm S M qwdR T ?
& s % i g B3 oadl a3
TogTrdt #Y AFAr AT FR-aTEE
7 @ fard) F1 qASFEAT AT @ 99
T FAAT GIFR AZ FAT

g«t Iy qer f& St 9
ug @R &l §, FT I 9 AAF
g 7 # agdr g SA 9T AW
gt 7
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aftd awer g f@ & A =’
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A FT W g ATFA oA aAB
fofa #T fogr & fo st F9 &
g TRl & offex ¥ & AR fodar
WY %37 9 gl, ag A6 U al |
g A<D’ HEl g |
13.00 hrs.

qIBT HMH Al HIBT BT &,
AR HF g ATAM TG AR LA A
AW T T, A T FF AT AT |
FHE! g9 8, g9 9 fqoia fax &
AR oeT §  ofex WAAEN EIT |
F gawuwaw  @H( At o H$EAr
g #ArR fadr ¥ a@ ¥, v
FTF ATY TA AN H WM FY AR,
SIE IS I (i

T0> GRALA (6T 0 HY Al

gt # fzar &

MR. DEPUTY-SPEAKER: When you
mentioned Dr. Subramaniam Swamy’s
name, immediately he gets up and tries to
get a chance also.

SHRTI BHAGWAT JHA AZAD: But
he spoke nicely, not the other way.
(Interruptions)

MR. DEPUTY-SPEAKER: He is com-
ing closer to you now.

SHR1 BHAGWAT JHA AZAD: 1 do
not know; if, gradually, e changes his
ideas and becomes a socialist, he will
come pearer to me.

gafar & =gar fs gary
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MR. DEPUTY-SPEAKER: Shri Ananda
Pathak. Your work is now easy because
all the previous Members have already
spokea.

SHRI ANANDA PATHAK (Dar-
jeeling): Sir, T congratulate the workers
who are conducting the strike for the last
six months in the textile mills. Before me,
one hon. Member said about the goonda-
giri of the workers. But, T would like to
say tnat the workers never resorted to
goondagiri but it is the Rashtriya Majdoor
Sangh who are alluring the workers, sub-
jugating and compelling them to go back
to their work, I cannot understand how
he can say that the workers were resorting
to the goondagiri. I am very sorry to
read this statement circulated by the 'hoan.
Minister where I find that Government
is supporting the ‘anti-workers’ policy. They
are trying to allure the workers by paying
them some paltry sum and by asking them
to go back to their work.

Why not the Government instead of
supporting the employers who are offering
this paltry amount and alluring the work-
ers to go back to work, come forward to
call all the leaders of the trade unions for
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(Shri Ananda Pathak)

a r'oflhd-table conference to discuss this
“matter straighway and solve their pro-
blems? .Instead of doing :(lus, the Govera-
ment 8 only taking the side of the em-
ployers. Moreover, the strike was under-
taken by the workers on a fundamenta!
issue. The workers are fighting for their
right of collective bargaining. This is their
right to strike work. Their demand is for
the wage revision, bonus and improve-
ment of their working conditions. I do
not want to go into all the details of it.

Sir, the hon. Minister says that he is
sympathetic about the demand of the wor-
kers. ‘If that is so, why don’t vou call all
the represnetatives of the workers for a
round-table conference? Insiead, he only
gave a repeated call to the workers to go
back to their work. You will set up a
Committee only after they go back to their
work. All this can be doue after normalcy
is restored. At least you may call all the
leaders of the striking woikers und discuss
their problems.

MR. DEPUTY-SPEAKER: You put
your questions.

SHRI ANANDA PATHAK: What I;;’)-/
s that they are only trying to subjugate
the workers and compel them to go back
to their work. The workers are asking for
the Provident Fund advance which is pro-
vided for under the Prevident Fund Scheme.
All the workers of the mills and under-
takings which are closed for more than
sixty davs can apply for such am advance.
They can take that advance. They are not
allowing even that right of tne workers to
take this advance.

The Minister has aiready mientioned that
the agreement is there which is valid upto
31st December, 1984, But, Sir, the situa-
tion has radically changed in the meantime.
The cost of living has gone up; prices are
spiralling up. The workers have every right
1o demand for the review of the agreement.
The Minister is saying that this agreement
which is already thcie is valid upto 31st
December, 1984. Si, the Government has
also stated that they have been making g
continuous effort to ecd this strike. I
would like to know what concretec steps
they have taken. T do rot find any men-
tion of it in the Sta‘sment and the hon.
Minister in his speech on the Floor of the
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House has also said nthing about it. Again
it is written here that Government would
pnot stand on any prestige. 1f that is so
then why don’t they call the leaders .of
the striking workers and settle the disputes
across the table. I wou'd like to urge that
Government should take initiative and all
the trade umions excepting RMMS which
is opposing the strike should be called and
the matter may be discussed in a conge-
nial atmosphere. Thereafter the Govern-
ment may convene tripartite meeting and
discuss all the problems amd accept all their
reasonable demands. Thereafter the Com-
mittee may be set-up-—which the Govern-
ment is considering to set up—1!0 go into
the details. In this way the problems can
be solved and, I hope, the hon. Minister
will respond in a positive way to all my
suggestions. .

SHRI BHAGWAT JIIA AZAD: Mr. De-
puty Speaker, Sir, all thrcugh the speeches
of the hon. Members who have put the
Questions there have been three tremds.
One is the chosen words that they have
used, viz., our is a antilabour Government,
we want to divide the labour, subjugation,
harassment, etc. All these arc the chosen
words. All these chosen wordy are being
used because there is a concerted policy
since January 1982 to speak against the
Government. Sir, when we call the produc-
tivity council meeting they would not come
whereas they say that they want to help
production. The second puint is that they
have made only one demand, namely, you
call all the trade unions and then decide.

Sir, I have alreadv said that T do not
want to infringe upon the rights of the
workers either in their collective bargaining
or in their right to choose their representa-
tives. Some hon. Members have said that
RMMS has got no representative character.
All right. They are welcome to say that.
Now, the Bombay Industrizl Relations Act
has enough provision under it to dethrone
one whom the workers do not like and
bring in those whom :thcy P'ke. Let them
do it and T will call themr who are chosen.
T will have no hesitation to talk to them.
But this coglomeration c¢f so many so-
called trade unions not having following of
workers or are following Datta Samant,
Sir, I am not in a position to call them.



925  Strike by Textile
-, Workers of Bombay (CA)

The only demand is that I shouid call them
and talk to them and then whatever has
‘been said by me will become good.

Sir, I would like to say again that I
do not want to infringe upon the rights of
the workers. Let them choose their repre-
sentatives and I will walk to them. Sir, Mr.
Pathak wanted to know about the concrete
steps from me. Sir, this statement as given
the concrete steps one after the other. The
greatest concrete step is that of an All
India Committee of tripartite nature of
representatives of workers, employers
and Government to sort out tex-
tile issues all over the country and
particularly that of Bombay, Is that
not a concrete step? Well, Eir, I can give
facts and figures. I cannot give understamd-
ing. I am sorry to say this, Sir. It is most
unfortunate that same of the trade umions
are still harping on their old song and
want them to be called. 1 hope that will
still go through my sta'~rrent, ponder over
it. I hope they will advise he workers to
resume work. I appeal to the workers to
come and resume their work. I appeal to
them to allow this commiites to function.
I request them to represent whatever they
want before this Committee, through their
chosen representatives, whomsoever they
choose, or, as they like, through any of
their representative worker, etc. Let them
put their own demands Lvefore it. I am
sure that in the interest of themselves, in
the interests of thz industry, in the interests
of the country they will ccme forward and
resume work.

SHRI INDRAIJIT SUPTA: May I seek
a clarification? I seek this claiification from
you, Mr. Deputy Speakesr. Tor the last
45 minutes we havz been discussing this
subject. You are an old trade unionist.

MR. DEPUTY-SPEAKER: On this sub-
ject, he kmows better tian 11e.

SHRI INDRAJIT GUPTA: Only I want
to know one thing. Because, everybody
wants a settlement no .doubt, he has pro-
posed this committee and he says that with-
in 2 months they will go unto the Bombay
matter, and give their decision. But it is a
tripartite committze. Miil owners will be
there. Unions will be there. Government
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will be there. You kmow it. In such a com=
mittee, if it i3 not possible 10 come to
an agreed decision, unanimous decision, as
it is very likely, than, what will happen?
He has not suggested anythiag. What will
happen in such a case? Suppcse they can-
not agree on a unanimous decisiom, what
will happen?

SHRI GEORGE FERNANDES: Sir, I
seek a clarification. 1 am not asking a ques-
tion. Please listen to me.

MR. DEPUTY-SPEAKER: No, please.
Now, Legislative Business. Mr. Singh Deo.
I have allowed him on beha!f of Mr. R.
Venkataraman.

13.22 hrs.

CANTONMENTS (AMENDMENT)
BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K P.
SINGH DEO): On bechalf of Shri R.
Venkataraman I beg to move for leave
to introduce a Bill further to amend the
Cantonments Act, 1924.

MR. DEPUTY SPEAKER: The question
is:
“That leave be granted ic introduce &

Bill further to amend the Cantonments
Act, 1924.”

The motion was adopted.

SHRI K. P. SINGH DXO. I introduce
the Bill.

SHRI GEORGE FERNANDES (Muzaf-
farpur): Sir, I think (he Commerce Minis-
ter would like to make a statement...

MR. DEPUTY SPEAKER: No, no,
Order please. The Hous:z Stands adjourned

for lumch till 14.25 hours.

“*Published "in Gaz:te of Jndia Extra- ordinary Part-II Section 2, dated 3-7-82.
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13.23 hrs.
The Lok Sabha. thea. adjowned. for. lunch

till twenty-five minu:es past Fourteen of the
Clock

The Lok Sabha re-assembled after Lunch
at. Twenty-cight. minutes. past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

JULY 9, 1982

BUSINESS OF THE HOUSE

MR. DEPUTY-SPEAKER: Now, the
Minister of Parliamentary Affairs and
Works and Housing, Mr. Bhishma Narain

Singh, will make a statement.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): With your permission, Sir, I
rise to announce tha: Goverpment Busi-
ness in this House during the week com-
mencing 12th July, 1982 will consist of:—

1. Consideration of any item of Gov-
ernment Business carried over from
today’s Order Paper.

2. Consideration and passing of:—

(a) The Iron Ore Mine: and Man-
ganese Ore Mines Labour Cess
(Amendment) Bill, 1982.

(b) The Iron Ore Mines and Man-
ganese Ore Mines ILabour Welfare
Fund (Amendment) Bill, 1982.

(c) The Land Acqisition (Amend-
ment) Bill, 1982.

(d) The Constitution (46th
Amendment) Bill, 198! on Tuesday.
the 13th July, 1982,

(e) The Salary, Aliowances and
Pension of Members of Parliament
(Amendment) Bill, 1982,

(f) The Chaparmukh-Silghat Rail-
way Line and the Katakhal-Lala-

bazar Railway Line (Nationalisation)

Bill, 1981.

(g) The Road Tmnsport Corpora-
tions (Amendment) Bill, 1981.
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(b) The Limestone apd, Dolomite
Mines Labour = Welfare Fund (Amend-
ment) Bill, 1982,

(i) The Metro-Railway (Constructi
of Works) Amendment Bill, 1981,

(i) The Food Corporations (Amegd-
ment) Bill, 1982.
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SHRIMATI PRAMILA DANDAVATE
{Bombay North Central): Sir, I would

like the following two items to be includ-
ed for discussion during the mext week.

One, dowry murders. Alarming increase
in the dowry murders and suicides in the
capital has rocked the country. The evil
is spreading like a disease in other parts
of the country where it is not existing.
Failure of the State and Central Govern-
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ments and police department to follow
the instructions issued by the Home Minis-
try to investigate into the suspicious deaths
of housewives and tracing missing women
is a serious thing. What concrete measu-
res is the Government taking to save these
women from being burnt alive or before
they embrace death?

Two, glut of sugar, The production of
sugar has made a new record. However,
there is no relief to the consumers as
there is no decline in the prices of sugar
in open market, If the farmers are not a
assured remunerative price for the sugar-
cane, the land under tne sugarcane cultiva-
tion will shrink resulting in the fall of
sugarcane production and crisis in the
sugar industry. What comprehensive mea-
sures are being taken to avert the crisis?
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SHRI SUDHIR GIRI (Contai): Sir, I
would request you to kindly allow me to
put the following subjects as the supple-
ment to the Parliamentary Affairs Minis-
ter’s statement regarding Government
business for the week commencing the
12th July, 1982:—

(1) For the third successive Yyear
with poor rain-fall in the State of West
Bengal, prices of foodgrains are shooting
up and going beyond the poor people’s
reach. As the State Government has
no bufferstocks of foodgrains to tide
over the food shortage, the Centre
should release large quantities of food-
grains to West Bengal to combat a wide-
spread 8rought situation in the State
this Y ear.

(2) There is heavy shortage of cement
in West Bengal for which development
works are being hampered. The Centre
should provide more cement for West

Bengal.
Wt W nEsiw  (STHYR)
SITgeT WelRd, § §E9s wqa’r

ST g W §wlg §9E WA aTer
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rag ] few & faww wfwfaa
FEW F a9z Fav g

(1) #er feag wseam w@op
UF T4 ¥ %93 @ 7 fred af anf
T OFHT F FICT T TAT TR,
TEHY AWM 7 FEET WY ¥ 9T
F FHI B AW § Uy gIw ¥
fassft SomEw #1 oF WqU &g
¥ FTE T F | T TENT 9 FY
TATR TX 9IFK F9T9 784 § a<e-
T E W EUF T T TA-
™ g #1 omfaw feafy o
FASIK 2T T @I 2 |

& qgEm FEEar S ¥ fae
FET FET fF o™ o @R A
FEAAT H oA g faseeT &
FROT SW F IO g fawm dwe
9T FFT FI FHT AT |

(2) 3mwe ¥ fafumr  erdsre
H Foa sommzﬁvﬁa'uﬁﬁaa'
AT FY g @TAr § uE gee-
awammwarﬁtra}:amefmﬁ
#1 frafe &mr faerade &1
CEARSIRAE E G ) o O
o AR § 97 wfares
O A W F fafew gid Ak
§ FT  7,79,192 TFIH  aEE0
(GfeT) € w8 =% ¥ wF a@ X
ofa® wafa qrer 519,935 HFIH
qEEAT | THH AT A &
32,203 WFIH T TAEY ETEEE A
UF 99 § #wuF  watg & gEmEr
19,888 FaH & | THH FE F wiwe
9T A a0 @z 31 femw

lgslﬁmwﬁaﬁmm
T W AT 22,664 g fowH §
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UF 99 § wWuw watr ¥ gwer
9% WHIH| W ST 16,789 FhFTA
g1 WR WY T FE § a7 E-
oo 7 (fouwfw) awaqt &
ge fuer§ @ fegm=y, 1981 @&
60,260 g W& | sw g% fafw=
el § SNl #T T d@TFC QG
wFenl  #1 fager 8y Y women
A FT FEATE! A0 Wi ar @R
FT Eqfasr & fqvam o9
qAT g1 SET |

& dodlw w9 F S 7 A
s & 3 = faww s
T qg §9F A 99i 37 <@ |

off IWTFAR et (1)
SqTensr wEied, § favofafes @1 fauw
-.'m%rm # FEgE A wmiEe

FEET TIT FET A@ATE -

(1) w2 feww gwges waf
G, TEHT

"o To € oT2AT ISl A
F NG A & WGy AT &F AW
F YT F@ AT @I T | R
QAT FA@T W U4 3@ gaI<
FHATG &9 Fd@ g, A" §
sfgsin fage Ol Sox 93w & @A
ao § | TWEHT FE FOEGL gATE
T Q A9AT AT W § ) 95q 3@
t & g ey @ favm & #9
i LEEI RS B e R 2 MR € R i

AT BT B |

e faw @ FElew & ag
¥ FEHL MGET T AW FT ggAA
T g ¥ fm s 2 aw
1067-68 ¥ & wwET v & =&
AT g FX femr oS o )
qgi F FTHANW & UFaEg  HWea-

d9, TET F TATT TUT WA S
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F fadg &F wEIERy QAT FUEY
T Ffkacd YA A & GHT A
gL FT TY MR o W
qEaar Agr e §F

zuY fred 5 7T § TR
AN A ¥ g s w9 @ &
de  =lo To AT qaAT

-

qear feom e fewva & T-
Sy FAEA  F  FHANET &
S A w1 aSar Ife EEEIREY
qsg fafew oo & g9 @==i  @uv
30 feg faamw @wr & == A
fao Wt ik wew faw WaEr &
graa o9 fem #X oy R @
ff g AT FEIET & MRET
a e F o & oawEe & fag
w F7E  AnE  FHAENEl T 9
ST &7 AU HIT HEA  FH
grEs | fgr & e @l ¥
W g ¥ OEr & Ahr & g
AT 1 WA &1 3@d §C o
o Qo%wmﬁw
¥ TN &7 i T® F dadr o
qae gad & qEHg Jqed F b
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(2) fagre & faraiqareat o
wiow frasl w1 o

fage & gt famaframEdl o
Foel & 16 gIX frew fresr #904
A AT § AGT 31 FAT WEO K
TFL FITATT GXE | SN ggar 12
e # oo g @ fam wrw
frgrer @wmiiE s FE 39
g O ®BEl F wWlEw 9 TQq
TR 98 @ 7 |

FO9 16 | foa=F Ao=w =/
4 AFT F@1 A m fFo W, 39
Y gEaYar & 919 Arfedr S|l
T, I S|l ¥ qEA™E & T TE
T |1 30 HFET ST 7|
T 3@ 2 & s quw gfafq &
AL WATET F AT99% qEAGT AZL /T
qFE

forerr F%22 F91 § 2 | "

W g& 1 Al 48 FdH
z & ag faewr &1 # m «
TR & audAa &1 e A
favafaarem  #mEm #AEm &1 @
feat F agFEm F9T @R gGwAl
q 999 g | 39 I@q gu foem wel
F T TS W WIH FEET FIC
faa= &t ot F@m =MET |
THE WAl AT T TET A &1
1ME0 |

SHR1 SOMNATH CHATTERIEE
(Jadavpur): Sir, before 1 read out what
is written, I have one submission to muke.
Somestimes ed.ling may become necessary,
but before editing is done, 1 feel the
Membz: should be consulted, Not tnat
after editing, something is handed over to
him. With that caveal, and subject to
that, 1 am readin2 this and 1 suggest these
two items for n2xt week’s business:

(1) Nutional Jute Manufacturers Cor-
poration controls and  manages  SiX
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nationalized jute mills. The Corperation
(NJMC) has a very important role to play
not only in protecting the interests of the

wOrkmen and employees, but also in the

manufaciure of jute and jute goods, so
as lo set an example to tae jute industry
as a whole, which is now in the monopoly
control of jute barons. But the manage-
ment of NJMC is not only indulging in
various anti-labour practices, as in vogue
in some big private sector mills, but are
also following in the footsteps of the jute
barons in laying off workers for four
hours in the evening, and thus denying the
workers full wages for the period, in line
with the private sector mills, which is
unbecoming for a public sector undertak-
ing. The level of performance of the
units has considerably gone down since
nationalization, because of the lack of
proper management.

All efforts of cooperation by the em-
ployees are ignored, and on the other hand,
their rights are taken away. It js essential
that the functioning of NJMC should be
discussed in the House at an early
opportunity.

(2) The Ordnance Depot at Calcutta is
functioning since the eighteenth century.
It has rendered gzreat services since its
commencement, The Goverument is
threatening to close down the establishment,
in spite of the opposition of the employees
and the Government of West Bengal. The
move if carried out, will not only affect
the interests of Defence services but will
also create unemployment. The Govern-
ment should immediately announce its de-
cision to continue the Depot at Calcutta
and the matter shou!d be discusesd in the
House. “

st mARm anEr (fEeTe)
IUTETET Y, WA AWE FT FTIATRT
¥ T T el FoSrer o, §
qar it ¥ gg fFagT W @er g
Z |

r.
<&

2T A1 3z 2 fF gquwEtas
ST R L - - o i
F1  FANL FIA 5 WS FAT 5TH
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Wi wX off T % @ § &
o 2 Sy 5 9w ¥ 99 6K

'?@W%Eqﬂa'@?f THTET AT
FET TR FHA  FL qAA  TATG
fear s

T HEA FHOE & AL H
g o & fau g7 gvar o AT
TI7 47T | HETA FHEE Fr O
ST §39 0§ vEr 7T @, 3IF U%
A F=T AT F@T ARAT g A iE
T AT 60 T 80 FIFET AT AT
TE THT AN ZEE AT WAL oA
FAOE #1792 07 weer aw@ o«
589 L & T F1 AW fEar o,
AT AZA A HIEAO TG A EA

T Az, f33 &1 § =ngar
Z & wa gwm A FEaEr
forar s

SHRT BHISHMA NARAIN SINGH: I
am extremely grateful to the hon. Mem-
bers for the valuable suggestions they have
made. I will go through the proceedings
and if 1 feel nzcessary I will bring them
to the noticc of the Business Advisory
Committee.

WM AAtTw oqmEy 0 o g oAl
T qEeET 91, |y aragr fag
S
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14.47 hrs.

EYES (AUTHORITY FOR USE FOR
THERAPEUTIC PURPOSES) BILL—
Contd.

MR. DEPUTY-SPEAKER: Now we
shall take up further consikleration of the
following motion moved by Shri B.
Shankaranand on the 8th July, 1982,
namely.—

“That the Bill to provide for the use
of eyes of deceased persons for the
therapeutic pu poses and for matters
connected therewith, be taken into
consideration.”

Dr. Saradisn Roy, You should be brief.
I want that this Bill should be passed be-
fore w2 take wup the Private Members’
Business. Therefore, I would request the
hon. members to be brief becausz it i
the most non-controversial Bill.

At R W Qe (FT )
sren fafeeze a1 0 =2z i g
92 F4 21T 7

MR. DEPUTY SPEAKER:
already beea circulated.

That has

DR. SARADIASH ROY (Bolpur): The
Eves (Authority for Use for Therapeutic
Purposes) Bill is not a controversial one.
It extends only to the Union Territory of
Delhi where there are less democratic
rights of the people, Whatever democra-
tic rights they had have been snatched
away In the last two years. T would request
the hon. Minister to restore the democra-
tic rights at an early date. This Bill pro-
vides for replacement of the Bombay
Corneal Grafting Act which is in force in
the territory of Delhi since 1964 by this
Act. 1In the statement of the Minister
nothing has been said regarding the
operation of this Act—Bombay Corneal
Grafling Act—for the last 18 years, that
is. in operation in Delhi.

Rezarding the number of donors or the
eyes received and grafted, how many
people of the lower income group have
been benefited by this corpeal grafting has
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not been stated jn the Minister’s statement.
1 want that this should be mentioned in
the House by the hon. Minister. I also
want to know how these eyes have been
utilized?

This Act is a commendable one. In this
Act corneal grafting has been provided,
but mo provision has been made for the
preservation of the donated eyes and for
the proper utilisation of the donated eyes.
No indication has been given about the
measures to prevent mis-utilisation of the
donated eyes. This is a laudable Bill. But
there should be scientific arrangements SO
that the donated eyes may be preserved for
proper use. No guidelines have been men-
tioned as to how the receivers of these eyes
will be selected.

In our country there are lukhs of people,
especially people of the lower strata who
lose their eye sight. If (ransplanting of
cornea can be utilised, these people will be
benefited. In the western parts of the
country many people have lost their eyes
and this Bill will benefit them.

This Act applies on'y to the Umion Ter-
ritory of Delhi. However, in some other
States also similar Acts are there and it
should be examined how these Acts are
being implemented, at 1 how far the pro-
visions of the Acts are being utilised for
the benefit of the poorer sections, because
they are the people most affected. They
have lost their eye sight due to mal-nutri-
tion and shortage of drugs and mal-treat-
ment. They should bz benefite* by this
Act. 1, therefore, requast the hon. Minister
to enlighten how this Bombay Corneal
Grafting Act has benefited the people of
Delhi during the last 18 years or so. With
these words I support this Bill.

MR. DEPUTY-SPEAKER: Shri Mool
Chand Daga.

ot AF FwE T (TET) T
Weld, TR UF AW Aer A1 g fE
gva  grfafaat & eEr 3 F foo
g et A W@ wTw o FA
fegeam § 94 wW@ W wWEH
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15.00 hrs.

sl A W foar s fE oS
Exaec U e o N 1 L 0 T O

ﬁﬂ%ma'@r%ﬁ'rmrq:r%
FIO ITHT qrg qAAH & 0 AR
g 93T & 7 wee At & fem,
T qE & fag zw e s fgm #
TAFT IUAN T Ared | a2 faw
9gT WURT ¥ | T AR & WAl
F g W OEEST gHUA T § |



843 ~ Eyes (Authority for

SHRI XAVIER ARAKAL {(Eraakulam):
Sir, I welcome this Bill, as also the
amendment proposed by the hon. Minister
with regard to the wuse of these eyes.
While Participating in a Private Members’
Bill, moved by Prof. Madhu Dandavate,
.on 20th March 1980, 1 pointed out some
of t'ne figures relating to total blindness in
-our country. It is said that over 9 to 10
million people are blind in India, out of
‘which § million are blind due to cataract,
12,000 children below the age of 12 go
-blind every year and thay more than 30
per cent of the children below the age of
21 go blind due to lack of nutritious
food. You may very well ask why 1 am
referring to all these figures. I am doing
so because the opening senteace of the
Statement of Objects and Reasons sayvs:

“Modern science has rendered possi-
ble the use of eves of deceased persons
for restoring sight to blind persons.”
science has also revealed the
passibility to prevent blindaess. especially
among children. Therefore. 1 want to
know what Governmeny propose to do
in this respect.

Modern

Clause 1 of the Bill says that it extends
to the Union Territory of Delhi. It is a
fact this is a State subject for eniry 6 of
the State List reads “public ealth, sanita-
tion, hospitals and dispensaries”. There-
‘fore, the Central Government may
not be able to do much in this
respect. But my submission is
that this must be a model enactment, 10
be followed by the States in the larger in-
“terests of the blind people of this coun-
try. About 4,500 children of schoel-going
age are blind in Delhi alone. Over 6
lakhs of people are blind in Delhi. This
is the magnitude of the problem. There-
fore. while the attempt of the Central
Government is a welcome move, it should
be extended to other Union  Territorics
also. T do not understand what is res-
trainning the Central Government from
extending it to other Union Territories s
well,

Then, what is the meaning of “therapeu-
tic purposes”? According to the dictionary,
it is curative. But, is it to be confined to

JULY D, 1982
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purposes) Bill
the curative aspect alone? As Shri Daga
said, it should have been defined in the
definition clause itself. We would like to
know how far the therapcutic purposes, as
mentionted in the open'ng speech of the
Minister, will be implemented.

Then 1 come to clause 6, which gives
the Government authcrity to remove eyes
from bodies of persons involved in acci-
dents. 1 went through the number of acci-
dents which took place in our country in
1980 and I found that the number of road
accidents was 1,35,900 out of which 20,230
were killed. So. you can imagine the use-
fulnes of the enactment.

Clause 7 deals with the preservation of
the eyes removed from dead bodies. Have
vou mentioned anywhere how the eyes
collected shall be disiributed? 1 find that
even in the rule-makingz clause it is not
mentioned. Therefore, may I request the
hon. Minister to bring forward an amend-
ment to clause 7, 'o provide for the equi-
table distribution of these eyes?

In the financial Memorandum it is said:

“This will be met from outside the
normal budgetary grants for eradication
of blindness.” “

This is a tricklish sentence. T would like
to know how much moncy we have spent
in this respect, what is the alloited money,
how much we have spent and how many
people are cured of this blindness.

Sir, on the whole, this is a model enact-
ment which other States also ought to be
advised by the Government to imitate.
Therefore, blindnes in our couniry can be
curtailed to that extent. '

With these words, I weclcome this Bill
as well as. ..

AN HON. MEMBER: With amendment,

SHRT XAVIER ARAKAL: With amend-
ment of course. The Minister has said that
it is going to be amended.

With these words, T welcome this Bill.

*SHRT ERA MOHAN (Coimbatore):
Mr. Deputy Speaker, Sir, on behalf of my
party the Dravida Munmnetra Kazhagam, I

*The original speech was delivered in Tamil. r

== —— —— ——
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wish- to say a few words supporting the
Eyes: (Authority for use for tHerapeutic
purposes)- Bill, 1980, which bhas been in-
troduced' by our hon. Minister of Health,
Shri- Sapkaranand.

—

Since the Bombay Corneal Grafting Act,
1957, as extended t» the Union Territory
of Delhi, has been fouad to be deficinet
in certain respects, this bill has been
brought forward exclusivzly for the Union
Territory of Delhi. 1 am happy that at
least after 18 years of working of this
defective and deficient Pombay Act this
legislative attempt has been made by the
Government. If this Bombay Act has
been found to be dsficient in Delhi, it
should be equally so in Maharashtra. 1
wonder how many mishaps have taken
place in Maharashtra during the past 25
years when this Act is in force there. After
all the people in Delhi and in Maharash-
tra are the citizens of our country. I re-
quest the hon. Minister of Heulth to ins-
truct the Maharashtra  Government to
make necessary amendments to this Act,
on the lines of Delhi Bill. T would even
on to the extent of saying tbat this Delhi
Bill should replace the Act in Maharashtra,
which is defective and deficient,

It has become a common feature that
even M.B.B.S. doctors undertakc eye ope-
rations. Cataract operatiors are being con-
ducted by inexperienced and novice Doc-
tors. It need not be said that eyes are
the most sensitive organs of the human
body and the greatest care has to be taken
about the treatment of the eyes. Many emi-
nent medical men, both nationally and
internationally, have averred that India has
the largest number of blind people in the
world. Many State Governments have
taken up programmess for giving vision to
the blind. When D.M.K. was in power in
Tamil Nadu, our Government held many
eye-camps undesr tho chargs of  world-
renowed eye-surgeons like Dr. Venkata-
samy. Today, unfortunately, thc eye-camps
are being held undsr hte charge of iméx-
perienced Doctors. I request the hon. Min-
ister of Health to issue strict directives that
eye-camps should be conducted by ex-
perienced eye-doctors.
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I would like to another important' issust .
In this Bill it has Leen statel: that the-
person who wants to. donate. his. eyes after
his deathr should give authorisation in the-
presencé of two or more witnesses—Clause
3 of the Bill—and at least one among them.
should be a near relaitve like syouse, parent, .
son, daughter, brother or sister. It may
happen that a person meets witk an acci- -
dent and at that time none of his relatives .
is near him.Does it mean that he cannot
donate-his eyes without this kind of autho-
risation? I demand that Claues 3 of this Bill'
should be suitably amended as to incor-
porate that the person wanting to donate
his eyes after his death need give oral’
or written declaration to that effect.

15.11 hrs.

[MR. SPEAKER in the Chair]

This Bill is a wholesome legislative mea-
sure which will enable the Government to
have eye-banks f@r the tenefit of blinds
in the country. This should not be confined
to the Union of Territory alone; it should
be extended to the whole country, I com-
mend this Bill to the unanimous approval
of this House.

oy froend s e ($ieraTeT):
HeOe Weled, g Sl Aad  (AfEe
sEeT & faF SuEE &7 aTiEER)
fadgs agr sufesa fear mam @,
SOHT W W@REG FT § | 30 grey
¥ gogaa § < wwar g G-
W UF UHT Hod g Sl IX gfaar
F HeRI & [EES T § SR WA
@ § 1 an wea e v g
g T@F Y WAWAT §EF A TIA-
FAAEF gOwor At a2 &L L.

LT VAT © A9 4 &4,
YA "l T@ede FEO

15.13 hrs.
STATEMENT RE.: SITUATION IN
LEBANON

DR. SUBRAMANIAM SWAMY (Bom-
bay North FEast): Will you allow clarifi-
cation afterwards?
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THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): I do not think any
«<larifications are necessary.

MR. SPEAKER: We are going to have
a discussion also.

SHRIMATI INDIRA GANDHI: Mr.
Speaker, I rise to make a statement about
a subject which is stirring most of the
world, including people within the United
States of America, and as we have read
in the newspapers, in Israel itself. The
last weeks have been full of anguish for
us, I should like to tell the House that on
our part we have taken every possible ini-
tiative. I have personally written to certain
heads of States including President Reagan,
Presidnet Brezhmev, President Mitterand.
Through diplomatic channels and other
eminent people who have come here, we
are pursuing these matters. The House
knows that the situation is an extremely
-tragic one and full of danger for us, and
for our friends. Much that we have stood
and struggled for is threatened

I shall now read the statement.

The unprovoked Israeli invasion of Leba-
‘non and the brutal killing of thousands of
Lebanese and Palestinian civilians has
aroused deep anguish and revulsion in
the entire world community. This Israeli
action is a flagrant violation of all canons
of international law and behaviour. It is
indicative of an arrogance which has showa
callous disregard for the rights of —®ther
nations and peoples.

Since the invaSion on June 6, the eflorts
of the international community to secure
the vacation of aggression have made no
progress, as Israel continues to defy coun-
sels of restraint. It has callously ignored
the unanimous Resolutions adopted by the
Security Council and the Resolution adop-
ted by the Special Session of the United
‘Nations General Assembly.

The Israeli blockade of West Beirut is
now being further tightened. Many hun-
dred thousand residemts are totally depri-
ved of essential supplies of water, electri-
city, food and medical assistance. The en-
“tire civilian population is being straved out.
The cease-fire, such as it is, is fragile and
‘precarious. Beirut could well be totally
~destroyed and its population annihilated.
“This unabashed use of force is totally con-
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trary to all norms and tenets of imterna-
tional behaviour: Israel’s cynical and con-
temptuous disregard of international
opinion, its continuing aggression and i's
use of military means to seek political
objectives provide a very sad precedent
for the future.

At a timé when there were hopes for
some progress in the resolution of the
Palestinian problem, Israel has chosen to
exacerbate it, thus imperilling the possibi-
lities of long-term stability in the sensitive
and strategic West Asian region,  Israeli
attempts to wipe out the Palestinian Move-
meunt cannot succeed im the long run. A
popular movement, based on the legitimate
aspirations of the Palestinian people, can-
not be put down by the use of arms. His-
tory is replete with instances of the failure
of military force to crush such popular
movements. Israel will be well advised to
pay heed to the growing world-wide vocal
concern, including the voices of thousands
of its own people who have demonstrated
against this invasion of Lebanon.

On behalf of my Government, I should
like to call upon nations who are in a
position to mnfluence Israel to take imme-
diate steps to lift the siege of West Beirut
and withdraw its troops to its own ter-
ritory. After this immediate objetcive I8
achieved, negotiations must begin for a
just, comprehensive and durable solution
which is acceptable to all concerned. Such
a solution must ensure the sovereignty, in-
dependence and territorial integrity of Le-
banon and the inalienable rights of the
Palestinian people, including their right
to an independent nation-state.

MR. SPEAKER: Now, Shri Vyas,

SHRI INDRAJIT GUPTA: You must
permit one clarification. . .

MR. SPEAKER: That is not done.
We will have a discussion later.

PROF. SATYASADHAN CHAKRA-
BORTY (Calcutta South): I had demand-
ed that the consulate office in Bombay
should be closed.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): The Israeli consulate
office should be closed. ...

SHRI INDRAJIT GUPTA (Basirhat):
We want a statement that the Indian soil
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should not. be permitted to be used for

vicious prop':ganda against. ... . (Interrup-
.tions)

MR. SPEAKER: I.have not-allowed any-
body. _
' (Interruptions)**

MR. SPEAKER: They are saying with-
out my permission. I am not allowing any-
ibody.

Now, Shri Vyas.
 (Interruptions)**

MR. SPEAKER: Not allowed. I have
not allowed anybody. Nothing should go
on record without my permission.

I have asked Mr. Vyas to continue.
(Interruptions) **
SHRI ATAL BIHARI VAJPAYEE

{New Delhi): The statement made by the
Prime Minister should be discussed.

MR. SPEAKER: We have already de-
cided to have a discussion on External
Affairs.

(Interruptions)™*
MR. SPEAKER: Not allowed. We are
going to discuss it. Nothing is to be re-

corded. Only Shri Girdhari Lal Vyas
holds the floor.

(Interruptions)*

15.21 hrs.

EYES (AUTHORITY FOR USE FOR

THERAPEUTIC PURPOSES) BILL—
Contd.

MR. SPEAKER: Shri Girdhari Lal
Vyas to continuc his speech.

st freardt = s (sfierareT)
WETET WEled, W 9 {4 FT qEAA

purposes) Bill

T @ JAl ST A gAE
g fF g st a7 = ggr & fag
AT & OHT FTAT qIL_A H ARL g
| T & HEWFHAT TH 918
¥ g foegm wemamw § ol wa A
AT g, 3© fa e 1w O S
AR ¥ T TR F & am fog
g & o/@ qer GFT ®T W AT

4

FT W 9T AKX gg fAaeq &% @

*Not recorded.
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e g SWE gAR TeewE ¥ =4
FFC F HPT T AR AT F T
TomEAEEl Wo&R W, I & A
TE T 9 | GH wATEr mmetea
J ¥t grafeat 7 wer w7 fFAT
AT T TFK F A0 1T A1 GA
fPe w2 8 | v A9 B9 4 FA4
el 9% qr 91 fF aFdr @ aAW
FEAT IET 2 7 OWT AT AR TAS

™ ¥ fau o &1 #1€ 7 #E FTE
T AT ATRT |

W AW AR T (I0T) AT
ST 9@T & W 2 94 F fau #

FAT TR |

i ot smawm: 99 &
fre oo @@= @i ok 9w @
qersq !

ot W W e oife frE g,
sifs sad fou dar @=F w9 #
fegfa & @€Y & | 0¥ faga Wi &
HEgod F1 fETOT FA &I FAEET
Fr A aSrfgn arfs § #gaT SEe
TeE! qE & FE@I HT @ |

Tgr 9¥ TIEWI ¥ ¥@ WX
ENR % 0¥ g e #g § S
ge9 gurd ¥ 2 HE § S wE
UITE FT ST GHAl g | STHTHEAT &
AT 9 TY deF ®1 @ IIT
FIT FT FAET FI JAWT ATET arf®
g AT SEw gfagrgas FE FI
g% | 999 9T BR-BE FedAi adl
WEW F1 ORI ¥ S AW TG-

IET ST A1 |
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use for Therapeutic
purposes) Bill
@ T g8 § fr wiE frehTer
afsre frey g afen | Rl
e & ag wfawre 0% sgrarfedl

guT T g F | afz IAE AW TG

g9 AiaF FEEHAT ¢ F TA AN
¥ dfas w @7 \ O ogATE B
FCETI FETATAT H i@l & a® $i
TITOAT EET ST | @ UET deam)
FT AT WTT gZ FTI I ARG 2 AT AT
f& oowr fawam 21 o SfF &=
Feqmor & fAU w o FT GrOEl |
TEH X W OH aF THGd HH TN
FI ATH TEEAET AT AFAT B

15.26 hrs.

[MRr. DEFUTY-SPEAKER in the Chair]

zg fawr #F wEwl W WO
ez ‘‘saamdY’ Wy faw w@r g )
afFa “ergart’ & gaEd a1 H9T
T & ST | ST 5 A
WY oA g1 ST av gHT Sl "AHES

F oft " Fr @ | @R AT
g fF =W § wes “SHEwrEY’
&1 faFrer &3 weg “‘geaT’ W@T SET
Tifgw | THT §¥9T 9Tg FIE greded
gl ar FrE guig §e T v
MR. DEPUTY-SPEAKER: So, you have
concluded your speech now.

SHRI GIRDHARI LAL VYAS: No,
Sir

MR. DEPUTY-SPEAKER: Then please
conclude now.
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SHRI GIRDHARI LAL VYAS: I have
many more points. I will continue later.

MR. DEPUTY-SPEAKER:

You can continue next time,

All right,

Now we take up the Private Members®
Business.

Now, Bills

for introduction, MTr.
Banatwalla

15.30 hrs.

"CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 75) ‘-
SHRI G. M. BANATWALLA (Pon-
nani): Sir, I beg to move for leave to in-

troduce a Bill further to amend the Con-
stitlution of India.

MR. DEPUTY-SPEAKER: The question

IS

“That leave be granted to introduce

a Bill further to amend the Constitution
of India.”

The motion was aaopted.

SHRI G. M. BANATWALLA: Sir, I
introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Substitution of new articles for article
338, etc.)

SHRI G. M. BANATWALLA (Pon-
nani): Sir, I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

*published in Gazette of India Extra-ordinary Part II, Section 2 dated 9-7-82.
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MR, DEPUTY-SPEAKER: The question
LRSIV -

“That leave be granted to introduce
a' Bill further to amend the Constitution
of India.”

The motion was adopted.
L

SHRI G. M. BANATWALLA: Sir, 1
introduce the Bill.

MR. DEPUTY-SPEAKER: Mr. Chitta

Basu.

Wy waw  ams (frAw)
SUTENE Wgled, " [qeqT & %9
&, "R

MR. DEPUTY-SPEAKER: This will
not go on record.

MR. CHITTA BASU: Nothing else will
go on record.

off AT TW qErE ;L K E

SHRI RAM JETHMALANI (Bombay
north-West): Kindly agree to look into
the complaint.

MR. DEPUTY-SPEAKER: That will be
looked into. But he could have put it in
writing. Everybody raising every problem
like this without motice is not good. He
could have sent a letter to the office.

st ®AY TR aErEY : TRT A TG |

MR. DEPUTY-SPEAKER: That will be
looked into.

Mr. Chitta Basu.

12.32 hrs.

BOMBAY PREVENTION OF BEGGING
(DELHI AMENDMENT) BILL*

SHRI CHITTA BASU (Barasat): Sir, T
beg to move for leave to introduce a Bill

e
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to amend ‘the Bombay Preveation of
Begging Act, 1959, as extemded to the
Union territory of Delhi.

MR, DEPUTY-SPEAKER:
tion Is:

The ques-

“That leave be granted to introduce a
Bill to amend the Bombay Prevention
of Begging Act, 1959, as extended to
the Union territory of Delhi.”

The motion was aaopted.

SHRI CHITTA BASU: Sir, I introduce
the Bill.

DELLHI RENT CONTROL (AMEND-
MENT) BILL*

(Amendment of section 14, etc.)

SHRI G. M. BANATWALLA (Pon-
nani): Sir, I beg to move for leave to in-
troduce a Bill further to amend tne Delhi
Rent Control Act, 1958.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted lo introduce
a Bill further to amend the Delhi Rent
Control Act, 1958.”

The motion was adopted.

SHRI G. M.
introduce the Bill.

BANATWALLA: Sir, I

15.33 hrs.

CAPITAL PUNISHMENT (FOR SABO-
TAGE AND HIJACKING) BILL*

SHRI B. V. DESAI1 (Raichur): Sir, T beg
to move for leave to introduce a Bill to
provide for capital punishment for sabo-
tage in essential services and for hijacking
of acroplanes.

**Not recorded.
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MR, DEPUTY-SPEAKER: The
dion is:

ques-

“That Jeave be granted to Introduce
a Bill to provide for capital punisament
for sabotage in essential services and for
hijacking of aeroplanes.”

The motion was adopted.

SHRI B. V. DESAI: Sir. I introduce
the Bill.

‘SPECIAL EDUCATIONAL FACILITIES
(FOR CHILDREN OF INTER-CASTE

| ‘OF INTER-RELIGION MARRIED PA-

RENTS) BILL*

SHRIMATI VIDYA CHENNUPATI
{(Vijayawada) : Sir, I beg to move for leave
to introduce a Bill to provide for gpecial
educational facilities to children of parents
comtracting inter-caste or inter-religion mar-
Tiage.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce a
Bill to provide for special educational
facilities to children of parents contract-
ing inter-caste or inter-religion marriage.”

The motion was adopted.

SHRIMATI VIDYA CHENNUPATI:
Sir, 1 introduce the Bill.

15.34 hrs.

CONSTITUTION (AMENDMENT) BILL

(Insertion of new part XA)

SHRI ANANDA PATHAK (Darjeel-
ing): Sir, I beg to move for leave to in-
troduce a Bill further to amemnd the Con-
stiution of India.

ASADHA 18, 1904 (SAKA)
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce a

Bill further to amend ths Constitution of
India.”

The motion was adopted.

SHRI ANANDA PATHAK: Sir, I in-
troduce the Bill.

LOKPAL BILL*

SHRI RAM JETHMALANI (Bombay
North-West): Sir, I beg to move for leave
to introduce a Bill to provide for the ap-
pointment of a Lokpal to inquire into
allegations of corruption against public
persons and for matters connected there-
with.

MR. DEPUTY-SPEAKER: The question
is:
“That leave be granted to introduce a
Bill to provide for the appointment of
a Lokpal to inquire into allegations of
corruption against public persons and
for matters connected therewith.”

The motion was adopted.

SHRI RAM JETHMALANI: Sir, T in-
troduce* the Bill.

15.35 hrs.

PROMOTION OF A CASTELESS AND
RELIGIONLESS SOCIETY BILL*

SHRIMATI VIDYA CHENNUPATI
(Vijayawada): I beg to move for leave
to introduce a Bill to provide for the pro-

motion of a casteless and religionless
society in India.
MR. DEPUTY SPEAKER: The ques-

tion 1s:

“That leave be granted to introduce a
Bill to provide for the promotion of a

-_— -

*Published in Guazette of India Extra-ordinary, Part 11, Section 2 dated 9-7-82.

*Introduced with the Recommendations

of the President.
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casteless ‘and religionless society in
India.”

The motion was aaopted.

SHRIMATI VIDYA CHENNUPATI: I
introduce the Bill.

—

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Amendment of Section 378)

SHRI RAMNATH DUBEY (Banda) I
beg to move for leave to introduce a Bill
further to amend the Code of Criminal
Procedure, 1973,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be eranted to introduce a
Bill further to amend the Code of Cri-
minal Procedure, 1973.”

The motion was adopted.

SHRI RAMNATH DUBEY: 1 introduce
the Bill.

INDIAN POST OFFICE (AMEND-
MENT) BH.L—Conid.

(Amendment of Section 26)

MR. DEPUTY SPEAKER: Now fur-
ther consideration of the following motion
moved by Shri Atal Biharj Vajpayee on
30th April 1982, namely:—

“That the Bill further to amend the
Indian Post Office Act. 1898, be taken
into consideration.”

Mr. Vajpayee was on his legs. He has
taken 120 seconds.

Mr. Vajpavee.

Y wew - fagd mwddr  (7f
faeet) © SuTEwE wWErRw, 89 A HuST

JULY 9, 1982
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¥ AN AT §< W, Afew waa
g g A FB FA FAL A
g WY WY HUAT AT HT HA T
gu & s A 1898 ¥ “gfreww
e #few mwe’ @ qWM & FAT
AT 9T | IF FT ILW  qT-AfFAAT
AR FeAl &1 fagdrafadt 9X WY
T@AT, I¥ AT HIX Iq AW-HE
F FT ATGFTC o A7 | Tg FIH HAT
Y TG &1 gAY @A & 93
FAT IEA A | Q@A IUHEAT FT
fafezat &ax #1 o off, "wEAN
F g § A1 qg-gag e 9 S°F
A% foar smar 91, qfEw #@ww ar
WHaa & a9 gU AL &, IT AT wi@l/
¥ suffawa #TAET FT AR oA AdD
qT | 1947 ¥ W HATAE g AT,
1950 ¥ BW T 9@ & AR
aifag fwar, dfaa= % g 9 99-
qq #wfywl 1 qmEgw fFr s
qaqd  wfgFl F wead safE
F1 fazdrodt v 1 wfgw 2,
Al FI 9F-FART FLA FI BT
g, dfFw wmvwg 2 fF oHuwr #T
AT THT FAT-HET TG TF =
W E T A A ag W ag @
& 39 F@-FEAT FT IEE fFaAr
STOw@TE ... -

ST AYRATT FTHAT
gEnr fFar s @ g

(STTEER)

st wew fagi amaar ;. FAE*w
FT TG A a 79 & 919 QT
#t & & zw Io =feadt F gm-
FAETT FI AGT FT TE 2 |

SITEAE  WElad, Wid &1 TA-
gt feeet T faeet Tomas g7 300
AW &1 TF g1 qA8 T F AT

*Published in Gazette of India Extra-ordinary. Part II, Section 2 dated 9-7-82.
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39 cfeaal #1 SH G FT A
@ & | ag fawfaem 79w, 1980
¥ TN FHT | TWEF TTOW  F
qrey  Afpedre TAA THIGT A |
. Sl T ferfa & feat #& S90
@y FATE AT | g9 gEwa ¥ 6 AT
foafa & v et @ 59 & 15 faen
YR | WU HA F FATT F SR
CFgraT & TF SR A IF HIa-
foafa @& &g SO | wE w7
fogfa : gigofa wwom T@F &)
T O TR FB AW @ fRr S
g § o amm-feafa F1 g fea
F) =L, 1980 ¥ UF AT qUATL
FT TE A WX F 172 AR F
A ¥ | TEA 12 Of@dTHE &
AT F | qBEAE AL TET T
g fafm F feAt F ag
Afgd +ft GUAT AR TEEAL F
ﬁgmwﬁﬂwﬁwwﬁ
IH G F W FT HEAT F |
172 @NTT FT AT AG 300 AWM
#F g g1 W H Q@™ &
26 v wifger & faoe = &
WY § A aares I & AT Jqrax
CF | BT wYEIT 9'WIE gl &L,

T 1 g gfee ¥ I@mdr g few
T g ¥ 39 @ &y fafosat &
FHag fegr 91 Wr g 7 HWAAT T FQI
q7r f& s ofsas Fwer @A A
qg J a7 gfsorsw giafadl &1 qErs
2, q v g, TsA T AT
zw & gra #wawa fgar wr w8
W mgEe fafesai &1 TF ahar g,
FF-IeqE FL qHFAT g, Wl HI
TrFEA T ©F ghar g, " T FHR4T
21 ag ofsas &wt F|r @, qfsaw
ity FT 27 ag ArETSAATEAl
FY W7 Tadwd W@ H W97 AGY
A 1 I owT AT FW A
gy sy, @t & @ @FAr g, IW A
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TTATRT TAX ¥ 9T Y, FHTHT 9%
g g *w felr wmfaw g
ﬁmm,a‘rwﬁaeﬁwﬁw

ofsqw aweT &1 #g@ad @1 9T F
T & AR | ;T WS W IR
79 g1 ofsars gigwafaet a1 @
g g ! #1E sfR owR owmfa W
FAOM, T FEAFT g | S99 FF wwdid
FUAE! g HAT g 1 WX =W
S ¥ e A 9w fEa
ST @ g | oww feufa g aw
fere w2 f5 foooit & wwwe a@g
T we fr g aferw AwA ¥ fed
Gar 7T @ & ofeew  zigafad @
frger B & R awm  faeay
wesfafaedsm & i Iy g wEe
T, TE-5/4/81, FH SELA, 9T ST
I FAET T, 99 Al &1 faa<or
g | 98 A 99 ANE g AR & 39 FT
Sgd FAT AGAT §

“DCP(SB) 'as sent appendices A to
F disclosing mames of organisations and
individuals whose activities are consi-
dered to be objectionable in as much as
these institutions and individuals have

anti-Government or agitational approach
in solving various problems.”

FAT HAAST & THHT | R &7 faareg
FIAT TN g, Trardr faear aofl ag=
qET &7 STEAT, AHEHT BT FA FLA
* fad g WAT arReda®

¥ 9 F ToTO@ AR AT ST o

W FAET AT ATGAT§ | A
g & gfafafy a8y 3 g7 § |
HATATAAT FT @ TETE QAT ATgaT § |
g, feeet uefafama & =m
farar ST T 2, 39T vemme fRaT
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¥ JOAT-9gal § 5 o | o
™ ? T fAeT arlt ¥ wEE 9%
TH AT B QT FI TAEr & AT
gHar 2 |

fafreer W Fwafasdem ggr
a3 g | s gar & 7@ & &« oan
ﬁl?lﬁ%mﬁm@'@%
g I TTT 9Ar €1 AEY &1 %7 TeRIA
Fama ] faar & == ' &1 = we
3q T fam s ow@T & 1 W A
99 AZTH FT AT ¥ 9Q@T R ar
qaT ZAN fF R awr @ fF 2
F % faar wrg fafaq wmaw =&
fer W Zismew Fwd fa
fafes wmaw 3 S0 B 7 oWm
HATHA  EATRE &7 e #X @
g | | wifaq &% & fa7 qame § )
SR ATT TiAaTHE FT FHET TAH HIT
I FHAAT & AT @R & & foq7,
CRIG ] ﬁ%ﬁﬂﬂl?,ﬁwm
FIA FT JI9GTHAA & a1 § g ATfad &<
FFAT § | IUTSAE WEled, WX
grfas A0 F®AT AT FF GET FT
geegdl § TEAIET a9 & f&g dgm)
g WX W § Aifad #T 2. ..

\rll

. .. . (Interruptions)

THE MINISTER OF COMMUNICA-
TIONS (SHRI C, M. STEPHEN): The
method is very ecasy. No Parliamentary

Committee is necessary.
It is enough to file a petition before the
court. They will ask for the record.

Proof can be given there. I challenge him
to do it.

SHRI SOMNATH CHATTERIEE
(Jadavpur): Accept tne challenge.
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: I
gave him a challenge. Hs has given me a

counter-challenge. I  want 'a Parliamen-

tary Committee,

VAL o) avva

h

NERTTWW™ J dir v ww

DV
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SHRI C. M. STEPHEN: I want the
court to be used.

SHR1I ATAL BIHARI VAJPAYEE:
What about those Government emplo-
yees who will have to appear before the
court? What about those Government
servants who will be endangering their
livelihood and their services? Therefore, -
what is wrong in appointing a Parliamen-
tary Committee? (Interruptions)  Sir.
they are in a majority; the Committee
will ‘have Congress Majority. But yet
it is strange, they ‘are not prepared to
face such a Parliamentary probe; (In-
terruptions) Yes, we will go to court.

LLAL VYAS (Bhil-
that is the only

SHRI GIRIDHARI
wara): Go to court
solution,

st oem  fagrdt awwga @ 7
Tegafq & A H OWHAAA BT G-
TART 21 A &S A TN W arfearae
F T F1 TTH AW FT AT @Y
ar FETT § ATHY | AT G HwA
FI B HAAT 3 AT qT IART AT
TaT STAT WK FgIAdl J A qrAv
¥ gg &gl ST fF HITAT HT IATSA
THGET & 978 | @ T |

SHRI C.M. STEPHEN: May I submit
one thing?

SHRI ATAL BIHARI VAJPAYEE: I
am not yielding,

SHRI C. M. STEPHEN: I just want to
tell him this. Sitting in a glass house, he
should not throw stones at others. He Is
making these allegations. I will be com-
pelled to tell the House about the list of
persons whose communications were being
tapped, in respect of whom written orders
were issued that their letters may be inter-
cepted, during the period when they were
in power. I will place it before the
House, Let us face it; come along. Sitting
in glass house, do not blame others.

SHRI ATAL BRIHARI VAIPAYEE:
So, he has indirectly accepted that letters
are being censored. You say there is a
list Sir, they themselves were in the
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Opposition. It was quite open to them;
they could have asked for it; they could
have asked for .change.

SHRI C. M. STEPHEN: I wish to put
it -before you. Even now it is there in
West Bengal. Posts are being intercepted
in West Bengal even today; they are
doing the same thing; posts are being
intercepted; letters are with me. I am
prepared to put it before you. (Intrrup-

tions)

SHRT ATAL BIHARI VAJPAYEE:
He will have the right of reply. I don’t
know why he is losing his patience. ...

AN HON. MEMBER: Temper.

MR. DEPUTY SPEAKER: He is a
present Minister. You are ‘a former
Minister. So. it is very difficult for us to
proceed in this matter.

SHR1 ATAL BIHARI VAJPAYEE: 1
was Foreign Minister and he is Minister
for Communications.

MR. DEPUTY SPEAKER: Anyhow
you were also a Cabinet Minister. (Inter-

ruptions)

SHRI SOMNATH CHATTARIEE:
Sir, what is going on tnere between the
Minister for  Communications and the
Minister for Petroleum?

SHRI ATAL BIHARI VAJPAYEE:
He is showing him the list.

SHRI C. M. STEPHEN: 1t is between
vs. (Interruptions) It is different from
the relationship which you already have
found with him. Where is your comrade-
ship in consensus with him, I mean, Mr.
Jethmalani? (Interruptions)

SHRI SOMNATH CHATTERIJEE:
Now it is combustible, I find.

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): There is
no difficulty. You come to this side!

(Interruptions)

o wew fagrdt aTwaar @ SuTemE
qEIeT, ¥ AF-@i® § T g dr

at%s g ¢ § fr e wEe vl
g, Zetw w1 T @Y wrEal
I I & 9 g FgH & AATET
AR #E T99 TG ¢ oS ST
FCRIT o a9 WY QAT gIET 97 1 "HOT
§ SWAT FgqT § R 9@ Swar 9
N AT AT AGT A5 FLRATFCR T 7
gH a¥ wraTS IBT @ AR CEH qar
TEr ar | ¥ il

SHRI C. M. STEPHEN: We were
trying to pull you down, and we have
done that.

(Interruptions)

SHRI SOMNATH CHATTERJEE: He
is jumping up and down only to show
that his department is surviving.

(Interruptions)

%

SHRI SATYASADHAN CHAKRA-
BORTY (Calcuta South): Telephones re
main dead for most of the time. The
telephone charges should be renamed as
death charges.

ot wza fagrdt awaar @ Ieme
HEZET, AT JAdT TLEHEIT HI5 ToAdr
FLAT & AT SERT ATITT JATH &FT HIS
Hifecy 720 2 | gg FIS HATETC ARL
g UF wwa gEFAT & A @
FT | T WA FAT ZIAT AT | HH TG
AT | ATFA TAGT T F AT
S gg HI gHTR Alfew § AT TE ar
Ffade ¥ gud va™= dAdl ¥ Fgr fF
gz T @FL BT BT & g8 99§ a IT6!
TFAT ATMET | 7 IR feeRETT AEd
g | Affd #T F9aT §& 9
TAF FT T O T AN A WTT AT
zafad Ia1 & & o7 S9ar g@
T FE  HeeT wa fe@mad | 7T
T T W@ &

IUTEAE AGIed, ST THT & deq
»7T T FET QSATO & | S9H! U 9g
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frer | @ & o fawr gur ar-
T TEew fesE &1 At
“fesga” <€t ¥ gwrfoa ST &
St aqat % fooqm § 15 o7 A
®, Afha fIwTer @Yo a7 g 97 AT
T U TAT & AT AR HAT 9T g1
| FET ¥ 9 ST ATAT g9 AT TqT &
19 g 97 9g fega & faww ®
T gIHT AT FU HSATIT & I g
g9 M1 7 ¥ §E AT FI @ § A
AL ft 78 a0 q WRIFRE § |
T @& 7T fAwsmoa 93 & WY
arfaa g1 |rR | Fafesar & &1 o
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g | IRV §Y UF A1 HA g faqr
¥ | FT A AT FEA A & FTE
T AT g7 WE R AR L g’
T 9T T4 § | Ak 352 &
Hid QAIAH! &9 AN gRit | gq
ST A TG AT 918 § | @
m%%%ﬂﬁWﬁTWT
AW @ R AW &1 g faer
3, St 3w # frafes s Ay § 0
q HAAE g€ & FET {6 ag ara #7
TE T 99 HX TW GWET X
S 1R -

SHRI SUSHIL BHATTACHARYA
(Burdwan): T rise to support the Bill. Sec-
tion 26 of the Indian Post Office Act, 1898
was enacted during the British rule with
the specific aim of curbing and restric-
ting civil liberties. After independence it
was reasonably expected that the Govern-
ment would repeal this section which al-
lowed such abhorrent practice of inter-
ception of letters of the individuals and
associataions of free India. But we find
that the Government of India did not
revoke it. Nor did it modify some of
its provisions which are open to being
misused by the Ruling Party in power.

During the British Raj interception of
letters was ‘at least not apparent. But the
present mode of tampering it s crude
as well as humiliating.

-

In Western democratic  countries,
leters are not intercepted except in a
grave situation of war or something like
that. But in India intercepting or pin-
ching has become the normal practice. I
may cite here an example of my own
experience about two decades ‘ago. T
wrote a registered letter from Burdwan
to our departed leader Comrade Bupesh
Gupta the veteran Parliamentarian then
in Delhi. That was a registered letter,
acknowledgement due. To my surprise 1
received the ackmowledgement card the
very next day, bearing the seal of_ Bur-
dwan post office.
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Later, on my enquiry I came to know
that the letter did not reach him.

The victims of this practice are very
naturally - political opponemts, journalists
and Members of Parliament. This method
is often resorted to not because the secu-
rity of the country is in danger but solely
to serve the narrow party interests. Infor-
mation collected from intercepted Iletters
is even passed on to employers of indus-
tries and landlords to suppress people’s
movement. In a situation like this, the
civil liberty of a free citizen becomes a
travesty of the term. If the dignity of a
citizen of a democratic country is to be
upheld and he is to be saved from the
ignominy he suffers now, the Government
should accept the proposed amendments
which are long overdue. In view of what
I have stated amd what I strongly feel, I
support the Bill.

SHRI XAVIER ARAKAL (Ernaku"

lam): When the Indian Telegraph
(Amendment) Act was before the House,
at that time, this House had the occasion
to analyse both the theoretical aspect as
well as the practical aspect as to where
the civil liberty of the citizen ends and
where the rights and duties of the State
begin. We had also the occasion to say
that for the proper and efficient adminis-
tration of the coumtry, certain degree of
control is imperative and mandatory.

The contents of this Bill are not different
from the earlier Bill which was moved by
hon. Member, Shri Jha,

While listening to the hon. Member,
Shri Vajpayeeji, 1 was thinking as to what
was happening in our country.

He has put forward certain reasons in
the Statement of objects and Reasons. But
those reasons are not convincing at all.
The grounds mentioned therein are not
the grounds on which we can Support the
Bill either.

In a democratic set up, we have a libe-
ralised individual liberty but mot at the
cost of the country’s security and tranqui-
llity. Hon. Member was asking about the
meaning of tranquility and social security.
But these terms have been well defined by
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the High Courts and the Supreme Court.

SHRI SOMNATH CHATTERIJEE:

What is the meaning?

SHRI XAVIER ARAKAL: You come -
to my chamber.

SHRI SOMNATH CHATTERIEE: .
The Hon. Speaker has set a bad precedent
of calling every Member to his chamber.
From Speaker to Arakal, everythimg 1is.
to be discussed in the chamber. Why can
you not tell us here? Perhaps, he has noa¢
got the permission from the palace.

MR. CHAIRMAN: You have just in-
vited him to your chamber. I think you
have no objection in going to his cham-
ber.

SHRI XAVIER ARAKAL: They are -
in capable of enlightenment; they cannot
be enlightemed. 1t is impossible. Certain
people are like that.

I think in their inner hearts they are
afraid that this provision may be resorted
to during emergency. In other words,
they contemplate in their mind the possi-
bility of emergency and so they want
to protect the security of the imdividual.
I ask the hon. Member one question.
Cannot that principle be extended to the
security and tranquillity of the State as a
whole? Cannot we take into consideration -
the totality of the Government within the
framework of the society in which we live,
especially in a democratic country like
ours? This is a point where we differ from
him.

It is said that India is one of the largest
and greatest democracies in the world.

MR. CHAIRMAN: There is no doubt
about it.

SHRI XAVIER ARAKAL: You may
not be in doubt about it, I am not in.
doubt, the people of this country are not
in doubt, but some people have doubt about
it. This is an old Act.

SHRI SOMNATH CHATTERIJEE:
Normally your performance is good. But
this is not one of your good performances.
Shri Stephem is from Kerala, although he-
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is mow from Gulbarga. He has polluted
you, perhaps.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): Where
is he running away now? From pollution
perhaps.

SHRI XAVIER ARAKAL: There are
«certain norm within which this section is
functioning. There are certain other pro-
visions in the same Act which, one way
-or the other, curtail or restrict the liberty
of the citizens. If you look at clause 23,
there is a bar om the transmission of mail.
I do not know why he did not refer to it.

I would suggest to the hon., Minister
that it is high time that we had a fresh
look into the working of the Indian Post-
office Act, 1898. With our experience of
its working all these years, we should have
a closer look at it to make it more efficient
so that th:re is no lacuna in the function-
ing of the postal system in this country.

In sub-clause 1(d) of the Bill the hon.
Member suggests:

“Provided that the person or the asso-
ciation of persons whose postal articles
are to be intercepted or detained shall
be so informed in writing beforehand
alongwith the reasons for so to do;”

This is an impractical proposition. Sup-
pose a person is indulging in subversive,
anti-national or anti-social aclivities, he is
liable to be caught and punished. Is it
necessary to inform him in advance if his
mail is to be iatercepted? 1 fail to under-
stand the reasoning behind this. Perhaps,
the hon. Member has not thought of the
implications of incorporating such a pro-
vision in the Act.

We have a great tradition from times
immemorial to respect the individual liber-
ty. We have a system of Government in
this country where the individual liberty
is protected. The fundamental rights of our
Constitution provide sufficient protection
~to our individual as well as collective
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%parent Act wuas enacted
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rights. But, we have to bear in mind, that

reasonable restrictions on Such rights are
provided by the same Constitution.

Therefore, I would eonclude by sub-
mitting that the amendment suggested by
the hon. Member is unwarramted and is
not at all required. \t the seme time, I
would request the hon. Membter, who has
experience of the working of this Act, to
come forward with a comprehensive Bill,
covering all aspects of the working of the
postal system in our country. With these
words, 1 oppose this PRill

*SHRI S. MURUGIAN (Tiruppattur):
Mr. Chairman, Sir, 1 rise to support the
Indian Post Office (Amendment) Bill which
has been moved by my hon. friend Shri
Atal Bihari Vajpayee.

have noticed that the
&4 years ago
during the British rule in India. Two World
Wars have taken place in this period of
eight and half decades. Man h:us gone to
the moon and harc brought stone and sand
from there. Remarkoble scientific achieve-
rweats have besn made during (a.s periot
But this Bill Act c¢ontinues (o re in force
without any ¢hvawe,

We used to send nmiessagts throngh birds.

Then we switched over to mail runners.
Now we have ot sophis‘icated scientific
gadgets to s:nd muos<ages instanianeously.
We are sending messages and communica-
tions through aie. Many scch developments
have taken plice al over the world in
the matter of vending and re. sving com-
munications. But. even in this ;ge, it s
really anarcasenism ihat th: raii should
he intercepted by h¢ Gosvapment in
power. In a d:nociacv he pocp'e have
their basic rights to dissent and to write
and to propagate their view-points, Our
Constitution guarantees these fundamen-
tal rights to our citizens. Naturally it will
be an encroachment on the fundamental
rights of our people, if their communica-
tions are to be intercepted by the Gov-
ernment for one reason or the other. Just
because Shri Vajpayee has brought this

*The original speech was delivered in Tamil.
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bill, the hon. Minister should not reject
this Bill outright. It would be in comso-
nance with democratic concepts if he ac-
cepts this Bill; otherwise, he can bring on
his ‘own another Bill incorporating this
amendment.

Here I am reminded of certain things.
Our narrators of Puranas used to say that
if one wants to occupy the throme of
Indra, in whose Indralok he can enjoy all
the good things of life, he has to perform
penance and yagnas. This mcant that
Indra can change. The man who performs
the severest pemance and yagnas can be-
come Indra. But, all the while Indrani,
his queen, remains the same. Like that,
*his Act has remained the same all this
while. Whether they performed penance
or yagnas many Ministers have come ana
gone, without trying to look at this old
Act.

In Tamil Nadu, the letters of M.L.As.
and M.Ps, are intercepted. From my con-
stituency, Some people wrote to me about
the need for a High School. This petition
had been signed by some people belong-
ing to the ruling party in Tamil Nadu.
Before 1 got this communication, these
people had been warned by the ruling
party in Tamil Nadu for sigming the com-
munication sent to the M.P. belonging to
«-pposition D.M.K. party. This meant that
this communication had been intercepted.
The Congress-1 M.Ps from Tamil Nadu
are no exception to this taping of letters
and taping of telephonic  conversations.
Even the Central Ministers visiting Tamil
Nadu are not spared. Their telephones are
also taped as if they have come to Tamil
Nadu to dismiss the AIADMK Govern-
ment there. I am sure that the Central
* Ministers must have come to know about
this through their own sources.

I have referred to this because these
things are not in the imterest of democraey.
This will emdanger our democratic ideals
enshrined in the Constitution. The hon.
Minister should ponder over this problem
in this background and he should suo motu
bring an amending Bill, if he cannot ac-
cept this Bill under discussion, which will
be supported by the entire house unani-
mously.
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SHRI RAM JETHMALANI (Bombay

North-West): Mr. Chairman, Sir, I Sup-
port the principle and the substance of
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this Bill. So far as the verbal text of the
Bill is concerned, on the principle and the
substance being accepted, perhaps the Bill
could be made still better, It is good
enough. But it is capable of being tex-
tually improved.

Sir, 1 have heurd with attention the three
speeches which have besn delivered from
the Treasury Benches. The three speeches
remind me of what happened during the
Watergate incident in U.S.A. While Presi-
dent Nixon was being impeached for
having broken into the Democratic Party's
headquarters = for the purpose of getting
information which he thought would be
politically valuable to him. He at least was
ashamed of it. He knew that he had com-
mitted a wrong against the Constitution
of the United States, that he had com-
mitted an offence against the law of the
United States and. in any event, that he
had committed an offence against that
subtle thing called the religion of freedom
and democracy. So. he denied those acts
and he repudiated the evidence of his in-
volvement in those acts. But while Mr.
Nixon was ashamed of what he had done
and was trying to conceal it. a friendly
newspapzar in Thailand published an article
which justified what President Nixon was
doing in the United States: they wanted
1o curry favour with the United States
President, and the newspaper in Bangkok
said exactly what thess three distinguish-
ed Congressmen have said today before
this House.  What they said in substance
was this. How can a President of —any
country rule and act as President unless
he knows what his political opponents
are doing and what President Nixon has
done is perfectly right. The difference
between President Nixon and the Thai
newspaper editor was that. whereas Mr.
Nixon had violated ths norms of demo-
cracy and he knew it, there were people in
Thailand who did not even know what
democracy required. This is the trouble
with my friends on the other side.

T must congratulate my leader because.
by this Bill, he has sought to remove what
1 regard as a relic of the colonial times,
what T regard as an instrument of tyramny
and auiccracy, what T regard as a symp-
tom of contemp* for the rights of citizens
and, above all, what I regard as a Con-
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stitutional  incongruity surviving in the
year 1982, an incongruity which the Gov-
ernmen’ which has been in power for the
last three decades in this country ought to
have removed if it had any attachment to
th= spirit or even the letter of the Con-
stitution.

First of all, let us understand what this
obnoxious section 26 of the Indian Post
Office Act does. The post-office is not a
sovereign body; the post-office is a public
utility concem run by the Government
and the post-office charges the citizen for
the services which it renders. When an
article is posted us one place to be deli-
vered to another person at another place,
the post-office, for  compensation, agrees
to become an agent of the consignor, and
in some cases an agent of the consignee,
to deliver the article and to transport it
from one place to another; the post-office
remains a trustee and an agent of that
article. And when the Government, which
is running the post-office, assumes the
power to itself to secrete an article which
is being held by it as a trustee, a trust
which is mot gratutious but a trust which
has been created for reward, for mone-
tury compensation the citizen is paying—
not only does this section 26 enable the
Government to commit a theft but it also
enahles them to dc something which any-
tody should be a.hamed of, at least an
ordinary citizen saould be ashamed of—
the officer not only commits a theft but
permanently appropriates the stolen pro-
perty to himself because he can secrete it
away, he can disposc it of, he can put it
in a museum or som: cflicer can even put
it in his pocket and say that he got it in
the interest of public franquility, and sO
on and so forth.

What is worse, if you are taing charge
of any article in the custody of post-office
sometimes it may be a letter and some-
times it may be a valuable article—you are
taking charge of that article which be-
longs to somebody eise without any cor-
responding liability to pay any compensa-
tion, real subsiantizl or even illusory,
which the Consitution of India requires.

The section, therefore, is in direct breach
of the rights of citizens, and if it is in
direct breach of the rights of the citizens,
any Government which has some regard
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for the rights of citizens should, itself,
have come forward and said that they
would remove this incongruity, the incon-
sistency, hecause it is a disgrace upon tha
Statute Book and the disgrace ought not
to be perpefrated ore moment longer than
i« necessarv. Bul such s the effect of
power: anybody who _:cts power gets cor-
rupted by it. Th:c DBritishers had exercis-
ed this power for a long time, and when
the Congressmen found that they had this
power of keeping a watch over their poli-
tical opponenis, they ruccumbed to the
temptation of retaining that power in their
hands, and power kas corrupted them.
Mr. Atal Binar' Vairayee has only warn-
ed you: pleasz remove *his symptom, this
is a symptom of the past and it does not
do any credit 10 the form and the look of
our Statute Book.

Mr. Dazv hae  thoacht, and wrongly
thought—I do not rlame him—as if this
section is m2cecary  for the purpose of
criminal investigation into serious crimes
which may be being carried on against the
State. He said. ‘Oh! this section is very
recessary be.ause the (:Overnment must
know that there are people who are trying
to bring about a break-up of society. They
are trying to destroy the integrity of the
country.” S... these are emoiiomal argu-
ments whiz1 are levoid of any rational
purpose or content. If there i1s a group of
persons which is entering info a conspi
racv or whon Fas ertfer < into a conspi-
racy for the people of destroying the
integrity of the country or affecting it
independence or creating, widespread dis-
order or rebellion or breach of tranquilli-
tv as it is called. surely those persons
have either by the very fact of meeting
together, putting then heads together,
entered into a criminal conspiracy or have
entertained designs o commit cognisable
offences in the futurc. For the purpose of
mecting consummat~d offences as also for
the purpose of frustrating designs to com-
mit offences in future, the ordinary powers
of investigations which are created by the
Code of Criminal Procedure are perfect-
ly adequate. Tf an article, whether it be
a letter, whether it be a cheque or whe-
ther it be any other article whatsoever in
the custody of the Post Office is necessary
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for the purpose of investigating into any
crime and much more so, if it is necessary
for the investigation of a crime om which
the security and tranquility of the Society
depends, the ordinary powers of the Dis-
trict Magistrate and the Chief Judicial
Magistrate to issue proper search warrants
under Sec. 93 cof the Code of Criminal
Procedure are adequate. But the difficulty
and the difference—and the difference cre-
ates the difficully—between the ordinary
law of the land and this obnoxioug Sec.
26 of the Post Office Act is that if under
the Criminal Procedure Code you seize an
article, there will r¢cmain a trace of your
action, there will remain a record that
you have done so but under this Post
Office Act you wipe out all evidence of
vour crime against the rights of the citi-
zen. It is a clandestine activity which is
contrary to all canons of fair investiga-
tion and fair play. Of course, there is no
power however draconian, however mis-
chievous, however obnoxious which power
cannot in some given situations be used
for some good purpose. Every bad power,
every evil power can be used for some
good purpose and merely because it is cap-
able of being used theoritically for some
good purpose, need not make us blind to the
vast misuse of that power. The vast mis-
use of that power is apparent and is con-
clusively proved by the admission of Mr.
Stephen. Mr. Stephen did say that the
Janata people used to do this. Sir, if the
Janata people did that, they were equally
ouilty and they deserve ta be condemned
if they did anythiny of that kind. But
two wrongs do not make one right. Mr.
Stephen tells us that because Janata did
it. he is trving to outdo the Janata itself.
If today when there is no threat to tran-
quility, when there is no serious emergency
in the countrv, when we are at peace,
when we are in a normal state of affairs
except the abnormality which the Gov-
ernment itself has created by ils own
corruption and incompetence, if in that
situation, they continue to exercise those
powers under the Post Office Act, that
itself is the greatest admission of the mis-
use of the power to which this Section 26
is capable of being put.

Atal Bihasiji has said in his amendment
that you must substitute expression which
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are capable of a definite meaning. My
friends on the other side do not seem to
be aware or perhaps Mr. Stephen does not
seem to be aware that there has been an
eternal controversy between the bureau-
crats and the Government on the one
hand and men of reason and common
sense on the other and the Judiciary on the
third as to what is the meaning of public
safety, what is the meaning of public
tranquillity, what is the meaning of public
order and what is the meaming of thetse
vague expressions like Public emergency,
security of State and so on. 1 can give
you illustrations in which the bureaucra-
tic mind and the Minister’'s mind can be
widely different from the functioning of
an ordinary rational mind of the ordinary
citizen.  Supposing a Minister went to
meet a lady and the incensed relatives of
that lady beat him up and created a pub-
lic commotion, the Minister might well
think that tranquility has been distur-
bed and ‘Now, I can-start  intercepting
letters and telegrams.” These are
not imaginary  situations. These are
situations from actual life. I do mot wish
to name the people. People have been
beaten up in circumstances I have des-
cribed. They have got into the hospitals
under some other excuse. These things
happen in life.

Therefore, a reasonable man can differ
from the bureaucratic or the ministerial
understanding of this expression. Sir, when
you open the Law Reports you will find in
every single Volume of the Supreme Court
Report the letting of detenus who have
been detained on the ground of their acti-
vities being a threat to public order.
Bureaucrats have detained; the ministers
have detained; sometimes cven the high
courts have supported their detemtion or-
ders, The Supreme Court, in a series of
judgments, have said that you people do
not seem to know  what public order
means. The elasticity of definition is al-
ways an attribute of dictatorship. You can
describe the wrongful activities in such
elastic terms, in such ambiguous terms
that you can take, within the catch all of
the elastic expressions almost anybody.
The most obnoxious provision in Section
26 is not Sec. 26(1) but Section 26(2).

L
(Amdty Bill 39,
Section 26(1) puts at least a reaSonable
limitation that you can act when there is
public emergency, when there is a threat
to tranquility and when there is a threat
to safety. But, Sir, sub-section (2) wipes
out everything. It says that:

“A situation of threat to tranquility,
public safety and the emergency would
be deemed to have conclusively arisen
when the Government thinks so.”

In other words, you frame a law which
may, on the face of it, appear to be a very
reasonable law for example, one which
says the criminals must be punished but,
in the next section you say that a crimi-
nal is one, whom Mr. Zail Singh thinks
so or Shri Stephen thinks to be a criminal,
that would be conclusive. This is a sign
of autocracy; this is a sign of dictatorship.
You first have a law in very high sounding
term to make it appear reasonable. With
the left hand you take away what the right
had has given. The amendment seeks to
substitute in place of this elastic formula,
this elastic, flexible, formula, which is
capable of grace misuse—a delinite for-
mula which everybody understands.

In the amendment, Shri Atal Behariji
says that it must be the period of emer-
gency as understood in Art, 352 of our
Constitution. If 1 have to draft this, I
would perhaps say that during the period
when proclamation of emergency in Art.
352 is in force. That makes it a reason-
able law because, in an emergency, fun-
damental rights have to yield to the exi-
gency of the State and it may be possible
then to argue rationally that, after all,
we have a situation in which fundamental
rights cannot be given full effect to. There-
fore, we must take upon ourselves this
power to seize property, etc. So, Sir, I
suggest that this amendment ought to be
accepted and, I think, it is time that the
Government go on to the task of formu-
lating even a more eflective amendment
than what has been formulated in the
present Amending Bill before you, Perhaps
you will be acknowledging that you have
some commijtment to freedom and demo-
cracy. You will perhaps be able 10 make
belated claim that you respect the verities
of our Constitution.

L]
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[MRr. DEPUTY-SPEAKER in the Chairl

MR. DEPUTY SPEAKER: Shri
Harish Kumar Gangwar.
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A W FHIT AT conclude today but this will be conti-

[ Eﬂ s ] nued next time when the Private Members

®T # Iq T F I qIWTH T & | Bills are taken up.

g g9aa & fagwy & faeg av @ (Interruptions)

gl, AN |19 @ 98 *I§ "9l A&q MR. DEPUTY SPEAKER: Now, You

T g 5 fedt &Y faedi-adt &1 @ can continue,

FI 9GT ST | AR 99X # o« fFen SHRI RAM SINGH YADAV: Sir, I

1 f9zd =@ E T Iy FAETED can speak only when tne House is in

" : & . order.
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| A, a I¥ U qAAT v g MR, DEPUTY-SPEAKER: There is
a - = no interruption, You can continue your

f\a'Ez'ﬁ_ $F 9% %‘f".rl e AN O £ asesch,

gl %1 fuefsar g @1 21 wmR

¥ AT Wied & f& fEewr fEew st v fag g @ 78 fAdw

S92 WX AT §9 dET AR 2 § Ofx, @ify fagial oz #9737 &

qdr AEY, TART FT TAAT 2 | JEAIEl F FAFA FE@T F |,

(egagm) . . .
IA WeRl & 1A § 1 wew fagrar )
A & faw &1 qudA F@T E o a7 qiead a7 & fF Wi A
qrEf F ATAATE 497 T AT G JIT

st YW fag wgm : SIEAE ¥ g9 fadl & =9 qoAfas sraq A

wzle, st arwady St 7 o fagas U .f"ﬁf' RN qI9 WFFITT IS
gga @ & 9w &1 fadg wwn AHIAT  TFT A1 e & | 7
g | ATAHT [ ATHEAHAT I THE X

wg BUTT WY 39 2 HIT FHT HLEIT

. 2 I AT AT Fafatg & I9@ FT A

about 6 or 7 speakers who want to ! ATE &9 § 99 < Q " A ‘-q”T‘
paricipate in the discussion. But we T W81 IUAfewgt &, A1 IT H
have got to complete it by 530 P.M. and i'_g q ETE AT fa-aﬁ FT 99

the Minister has to intervene and then <. & o
Mr, Atal Bihari Vajpayee has also to L ’3 | AT S qe

speak. FgT & TR FT TH aE@ T FIE
gf¥q @gf gy wfer  fe ag fa

SHRI RAM  SINGH VYADAV: Sir, W1 ZTF T 4T STF & Hifeae &1 fFT
you can extend the time, § oF a7 s ﬁ’ e ?{T{%EZ

SHRI ATAL BIHARI VAJPAYEE T & ar faeft avg A A A
| . i ' IHE ATL FEAT 912 1 FL & |
If there are many speakers, you can

extend the time.

UF WAAN G9& : 98 A8 F@ |

MR. DEPUTY-SPEAKER: From
5.30 we will extend the time by one o I FHE a2 4g THAT
hour. But at 6.00 P.M. tae House will FT ATIVIEHAT H%f'l' a | ST A qAT g
adjourn. The time for the discussion of Fz P
this Bill hav been extended by one hour. /IR W E

It means that the discussion will not (Interruptions)
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1 think I know better than yourself. I

have got much more knowledge than

you have.

SHRI SURAJ BHAN (Ambala): You
have the monopoly of keeping all the

Knowledge.

SHRI RAM SINGH YADAV: But we

do not boast ourselves,

MR. DEPUTY-SPEAKER: Mr. Yadav,
I know something more about Mr. Suraj

Bhan. He had worked in Postal Depart-
ment,

w1 Tin ey qrea : 98 ZuTd wrEd
g fF T #9779 F dW g 9
|1 HIT AT FT FJ@T A2 F4T £ AY
ff ara w7 £ 1 7z "9 AN
§ 0% AT | WY ANT TH A19
& drf@T ¥ w9 | qifEar

§ FgAT JreAr g fF areEd S|
qrdf & Aqr T T qEg § 9 I @
T U U F, HA Far W AL AN
TH A F AT 3@ & F1 IAH I
%€ FI F1E eqaeqy Ay 2 7 TH AR
¥ T T LTE FIA F1 R &
q%. . . . (egaurd)

oF WAAG FTER AR g |
st w fog wigw : § AT H

AT FLAFqTZ 6 F1E TAT T FEX
g o Tz & geaest Y TIF AR
f@a3wr & =widr g1 A18 e AT G
WA 3l IAF =F FE & ATEX
TEETT FT A 27 | FIE TAT {odh gfaar
¥ q8 2 1 =13 Fg |ofaee 127 &
17 #fqefarz #41 &1 @9 & weRL
Ug sqI€qT § AT IAFT qa9 qST FIIT
g U= F ogIer A e F fga S
A9 FT W1 I97 § TR gara o 2w
g 1 3§ W A gw & Ak
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qEd a0 § U 7Y FAUET Y Fraw
A & f9Y F1E T W T&ER FH
FTT & 1§ guHaT g fo U @Ee
2 | foaa oft gty g g q@
oI ¥ a2, feey 7 oY ag 9
fF Tz & fE wfgsr 7 q91-
wreEl aaa ¥ fa £ =rF F AW
g1 a1 dwmmm fEar g1 ar dEwe &
fear 21 | FIE oF W WATEIT HWIST
aF Udy A8l wE § e eF ar
fagrr & far afast AN aw @
F1E AATERT TFe fFEy Y @ 9%
fFar wg1Er | AT Sy @ R oRe
HIfRYS UF2 & ST 9T sqaeqd 1 T%
2 ag zq gfez & #1 7 2 fa T A
gTAT FT FI1E T T FH g3 J4T TEF
T THIS &T FT &TF GIGT & SGH
FTE qIIH FAH A T | o STAAT
ATEAT £ F97 TH W H TH 94 A&l
% 17 f5aw aw @ " g 7 o#|
AT 9AT & WRT Afad AT W@EH
qET 9 T 7 9% U gHigd o, &9
3w W OAT AT 2 | THF dqrasE Afg
arq 39 faamm  #1 F1E wfgFre a@)
AT A13T a1 AT TH 9§ AOAAFAT

ar =gd £ | (emaei)

AT, 4N FE & 0F
UsgME FI 1T AR FIT HITHH
ZAT | SRi4 IF F UF T AT
faar | SawATdT S A agy FEA G
2 afea @ dY 3@ aa § 9re7 91 @
@At § | I fgama § w1 A1 F-
4T T IF § AT feam 97 a1 SwH
IF FE FT HAFK AZL T
Tifgd | woF AqatfsF a1 @ FEE
UFE & HeANd W @S FETEST &)
5 FW FT &5 AfgFTL AE gMT
Tfgd | WaF wyarfas e wifew
F afed ¥ 7y gfaaTe w9 1 wfY-

e —
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[#7 = fag arEa]
FCE M AR AEAHE T GRE
fearddz  Sau FEdew @1 STAT |
TH TEHR AT AT 1T FEAA AL
ST Al BM | gfE AT AT
argq F a1 Tg AT & |

§ AT ARAT §FT FASHAATAT
SfY ST aTSvET S 79 1977 ¥ 1980
e omEr sfz o & SEreE 2
qEL FA T 7 FAT IT ANT IART ITF
Fl dg< Ag0 fFar w7 zEr AEA
¥ H9" Tg qT Fal AT g7 AfFA
T IAFT 59E gF At fzAv ) oW
T 3§ AT AT W fEar ag =
T FT TFa  Feal 2 & A9 T W
& fag a7 § ag FrATEEE A8 2
afews T AER F FAATSA FEAT
qART 2, FAAR FIATART 2 | 1977
F 1980 A% =g A1 fefeeaz FzHmEv
9¢ FATT ITF &1 91 §OC F79 F |
W9 FOF (FTE) F FAFAH] AT IF
AT FTA G 7 AT FAT (ATE) F
o dYF WX =G A ARA F I IE
H AT FIT F T FA FT 27 F49
g ! AT @A T FHEI qTF
e 2 f& mmm fFa g @1 F
fpar =

Tg F1 1898 FT U F TAFI
HIA T T W9 T W ENT | g%
=T 2 fF wasr @izm & O s
‘g AfwT WM AT IS F IHRRE G

(sugurA) & 41 #TE A A G
ug gt AT WS F wEEE W@ g
AR O U UF A q0 HIAL
T i &9 F 1 & 9w gedn
TEar & oz ww Fi oo
9  gug G0 98T gRm, 99 "™
oo d§e 9§ WM AT UF U
HdY 9, TH HAG W WUA TH FH!

JULY 9, 1982

.‘(LA‘mdt.) Bill ——‘:04—4

# wawa g a1 gEfEn T@
fear wiifE s9 aww s fAermn
sirey  Efewr e o, FAifE ST 9w
ot Ao FRE (wrE) 9rEl 9
3T gWT SOET Ao ar fF aeefas
a9 o A9FT favg F e &7 FE
sgfaq 7 w2 | zafaw  =fmar 3few
Ty ¥ fEars wERH W\ o
§ qmEAg FE5HATET ST AT |l
¢ fd @ 7 T9 AW F G qWd
gATge  # At gfawr At F e
W F AT AT WX BE-BET SIS0
F| A FT WE FHOA T2AT TGT AT
#2 HFEH I 7| AT Jg a4
TRl Sa 2 fF A 3w awa T
qorq  woz  gredfezw gfgwrfar an
fFr aw@ @ zamwx F T90 H d9G
AT W AT S & faens e e,
fra avg omer sfaw wdr F fae
g FEMEE A OGVE A1 AL | ATH
mén‘w%ﬁ’rﬁaﬁéﬁ?fﬁr{mﬂa
F fagmi av 9=W 1 9Ed 2 | WIS "I
TG F T 2 wugqﬁrrw
FfF T S9A" F OTEAT FIA ATAT
qTEf FA7 FHT M & | TE A TTES
2, fom ol #1 Feww AuFT FEEAlH,
grfoafasw #X EREET 2 1 IH
Foal ¥ AN FH & AU ogATy
AT sy sfe i wre AT osEe
FT WI £ 1 WM AW &1 97 UF
3@ &, ag 3@ ug ¢ f& #hwar sfea
T o ot #i wfw weEq qar
FET H IAT FT Wm\rﬁal
et efewr et e Fr AeERT E
T eW & =l faw &1 gfee ¥
TEd Tl FTHFL G2 | HA AT
FT 2 & 9ameg - Ssiomerr St S
eqfad A1 f& & F) A AT E,
A T g 1 9 Fd g |

qFEY, #§ 0F AT W FE T
UOH[ dT9 9T FEAT | qEA
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AT AT F FAOA 26 F A H @
& & wwr go  frar o, s
foar s v & IR qeT FEaT E
f& 997 18 § AFT §F99 25 %
AT T TEAT ARA & HIT A%
267 ¥ ZZWT AR & | GFo1 18 &
AFT {IW; 25 TF AT qE1 4TI
& S TH &1 GEHTA FT HIT
T FT AF FEAT JAT L AU
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AT § WX HAQE  qro@dr S
g fhAzw =1 fF o F quEEr
oz § zafar ox fadms & arfew
TN

Tl WERl & g [T gg aqvne
qATAT awr&u“ra"rmwfww
g, sawr  fasrg % g7 AT A
U FIAT E

T & 1 260 UR gAfe w2
T T 18 g JF99 25 aF WM SHRI SATYASADHAN CHAKRA-
FIOE T@AT F=d 2 | BORTY: Sir, the Hon. Member is prai-

[<] i . .
' sing the government for its efliciency.

Tae efficient method is adopted to ki

qF THT T & (% oo+ 59 4z
- = : ! democracy. That is good.

FT 9T AGI g | HT FOAr ST A

W 9/ F H@E fwAr g, g
® A qEl, AYAd ®9 F fF 78 gwwe
TEEHAIZ g | A AWEA & T
fasnfaat Gar it | o =@ awE
#1 famwnfaar  Gar F=T W@y 2

L)

-

e IF Tel I H FeaT(edws
q37 ®AT IR 2, WAA 1 HHEHE
% wf-w & | 43 fa=17 T afe g7 39
AQTHZ 1 A7 TH FIL 0FE KT ST
9T T A1 W 3/ AdN 9% HEe
qg=d & AT #1 wHEEZ oF FrfeFd
AT ZZUSIA FAT ARl @
I TqH F1E AT TS M arer 2 1§
waq fFaea FENM & AT A9
THOHR H Y T A |
HAEUED FaTre?rqET:rnﬁ—Tau‘fiw
FIET ST &1 FKIAT AT 2
fofreet qEa &1 ar@R 70 ¢ &
2T FII g, AMHA ITEqd N TaHHS T
e SMTHEE daF &, 9§ 7 [y
avg &1 faOel I & Aqmn &1 T
39 FLA & FqE g, T IAAT IF FI
AT dOE § A & A g,
oY Zfer & @Er o ¥ FW g T
¥ gEw far 4 dre Wi R
miez wifew & it &1 HiK
AEAIT  HAT ST & g9 aAr

Ay

st gfeam  a@gige  (TTEY

qEAE gaTeae WEred, H OwrAdld
TAATH Sr &F 9 fadaw FT GHIA
#73 & o7 =sT g9 § | qg WEA
21 gmafas #wie gga 21 3f=a fagas
| gfe gz A, 9 gFL A
¥ oFgr WT 2, IAEr AGT F Y
o A 3 AT YR gAR AW &
drheed ® FTHEr fAmre wmamr wiY
7 ¥ wwadr wiT wfgem wEE
Ao afE SET % A SAraET
X ST aF | A TLEIT &I
qAUH T g AT THA QW &AM
qHE Y g, dg AL arhded
¥ mreqr A w@dl, ¥THO& WIS
TF *F THTH WELO 3 IId H
gi® @ F "W mEr F og &
oY gg. avEre gam  fawdt gl
¥ Famal ¥ Eww 29 FTEr 2,
3T N TF F G fEAT Smar R
T AEAE § Ilfsa wA A
sare fFar Smar g

, o

Ay 3y

fy oY Tw fog agg 9 #7771 fF
gI-UF W ¥ 4O gEeqr g | urEy
3T & fo0 wx g @ wiF oy W
sTg @ W9 gg  &f@d & g fagaw
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[ = gfesm 7gg7 ]
T wEr g ! a@ﬂﬁ*@mf
T AT A AN TF AR
= ww fag grzq irsr’rm'?rrﬁeﬁ
fagas «1 @waw fFr 2 1 TRM

Fgl ¢ (& U It g F  fa7 ag
fdar 1 GFar g @ 1

q 7471 faar & 7
“(a) for the words “any public
emergency”, the words “a grave

emergency proclaimed by the President

under article 352(1) of the Constitu-
tion”, shall be substituted:;

AT TE FEI TAT E—

(b) for the words “the  public

safety or tranquility”, the words “the

security of India”, shall be substitued:”

@ # fogemifdy  @re gfosar
F1 a1 w21 1% 2, foaa & gar aradm
qgeq =it Twfag agq @ agwT & |
TH FT HaaAd o fF a8 97 99 78
TR & T ot ATyt St q FAr 2, AfFA
Fgq & faa fagas &1 faug F@
21w gfe d& =i fagas &1
qU @agq  fean g, afew fawm
Weg &7 A HL & WA ag HAIAT
qAT FT GHA FAT ATRA g, TG
T § 39 F1 A%AAT A2t fAr @,
Faifs ggiA T f3gas &1 Audq
sy fzar g. ..

MR. DEPUTY SPEAKER: Then, whay

did he finally ask Mr Vajpayee to with-

draw the Bill?

oY gfedwm a@grge : o @ AT
HH A 9T T E, AfEA IA FT A4l
qas sgMy fF 9§ FAr FEAr =@Ed
g\ ux gww fagas FT gudq
FWE § AR @A TIE qOF AT FT
T TG g |

JULY 9, 1982

Harikesh,
touch
ergency.
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e 1 g & fod, S9r TR
FgT 2, T &1 fhar o1 awar §, Afew
TA &1 AQT WX T FT QUET AR R
gear & faa 7@, aud g & foa
Ug FH FIAT ¢ HIX FF 6 6 0F
Al w1 §, WNE 9 & Jami |
Aol g & faq & ag s e
g1 TEH T AT E —afeqd qHST
T M 9T —

“(a) for the words *“any  public
emergency’’, the words “a grave emer-
gency proclaimed by the President
under article 352(1) of the Conslitu-

tion,” shall be substituted;”

Tg A1 qfsq® wHAT FT AT FE TE
g——ug AE g2ATT ATEI B AT T A
ATITFAR ATHTL §8 | FT qF4d1 2, |

st T fag araa : 4 FGT F
aA 2 |

st ghrw  agrge @ AF-OHAN
FTOT AT AZT TAHAT T TroA1{AGTGT
FI AT FIAT AT AL SATAT ATATAT
aHd A1 | 26 q9, 1975 FT AT
ek = E I 10 O 7 B R | . o T
oASAT 97 7 W FT OHIAT GIET &
fad avr &1 T 41, IqW AT gTAT F
fag @mr 487 €1 7% 94 S gEen
Fr AT I H Fel T 2 AT 59 FT
Jeorg AT ST A fFAr &,

MR. DEPUTY SPEAKER : Mr.
it is better that you do not
some subjects relating to Em-

SHRI HARIKESH BAHADUR :

Sir, this word has been used in this
Bill itself.
to interpret it.

That is why I am trying

fMwgrd fF 7amag a0
T YR I AT &7 A9 FA
at woAT geaT ¥ fo s €, U
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Frgeen & o € s &1 U=
#Y geaT &7 Fyr gfee § Nw §,
F AqUAY gTAT vy &, W fo@ 9w
FT geawTe fegr srar g 1 -

oot =Y ww fag awee
Ft X wer fF FW-EN TTw A |
@AY &, a9 W@ I g1 F
W@ar g ! w|r oamedar it w@a
g, UZATHT ST T@q g, dgIuT S @y
g, TES@ AT ST 4T gvEEd ST
g1 FEWET Sy wW@d g ! §iv ar
AW w9 @Al g 7 @7 Wi aw
AY ST TEA E, 99 FT TIF A
T8 F1 A1y afew oir AO¥ IR
/T AT FIAT S, T AT &I F AT
2, e @ wfalafaa s g, ==ad-
sfr =Ty & eufed g, AAE Sraq
F AT TEA FIA I AL A
2, 9T IW F faem &1 41 F@
g AT A1 T FT OATA FW @ |
T A Fr ogw &1 ga faar
ST 2 T fF 37 AWy & IIF
FISAI HIT LT FLASTTE | HITH9
@ar g ! sEfeu§ ug #gan Andr
g fa gq@ 7 91 W gAC W 2,
a ez a0 7 & AR AHdT F HAET
FAIT QAR AT FI AT AX F F1E
fgafeaige adt gy =fge  Haw
JrETT H AW A ATFIGE FT ST &Y
TEgAr  WIA W E AR AT
¥ oweyqr g 9% Avedd /O OIART
HIEAT FEI 8, a8 37 & *74] & aTee
g AF g 1 g | St T8 AT
&, dwrdad W g & feadl srear g,
g I ¥ wre Sfg & omar & Wi
@ F gET AT F SN TN FA A
g, I A% TrfgePFaarg 1 &
gg FgAr =rgar g fa gfvar & fad
Wl AFIT 7 AT qEE ArAEy QX
¢ & st fa=et & wEr g,
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W WEIRVITT TACEH FX AT Fgr 1
g I T SO Y qrAAg Freny
WA GAT g, T AW I F WY
g | gAIEC & | ¥ 7g wder
F&AT fF ag @1 gaEt 1 9w 7,
T & AI®T OF FEgiefad faq
foa d ag @ fa faal aat & Yamy
1 TF FY T A f3ar e G-
FR F TS AT I F oT@ & 717 foag
I® @I Ay FQ & galew
§ gF 4T & TET WA § |

T WAl F AMF AT A F
ferdg@ &1 AT FIATE A T@TY
T FWM g fF 98 T4 w@FR
FET

Wt glwn A (AeHIET) o
ITETET WERA, TE GWHEA fauaaw
& WTILFAT AAATT HEET q F I
4 faQldt og1 #R 3T qIF & 9y
gar fwal Frad A ¥ 98 s709 &
A1 3T W AW K UF AW I )
faopa @ av ag ag 4r fa qray favdy
Frf s & eI 4 UF UAS F AT
TradTAT Al FLETH AR T A
G 3T 434 | A1 T9 9T & wsqq ¥

g7 FATAT ARA & Al AT 1 7
gyala g1 f& Ty @ S Frarm
Tl F ZTU A 7T F {1 AR Afaqeri
yeq  Hfgare §, 3I4 @ HA fear
AT Wr g AR AW gifas cag-aar
H AT FATAT WIE AL AT
FIE TARET ATHT AN § | 4R
a1 agr adid gidr g fo &S afsa
g A #r ag & fa A F oadl q
TH THTC [ F9gSta 421 T L&
T S TF G VRN O qIGdN F
arg  swar gl Tl F A H
A ¢ WIE, g FAKIG e |
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[#i &tm Traa]
7 ITRTFAAIT FATARI & | T9
oFE H 1 qTAATA 2, IAF f15 oAy
@ i I8 2, %7 qx uaaw
fear v &% | gy dErEEy UF
qITT  SARAY T AfwHT T SHIHET
¥ A7 mwiasrd F 7y 9%, gfEdam
yeq #AfGFTT F F097 9L FG AT I
FT ETATT FA AR § ARG ATTHF
Taeaar FTAfgsE 1+ & gwAAr
g7 g9 dwigr fadas ¥ weyasal
TH I &1 WG 7@ ¥ FMAQ g f*
TS A 3 F w7 FT  TH GA57
g St qga  mfusrdd #r geadt
FL W F A G R ATH qT A0
qIT FIA K1 FOOT F74 71 FUIM-
T &1 gzaT § fFHa it w1 g1 4,
T W= A% # wma g, fagre-
waE & gzAT ® fRE wr ogma g,
AfrTg &1 wEAr ¥ few #r 3iq o,
g LW 9@ AT 2\ A= Fal
9T UH @037 E, A1 5aq fagzasty
FT8 FT @E, 1 Tw-faarsa w1 w94
2IF 2, W gAtHT wAAT H
SHAATET Acdl F1 AT 7 &, TIE
F e arfasam & wrEEa #11
GHIT T TR E, q) TE AT & ATad
AT S®G 21 W4 A IR &
e FHTX W & FEL HEZ &,
S aifas  SAT 9gq FT, ararfes
ST FT STAT 984 FT =9 A& F7
a1l F73 g, a1 fafews a9 &
qaFaT g fo zw am H g FE oy 7T
gl, S8 &1 3H G &7 AfGFH AT
a-rfgu; fsq & 98 0& 97T 9T 99T
@ ®hF WX SA F 4 H AME-
M CFfas FT | T TARAAT §
f& g #E i aveaR W &, 918
1977 ¥ 9gA T ATETT @) &, Al
1977 ¥ 1980 FI JIFT TEr &F,
97 37 wfawre &1 39AiT faar

21 gty wfvae fra faegiv
f o# raTeor 4@ a1 F) wFT gIAT
ga-dtaT  weTar g, 9 AWK A
qA FT AT FAAAE | HAX WTEA
FT H gATL Fami I ffe a@ &
AFT T@T JET 47, FATY A AST
drady  gfeger wdr &% A7 w1 f6A
@ & a9 fagr Jar 91, 3I7&
zHigEl w1 fow g ® 2 fwar
FAT HX 3¢ frew @ 7 AW
qT® ¥ qRor fFgr SaT A1 )

AT AF a2 FEA g0 AR
gl & i gwre 7z ot wse @
92f 9T g HIT 1977 & TgA FATA
aEt H O w7 gArdy 9E ® W@ F
A% 941 9T WA AT 1980 F #T F&T
47 FT WA F fao 99E oI w0E
TETT @t faar 4t gardr qret
FT IHF 9FT FY, A qET FI
frorms & 7 721 a7 FT &A, AN T
AW WY H 97 WEAT FLR@E | FAT
39 GWT IF THTFAT 97 ;wrard q&)
fagre gar ar, =Fa1 S® AT TR
ammrfggs frard @@l e 490
1980 # T gHTIN OET F1 IM9A
THT FL TH §IF 7 HIAT ST HT WA
g W TEeT fadg s @ E A fw
HG &1 HEEEAT § |

afFa gt & THEAT qEET FIIT
g @gf Tt I TEar f@ g
SIAE FEH-HHA FiT [fwar ST AR )
aa fag sfasifdt #ad oz 7€l
g arfgr | gW ) 4@ @a qW@Ar
TEAT | TEF[ GREA FE ASH
GLHIT 91 77 WY & AY f& afe=dly

gt & Tsg aTAE | =A1g fEEy

fr qréf & v al, SASr arEl & qm
g, 4 Wl A g & afe=mdt <o
FT FLHFTL SAHT TF 51 AL FLEVE |
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SHRI SATYASADHAN CHAKRA-
BORTY: We cannot do it. It is a
Central subject.

SHRI RAM JETHMALANI (Bom-

bay North West): My letters consist
The best

of abusg of Government.
way of reaching those letters to Gov-
ernment is that there should be cen-
sorship. I have a pergonal interest
in censorship continuing.

st EOw VRS HTFT IR
A qZT =ATIF 2 | A5 T
T TFOAT H AT F | HTIHRT GT2(
FT AT gwEEr 2|

SHRI SATYASADHAN CHAKRA-
BORTY: This is a point for clarifica-
tion. Since my friend has referred 1o
the West Bengal Government, [ open-
ly and unequivocally say that the
West Bengal Government does not
believe in censorship. Neither does
it have the authority, nor is il tapping
the telephones. Nor does it have any
authority for tapping telephones,

AN HON. MEMBER: They are do-
ing so.

THE MINISTER
CATIONS

OF COMMUNI-
(SHRI C. M. STEPHEN):
This is the list of the Parties. Here
is the list of people whose letters
have been censored by the West Ben-
gal Government. Here it 1is. (Inter-
riuptions)

SHRI SATYASADHAN CHAKRA-
BORTY: What is it? What is that list?

SHRI C. M. STEPHEN . Do you
want it? Do you really want 1it?
(Interruptions)

SHRI .SATYASADHAN
BORTY: What is that list?

CHAKRA-

SHRI C. M. STEPHEN
minute. Let me explain. Under the
Act either the Central Government
or ithe State Government or any offi-
cer nominated €ither by the Central
Government or the State Gov-

Just one
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ernment by a  written order direct
the  Postal authorities to  censor the
postal articles coming to or despatched
by a person or an institution. T checked
up. T asked for the list, whether the West
Bengal Government has a list of persons
or institutions whose letters have to be
censored. 1 have got the order here. Whe-
ther | should place it on the Table of the
House or not is a different matter. They
have given a list of persons and institu-
tions numbering abou! 98 whose postal
articles are to be censored. W¢ are col-
lecting those articles and handing over
them to their people. ([nterruptions)

MR. DEPUTY-SPEAKER: It is all
right. (Interruptions)

SHR1 SATYASADHAN CHAKRA-
BORTY: What is the date of the order?

SHRI C. M. STEPHEN: Current. It 18
currently in force.

(Interruptions)

MR. DEPUTY-SPEAKER: It is for the
State Government of West Bengal. Now,
Professor, it is for the State Governmcnt.
(Interruptions)

SHRI SONTOSH MOHAN DEV
tSilchar): Why do you not lay it on the
Table of the House? (Interruptions)

MR, DFPUTY-SPEAKER: Now, now,
Sontosh Mohan Dev. those who are living
in glass houses should not throw stones
on other houses.

([nterruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Let the debate continue,

(Interruptions)

MR. DEPUTY-SPEAKER: He has
coma out openly and it has been recorded.

SHRI SATYASADHAN CHAKRA-
BORTY : I do not want that. There
must be a full debate whether you
send  criculars to West Bengal

(Interruptions)

MR. DEPUTY-SPEAKER’ Every-

thing is clear now.
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SHRI SATYASADHAN CHAKRA-
BORTY: I do not want to enter into
that.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Mr. Chakra-
borty owes to this House that he gets
the Chief Minister to deny what Mr.
Stephen has said to this House.

SHRI CHANDRA SHEKHAR
SINGH (Banka): Why are you forc-
ing it upon him .... (Interruptions).
The West Bengal Government’s re-
quirements may be perfectly genuine.
We do not object te it.

MR. DEPUTY-SPEAKER: He did
not make that statement on behalf
of thg West Bengal Government.

SHRI ATAL BIHARI VAJPAYEE:
That is all the more reason that the
Act should be amended.

SHRI HARIKESH BAHADUR : We
are never willing that such types of
laws should continue. But so long
as they are there, we will use them.

MR. DEPUTY-SPEAKER: I know
that you oppose it whether it is the
West Bengal Government or the Central
Government.

SHRI C. M. STEPHEN: On a point
of clarification. About the number 1
am not exactly correct. The order is there.
The number T am counting. So, 1 stand
corrected on that.

AWM gl JrEa o SIS,
gANT HAT ST F FA9 F AW
&) feafa  swT ®% g 2, 3EET
3gd gU WA WIHAL  FTAAG A1
q3 ITEdd § g0 ATl 3 A g qreaq
7 oqg wa & fF 3w afs=mdy
dma FT GEIL FAT-F7T FI @1 2

aregae, § wwmwmar g fa fow
gk &t feafg 2 owie +2 wgwie @

gaTad I 39 oga¥dl &1 FHAGIT
F F RITTA 7 A & A IAH

qgHd H o7 F F5  qOANIIE g
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Wt Iuwr g ¥ & ar ot feafo ®
AT & q19 0¥ gfasd w1 ger
Tgd I&Q ¢ i @ma & a7 ag s
grEawF ¢ 5 gowre 07 wfysrd &
Sgl 9T ;IEvasar gar g, Suan
F¥ | 9 g &1 gure wfgos &
foat  #1 @@ wifgn wiT R ad
OIATEAT FIA & 40, HIY HF &Y
w2 HIT fAaem 1 g% $ & fau
OFY A W1 HET aral # q39 &
qrgs dgl Fgar Ao |

T waal & @y § TH4 goigd
fodas &1 fag a1 § 9w f[aga
a1 g f& 3 gawr afow & 0

LY

st wwan faw wawr (TN ¢
3IreqEr &Y, Awqdl S &
fam & 2 & IHET gHYGA FL@T
g1 AfFT a9 FIT FT 7G99 Ag
qgt gwar sw fF qreAr S #1 aret
Fr  Atfast @ FAFET 7 OgHTO
qraf = Afadi ;T FFET T AL
e 2, AfFa wY arsadr § g
F1 79 Fe AT W [0 &1 afvaq 3
A1 ag ¥ gare fau 3w g 9@y g
zafn § IHET W4T FI@T E |

IAMeqsy ST, FEE GIETIL
FAA  ATE WX Fq TEE @A
F AT WITHIE R &9F d 89T
wTAT AT AT AT ITAT T A
F, SAF0 @A fear mar 1 S FEA
fafesr o= gra4 g9@ WU o, UE
BN wAE, affT G F1 g FId
g zafae fafewr waw aaa 29 &
F1E Y IAFRT dEeA &7 KT AGT F
TE | geudy ST A agr T g 4w
I gEISgarE & Hang g | HaAsl

¥ oy dewe A, wm fafgw wnad
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F FAW @T F A7 §@A® F FEA
g | FAT S AT H e v
IET WY THHT AGN AIAT | ATAIHT ST
FT AT T T 5 FTA F1 AT aZeAT |
H gumar g f& o o g m@w g
FEA &) AN @S § JEHFT ATAT
g & fggeama & Fiafost &y gramey
qT AT HFA AMS & | AZ A HFW
g T@%r ared w1 fewm § avonody
ST #T FZ Wi FEAA §  TART TG
H ATE 9T AR |

ag Fg1 Tar & fE g W &y
qS a1 AW FUT ATFRET g AT
39 ¥ faq sfawa sy 9% ag any
grar 21 X gumar g fF oag &1
qf g\ WEEIgeFmIgH
FHEA &1 qO] F0 fFAr S g v
FAT YT & TER! FAA WA & 7
I ST 7 Farar & fF JaEy g
¥ A F FIT AT g FEATT AT
gt g, 9% W1 ®@ &9 fFu S
F1 S ATH IR FarCg F, IATES
AW AE E | Wl aga § AW
Z1 oF fag ¥ qm@ &3 f& aar=Eg
qief F S A E SH OF A A FO
FEE STg &1y foee arsradt Y
T oFArg g ATy I9Y &EI AfaE g
ag &AA fEAfgaa gr mar g | A
AT Fg FAEA F;  dI9d Agl @ al
TRl HIAg g % "wrasT S=ar 9%
faware  Adf & | HTOET HEm Ag @
fa& afys & #wfus AW F SoTRA
29 gi, WigF § wiyF I 99 qE<
g\ Ag  ATIF WIEr 9T gAeT
E

g |

g o grewarfa®  wiwrar fa<
3T W E, " qnr Jay wfaar
fax S @ § W A fawem
FA  ardr  wiFaar fax g1 @T OE,
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gw & faufeq 7 at gfaaad fax
SoT W' & 37 F IJd @aq
qq7 FIA aTl Jed 9T 9T @ § |
oy wiFgai ¥ dsv F fag @
FI FB AT FAT F oA & | AfEA
g & feafs 2 og §9 7&f § o=
gHI F T AT T Ig7 T FH FAA
F; aqm@r @ g | fafew g@
FT Jad A fagam G 91 | a9
gfagra  F@Y 91 | ATHTSS, #WITTR
HAIX  AFAANTF qfvadd A8l gq
91 ¥T gg 99 B @ AT g |
g ¥ 99 Tfaaa g4 g | T aiaaat
FT geenm g f& o & [mfat &
ATATET & FEX @A & a0 -Faw
ST @ UL AiHF qRIIE  HTSTIET
T HI HEEAT F AT | TE TG @l
W@ g | iy S w g oFEd
garas FET AT 3|

dfage o fo@r gar & fF Sar
I g, 99 a9 G g | 39 G
F FMEA A AT, FIA & a1 IF &
3H GO ECAGT ® ATHIG Gg =T
g, @rar 937 gl g, ¥ 9xX ™™
AT & | 3 9K "9 g §9 FTA
g gmea fwan s o=rlga |

ag g1 T g fF s wiEgfaa
FAT SHG < H ATAT AT AT |
JISIET ST A WA @7 § T FT
TalET  mae gme qw GRar g
afgad #wfqad oid § | W H Sead
F FEH @A 9%, TeEfaE |-
BT g F F AT, ToAITad T84T
o &I WAEAT A G & & g
g I&4 g fF 3d@ w1 gund
fear su | zas fag s&Q @ al
wirwgfad faq qma o qwaT 1 X
g § 5 7 wiew fagia € &
T OT9 R AN A (6 awraT gear arfgy
o fag st sfeefa &t a3 |
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[ ®mam fasr wg A

T weel & ¥ ¥ 9 faguw
F OIT FIaT § WK Igar g &
fogim =9 § oFR sH=t A9 o &
e M1 AMfed | SEad ® I8
T g & fafew v & v @
qEW & gOTS fRAT @1 SEar
F HISET FY G989 @I (T | T
g fga &1 wrg f3ar o AL
WL A9 J&L g9Ad ¢ a1 UF
famqa faa WY oo @@

it frear /e s (WieETsT)
JUNFE  Hglkd, HEAE  FSaqdl
Ao faduw wma  fEaT & F SEE
faitg azar g, ok zafew 5 5=
AT areagr S F TsF 7 al
TR WA & AR AT, 9g & @ AR
fer faemi & gwa 9, vF fea  «oF
fegem™ # @ W e A
o FIm A g gl
9 aF &1 A FAT FA 7 qfeEgmw
FE OFT | UG G FEa A @
Fhifes FE A @A FH TGl 2 |

MR. DEPUTY-SPEAKER: He was
n charge of Exlernal Affairs. He
vas not in charge of internal affairs.

st fTar A sar® o Igfay
T WE fFary & € o =@
foa et 7Y A 5 W § tFw ww
F FTR FAT @ A1fgd | @y afeqw
W@ | AR AWA1T SloRa™r S #l
WgH FHWA ¥ GHT dal W), Og
W ¥ oW T, iy gEwr
T Al W1 | Agl al Jg Wl qertegq
I F ad fF s@d fFw ww & afx-
gaq g1 AMgy | 48 gIad g (@)
gl & Al | I AT T
T § a & Al "Aar fF o#A o
FMA 3% g W FF G T
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AfFT o9 Tsw I W oAt =
o & gurdy fafeai e &1 @ @
AR 39 gl © & | §d &« "l
i o 313 g |

s wgr f& ag Fa fafem
&R & g9g FTg | a1 I AT F
ﬁﬁ%g}wgﬁﬂﬁo Tl o !Fﬁ'o,
e RS e, d@o 9o Hle,
varse wae, o sf@ @ gwafas
HEd] AT g | AG WX F AR FAA
AU F TG F a4 ga § WK 59
qgd #9 qfcaad g & | W FEA
arez wriwfag & svEg ¥ oa@ar @
9g TENIT O g Fife HATg ddr S
I O TqEr, akT S F UF WIS
I F7 @ ¥ F gA) €T T TFR
F FTY AEE FAT, a AAT ST A TAET
ff oo g W S FX W
ST ogedt gy W W8, "9E
S FEHIY, afreEre & fader g«
T GHIL WY TEY FT @ ¢ | TEie
9 g9 a&@R TH T4 & Jf@F
gaegT w9l @l g al w9 49 Fg
aFd g fF ag @@ Fmd g, "
FH o9 Fg dFd g (& a1 & Fifaw
faFX Tw g w® & ! UH | "W
TG FE gad | AT U FA AF
g R sgd @1 afmad T@ g
ATfEd |

AEAT  FEHmAr 3 gy 9@y
#1 SHMFAT &7 1 W geAT wear g
f& &t ggm  ofedic & s@ar g
T FI AAT IEH AT FAT FIT 9§
e I & 7 FuT var SomEd
T ATed & 7 TH YFR F SHHCH
S ¥ fawm &< g @ § Wi
TS TS0 H1 ggre &d g | W9 &'
Fas A # famEm 98 w3 € )
o9 qr Erkfes g | gura ardl
yoraa o fawEre wwdr @, ni wW
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AT Y TEX TN FT AN W
fear & 1 g o ¥ T o
9T iy ¥R aE §F TR e« aed
FX fean, X o7 ag) Fad § & #E
AT AR A WY | Swar
N gE F g ¥ 99 uge § e
g T 98T F Fe & (AT FTTF ATAT |
I8F &8 F1E A3 A7 FgF | F1D
IIT FE & fyarm 9% oy F05
€1 § | T% Faw & HET ITRA
g, Y T FT FS qreea Jgl g |
¥ TR &% am fwar €

SAGT gl & wiwy H 5| 9H8e
AgFT RGN ASTEIiaE qEaeaTHi
Fi @ew v &7 fagr wAr o9, IFAT
weas  aw fad wem H Hie fwan
Wt & wHa HOoAgr gwr o fuw |43

qw # g€ g, gwd wifuw wa 3@
ISTAaF  =qa<ql  Fi w98 SATAT
g WX siaeT ¥ fomamy dar fear g =
Figy o2& gy iEl § s ysnatfas
sgeiHl W favam@m sl § adat
AR TS igd & HIL T3V &,
via ufe Sed ww H ogaedl € 44
faarrs & xd w196 wdl F 1 fa7 g,
TE Faw WG FH o AN g, THD
GTH WX AL AR AE g

segface @it T qigdl # T T TR
g, BW 9% SWd & INTd W wel 17
g | el ¥ wwr gsidifas  ewawdr
Fiowgd gEre A § Ffww wgl TRl
agr faar ! W AT avga A1 Al 9

Tigi  agl Twary, P faar Ak
TH e & &gl TR AS@ &
XL

g W ST YT &
ggl 9T SaeEdy WA @€ g Oad

ASADHA 18, 1904 (SAKA)

(Amd:t.) Bill 422

qg sufey fa 980 9T %iq5 & &M
7 ofid fewd w0y 1 @R & 7
FH 1 FAFT TE qFT &1 gfezwin g
ag FV5 TAQ@A A1 AFTT a4 IR
Tii W@l § | WG TG AA@E g A
HFF FATH arer A1 g ar faread
BT H 20 ¥ H4Q 7 fa A(Lq14 S
orEf & T SMixdr ¥ fAeEdm w1
# 1w 78 frdzs Foar A g o
IITAa  S{AaT e dt Faa AT &)
et & ITHEF d® FaF AT THo
ug F &4, g, A1 qiewarfas aFai
F1 WERIA &Tel] Gt g | THE HAA(
FIE W,  FIW TAH A4 B | TR
qrE & AT A2 KW wAT ST
T AT T Sidar Tl &1 @iy facga
HATT gl WAGT | THF A2 FB TH b
F qrg AT 7@ STA7§ )

gz od) M2 § ST FAAA ATIATHT
7 favgm T@dr g A awgarfas &1
Gardy 2 foradi a7 ga qarf 3 A
Y| TR 34T TLET FLET |
=% faare F4aw ff 931 7T 3T
FdYaw 7 A g1 fF s wag wag
aEIEIfGH X RATT F AL IAS
fa¥ od ST TF TH. U, To I
o e sgI™ET wigr 4 qwd
geala sEF fawres  #1§ vams Agl
fegr, gadn Al agt =Figdr & | Wi
% AMEA @1 3H THo UAo Wo &I
wady Ef & argt fawrad, afEwd @4
#1 fageTy 9Isi@a § 741 8, 3o 19
THRIGT Tt A4 ¢, TO A TA4 qo<
REl wWiwl g

q fiRdla yeeg TAI%R Higd ¥
fden aeur fa odt Flgma @, N
T W § woify fart ARdr g,
gdr Tsdilds ot St oTw qW A
frafes et aed &, va¥ faam
T AEdl & Fargy H arfa gl
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[ fazar<t s sa19]

AT 5O AW H T Y FoA4AT AAg
Tw @8 gl | WY TH AT ¥ T
L, AT YT AALT HAT B,
g% Aaadt & I A Gied g W
FHATHT §, QT I FALT AATHT &, THAT
gty feafs wotat s4idt g

q 72 |1 agdi T g ¥ gardy
FAg 9t ¥ 5t gaqad w1 oqw
qr, IR ASTAA ST F TIAY FI
Y2 G TNA8 FI 5219 oAAST T
F oorig4 ¥ 91 fgq1 1 sAw wF fzag
AL ZEEAFT TRiA g faar Arqar
TaAr TAC FAr FoqaAr 9iEf &
argd | A v faar wm g 34
gag st yifga fegqia o w1 @A
g8, o440 ugd w v 7l gE | THiAA
TH W A FEA (AT HFHAE g,
gy 2o H feaeqr wad ¥ faa, Faa4
SWA FI YTt A & fAr AL 3@
aor #1 fagfeq Zad sam & o)
TH A% T UAA(GH AL YHilTsT
geqrd wsEE  gxr Fr §, T U<
HFW HaT & fqa Q¥ AT w
Padit 57490447 2 | ST A T
wazdz faer an o fada F¥I0

g f& a¢ g4 fax =) arfra 9 |
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Re: Cancellation of 424
Sitting for 12-7-82,

17.59 hrs.

BUSINESS ADVISORY COMMITTEE

THIRTY-FIRST REPQORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to present the Thirty-
first Report of the Business Advisory Com-
mittee.

18.00 hrs.

RE.: CANCELLATION OF SITTING
OF THE HOUSE FOR 12-7-1982 AND
FIXING THE SITTING FOR 7-8-1982.

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND WORKS AND HOUS-
ING (SHRI BHISHMA NARAIN SINGH):
Further, Sir, the Business Advisory
Committee, at its sitting held today, agreed
that the House might not sit on Monday,
the 12th July, 1982 due to Presidential
election on that day. The Committee also
agreed that to make up for the time, the
House might sit on Saturday, the 7th Au-
gust, 1982.

I hope the House will agree.

MR. DEPUTY-SPEAKER: Does it have
the approval of the House?—Yes, I find
the House agrees.

18.01 hrs.

The Lok Sabha then adjourned  till
Eleven of the Clock on Tuesday, July 13,
1982/Asadha 22, 1904 (Saka).
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